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Consolidated Status Report in Compliance of Hon’ble NGT order dated
14/11/2019 in the matter of OA No. 1038/2018 based on the news item
published in ‘The Asian Age’ authored by Sanjay Kaw titled "CPCB to
rank industrial units on pollution level” [Comprehensive Environmental

——
A e
e |

el

Central Pollution Control Board, Delhi

Pollution Index (CEPI) matter]

1.0 Background:

2.0

2.1

Central Pollution Control Board formulated concept of comprehensive
environmental pollution index (CEPI) during 2009 and evaluated CEPI score
for identified 88 industrial areas. CEPI, a rational number ranges from 0-100
aims to characterise the quality of environment and scores 70 and above ate
classified as critically polluted areas (CPAs), scores between 60 and 70 are
classified as severely polluted areas (SPAs) and scores less than 60 are
classified as other critically polluted areas(OPAs). Forty-three industrial
clusters in 16 states were identified as critically polluted areas, MoEF&CC
imposed moratorium and directed to implement action plans by concerned
stakeholders and implementation of action plans were in progress. Based on
implementation of action plans and improvement is CEPI score, the
moratorium was lifted/ re-imposed.

Meantime, based on representations received from State Governments and
other stake holders and some of the factors in the CEPI frameworks were
subjective, the concept has been revised in 2016 with concurrence of
MoEF&CC and all the PCBs were directed to undertake monitoring as per the
revised CEPL Also, MoEF&CC sanctioned a project on ‘Monitoring,
sampling and analysis for ambient air quality, surface water quality and
ground water quality in around 100 Polluted Industrial Areas (PIAs)’
during the year 2017-18. CPCB, conducted environmental quality monitoring
during Dec. 2017-March 2018 by engaging four approved laboratories in 100
industrial clusters/areas located in 21 states across the country for CEPI evaluation
based on the revised CEPI-2016.

Directions of Hon’ble NGT and Action taken by CPCB:

Hon'ble NGT issued orders dated 13/12/2018 (Annexure-I) in the matter of O.A. No.
1038/2018. in view of the news item titled ‘CPCB to rank industrial units on pollution



levels published in ‘The Asian Age’ dated 6/12/2018. In the said order, the Hon’ble
NGT directed the MoEF&CC/CPCB/SPCBs/PCCs as follow:

I,

.

.

“ We direct the SPCBs/Committees to finalise the time bound action plans with
regard to identified polluted industrial clusters in accordance with the revised
norms laid down by the CPCB (o restore environmental quality with in norms.
Such action plan be finalised within three months from the date of receipt of copy
of this order.

The action plan may thereafter be looked into by CPCB and steps taken for
implementation so as to ensure that all the industrial clusters comply with laid
down paramelers as per the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981. The CPCB will be the
Nodal agency.

CPCB will forward Assessment Report for 100 areas carried out during 2017-
2018 to MoEF&CC before 28/02/2019 for appropriate action.

CPCB may serve the copy of the said order to all the SPCBs and the Committees
who may furnish the same to the concerned Chief Secretaries.

MoEF&CC may take necessary steps on its part based on CPCB report Jor 100
areas mentioned above in accordance with law. The report on the action taken by
CPCB and MoEF&CC may be furnished to the Tribunal before 31/05/2019... i

2.2 In compliance to the Hon’ble NGT order dated 13/12/2018 in the matter of O.A. No.

iii.

v,

1038/2018, CPCB has taken actions as follow:

Copy of the Hon’ble NGT order, dated 13/12/2018 regarding OA No. 1038/2018
was served to all SPCBs/PCCs vide CPCB letter of 21/12/2018, with a request to
finalise the time bound action plans with regard to the identified polluted
industrial clusters and also to furnish the aforesaid order to the concerned Chief
Secretaries for necessary action and compliance.

CEPI scores for all 100 PIAs were evaluated and submitted to MoEF&CC on
11/1/2019, although for few PIAs complete information was not provided by
SPCBs/PCC.

Subsequently, MOEF&CC requested the Principal Secretaries of the concerned
eight States on 22/2/2019 to provide requisite additional information immediately
to CPCB so as to complete the process of evaluating CEPI scores.

Further, on the basis of additional information received from the concerned
SPCBs/PCC, CPCB updated the CEPI scores and submitted the same to
MoEF&CC on 10/4/2019 for consideration & appropriate action. Out of the 100
PIAs monitored across the country, 38 are critically polluted areas (CEPI score
>70) and 31 are severely polluted areas (CEPI score >60 &<70).

A meeting was conducted by MoEF&CC with CPCB on 15/4/2019 and CPCB
was requested to prepare a protocol to be followed by the SPCBs/PCCs.
Accordingly, CPCB prepared the protocol for improvement of environmental
quality in the identified critically/severely PIAs as well as format for submission
of action plan and submitted the same to MoEF&CC, vide CPCB letter dated
17/5/2019 for consideration & appropriate action.
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vi.

vil.

viil.

In compliance of the order of Hon’ble NGT, Principal Bench, New Delhi, dated
13/12/2018, in OA No. 1038/2018, CPCB has submitted a report on the action
taken to the Hon’ble NGT on 30/05/2019.

MOoEF&CC, vide OM dated 4/6/2019 communicated their observations and
requested to revise the protocol & share with States/UTs. Accordingly, a revised
protocol was forwarded to MoEF&CC with the request to take appropriate
action/decision on CEPI scores and to issue necessary direction/instructions to all
the concerned SPCBs/PCCs for submitting the action plans for the identified
critically/severely polluted industrial areas, vide CPCB letter dated 19/6/2019.

MoEF&CC was again requested to take appropriate action/decision on CEPI
scores of 100 PIAs and to issue necessary direction/instructions to all the
concerned SPCBs/PCCs for submitting action plans for the identified
critically/severely polluted industrial areas, vide CPCB letter dated 26/6/2019.

2.3  The case O.A No. 1038/2018 was again listed on 10/7/2019 and Hon’ble NGT issued

i

1.

.

.

orders (Annexure-II) as follow:

« _CPCB in coordination with all State PCBs/PCCs to take steps in exercise of
statutory powers to prohibit operation of polluting activities in the CPAs and
SPAs within three months and furnish compliance report to the Tribunal.

CPCB in coordination with the State PCBs may make assessment of compensation
10 be recovered from the polluting units for the period of last five years, taking
into account the cost of restoration and cost of damage to public health and
environment and the deterrence element.

Interim Environmental Compensation be recovered at the scale adopted by the
Tribunal in case of Vapi industrial area

a. Large Scale Industries  — Rs. One Crore each

b. Medium Scale Industries - Rs. Fifty Lakhs each

¢. Small Scale Industries - Rs. Twenty-Five Lakhs each

No further industrial activities or expansion be allowed with regard to red and
orange category units till the said PlAs are brought within the prescribed
parameters or lill carrying capacity of area is assessed and new units or
expansion is found viable having regard to the carrying capacity of the area and
environmental norms.

CPCB with the assistance of SPCB/PCC's or other experts, to compile information
with regard to polluted industrial areas based on water pollution norms
separately, air pollution norms separately and other pollution norm separately
and notify such information on public domain w ithin three months. On completing
this exercise, action against identified individual polluters may be initiated on the
same pattern as above.

w)



2.4 CPCB filled an Interim Application(IA) on 9/8/2019 with a request to reconsider the
relevant directions in the order dated 10/7/2019 in the matter of O.A. No. 1038/2018.
MoEF&CC also filed a review Application No. 44/2019 in O.A No. 1038/2018.

2.5 The Hon'ble NGT issued the order on 23/8/2019 (Annexure-III) after due
consideration of the submissions of MoEF&CC and CPCB as below:

2.6

i.

i

il

‘... Prohibiting the polluting activity, initiating prosecution and assessing &
recovering compensation has to be taken only against the non-complying Red
& Orange category indusiries. If any unit is complaint with the norms, such
unil is not affected.

There is no absolute bar for establishment/expansion of Red and Orange
category industries in the CPAs/SPAs, being set up if they are Jound to be
viable.

The MoEF&CC can forthwith devise an appropriate mechanism to ensure that
new legitimate activity or expansion can take place afier due precautions are
taken in the areas in question by Red and Orange category of units.... "

In compliance of Hon’ble NGT Order dated 23/08/2019, CPCB has taken following
actions:

ii.

1l

CPCB sent letters to MoEF&CC on 9.9.2019 seeking advice to share the CEPI
report with SPCBs and on 13.9.2019 for framing mechanism for
establishment and expansion of legitimate activity.

CPCB compiled the CEPI information based on air pollution norms
separately, water pollution norms separately and land pollution norms
separately and submitted for consideration and appropriate action of
MoEF&CC vide CPCB letter dated 17.9.2019.

A letter has also been sent to SPCBs on 23.9.2019 to ensure that
environmental surveillance mechanism is in place and steps taken against
polluting activities not complying with prescribed norms.

MoEF&CC vide letter dated 9.10.2019 asked CPCB to heold a consultation
meeting with stakeholders to finalise mechanism. Accordingly, a meeting was
organised with concern stakeholders to consult draft mechanism prepared by
MoEF&CC for environmental management of critically polluted areas (CPAs)
and severely polluted areas (SPAs) and consideration of projects listed in Red
and Orange categories in those areas. The minutes of the meeting along with
mechanism evolved after consultation with stakeholders were sent to MoEF&
CC vide letter dated 18/10/2019 for necessary action.

MoEF&CC vide letter dated 24/10/2019 asked CPCB to share the mechanism
with the State/UT Govts and SPCBs/PCCs for implementation. Accordingly,
CPCB vide letter dated 25/10/2019 communicated the mechanism to the
concerned the State/UT Govts and SPCBs/PCCs for necessary action.

4



2.7 Again, the matter was listed in Hon’ble NGT on 14/11/2019 and issued following
order (Annexure-1V)

2.8

2.9

i

iil.

* .The Tribunal has thus no option except to reiterate that meaningful action
has to be taken by the State PCBs/PCCs as already directed and action taken
report furnished showing the number of identified polluters in polluted
industrial areas mentioned above, the extent of closure of polluting activities,
the extent of environmental compensation recovered, the cost of restoration of
damage for the environment of the said areas, otherwise there will be no
meaningful environmental governance.

Such action taken reports strictly in terms of law and order of this Tribunal
referred to above may be furnished by the State PCBs/PCCs on or before
31.01. 2020 to the CPCB. The CPCB may prepare a tabulated analysis of the
same and file a consolidated report to this tribunal before February I 5% 2020
by email.

The CPCB may also revise its mechanism for expansion and new activities by
red and orange category of industries in critically/severely polluted areas
consistent with the spirit of the earlier orders of this tribunal and principles of
environmental law to bring down the pollution load and ensure that activities
do not further add to such load.

The Hon’ble, NGT directed CPCB in the corrected order dated 19.11.2019
(Annexure-V) to provide assessment reports to the concerned SPCBs/PCCs for
necessary action.

In view of above directions, CPCB has taken following actions:

i.

iii.

iv.

CPCB, vide letter dated 19/11/2019 requested all the concerned SPCBs/PCCs
to comply with the orders and to provide information on list of industries
prohibited due to non-compliance and details of environmental compensation
levied in prescribed format so as to submit to Hon’ble NGT (Annexure-VI).

CPCB vide letter dated 29.11.2019 has sent the CEPI calculation, monitoring
data to the concerned SPCBs/PCC (Annexure-VII).

CPCB vide letter dated 30.12.2019 again requested all the concerned SPCBs to
submit the Action Plans for improving environmental quality including the
demarcated boundaries of CPAs/SPAs (Annexure-VII1I).

A meeting through video conference was conducted on 7.1.2020 with all the
concerned SPCBs/PCC highlighting the directions of Hon’ble NGT and to
expedite submission of the reports on or before 31.1.2020 (a copy of minutes
of the said meeting is annexed as Annexure-I1X).

-



v. CPCB constituted a committee of Senior Scientists to revise the mechanism
evolved by MoEF&CC for allowing new projects /expansion of Red and
Orange category of industries in CPAs/SPAs and the revised mechanism has
been communicated to MOEF&CC for consideration and approval, vide letter
dated 4.2.2020.

vi.  Among the 100 PIAs identified for CEPI evaluation, 38 PIAs are categorised
as critically polluted areas (CPAs) and 31 PIAs are categorised as severely
polluted areas (SPAs) located in 20 states/UTs.

18 SPCBs (namely Assam, Bihar, Odisha, Jharkhand, West Bengal,
Maharashtra, Haryana, Himachal Pradesh, Punjab, Uttar Pradesh, Uttarakhand,
Andhra Pradesh, Karnataka, Tamil Nadu, Telangana, Chhattisgarh, Madhya
Pradesh and Rajasthan) have provided the information on number of non-
complying industries /activities, closure directions issued, environmental
compensation levied for non-compliance in last 5 years and environmental
compensation recovered. 2 SPCBs (namely, Gujarat and Delhi) have not

provided such information (as on 14" February, 2020) (Annexure-X).

vii. CPCB tabulated the information provided by SPCBs/PCC regarding details of
non-complying industries /activities, closure directions issued, environmental
compensation levied for non-compliance in last 5 years & environmental
compensation recovered and same is provided at Annexure-XI.

As per the Data received from 18 SPCBs/PCCs, there are total 3892 Non-
complying industries/activities, out of which 1536 non-complying
industries/activities have been issued closure directions. The incidences of
violation by construction activity, stubble burning etc. have also been included
by few SPCBs in no. of non-complying industries/activities. Further 5302 no.
of industries/activities have been reported non-complying with environmental
standards in last five years and environmental compensation of Rs. 59,285.675
lakhs have been imposed on them.

The information provided by 18 SPCBs/PCC is enclosed as Annexure XI-A to

Annexure XI-R.
(=
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ANNEXURE -1

Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1038/2018
News item published in “The Asian Age” Authored by Sanjay Kaw

Titled
“CPCB to rank industrial units on pollution levels”

Date of hearing: 13.12.2018

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOFEL, CHAIRPERSON
HON'’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

ORDER

1. The matter has been taken up on the basis of news item titled
“CPCB to rank industrial units on pollution levels” authored by Mr.
Sanjay Kaw published in the Asian Age dated 06.12.2018. Qut of 88
identified industrial clusters, 43 industrial clusters in 16 States
having Comprehensive Environmental Pollution Index (CEPI) score of
70 and above were identified as Critically Polluted Areas (CPASs).
Further, 32 industrial clusters with CEPI scores between 60 and 70
were calegorized as Seriously Polluted Arcas (SPAs), and this was
based on evaluation of CEPI carried out in the year 2009-10. In a
later evaluation, the number of identified polluted industrial clusters

wentup to 100 in the year 2017-18.

2. CEPL is based on evaluation of environmental parameters
including ambient air, surface water and health related statistics,
Based on such study, directions have been issued by the Central
Pollution Control Beard (CPCH) under Section 18(1) (b) of the Water
(Prevention and Control of Pollution) Act, 1974 for installation of

Continuous Ambient Air Quality Monitoring Stations (CAAQMS) and

'.’\




Real Time Water Quality Monitoring Stations (RTWQMS) at various

locations.

3. Revised CEPI (2016) is comprised of the following components:

“ | Component A Scale of Industrial | 20
_ _ |Activity | marks
Component B Status of Ambient | 50
Env. Quality | Marks
_ (Air/SW/GW) -
Component C Health related | 10
. statistics Marks |
Component D Compliance status | 20 "
of industries | Marks

4. As per direction of CPCB dated 26.04.2016, addressed to the
State Pollution Control Boards (SPCBs), the SPCBs are required to
take steps to ensure prevention, control and abatement of pollution in
critically polluted industrial clusters by installing Environmental
Quality Monitoring Systems for which purpose action plan in respect
of monitoring mechanism are to be evolved, in the manner stated in
the said order. Forty Three (43) Critically Polluted Areas and 32
Severely Polluted Areas werc identified based on CEPI criteria in the

Year 2009 are as follows:

S.No. | Name of “Clusters with CEPI | Clusters with
States >70 CEPI 60-70
(43 Critically (32 Severely
polluted Areas) polluted areas)
E Andhra Vishakhapamarﬁ | Vijayawada R
Pradesh (70.82) (60.57)
2. | Bihar — = | West St'nghbhum_
(67.30)
3. Chhattisgarh | Korba (83.00) Raipur (65.45)
4 | Deli | Najafgarh-Drain
Basin (79.54)
including Anand
Parhat, Naraina,
Okhla, Wazirpur
5. Gujarﬁt | Ankleshwar -.-'SS.SOJ, Vadodara {66,91},-‘
Vapi (88.09), Rajkot (66.76)
Ahmedabad (75.28),
B liatuu (74.77),




Bhavnagar (70.99),
Junagarh (70.82)

6. Haryana Faridahad (77.07),
Panipat (71.99)
[\ Himachal Baddi (69.07),
Praudesh Kala Amb (68.77),
Parwanoo (63.83)
8. Jharkhand Dhanbad (78.63) Jamshedpur
(66.06), Saraikeln
(65.38), Ramgarh
(65.11), Bada
Jamtara (64.47)
9, Karnataka Mangualore (73.68), Raichur (68.07),
Bhadravati (72.33) | Bidar (67,64,
Pinia (65.11)
10. Keralu Greater Kochin -
(75.08)
11 Madhya Indore (71.26) Dewas (68.77),
Pradesh Nagda-ratlam
(66.67), Pitampur
(65.09)
12 Maharashtra | Chandrapur (83.88), | Nashik (69.25),
Dombivalli (78.41), Chembur (69,19,
Aurangabad (77.44), | Pimpari
Nauvi Mumbai Chinchwad
(73.77), Tarapur (66.06)
(72.01)
13 | Orissa Angul Talchar Pardeep (69.26)
{82.09), IB-Valiey
(74,00} Jharsugula
(73.34)
14. Punjab Ludhiana (81.66), Batala (68.59),
Mandi Govindgarh Jalandhar (64.98)
{75.08)
15 | Rajasthan Bhiwadi (82.91), | Jaipur (66.52)
Jodhpur (75.19), Pali
(73.73)
16, Tamil Nadu | Vellore-North Arcot Tirupu r(68.38),
(81.79), Cuddalore Mettur (66.98)
(77.45), Manali
(76.32),
Cormbatore(72.38)
17, Telangana Patancherit- o
Bollaram (70.07)
(18 Uttar Ghaziabad (87.37), | Moradabad
Pradesh Singrauli (81.73), (64.71), Aligarh
Noidn (78.90), (63.83),
Kanpur (78.09), Ferozabad (60.51)
Agra (76.48),
Varanasi-Mirjapur
(73.79)
19, Uttarakhand i Haridwar (61.01)




20. West Bengal | Haldia (75.43), 1 Durgapur (68.26) |
Howrah (74.84),
Asansole (70.20)

B Purpose of economic development in any region is to provide
opportunitics for improved living by removing poverty and
unemployment. While industrial development invariably creates more
jobs in any region, such development has to be sustainable and
compliant with the norms of environment. In absence of this
awakening or tendency for monitoring, industrialization has led to
environmental degradation on account of industrial pollution. It is
imperative to ensure that steps are taken Lo check such pollution to
uphold statutory norms. Adequate and effective pollution contral

methods are necessary.

6. Dust, smoke, fume and toxic gas emissions occur as a result of
highly polluting industries such as thermal power plants, coal mines,
cement, sponge iron, steel and ferrow alloys, petroleumn and chemicals
unless right technology is used and precaution taken. Industry
specific clusters have not only become hazardous but also cause
irreparable damage to our ecology and environment, often breaching

the environment’s carrying capacity, adverscly affecting public health.

7. In Karnataka Industrial Areas Development Board vs. C.
Kenchappa & Ors!, the Hon’ble Supreme Court observed, as guiding
rules for Sustainable Development, that humanity must take no more
from nature than man can replenish and that people must adopt
lifestyles and development paths that work within the nature’s limit.
In Vellore Citizens Welfare Forum Vs. Union of India®, the Hon'ble
Supreme Court recognized the Precautionary Principle and explained

that environmental measures by the State Government and the

! (2008) 6 SSC 383
! AIR 1996 5C 2715




statutory authorities must anticipate, prevent and attack the causes

of environmental degradation.

8. This Tribunal has applied the same principles in deciding
matters! before it in terms of Section 20 of the National Green

Tribunal Act 2010,

9. In view of above, we direct the SPCBs/ Committees to finalize
the time bound action plans with regard to identified polluted
industrial clusters in accordance with the revised norms laid down by
the CPCB to restore environmental qualitics within norms. Such
action plan be finalized within three months from the date of receipt
of copy of this order. In case of any left- out/missed areas in addition
to 100 areas also, SPCBs should undertake CEPI assessment and

formulate action plans.

10.  The action plan may thereafter be looked into by the CPCB and
steps taken for implementation so as to ensure that all the industrial
clusters comply with laid down parameters as per the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981. The CPCB will be the Nodal agency.
Meanwhile, CPCB will forward Assessment Report for 100 areas
carried out during 2017-2018 to MoEF & CC before 28.02.2019 for

appropriate action,

1l1. Needless to say that it will be open to the SPCBs/Committees
and CPCB to take coercive measures including recovery of
compensation for the damage to the environment on ‘Polluter Pays’

principle as well as also to direct taking of such precautionary

‘Aditya N. Prasad & Ors. Vs. Union of India & Ors., Original Application No. 147/2016, Order dated 01.11.2018; We
the Peaple, Th. Gen. Secretary Vs Union of India & Ors. Original Application No. 214/2017, Order dated
01.11.2018; Westend Green Farms Saciety Vs, Union of India & Ors., Original Application No. 400 of 2017, QOrder
dated 02.11.2018; Saloni Ailawadi Vs Union of India & Ors, Original Application No. 509/2015, Order dated
16.11.2018; Shantanu Sharma Vs Union of India & Ors, Original Application No. 117/2014, Order dated 20.11.2018;
Dr. Arun Kumar Sharma Vs, Ministry of Environment, Forest and Climate Change & Anr., Original Application No.
312 of 2016, Order dated 26.11.2018.




measures as may be necessary on the basis of ‘Precautionary

principle’.

12. CPCB may serve copy of this order on all the SPCBs and the
Committees who may furnish the same to the concerned Chief
Secretarics. Ministry of Environment, Forest and Climate Change
(MoEF&CC) may take necessary steps on its part based on CPCB
Report for 100 areas mentioned above in accordance with law. The
Report on the action taken by the CPCB and MoEF&CC in the matter

may be furnished to this Tribunal by e-mail at ngt.filinggmail.com

before 31.05.2019.  Copies of this order be sent by e-mail to CPCB

and MoEF&CC for compliance.

13. The action plan to be prepared in the States may be done by
the Committee constituted by the Chief Secretary within one month
from today as several Departmenls may be involved in the exercise.
The final preparation of the action plan including its execution may
be overseen by the Chief Secretary of the concerned State, along with
the other connected major environmental issues of the States, such
as pollution of river stretches, non-attainment cities in terms of air
quality and solid waste management, utilization of treated sewage,
covered by order of this Tribunal dated 20.09.2018 in Original
Application No. 673/2018, News [tem Published in ‘The Hindu’
authored by Shri. Jacob Koshy titled “More river stretches are now
critically polluted: CPCB”, order dated 08.10.2018 in Original
Application No. 681/2018, News ltem Published In ‘The Times of
India’ Authored by Shri. Vishwa Mohan Titled “NCAP with Multiple
Timelines to Clear Air in 102 Citics to be released around August 15",
order dated 20.08.2018 in Original Application No. 606/2018,
Compliance of Municipal Solid Waste Management Rules, 2016 and
order dated 27.11.2018 in Original Application No. 148/2016,

Mahesh Chandra Saxena Vs. South Delhi Municipal Corporation &

18




Ors. The Chief Secretary will take meetings on all these issues once

in three months (quarterly) and will forward Report to NGT by e-mail,

14.  List for consideration of report of MoEF&CC and the CPCB on

08.07.2019.

Adarsh Kumar Goel, CP

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
December 13, 2018
Original Application No. 1038/2018
AG
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ANNEXURE-]]

Item No. 05 Court Na. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1038/2018

News item published in "The Asian Age" Authored by Sanjay Kaw
Titled "CPCRB to rank industrial units on pollution levels”

Date of hearing: 10.07.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMEBER
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMRBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMEBER

For Applicant(s); NONE

For Respondent (s): Mr. Pradeep Misra, Advocate for UPPCRB
Mr. TVS Raghavendra Sreyas, Advacate for
APPCBE

Mr. Dhanajay Baijal, Advocate for TSPCB
Mr. Jogy Scaria, Advocate for KSPCE

Ms. Sakshi Popli, Advocate for DPCC

Mr. Rajkumar, Advocate for CPCB

ORDER

The issue for consideration is the remedial action against the
polluting industries in the identified polluting industrial clusters. The
Tribunal, vide order dated 13.12.2018, treated the news item
published in “The Asian Age” dated 06.12.2018 authored by Mr.
Sanjay Kaw titled “CPCB to rank industrial units on pollution levels”
as an application in view of substantial question of environment
which could be dealt with by the Tribunal under Scctions 14, 15 and

20 of the National Green Tribunal Act, 2010,

We may note the background of the issue briefly. The Central
Pollution Control Roard (CPCB) in exercise of its statutory functions

under the Air (Prevention and Control of Pollution) Act, 1981 (the Air

A" B8
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Act), the Water (Prevention and Control of Pollution) Act, 1974 (the
Water Act) and the Environment (Protection) Act, 1986 (the EPA Act)
carried out the physical study of the industrial clusters in the country
with reference to the Comprehensive Environmental Pollution Index
(CEPI) which includes weightages on natuare of pollutants, ambient
pollutant concentrations, receptors (number of people affected] and
additional high risk element. On the basis of the study jointly carried
out by the CPCB and State PCBs in 2009-10, 88 industrial clusters
were notified as Polluted [ndustrial Areas (PIAs). These PlAs were
ranked as ‘critically polluted area’ (CPA), ‘severely polluted arca’ (SPA)
and ‘other polluted areas’ (OPAs), depending upon the CEPI scores of
cach of these industrial areas. Wwhere the CEPI score crossed 70, the
areas are designated as CPAs, where the index was between 60-70,
they are designated as SPAs and those below 60 as OPAs. As per the
CPCB’s monitoring of industrial clusters based on CEPI-2009, 43
industrial clusters in 16 cities were identified as CPAs and 32 were
identified as SPAs. The CPAs and SPAs were 1o bring the pollution
levels within the norms by formulating and implementing an action
plan with short tcrm and long term measurcs within one year or
more. New units in the said areas were prohibited but such ban was

later on lifted.

In 2016, the criterion for determining CEP] was revised. CPCB revised
its CEPI criteria and laid out components which included, scale of
industrial activity, scale of exceedance of environmental quality (level
of exposure), health related statistics and compliance status of

industries.

On 26.04,2016, the CPCB issued directions under Section 18 of the

Air Act and the Water Act to the SPCB of Andhra Pradesh, Telangana,




Uttar Pradesh, Karnataka, Punjab, Jharkhand, Haryana, Gujarat,
Govt. of NCT Delhi, Tamil Nadu, Maharashtra, Madhya Pradesh,
Rajasthan, Chhattisgarh, West Bengal, Kerala, requiring continuous
environmental quality monitoring in all CPAs and SPAs, installation
of Continuous Ambient Air Quality Monitoring Stations (CAAQMS),
Continuous Water Quality Monitoring Stations (CWQMS) for CEPI
score evaluation as per revised formulae and to formulate their action
plans before 15.06.2016. The polluting sources were required to be
notified in public domain on websites, environmental quality data was
also to be placed in public domain, State Governments were to notify
the scaled maps of the industrial areas. The object of placing such
data in public domain was to give warning for bringing the pollution
levels within the prescribed limits. The polluted clusters were to be
kept in mind for permitting setting up of further industries or

expanding of the existing industries.

Based on the CEPI-2016 criterion, CPCB carried out further
monitoring in the year 2017-18 where it was found that number of
identified polluted industrial clusters went up to 100, The said
number includes 38 critically polluted, 31 severely polluted and

remaining 31 as other polluted areas.

The Tribunal vide order dated 13.12.2018 directed all the State
Pollution Cantrol Boards/Committees (PCCs) to finalize time bound
action plans within three months so as to bring all polluted industrial
clusters within the safe parameters under the provisions of the Air
Act and the Water Act. The SPCBs and CPCB were free to take
coercive measures, including recovery of compensation for damages
to the environment on ‘Polluter Pays’ principle and also o adopt

precautionary measures on ‘Precautionary’ principle. The CPCB was

L.



directed to serve a copy of the above mentioned order to all the SPCBs
who were to furnish the same to the respective Chief Secretaries of
the States for necessary action. The MoEF&CC was directed to take
steps on the basis of report of the CPCB. Action taken reports werc 1o
be furnished by the CPCB and the MoEF&CC to this Tribunal before
31.05.2019. In the States, action plans were to be prepared by

Committees headed by the Chief Secretaries.

T [l effects of industrial pollution on the environment and public health
are well acknowledged. This has made it necessary to strictly apply
the principles of ‘Sustainable Development’ and permit any activity to
be carried out without degrading the environment. The statutory
scheme under the Air Act, the Water Act and the EPA Act provides for
standards for air and water quality which must be maintained and
violation thereof is a criminal offenice!. Any violation has to be visited
with stopping of polluting activity, prosecution and compensation for
restoration of environment. Accordingly, in the order dated

13.12.2018 this Tribunal observed:

«5  Purpose of economic development in any region is to
provide opportunities for improved living by remouving
poverty — and  unemployment. While  industrial
development invariably creales more jobs in any region,
such development has to be sustainable and compliant
with the norms of enuironment. In absence of this
awakening or tendency for monitoring, industrialization
has led to environmental degradation on account of
industrial pollution. It is imperative to ensure that steps
are taken to check such pollution to uphold statutory
norms. Adequate and effective pollution control methods
are necessary.

6. Dust, smoke, fume and toxic gas enlissions occur as a
result of highly polluting industries such as thermal
power plants, coal mines, cement, sponge irorn, steel and
ferrow alloys, petroleum and chemicals unless right
technology is used and precaution  taken. Industry
specific clusters have not only become hazardous but

U guetion 7 read with Secuion 15 of the EPA Act, Section 24 read with Section 41 and Section 45A of the
Water Act, Section 21 and Section 22 read with Section 37 of the A Act.




also cause irreparable damage to our ecology and
environment, often breaching the environment’s carrying
capacity, adversely affecting public health.

7. In Karnataka Industrial Areas Development Board vs. C.
Kenchappa & Ors?, the Hon’ble Supreme Court
observed, as guiding rules for Sustainable Development,
that humanity must take no more from nature than man
can replenish and that people must adopt lifestyles and
development paths that work within the nature’s limit. In
Vellore Citizens Welfare Forum Vs. Union of India, the
Hon'’ble Supreme Court recognized the Precautionary
Principle and explained that environmental measures by
the State Government and the statutory authorities must
anticipate, prevent and attack the causes of
environmental degradation.

8. This Tribunal has applied the same principles in deciding
matters before it in terms of Section 20 of the National
Green Tribunal Act 2010.

13. The action plan to be prepared in the States may be done
by the Committee constituted by the Chief Secretary
within one month from today as several Departments
may be involved in the exercise. The final preparation of
the action plan including its execution may be overseen
by the Chief Secretary of the concerned State, along with
the other connected major environmental issues of the
States, such as pollution of river stretches, non-
attainment cities in terms of air quality and solid waste
management, ulilization of treated sewage, covered by
order of this Tribunal dated 20.09.2018 in Original
Application No. 673/2018, News ltem Published in ‘The
Hindu’ authored by Shri. Jacob Koshy titled “More river
stretches are now critically polluted: CPCB ", order dated
08.10.2018 in Original Application No. 681/2018, News
Item Published In ‘The Times of India’ Authored hy Shri.
Vishwa Mohan Titled “NCAP with Multiple Timelines to
Clear Air in 102 Cities to be released around August 157,
order dated 20.08.2018 in Original Application No.
606/2018, Compliance of  Municipal Solid Waste
Management Rules, 2016 and order dated 27.11.2018
in Original Application No. 148/2016, Mahesh Chandra
Saxena Vs. South Delhi Municipal Corporation & Ors.
The Chief Secretary will take meetings on all these
issues once in three months (quarterly) and will forward
Report to NGT by e-mail.”

8. We may also note that on 16.01.2019, while considering the issue of
compliance of Solid Waste Management Rules, 2016 and other Waste
Management Rules in O.A. No. 606/2018, Compliance of MSW Rules,

2016, the Tribunal requircd the presence of the Chief Secretaries in

1 [2006) 6 SSC 383



person after monitoring the subjects mentioned in the said order

which included polluted industrial clusters.

Accordingly, the Chicft Secretaries appeared before this Tribunal and
filed their respective versions on the subject. They have been asked to
take necessary steps to enforce the environment norms and furnish
periodical reports to this Tribunal. The directions include monitoring
of important environmental issues including the issue of polluted
industrial clusters by a Central Monitoring Committee with
representatives  from the Central Government and the Chief
Secretaries of the States, undertaking carrying capacity study of the
areas where violation of environmental norms is established, training
programme of the officers concerned with the enforcement of the
environmental norms, preparation of annual environmental plan for
the country giving status of gaps in compliance of environmental
norms.” The Tribunal noted the private studies which may need to be
verified assessing the number of deaths and diseases from pollution®:

«38. Death attributable to pollution to be 2.51 million in 20185,
highest in the world. Air pollution, the number of deaths in India
from ambient air pollution was 1.09 million, while deaths from
household air pollution from solid fuels were 0.97 million. In the
case of water pollution, 0.5 million deaths were caused by unsafe
water source, while unsafe sanitation caused 0.32 million deaths.
Deaths from air pollution were a result of diseases such as heart
disease, stroke, lung cancer, and chronic obstructive pulmonary
disease (COPD). Pollution has heen responsible for the most non-
communicable disease deaths. India ranks a dismal 110 of 149
countries on the Sustainable Development Index. With rapid
urbanization, the country is facing massive waste managermeit
challenge. Over 377 million urban people live in 7, 935 towns and
cities and generate 62 million tonnes of municipal solid waste per
annum. Only 43 million tonnes (MT) of the waste is collected, 11.9
MT is treated and 31 MT is dumped in landfill sites. An alarming
80% of India’s surface water is polluted. Indian cities generate 10
billion gallons or 38 billion litres of municipal waste water every
day, out of which only 29% of it is treated.

40. In case extent of convictions for the environment related
offences do not correspond 1o the extent of crime, paradigm shift in

3 0,A 606/2018, order dated 17.05.2019, at para 2/

“ Ibid
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policies and strategies for implementation of latww may need to be
considered. Similarly, the mechanism for recovery of compensation
may need fo be revised on that pattern. Such review of policy
cannot be left to the Local Bodies or the Pollution Control Boards
but has to be at highest level in the State and further review at the
national level, As noted in some of the studies, the ranking of the
country in compliance of environmental norms needs to be brought
to respectable higher position which may be possible only if there is
change in policies and strategies for implementation of necessariy
norms at every level in right direction. The scale of compensation
needs to be suitably revised so that the same is deterrent and
adequate to meet the cost of reversing the pollution.”
Some of the States have also filed their reports in the present
proceedings apart from the reports of the Chief Secretaries mentioned
above. Further, a report has also been filed by the CPCB. According to
the CPCB report, order dated 13.12.2018 stands served to all the
State PCBs and the PCCs. The CPCB with the concurrence of
MoEF&CC carried out environmental quality monitoring in 21 States
across the country in respect of the said 100 industrial clusters based
on the revised CEPI-2016, by engaging the services of approved
laboratories. The said reports have been analysed. Further
information has been sought from the State PCBs/ PCCs.
Comprehensive exercise and consultative process has been
undertaken and CEPI scores of all the 100 Polluted Industrial Areas
(PIAs) were submitted to MoEF&CC on 11.01.2019 and the MoEF&CC
replied in letter dated 25.02.2019 that there are some gaps in the
information. Further information relating to such gaps were sought
from the States by the MoEF&CC. Thereafter, updated CEPI scores
for all 100 PIAs have been submitted by CPCB to MoEF&CC on
10.04.2019, The CPCB has also prepared a protocol and submitted
the same to the MoEF&CC on 17.05.2019 for consideration and

appropriate action.

During the hearing today, a copy of the letter dated 17.05.2019 was

handed over by the Learned Counsel for the CPCB, indicating the
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CEPl scores for 1

00

polluted

industrial

monitored during 2018. The said scores are as follows:

are

as/clusters

The CEPI Scores in descending order for Industrial Areas/Clusters
monitored during 2018

[ s1. —[ Pamu_uf T;olhl—lemduslrial
No Areas (PIAs)

L. Tarapur(Maharashtra)

2. Najafgarh-Drain basin
including Anand Parbat,
Naraina, Okhla,
Wazirpur(Delhi)

3 Mathura(Uttar Pmdesh}

4. Kanpur(Uttar [Pradesh)

5, Vadodara(Gujarat)

6. Morad abad(UtL:l-r

| Pradcsh) -

7. Varanasi- M]rzapur{Ultar
Pradesh) = -

8. Bulandsahar-Khurza(Uttar
Pradesh)

9, —.urgaon(lhrvana)

10. Manali [larnll Nadu)

L. Pmuput([ laryana)

12. | Firozabad(Uttar Pradesh)

13 Udham Singh Nagar
(Uttarakhand)

14. ]udhpur (Ramblhan)

15. | Pali (R‘ua&lhan}

16. | Ankleshwar (L;u;nlal]

17. L;a]laula Area[L ttar
Pradc'ﬂ;h) o d 3l

18. | Vapi ((_.upu at)

19. | Siltara ]ndustrm] Area
(Chhatl_mgarh) |

20. | Bhiwadi (Raiasthan}

21 Vellore -North Arcot

_LF amil Nadu)
F 22, | Sanganer Industrial Area
(Rajasthan) _

23. | Byrnihat (Assam} b

24, l"em»a(kamataka]

25. | Jaipur {Pa;abthzm)

26, | Surat (Gujarat)

27 C'h;‘ldrnpur

- ____(__Mal1ara~.l1t1 a) =

28. Ahm(UltaT Prad L‘sh]

B 2 _Ll‘a_tteln('hunfnll_.‘imm B

Air ‘ Water | Land [+ { & Fﬁ [TS{nl-us_uf_
Score Environment
200 | 89.00 | 5925 | 9369 | Ac_We_Ls
4575 | 8600 | 5575 |9265 | Ac_We Ls
8600 | 81.00 | 4500 |91.10 | Ac v\_f[ I_,n
w00 18500 14500 |8946 | Ac We Ln
8200 | 8075 | 4875 |89.09 | Ac We ln
7600 | 7150 |68.75 |87.80 |Ac Wc_ 16
50 18000 | 3963 8535 | AcWe Ln |
7950 | 7600 | 3675 | 8523 |Ac_We Ln
-o00 18000 12675 8515 | Ac_We_Ln |
5075 | 7225 | 7175 |8415 |As Wc Le
6600 17275 | 6000 |8354 |Ac_We Le
o0 17200 13250 | 8162 | Ac_We Ln
3300 | 7950 | 2600 |8126 | An_We Ln
500 Te600 6500 8116 | Ac_We Le |
6600 | 6500 | 6550 |8048 | Ac_We_ Le
77 00 | 57.50 qum 8021 | Ac Ws_Ls
2100 |70.00 14500 | 8014 | Ac Wc Ln
66. DE—'?{[m— 3000 | 7995 | Ac We In
7600 | 5175 |31.75 |7994 | Ac_Ws_Ln
o T7i00 | 4475 | 7963 | Ac_We Ln |
4900 | 7500 |3575 7938 | An Wc Ln
" e500 |71.88 +ﬁﬁn_ 7910 | Ac_Wc_ LT\
6700 | 7050 |39.50 |7831 | Ac_Wc Ln |
£100 6600 | 70. 00 | 7812 | An_We Le
6188 | 7188 |31.75 |7740 | Ac Wc Ln
1600 16825 | 5600 |7643 | An_We Ls
7500 | 2375 | 2375 | 7641 | Ac_ Wn_Ln
o000 16688 14700 | 7622 | Ac. \’V_L_]__n
56.00 | 70.00 | 32.25 115.42 As._ WL Ln J
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30. | Jalandhar (Punjab) 5350 | 6688 |4450 |7476 | As.We Ln
31. | Ludhiana (Punjab) 5350 |[71.00 [16.00 |73.48 As_Wc_Ln
| 32 | Tiruppur (Tamil Nadu) | 33.00 | 65.00 | 64.00 | 72.39 An_Wc_Lc
| 33. | Ghaziabad(Uttar Pradesh) | 57.50 | 6600 | 3225 | 7230 As_We_Ln
34, | Mettur (Tamil Nadu) 4125 1938 | 6938 |71.82 | An_Wn Le
35, | KIADB Industrial Area, Jigini,| 5200 | 6600 | 2825 | 7099 | As We Ln
L. Anekal (Bengaluru)
36. | Vatva(Gujarat) 5700 | 66.00 | 2550 |70.94 As_Wce_Ln
37. | Raipur (Chhattisgarh) 67.00 |[4575 | 2500 |7077 Ac_Wn_Ln
38, | Rajkot(Gujarat) 5175 6150 |4575 | 7062 | As We Ln
39. | Aurangabad(Maharashtra) | 4500 | 6538 | 2875 | 69.85 | An We Ln
40. | Dombivali (Maharashtra) | 62.00 | 63.50 |2725 |69.67 Ac_Wc_Ln
41. | Nashik(Maharashtra) 56.50 [ 60.00 | 4200 |69.49 As_Wc Ln
42. | Batala (Punjab) 63.00 | 6275 |2550 |68.92 | Ac_We Ln
43. | Noida(Uttar Pradesh) 5975 | 6275 |27.00 [6876 | As We Ln
4. | Baddi(Himachal Pradesh) | 63.00 | 6375 | 1975 | 6826 | Ac We Ln |
45. | Vijayawada(Andhra 60.50 |49.25 |3875 | 6804 | Ac Wn Ln
Pradesh)
46. | Bandel (West Bengal) 5950 [47.00 | 4275 |67.64 As_ Wn Ln
47. | Ramgarh(Jharkhand) 5675 [50.00 | 4625 | 6675 | As Ws Ln |
48, | Kukatpally (Telangana) | 4375 | 61.00 | 32.00 | 6646 An We Ln |
49 |Ib-Valley (Orissa) | 4875 | 5900 | 3675 | 6635 | An Ws Ln |
50. | Tuticorin (Tamil Nadu) 2975 [4600 [61.00 | 6634 | An_Wn Le
51. | Navi 5600 |63.00 1600 |6632 | As We Ln
Mumbai(Maharashtra)
52. | Meerut(Uttar Pradesh) 5200|6500 | 600 [6609 |As We In
53. | Parwanoo(Himachal 1900 [6188 [5375 |6577 | An We Ls
Pradesh)
54, | Kala Amb(Himachal 1700 |64.00 |2775 |6570 | An We Ln |
Pradesh)
55. | Bidar(Karnataka) 31.00 |60.00 |4550 | 6564 | An We Ln |
56. | Durgapur (West Bengal) | 6250 |43.50 | 1875 | 6556 | Ac.Wn Ln |
| 57. | Aligarh(Uttar Pradesh) | 56.25 | 6188 | 11.88 | 64.42 As_Wec Ln
58. | Hajipur(Bihar) 5750 [41.13 [3925 [6436 | AsWn Ln |
59. | Hazaribagh(harkhand) | 6100 | 2000 | 41.00 | 6420 | Ac Wn Ln
60. | Coimbatore (Tamil Nadu) | 47.25 | 5375 | 45.25 | 63.64 | An_Ws_Ln
6l. | Singrauli (UP&MP) | 4500 |57.25 | 27.75 | 6259 An_Ws Ln
[ 62 | Cuddalore (Tamil Nadu) | 25.00 | 5825 | 4125 | 62.56 Aa We Ln
63. | Faridabad(Haryana) 5525 (5375 | 2875 |6217 | As Ws.Ln
64 | Bhavnagar {(Zﬁfa;ral) 61.00 | 1550 | 1550 | 61.94 Ac Wn_Ln
65. | Howrah (West Bengal) 6050 [2000 | 1600 | 6176 | Ac Wn Ln
66. | Paradeep (Orissa) 4300 [5750 [17.00 | 60.61 | An Ws Ln
67. | Erode (Tamil Nadu) 313 |47.00 |5275 |60.33 | An_Wn Ls |
___-hﬂ_ __Smraﬂs'e_la {}__I'l_m_*kl*lal_n_iT _ .3}?.75-_? E 7_5(_}_l '11_[5[1__: E.l._Er.i . :A;_T\’; _[ n
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. | Kotiedan(lelangana) | 4225 | 5075 4525 | 6017 An_Ws_ Ln
70, | Dhanbad(Jharkhand) 300 | 5750 |1250 5978 | An WslLn |
71. | Indore(Madhya Pradesh) | 1850 | 56.88 | 20.75 5853 | An_Ws Ln
72 | Bhadravati(Karalaka) | 4500 | 5200 | 3000 5848 An Ws.Ln |
75 | Mandideep (Madhya | 5600 | 5525 | 1000 | 5843 As We Lnn
Pradesh)

74 | Mangalore(Karnataka) | 1500 | 5450 | 5425 5820 | An_Ws_Ls |
" 75, | Barajamda(fharkhand) 15188 | 2563 | 4675 |57.64 | AsWnLln |
" 76, | Korba (Chhattisgarh) 4375 |17.75 | 5400 | 5757 | An_Wn_Ls
77 | Ahmedabad(Gujarat) | 5350 | 4850 | 1600 [57.11 | As Wn_Ln

78. | Haridwar (Uttarakhand) | 5075 |52.38 |1375 |5570 | As Ws Ln
—79. Asansol (West Bengal) 5400 1625 | 1375 |55.03 As_Wn_Ln

80, | Chembur(Maharashtra) | 5225 | 50.75 |10.00 |5467 | As Ws Ln |

8. | Morbi (Gujarat) | 51.00 | 47.25 17400 |[5424 | As Wn_Ln

82, | Mandi Govindgarh 2375 5375 | 150 | 539 | An_Ws_Ln |

(Punjab)
83. | Raichur(Karnataka) 3275 |47.88 3250 | 5342 | An_Wn_Ln
84 | West 5188 | 2588 | 1125 [5328 |As Wn In
Singhbhum{]harkhand)
= | Grester Kochin (Kerala) | 47.38 | 3588 | 2950 |5294 | An_Wn_Ln |
86. | Pimpari- 5200 |625 |525 |5216 |As.Wnln
Chinchwad(Maharashtra)
7 | Gwalior (Madhya | 5000 | 4313 |7.75 | 5167 |As Wn_ In |
Pradu-sh)
|88 | Junagarh (Gujarat) 4700 2500 |35.00 | 5164 | An Wn Ln
89, }alpur[Onssa) T T30 | 2625 4125 |4962 | An Wn Ln |
90, | Nagda ~Rat!a;11_(M;dhya 1200 |47.00 | 28.00 4878 | An_ Wn ln
Pradesh)

a1. jamshedpurUharkhar_zd) 46,[16_“ 1925 {2025 | 4810 An Wn_Ln

92, | Mahad(Maharashtra) 2100 | 3575 |29.00 [4712 | An Wn.Ln

93. | Bhillai-Durg ~ as00 |3275 |1975 | 4669 | An_Wn Ln |
i (Chhattiqgwrh] L Eat ¥ —— T L _

'~J4. Angul Talchar (Dn%a) 75 1325 | 23.00 |4643 An Wn Ln

95. | Haldia (West Bengal) | 4500 [3500 |375 |4572 An_Wn Ln |

9. | Vishakhapatam (Andhra | 2725 |1275 | 4275 |4474 | An_Wn_Ln

Pradesh)

97. | Dewas (Madhya Pradesh) | 28.00 3163 |3175 13779 | An_Wn Ln |

98. | Jharsuguda (Orissa) 13600 [2150 |875 |3720 |An Wnln

99. | Digboi (Assam) ;50 |2525 |650 |2639 | An Wn_Ln
100, | Pithampur (Madhya | 1350 | 19.50 675 [2023 | An Wn_Ln

Pradesh) e L D . |
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12, Question for consideration is whether mere making of action plans
obviates the requirement of enforcing the law. Continued polluting
activities are criminal offences under the law of the land. The rule of
law  requires prohibiting  such  activities 105 safeguard the

environment and the innocent victims®,

13.  The answer has to be in the negative. Once the industrial clusters
have been notified as polluting, while action plans may certainly be
prepared, the polluting activity, which is a eriminal offence, cannot be
allowed to be continued. The essence of rule of law is that no acuvity
which is against the law is allowed to continue and the person
violating the law is punished according to law.” Thus merely requiring
improvement does not obviate the need for punishing the law
violatars/polluters;: stoppimg  polluting  activity and recavering
compensation for the damage already caused so as to recover the cost
of restoration® is the mandate of law. This having not been done, the
Tribunal is under a duty to direct the statutory regulators to perform
their functions and take steps forthwith for stopping polluting
activities, initiating prosecutions against the polluters and assessing
and recovering compensation from such identified polluters at least
for five years which is the period specified under Section 15(3) of the

National Green Tribunal Act, 2010,

"Under Section & of the A Act, Section 31A of the Air Act and Seetion 33A of the Water Act, the power of
Boaid to give directions includes the power to direct the closure, prohihition or regulation of any industry,
Dperation or process; or the stoppage or regulation of the supply of electricity or water or any other service.
https:,‘,’\\‘ww.lhf-lalnmi.mm}_inurnnis,fEunp!i:;.-n'livlr_-.:‘PIIS.lﬁ-I'.! S5196(18)30261 -4/ fulltext stating  1.24
million deaths in India in 2017, which were 125 of the total deaths, were attributable to air pollution,
meluding 0.67 million from ambient particulate matter pollution and 048 million from household air
ollution,

Goa Foundation Vs. Union of India and Ors., (2014} b SCC 590, at para 72-75 the Supreme Court noted the

power that rests with the Pollution Control Board under Scction 31 A of the Air Act and Section 33 A of the
Water Act and directed that the autharities should 1ake strngent actions in line with chese power in cases of
polluting industries.
* Tirupur Dyeing Factory Owners Association Vs Noyval River Avacutdars Proteetion Association & Ors. |
12009) 9 5CC 737, in paras 2b, 27, 33 & 34, the Supreme Court emphasis nn developmental activities to he
such that it does not compromises with the ability of the future generation to meet their needs and in this
regard, authorities are to ke into consideration the macro effect of wide-scule land and environmental
degradation eaused by absence of remedial measures

11
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14. We teiterate that v{:n'non:ic'q(tw:inpment is not to be at the cost of
‘nc—u.lth of the public and in violation af taw of the land. Unless the
polluting  industries ‘Aackie the problem they have created, Lht_:il'
operations have to be stopped/suspended.”? Keference may be made
to the judgement in the case of Indiar. Council for Enviro Legal Action
& Ors. Vs, Union of fﬂ'{iffl & OrsY;

“Respondents 4 to 8 have carned the dubious distinctior. of heing

categorised as ‘roglie industries”. They have inflicted untoicl misery
upon the poor, unsispecting vitlagers, de-spoiling their land, their
water sources and their enviromhent — all in pursuance of their
private profit. They have forfeited all claims of any consideration by
‘this Court. Accordingly, we herewith order the closure of all plants
and factories of Resporndents +# [0 8 located in Bichhri village. The
RPCB s directed tn seal all _!m‘mrics,-"z;tn}'m,z'planrs: of the said
respondents forthuith ™

15. We may note that this Tribunal has dealt with cases of industrial
pollution and exercising its jurisdiction under Sections 14, 15 and 20
of the NGT Act. 2010 dirccted the regulatory authorities to prohibit
polluting actvities, prosccute the polluters and assess and recover
compensation. o the case of Mourbi Industrial Cluster!?, which ranks
4t 81 based on 1ts CEPI score, (where air pollution is critical though
overall index places it in OPAJ, Li'w Teibunal noted the air duah'iy as
shown in the inspection report furnished in the. said case, to be as
follows:

sambient Air Quality Status: As per National Green
Tribunal committes report averuge ambient air quality (7
Stations) monitored PMI10 = 552.66 ug/m3, PM2.5

289.61 pg / m3, SO2 = 152.81 ug /m3. Compared to that,

Average ambient air quality monitored (+ Stations) in last

3 months {Aug- 18 to Nov 18] is PM10 = 199.1 ug /md3,

* M.C Mchta (Badkhal and Surajkund Lakes Matters) vs: Linion of India & Ors., (1997) 3 SCC 715 at para L0

# 11, where the Supreme Court prohibited any conslruction activities around the said lakes on account of

precautionary principle to protect these lakes; Vellors Citizens Welfare Forum Vs, Union of Indie & Ors.,

(1996) 5 SCC 647 at para 9, where the Supreme Court discussed the rights guaranteed under Article 21 of

the Constitution of India and directed that all tanperies which have not obtained the consents will be not

reopened and that ne new canneries will be perniitied to be open in the prohimred arva,

©1906) 3 SCC 212 at para 70.

I der dated 06.03.2019 in Onginal Application No. 20/2017 (WZ), Babubhai Ramubha Sani Vs, Gujaral
Pollution Control Board & Ors.
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16.

17,

PM2.5 = 60.6 pg /ma3. Though not meeting with
standards, this shows improvement in air quality of Morbi-

Wankner Region.”

Since the industries in the said area were operating in violation of Air
Act, having adverse consequences on health and environment,
applying the Sustainable Development and Precautionary principles,
the Tribunal directed the GPCB to close all the coal gasifier industries
and take steps for prosecution of such industries which violated the
law and recover compensation for the damage to the public health to
be assessed by a Joint Committee of GPCB, CPCB and NEERI, taking
into account the cost of restoration of the environment and the

element of deterrence, 12

The Tribunal ocbserved:

“ 22. Purpose of economic development in any region is to
provide opportunities  for improved living by
removing poverty and unemployment.  While
industrial development invariably creates more jobs
in any region, such development has to be
sustainable and compliant with the norms of
environment. In absence of this awakening or
tendency for monitoring, industrialization has led to
environmental degradation on account of industrial
pollution. It is imperative to ensure that steps are
taken to check such poliution to uphold statutory
norms. Adequate and effective pollution control
methods are necessary.

23. We may also note that as per data compiled by the
CPCB Morbi Wankaner is one of the polluted
industrial clusters. Vide order dated 13.12.2018 in
Original Application No. 1038/2018, this Tribunal
considered the subject matter of critically polluted
industrial clusters and directed preparation af
action plans by the respective States for remedying
the situation,

24. Even though, this area is polluted but not ‘eritically
polluted’, the same may not be covered by the said
order, but the fact remains that there is high amount
of pollution as shown by the latest report of the
GPCB quoted above in para no. 13. PM10 is equal to
552.66 and PM2.5 is equal to 289.61, Stringent

2 Order dated 06.03.2019 in Original Application No, 20/2017 (WZ), Babubhai Ramubhai Saini Vs,

Guyjarat P

ollution Control Board & Ors.

13
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18.

19,

13 O.A No. 125
QOrs.

measures are, thus, required in the interest of
protection of environment and public health.

25, Accordingly, we allow the applications and direct the
GPCB to close all coal gasifiers industries and units
operating with the help of coal gasifiers without
prejudice to such units switching over to non-coal
gasifiers or PNG or technology consistent with the
above report. The GPCB must initiate immediate
steps for prosecution of the industries which have
operated in wviolation of law and recover
compensation  for causing damage to the
environment and public health. This amount may be
assessed by a Committee with representatives of
CPCB, GPCB and NEERI The CPCB will be the
nodal agency for coordination and compliance. The
Committee may suggest restoration plan.”

The Tribunal also considered the case of pollution in the Taloja
industrial area!3 which finds mention under the title ‘Navi Mumbai’ at
rank 51 based on its CEPI score. High level of pollution was found on
the basis of joint inspection conducted by the CPCB and the
Maharashtra PCB dated 02.01.2018, as the CETP was not
functioning properly. The Maharashtra State PCB gave notice to 92
industries for closure. Apart from requiring the CETP operators to
deposit a sum of Rs. 10 crores as compensation, steps were required
to be taken to remedy the pollution. The Tribunal held that only
option was to permit only such industries to function which had
stand alone ETP and are fully compliant with the norms and to close

the industries which were non-compliant.'#

The Tribunal directed as follows:

«13. In view of above undisputed position that pollution is
still continuing, the only option is to shut down the
industries which are source of poliution till remedial
action is taken. Learned Counsel for the MIDC as well
as MPCB are unable to provide any other solution. Itis
made clear that mere fact that MIDC has assigned the
work to a contractor does not absolve MDIC of its
responsibility of operating CETP as per norms.

/2018, Arvind Pundalik Mhatre v. Ministry of Environment and Forest & Climate Change &

M 5 A No. 125/2018, Arvind Pundalik Mhatre Vs. Ministry of Environment and Forest & Climate Change &
Ors., order dated 09.04.2019
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11. Accordingly, we direct the MPCB to forthwith suspend
the Consent to Operate to the industries in the area
not meeting the norms and permit them to operate
only after remedial steps are taken. Steps in this
direction be taken within two weeks from today.
Whether a particular industry is complying or not
complying with the norms is the matter to be decided
by the MPCB in accordance with law. Action taken
report be furnished to the Commitiee and the
Committee may take a final call in the matter, in case
of any surviving issue.”

20. Taking cognizance of the untreated effluents being discharged by
textile units in Tronica city, Loni area, Ghaziabad, the Tribunal in
Rashid Ali Warsi Vs. UPSIDC & Ors.!5, directed closure of 53 units
until the time CETP was made functional. Thereafter, vide order dated
13.11.2018, the Tribunal allowed operation of only those units which

were later found to be achieving the norms.

21. The Tribunal in the case of M.C Mehta vs. Union of India & Ors.!® dealt
with the issues regarding continuous illegal discharge of untreated
sewer and industrial effluents in Ganga and its tributaries and the
connecting drains, apart from the dumping of solid waste, hazardous
waste, plastic waste, muck and other wastes. The Tribunal after
noting that leather industries at Jajmau, Banthar and Unnao were
discharging untreated effluents in the river Ganga, directed that
activities of such industries must be straightaway closed till they

comply with the norms.!”

22. In view of water pollution caused by absence/dysfunctional
CETPs/ETPs/STPs, the Tribunal has, in the case of Aryavart
Foundation Vs. M/s Vapi Green Enviro Ltd. & Ors.!S directed all

defaulting industries, other than green and white category, connected

P Order dated 25,05 2018

=y LA 200/ 2014, aorder dated 14.05.2019
Y Ihid at Para 16 & 17

"0.A 95/2018, order dated 11.01.2019
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with CETP, to make deposits with the CPCBH towards interim
environmental compensation, pending assessment of actual
compensation and further action 19, on the following scale:

(i) Large Industries - Rs. 1 crore each
(ii) Medium Industries — Rs. 50 Lalkhs each
(iii) Small Industries - Rs, 25 Lakhs each

23.  In the present case, in view of massive exercise already done by
CPCB, it is not necessary to require any further verification about the
existence of pollution in the said PlAs. The Tribunal can direct that
the polluting activities cannot he allowed to continue till adequate
measures are taken as the Tribunal is bound to apply the
‘Sustainable Development ™20, ‘Precautionary™' and ‘Polluter Payg™
principle under Section 20 of the National Green Tribunal Act, 2010
to protect the environment and the victims. The statutory regulatory
bodies can be required to straightaway identify the particular
industrial units in the said PIAs that are causing pollution,
particularly those units which fall under the red and orange category
and take action against them by way of closing the polluting activity,
initiating prosecution and assessing and recovering compensation.
Pending such assessment, interim compensation may be recovered on
the scale adopted by this Tribunal in the case of Vapi industrial

area™,

"’ Para 55, of 0.A 95/2018, order dated 11.01.2019

*M.C Mehta Vs. Union of India (1997) 2 8CC 353, where the Supreme Court of India held — The development
of industry is essential for the ceonomy ol the countrv, but at the same ume the environment and the
reosystems have to be protected. The pollution created as g consequence of development must be
commensurate with the carrying capacity of our ceosystem.

M Mehta vs. Union of India & Ors., (2009) 6 sSCC 1412, at para 23, 30 & 46, the Supreme Court
addressed the issue of wide threat to forest ecology vis-a-vis the mining activities in the Aravali hills and
explained that it is important to evolke the precautionary principle to impose complete ban on mining in the
Aravalli Range in state of Haryana,

" Indian Couneil for Enviro Legal Action & Ors. Vs, Union of India & Ors., (1996) 3 SCC 212 Para 16, Vellare
Citizens Welfare Forum Vs. Union of India & Ors, (1996) 5 SCC 647 Para 12-18 - holding that “Polluter Pay™
principle is ‘accepted principle and part of environmental Law of the country, even without specific statute,
M.C Mehta Vs. Union of India & Ors,. W P (€) No. 13029/2015 order dated 24, 10.2017 of the Supreme Court
of India., O.A 95/9018, arder dated LL.OL2019 & O.A No. 593/2017. order dated 03.08.2018: The Tribunal
directed CPCB to 1ake penal action against those accountable far failure in setting up CETPs/STPs/STPs and
o recover compensation lor damage (o the environment,

# Supra 15
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24.  CPCB has compiled data of industrial clusters which are polluting in
terms of air, water and other norms together. Under the law, even air
pollution or water pollution or other pollution, are independent
offences. The sustainable development and precautionary principle
require any polluting activity to be prohibited and compensation
recovered for damage caused from polluters. If there is air pollution,
actionable under the Air Act, even if there is no violation of Water Act
or EPA Act, such pollution cannot be ignored. There has to be
prosecution, stopping of polluting activity and recovery of
compensation for restoration of the environment. We have seen that
even when norms of air, water and other pollution are being violated,
prosecution, stopping of polluting activities and recovery of
compensation is not taking place for which there is no justification.
Likewise action to prohibit polluting activity, initialing prosecution
and recovery of compensation is required not merely for the PIAs
based on violation of norms under all the heads, but also for areas
where air, water or other pollution is found individually. Thus areas
not covered by PIAs are also required to be governed by our directions
for enforcing the law by way of stopping polluting activity and taking
other steps. The fact that such pollution is taking place is evidenced
by there being acknowledged pollution in the form of 351 polluted

river stretches?* and 102 non-attainment cities®s,

25.  CPCB must compile data of polluted industrial areas not confined to
more than one parameters as is now being done, but also with
respect to polluted areas based on water, air or other pollution
individually. Compiling data for categorizing arcas as polluted areas

based on water pollution alone, or air pollution or other pollution

0.4, 673/2018, News ltem Published i “The Hindu' authored by Shri. Jacob Koshy titled “More river
stretches are now eritically polluted: CPCRB”, Order dated 20.09,2018

* 0.A. 681/2018, News Item Published In ‘The Times of India’ Authored by Shri. Vishwa Mohan Titled “NCAP
with Multiple Timelines to Clear Air in 102 Cities to be released around August 15" arder dated 08.10.2018
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alone may be a step in the right direction. Let this be now done in the
next three months, with the assistance of State PCBs/PCCs or ather
experts. In this regard we may note that dealing with the industrial
water pollution, this Tribunal directed the CPCB to compile its
monitoring report with reference to 97 CETPs installed in different

states as this was linked 1o 100 PIAs also.26

26.  Needless to state thal there is 1o right to carry on business in
violation of pollution norms and right of statutory authorities is
coupled with duty. Such right, does not carry any unlimited

discretion of not taking action when pollution norms are violated.

27.  In view of the material compiled by the CPCB, with the assistance of
SPCBs/PCCs, in respect of polluted industrial areas, where action is
not being taken by statutory authorities, the Tribunal has to exercise
its jurisdiction of directing performance of statutery functions and
duties by the State hoards/committees, following similar direction by

the Apex Court?7,

28. Accordingly, we direct the CPCB in coordination with all State
PCBs/PCCs to take steps in exercise of statutory powers under the
Air (Prevention and Control of Pollution) Act, 1981, Water (Prevention
and Control of Pellution) Act, 1974, Environment (Protection) Act,
1986 or any other law to prohibit operation of polluting activities in
the said CPAs and SPAs within three months and furnish a
compliance report to this Tribunal. The Central Pollution Control

Board, in coordination with the State Boards/PCBs may make

1? 0.A No. 593/2017, order dated 19.02.2019, Parvavaran Suraksha Samiti & Anr. Vs, Union of India & Ors.

7 M.C Mehta (Caleutts Tanneries’ Matter] Vs. Union of India & Ors., (1997) 2 SCC 411, at para 17, the
Supreme Court directed the Board to take action against defaulting ranneries which, ineluding those which
had not complied with the conditions under Water Act as mentioned in their consents. Tn M.C Mehta Vs,
Union of India & Ors., (2004) 6 SCC 588, paras 37,48, 517 649, the Supreme Court passed direction on
closure of industrial units which were Mlegally operanng and were in violation of the Master Plan.
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29,

31.

assessment of compensation to be recovered from the said polluting
units for the period of last 5 years, taking into account the cost of
restoration and cost of damage to the public health and environment
and the deterrence element. The scale of deterrence may be related to
the period and the frequency of defaults. Such other factors as may
be found relevant may also be taken into account. No further
industrial activities or expansion be allowed with regard to ‘red’ and
‘orange’ category units till the said areas are brought within the
prescribed parameters or till carrying capacity of area is assessed and
new units or expansion is found viable having regard to the carrying
capacity of the area and environmental norms. Pending assessment of
compensation, interim compensation be recovered at the scale
adopted by this Tribunal in the casc of Vapi Industrial area as

mentioned in para 22 above,

We further direct CPCB, with the assistance of SPCBs/PCCs or other
experts, to compile information with regard to polluted industrial
areas based on water pollution norms separately, air pollution norms
separately and other pollution norm separately and notity such
information on public domain within three months. On completing
this exercise, action against identified individual polluters may be
initiated on the same pattern on which direction have been issued in
para 28 and furnish a report to this Tribunal in this regard also,

before the next date.

We direct the MoEF&CC to take steps for enforcement of action plan

for improvement of the situation.

We may also mention that hearing individual industrial unit is not

considered necessary for passing the above order as the CPCB/State

19
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32,

33.

34.

PCBs must exercise their respective statutory powers by following the
procedure prescribed under the statute even without intervention of
this Tribunal. The Tribunal is only requiring such statutory bodies to
perform their duties to uphold the law without going into an
individual case?8, Direction is with reference to data compiled, or to

be compiled, by the said bodies only.

It is made clear that white and green or non-polluting industries
which are not causing any pollution will not be affected by this order
except that the parameters thereof may be monitored with a view to
see that under the garb of label of white/green or otherwise, the

polluting activity is not continued.

We direct that the CPCB will be at liberty to have an appropriate
panel of Experts to augment its capacity, in case the available man-
power is found to be inadequate to execute the above order and for
this purpose utilise the environment funds available under the
environmental compensation head. In this regard, reference may also
be made to order dated 22.01.2019, of this Tribunal in O.A No.
101/2019, Central Pollution Control Board Vs. Assam State Pollution
Control Board & Ors. which enables CPCB to utilise the environment

fund for the purpose.

Let a compliance report be filed by the CPCB after three months but

before the next date by email on judicial-ngtwgov.in.

List for further consideration on 05.11.2019,

01 € Mehta Vs, Union of India & Ors., (2001} 3 SCC 756, at para 8, the Supreme Court repeated the stand
that in re M.C Mehta Vs. Union of India (1998) 6 SCC 63, the Court had passed directions to all bus
operators in Delhi to make a shift from diesel and other fuels to CNG, the Supreme Court's directions are all
in rem and nol in personam.
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ANNEXURE -1IT

Item Nos. 03 & 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

[LA. No, 479/2019
IN
Original Application No. 1038/2018
WITH
Review Application No. 44/2019
IN
Original Application No. 1038/2018

News item published in "The Asian Age" Authored by Sanjay Kaw
Titled
"CPCB to rank industrial units on pollution levels"
WITH
Union of India Applicant(s)
Versus

News item published in "The Asian Age" Authored
by Sanjay Kaw Titled "CPCB to rank industrial units
on pollution levels” Respondent(s)

Date of hearing : 19.08.2019
Date of uploading of order : 23.08.2019

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. .JUSTICE §.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicants in the Review

Application and the LA, ; Mr, Rajkumar, Advocate for CPCRB
Mr. Attin Shankar Rastogi and Ms.
Suman Kharb, Advocates for
MoEF&CC

ORDER

This order will dispose of Review Application No. 44/2019 filed by the

Ministry of Environment, Forest and Climate Change (MoEF&CC) for

(34




review of the order of this Tribunal dated 10.07.2019 and L.A. No.
479/2019 filed by the Central Pollution Control Board (CPCBE) for

clarification of the said order.

Order dated 10.07.2019 dealt with the issue of remedial action
against polluting industries in the identified polluting industrial
clusters. The CPCB had catried out study of industrial clusters in the
country with reference to the Comprehensive Environmental Pollution
Index (CEPI) which includes weightages on nature of pollutants,
ambient pollutant concentrations, receptors ([number of people
affected) and additional high-risk element. On the basis of the above
study in 2009-10, 88 industrial clusters were notified as Polluted
Industrial Areas (PIAs). These PIAs were ranked as ‘eritically polluted
area’ (CPA), ‘severely polluted area’ (SPA) and ‘other polluted areas’
(OPAs), depending upon the CEPI scores of each of these industrial
areas. The CEPI criteria was revised in 2016 and, based on the CEPI-
9016 criteria, CPCB carried out further monitoring in the year 2017-
18 where it was found that number of identified polluted industrial
clusters went up to 100. The said number includes 38 critically
polluted, 31 severely polluted and remaining 31 as ather polluted

areas.

The Tribunal vide order dated 13.12.2018 directed all the State
Pollution Control Boards (SPCBs)/Committees (PCCs) to finalize time
bound action plans within three months so as to bring all polluted

industrial clusters within the safe parameters under the provisions of

20




the Air Act and the Water Act. The SPCBs and CPCB were free to
take coercive measures, including recovery of compensation for
damages to the environment on ‘Polluter Pays’ principle and also to
adopt precautionary measures on ‘Precautionary’ principle. The
CPCB was directed to serve a copy of the above mentioned order to all
the SPCBs who were to furnish the same to the respective Chief
Secretaries of the States for necessary action. The MoEF&CC was
directed to take steps on the basis of report of the CPCB. Action
taken reports were to be furnished by the CPCB and the MoEF&CC to
this Tribunal before 31.05.2019. In the States, action plans were to

be prepared by Committees headed by the Chief Secretaries.

4. The matter was thereafter considered on 10.07.2019. From the letter
dated 17.05.2019 produced during the hearing, the Tribunal noted
the CEPI Score for 100 PIAs monitored during 2018 and held that
while strategies may be worked out for reducing the pollution load in
the industrial clusters in question, the statutory regulators must
perform their functions in the light of ‘sustainable development’ and
‘precautionary’ principle of stopping polluting activities and taking
other coercive measures. It was observed:

“23. In the present case, in view of massive exercise already
done by CPCB, it is not necessary to require any further
verification about the existence of pollution in the said PIAs. The
Tribunal can direct that the polluting activities cannot be

allowed to continue tll adequate measures are taken as the
Tribunal is bound to apply the ‘Sustainable Development’!,

' M.C Mehta Vs, Union of India (1997) 2 SCC 353, where the Supreme Court of India held — The development
of industry is essential for the economy of the country, but at the same time the environment and the
ecosystems have to be protected. The pollution created as a consequence of development must be
commensurate with the carrying capacity of our ecosyatem.
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‘Precautionary™ and ‘Polluter Pays*™ principle under Section 20
of the National Green Tribunal Act, 2010 to protect the
environment and the victims. The statutory regulatory bodies
can be required to straightaway identify the particular
industrial units in the said PIAs that are causing pollution,
particularly those units which fall under the red and orange
category and take action against them by way of closing the
polluting activity, initiating prosecution and assessing and
recovering compensation. Pending such assessmenl, intertm
compensation may be recovered on the scale adopted by this
Tribunal in the case of Vapi industrial area”,

24. CPCB has compiled data of industrial clusters which are
polluting in terms of air, water and other norms together. Under
the law, even air pollution or water pollution or other pollution,
are independent offences. The sustainable development and
precautionary principle require any polluting activity to be
prohibited and compensation recovered for damage caused from
polluters. If there is air pollution, actionable under the Air Act,
even if there is no violation of Water Act or EPA Act, such
pollution cannot be ignored. There has to be prosecution,
stopping of polluting activity and recovery of compensation for
restoration of the environment. We have seen that even when
norms of air, water and other pollution are being violated,
prosecution, stopping of polluting activities and recovery of
compensation is not taking place for which there is no
Jjustification. Likewise action to prohibit polluting activity,
initiating prosecution and recovery of compensation (s required
not merely for the PIAs based on vioclation of norms uncer all the
heads, but also for areas where air, water or other pollution is
found individually. Thus areas not covered by PIAs are also
required to be governed by our directions for enforcing the law
by way of stopping polluting activity and taking other steps.
The fact that such pollution is taking place is evidenced by there
being acknowledged pollution in the form of 351 polluted river
stretches® and 102 non-attainment cities®.

7 M.C Mehta vs, Union of India & Ors., (2009) 6 SCC 142, at para 23, 30 & 46, the Supreme Court addressed
the issue of wide threat to forest ecology vis-a-vis the mining activitics in the Aravalli hills und explained that
it is important to evoke the precautionary principle to impose complete ban on mining in the Aravalli Range
in state of Haryana.

! |ndian Council for Enviro Legal Action & Ors. Vs, Union of India & Ors., [1996] 3 SCC 212 Para 16, Vellore
Citizens Welfare Forum Vs, Union of India & Ors. {1996) 5 SCC 647 Para 12-18 — holding that “Polluter Pay”
principle is ‘accepted principle and part of environmental law of the country, even without specific statute.
M.C Mehta Vs, Union of India & Ors., W.P [C] No. 13029/2015 order dated 24.10.2017 of the Supreme Court
of India., O.A 95/2018, order dated 11.01.2019 & O.A No. 593/2017. order dated 03.08.2018¢ The Tribunal
directed CPCB to take penal action against those aceountable for failure in setting up CETPs/STPs/STPs and
to recover compensation for damage Lo the environment,

“ Supra 15

*0.A. 673/2018, News ltem Published in “The Hindu'’ authored by Shri. Jacob Koshy titled “More river
stretches are now critically polluted: CPCB”, Order dated 20.09.2018

S ook, 681/2018, News [tem Published In The Times of India’ Authored by Shri. Vishwa Mohan Titled “NCAP
with Multiple Timelines to Clear Air in 102 Cities to be released around Aupust 15" order dated 08.10.2018
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25. CPCB must compile data of polluted industrial areas not
confined to more than one parameters as is now being done, but
also with respect to polluted areas based on water, air or other
pollution individually. Compiling data for categorizing areas as
polluted areas based on water pollution alone, or air pollution or
other pollution alone may be a step in the right direction. Let this
be now done in the next three months, with the assistance of
State PCBs/PCCs or other experts. In this regard we may note
that dealing with the industrial water pollution, this Tribunal
directed the CPCB to compile its monitoring report with reference
to 97 CETPs installed in different states as this was linked to
100 PIAs also.”

26. Needless to state that there is no right to carry on business
in violation of pollution norms and right of statutory authorities
is coupled with duty. Such right, does not carry any unlimited
discretion of not taking action when pollution norms are
violated.

27. In view of the material compiled by the CPCB, with the
assistance of SPCBs/PCCs, in respect of polluted industrial
areas, where action is not being taken by statutory authorities,
the Tribunal has to exercise its jurisdiction of directing
performance of statutory functions and duties by the State
boards/committees, following similar direction by the Apex
Courts.”

8. In the light of above findings, the Tribunal in its order dated

10.07.2019 directed:

“28. Accordingly, we direct the CPCB in coordination with all
State PCBs/PCCs lo luke steps in exercise of Statutory powers
under the Air (Prevention and Control of Pollution) Act, 1981,
Water (Prevention and Control of Pollution) Act, 1974,
Environment (Protection) Act, 1986 or any other law to prohibit
operation of polluting activities in the said CPAs and SPAs
within three months and furnish a compliance report to this
Tribunal. The Central Pollution Control Board, in coordination
with the State Boards/PCBs may make assessment of
compensation to be recovered from the said polluting units far
the period of last 5 years, taking into account the cost of

" 0.A No. 593/2017, order dated 19.02,2019, Parvavaran Suraksha Samiti & Anr. Vs, Union of India & Ors.
Mo Mehta (Caleutta Tanneries' Matter) Vs, Union of India & Ors., (1997) 2 SCC 411, at para 17, the
Supreme Court directed the Board to take action against defaulting tanneries which, including those which
had not complied with the conditions under Water Act as mentioned in their consents. In M.C Mechta Vs.
Union of India & Ors., (2004] 6 SCC 588, paras 37,48, 517 69, the Supreme Court passed direction on
closure of industrial units which were illegally nperating and were in violation of the Master Plan
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restoration and cost of damage to the public health and
environment and the deterrence element. The scale of
deterrence may be related to the period and the frequency of
defaults. Such other factors as may be found relevant may also
be taken into account. No further industrial activities or
expansion be allowed with regard to ‘red’ and ‘orange’ category
units till the said areas are brought within the prescribed
parameters or till carrying capacity of area ts assessed and new
units or expansion is found viable having regard to the carrying
capacity of the area and environmental norms. Pending
assessment of compensation, interim compensation be
recovered at the scale adopted by this Tribunal in the case of
Vapi Industrial area as mentioned in para 22 above.

29, We further direct CPCB, with the assistance of SPCBs/PCCs
or other experts, to compile information with regard to polluted
industrial areas based on water pollution norms separately, air
pollution norms separately and other pollution norm separately
and notify such information on public domain within three
months. On completing this exercise, action against identified
individual polluters may be initiated on the same pattern on
which direction have been issued in para 28 and furnish a
report to this Tribunal in this regard also, before the next date.

30. We direct the MoEF&CC to take steps for enforcement of
action plan for improvement of the situation.

32 It is made clear that white and green or non-polluting
industries which are not causing any pollution will not be
affected by this order except that the parameters thereof may be
monitored with a view to see that under the garb of label of
white/green or otherwise, the polluting activity is not
continued.”

We have heard learned Counsel for the MoEF&CC and the CPCB in

support of their review application and application for clarification

respectively.

Case of the MoEF&CC in seeking review is that the MoEF&CC is yet
to take a final view in the matter of protocol to be followed by the
States/UTs for implementation of the action plan for environmental
improvement of CPAs after considering the report of the CPCB, as

noted in para 10 of the order dated 10.07.2019. Current CEPI

Yo.




framework may need to be reviewed. CEPI score is to be used as a
warning tool for formulating an action plan to restore environment
quality. MoEF&CC will require six months for policy framework and
one year for implementation and till then ban on expansion /setting

up new industries may be kept in abeyance.

Case of CPCB in seeking clarification is that certain SPCBs/PCCs are
not clear whether even compliant ‘red’ and ‘orange’ industries are to
stop their operations and whether non-industrial ‘red’ and ‘orange’
category projects of public utility are also to be prohibited. Further,
the units which have sought consent to establish (CTE) by abating
the pollution or where EC and CTE is already granted are to be
covered by order of this Tribunal. Industrial Associations have
represented that compliant industries should not be affected and
those who have already paid compensation should not be required to
pay compensation again. CEPI score does not reflect contribution of
individual sectors such as industrial, vehicular, generator sects,
municipal and other solid wastes etc. separately which exercise was

required to be undertaken.

We have given due consideration to the submissions. As regards the
plea of MoEF&CC that CEPI policy framework will be finalized and
implemented in six months and one year, we are of the view that the
order of the Tribunal does not in any manner debar the MoEF&CC to
take the proposed steps. However, pendency of such steps can be no

justification for not enforcing the existing pollution norms and

v)



10.

applying the ‘Sustainable’ ‘Precautionary’ and ‘Polluter Pays’

principles on the basis of data available.

What the Tribunal has directed is inter alia to “identify the particular
industrial units in the said PIAs that are causing pollution, particularly
those units which fall under the ‘red’ and ‘orange’ category and take
action against them by way of closing the polluting activity, tnitiating
prosecution and assessing and recovering compensation™. No ground
whatsoever has been shown to review the said direction. Further
direction of the Tribunal is that “No further industrial activities or
expansion be allowed with regard to ‘red’ and ‘orange’ category units
till the said areas are brought within the prescribed parameters or tll
carrying capacity of area is assessed and new unils or expansion is
found viable having regard to the carrying capacity of the area and
environmental norms.”19 Objection to this direction is that there may
be ‘red’ or ‘orange’ category units which may not in any manner add
to the pollution. If it is so, all that is required is to determine viability
of such units on ‘Precautionary’ principle by an appropriate
mechanism. Reasons for doing so are that the area as per data
available is polluted and ‘red’ and ‘orange’ category have higher
potential for pollution. There is no absolute bar to such units being
set up if they are found to be viable. This clarification should take
care of any possible apprehension that the order of the Tribunal will
obstruct any legitimate industrial activity. The MoEF&CC can

forthwith devise an appropriate mechanism to ensure that new

*Para 23
10
Para 28
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legitimate activity or expansion can take place after due precautions
are taken in the areas in question by ‘red’ and ‘orange’ category of

units.

Coming to the apprehension of the CPCB, it is clear from paras 28
and 32 of the order reproduced above that action has to be taken
only against polluting activities. If any unit is compliant with the
norms, such unit is not affected. There is no basis for apprehension
that compensation may have to be paid twice. The provisions of Air
Act, Water Act and EPA Act and the rules or other environment
norms are to be enforced not only against the industrial units but
also against every polluting activity whether the same has already
been set up or is yet to be set up in terms of provisions of the law in
question. This being the undisputed legal position, no further

clarification remains necessary.

The applications stand disposed of accordingly.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

Us.
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ANNEXURE-]Y

Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1038/2018
(With report dated 01.11.2019)

News item published in "The Asian Age” Authored by Sanjay Kaw
Titled "CPCB to rank industrial units on pollution levels"

Date of hearing: 14.11.2019

CORAM: HON'BLE MR, JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON'’BLE DR. NAGIN NANDA, EXPERT MEMRBER
HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Respondent(s): Mr. Raj Kumar, Advocate
Ms. Nandini Sen, Advocate for State of West
Bengal
Mr. Attin Shankar Rastogi, Advocate
Mr. Dhananjay Baijal, Advocate for TSPCB

ORDER

The question for consideration is remedial action for control of
pollution in identified polluted industrial clusters in compliance of
earlier order of this Tribunal dated 10.07.2019 requiring the
statutory authorities to take action by way closure, prosecution and
recovery of compensation from identified polluters in polluted

industrial clusters. The said directions are set out in later part of this

order.

The matter has been ecarlier dealt with inter alia vide orders dated
13.12.2018 and 10.07.2019 in the light of Comprehensive
Environmental Pollution Index (CEPI) which includes weightages on

nature of pollutants, ambient pollutant concentrations, receptors

ys



(number of people affected) and additional high risk element prepared
by the CPCB in exercise of its statutory functions under the Air
(Prevention and Control of Pollution) Act, 1981 (the Air Act), the
Water (Prevention and Control of Pollution) Act, 1974, (the Water Act)
and the Environment (Protection) Act, 1986 (the EPA Act). Based on
the data with regard to pollution, the areas are ranked as ‘critically
polluted area’ (CPA), ‘severely polluted area’ (SPA) and ‘other polluted

areas’ (OPAs).

Vide order dated 13.12.2018, this Tribunal directed the Pollution
Control Boards / Pollution Control Committees (PCBs/PCCs) to
finalize time bound action plan to bring all the Polluted Industrial
Areas (PIAs) within safe parameters as per the Air Act, the Water Act
and the EPA Act. Accordingly, report was compiled by the CPCB and
furnished to the MoEF&CC as shown by a letter dated 17.05.2019
which was handed over during the hearing before this Tribunal on

10.07.2019.

After considering the said data, this Tribunal in the order dated
10.07.2019 held that the Rule of Law required prohibiting polluting
activities to protect the environment and public health. While
remedial action may certainly be planned, current violation of law
could not be ignored and was actionable by way of stopping polluting
activities, initiating prosecution and recovering compensation on
‘Polluter Pays’ principle. The statutory authorities are accountable
for performing their statutory duties. Referring to some of the
earlier orders on the subject, this Tribunal observed:
“7. Il effects of industrial pollution on the environment and

public health are well acknowledged. This has made it
necessary to strictly apply the principles of ‘Sustainable




Development’ and permit any activity to be carried out
without degrading the environment. The statutory
scheme under the Air Act, the Water Act and the EPA
Act provides for standards for air and water quality
which must be maintained and violation thereof is a
criminal offence!. Any violation has to be visited with
stopping of polluting activity, prosecution and
compensation  for  restoration of  environment.
Accordingly, in the order dated 13.12.2018 this
Tribunal observed.

“5. Purpose of economic development in any
region is to provide opportunities for improved
living by removing poverty and unemployment.
While industrial development invariably creates
more jobs in any region, such development has
lo be sustainable and compliant with the norms
of environment. In absence of this awakening or
tendency for monitoring, industrialization has
led to environmental degradation on account of
industrial pollution. It is imperative to ensure
that steps are taken to check such pollution to
uphold statutory norms. Adequate and effective
pollution control methods are necessary.

6. Dust, smoke, fume and loxic gas emissions
occur as a result of highly polluting industries
such as thermal power plants, coal mines,
cement, sponge iron, steel and Sferrow alloys,
petroleum  and  chemicals unless  right
technology is used and precaution taken.
Industry specific clusters have not only become
hazardous but also cause irreparable damage
to our ecology and environment, often breaching
the environment’s carrying capacity, adversely
affecting public health.

7. In Karnataka Industrial Areas Development
Board vs. C. Kenchappa & Ors?, the Hon'ble
Supreme Court observed, as guiding rules for
Sustainable Development, that humanity must
take no more from nature than man can
replenish and that people must adopt lifestyles
and development paths that work within the
nature’s limit. In Vellore Citizens Welfare Forum
Vs, Union of India, the Hon’ble Supreme Court
recognized the Precautionary Principle and
explained that environmental measures by the
State Government and the statutory authorities
must anticipate, prevent and attack the causes
of environmental degradation.

! Section 7 read with Section 15 of the EPA Act, Section 24 read with Section 41 and Section 45A

ol the Water Act, Section 21 and Section 22 read with Section 37 of the Air Act.

' [2006) 6 SSC 383
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8  This Tribunal has applied the same
principles in deciding matters before it in terms
of Section 20 of the National Green Tribunal Act
2010.

13. The action plan to be prepared in the States
may be done by the Committee constituted by
the Chief Secretary within one month from
today as several Departments may be involved
in the exercise. The final preparation of the
action plan including its execution may be
overseer. by the Chief Secretary of the
concerned State, along with the other connected
major environmental issues of the Stales, such
as pollution of river stretches, nonattainment
cities in terms of air quality and solid waste
management, utilization of treated sewage,
covered by order of this Tribunal dated
20.09.2018 in Original Application No.
673/2018, News Item Published in ‘The Hindu’
authored by Shri. Jacob Koshy titled “More river
stretches are now critically polluted: CPCB’,
order dated 08.10.2018 in Original Application
No. 681/2018, News Item Published In 'The
Times of India’ Authored by Shri. Vishwa
Mohan Titled “NCAP with Multiple Timelines to
Clear Air in 102 Cities to be released around
August 15% order dated 20.08.2018 in Original
Application No. 606/2018, Compliance of
Municipal Solid Waste Management Rules,
2016 and order dated 27.11.2018 in Original
Application No. 148/2016, Mahesh Chandra
Saxena Vs. South Delhi Municipal Corporation
& Ors. The Chief Secretary will take meetings
on all these issues once in three months
(quarterly) and will forward Report to NGT by e-
mail.”

8. We may also note that on 16.01.2019, while constdering
the issue of compliance of Solid Waste Management
Rules, 2016 and other Waste Management Rules in
O.A. No. 606/2018, Compliance of MSW Rules, 2016,
the Tribunal required the presence of the Chief
Secretaries in person after monitoring the subjects
mentioned in the said order which included polluted
industrial clusters.

9. Accordingly, the Chief Secretaries appeared before this
Tribunal and filed their respective versions on the
subject. They have been asked to tuke necessary steps
to enforce the environment norms and furnish periodical
reports to this Tribunal. The directions include
monitoring of important environmental issues including
the issue of polluted industrial clusters by a Central




Monitoring Committee with representatives from the
Central Government and the Chief Secretaries of the
States, undertaking carrying capacity study of the
areas where violation of environmental norms is
established, training programme of the officers
concerned with the enforcement of the environmental
norms, preparation of annual environmental plan for the
country giving status of gaps in compliance of
environmental norms.? The Tribunal noted the private
studies which may need to be verified assessing the
number of deaths and diseases from pollution.*

“38. Death attributable to pollution to be 2,51
million in 2015, highest in the world. Air pollution,
the number of deaths in India from ambient air
pollution was 1.09 million, while deaths from
household air pollution from solid fuels were 0.97
million. In the case of water pollution, 0.5 million
deaths were caused by unsafe water source,
while unsafe sanitation caused 0.32 million
deaths. Deaths from air pollution were a result of
diseases such as heart disease, stroke, lung
cancer, and chronic obstructive pulmonary
disease (COPD). Pollution has been responsible
for the most non communicable disease deaths.
India ranks a dismal 110 of 149 countries on the
Sustainable Development Index. With rapid
urbanization, the country is facing massive waste
management challenge. Over 377 million urban
people live in 7,935 lowns and cities and
generate 62 million tonnes of municipal solid
waste per annum. Only 43 million tonnes (MT) of
the waste is collected, 11.9 MT is treated and 31
MT is dumped in landfill sites. An alarming 80%
of India’s surface water is polluted. Indian cities
generate 10 billion gallons or 38 billion litres of
municipal waste water every day, out of which
only 29% of it is treated.

40. In case extent of convictions for the
environment related offences do not correspond to
the extent of crime, paradigm shift in policies and
strategies for implementation of law may need to
be considered. Similarly, the mechanism for
recovery of compensation may need to be revised
on that pattern. Such review of policy cannot be
left to the Local Bodies or the Pollution Control
Boards but has to be at highest level in the State
and further review at the national level. As noted
in some of the studies, the ranking of the country
in compliance of environmental norms needs to be
brought to respectable higher position which may
be possible only if there is change in policies and

YO.A 606/ 2018, order dated 17.05.2019, at para 27

* Ibid

vq.
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strategies for implementatior. of necessary norms
at every level in right direction. The scale of
compensation needs to be suitably revised so that
the same is deterrent and adequate to meet the
cost of reversing the pollution.”

10 xx

XX

XX

11. During the hearing today, a copy of the letter dated
17.05.2019 was handed over by the Learned Counsel
for the CPCB, indicaling the latest CEPI scores for 100

arcas/clusters monitored during

2018. The said scores are as follows:

polluted industrial

The CEPI Scores in descending order for Industrial
Areas/Clusters monitored during 2018

Sl. No. | Name of Polluted . [ Air Water | Land ¥ CE_PI # Status of
Industrial Areas (PlAs) Score | Environment
Tarapur(Maharashtra) | 72.00 | 89.00 | 59.25 | 93.69 | Ac Wc_Ls

2. | Najafgarh-Drain basin | 85.25 | 86.00 | 55.75 | 92.65 | Ac_Wc_Ls
including Anand
Parbat, Naraina, Okhla,

Wazirpur(Delhi)

3. | Mathura(Uttar 86.00 | 81.00 |45.00 |91.10 | Ac Wc_Ln
Pradesh) - S TR ]
Kanpur(Uttar Pradesh) | 66.00 | 85.00 | 45.00 | 89.46 | Ac_Wc Ln

5. | Vadodara(Gujarat) 82.00 | 80.75 | 48.75 | 89.09 | Ac Wc Ln

6. | Moradabad(Uttar 76.00 | 71.50 | 68.75 | 87.80 | Ac_Wc_Lc
Pradesh) - L8 -

7. | Varanasi- 67.50 | 80.00 | 39.63 | 85.35 | Ac_Wc_Ln
Mirzapur(Uttar

| Pradesh) B - _

8. | Bulandsahar- 79.50 | 76.00 | 36.75 | 85.23 | Ac We Ln
Khurza{Uttar Pradesh)

9. | Gurgaon(Haryana) 70.00 | 80.00 | 36.75 | 85.15 | Ac Wc_Ln

10. | Manali (Tamil Nadu) 59.75 | 72.25 | 71.75 | 84.15 | As Wc_Lc

11. | Panipat(Haryana) 66.00 | 72.75 | 60.00 | 83.54 | Ac_Wc_lc

12. | Firozabad(Uttar 76.00 | 72.00 | 32.50 | 81.62 | Ac_ Wc_Ln
Pradesh)

13. | Udham Singh Nagar 33.00 | 79.50 | 26.00 | B1.26 | An_Wec_Ln
(Uttarakhand) 3

14. | Jodhpur (Rajasthan) 67.00 | 66.00 | 65.00 | 81.16 | Ac._ Wc_Lc

15, | Pali (Rajasthan) 66.00 | 65.00 | 65.50 | BO.48 | Ac We_Lc

16. | Ankleshwar (Gujarat] 72.00 [ 57.50 | 51.00 | 80.21 | Ac Ws Ls

17. | Gajraula Area(Uttar 71.00 | 70.00 |45.00 | 80.14 | Ac_Wc_Ln
Pradesh) [

18. | Vapi (Gujarat) 66.00 | 75.00 | 30.00 | 79,95 | Ac Wc_Ln

19, | Siltara Industrial Area 76.00 | 51.75 | 31.75 | 79.94 | Ac Ws_Ln

| (Chhattisgarh) - "

20. | Bhiwadi (Rajasthan) 66.50 | 71.00 | 44.75 | 79.63 | Ac_ Wc_Ln

21. | Vellore -North Arcot 49.00 | 75.00 | 35.75 | 79.38 | An_Wc_Ln




(Tamil Nadu) _ _

22. | Sanganer Industrial | 65.00 | 71.88 | 39.50 | 79.10 | Ac We_Ln
Area (Rajasthan)

23. | Byrnihat (Assam) 67.00 | 70.50 |39.50 | 78.31 | Ac_Wc_Ln

24. | Peenya(Karnataka) 41.00 | 66.00 | 70.00 | 78.12 | An Wc Le |

25. | Jaipur (Rajasthan) 61.88 | 71.88 |31.75 | 77.40 | Ac_ Wc_Ln

26. | Surat (Gujarat) | 46.00 | 68.25 | 56.00 | 76.43 | An_Wec Ls

27. | Chandrapur | 75.00 |23.75 [23.75 [76.41 | Ac. Wn_Ln
(Maharashtra)

28. | Agra(Uttar Pradesh) 60.00 | 66.88 | 47.00 | 76.22 | Ac_We_Ln

29. | Pattancheru Bollaram | 56.00 | 70.00 | 32.25 | 75.42 | As_We Ln
(Telangana)

30. | Jalandhar (Punjab) 53.50 | 66.88 | 44.50 | 74.76 | As Wc_Ln

31. | Ludhiana (Punjab) 53.50 |71.00 | 16.00 | 73.48 | As_ Wc Ln

32. | Tiruppur (Tamil Nadu) |33.00 | 65.00 | 64.00 | 72.39 | An_We Lc

33. | Ghaziabad(Uttar S57.50 | 66.00 | 32.25 | 72.30 | As_Wc_Ln
Pradesh) o

34. | Mettur (Tamil Nadu) 41.25 | 19.38 | 69.38 | 71.82 | An_Wn_Lc

35. | KIADB Industrial Area, | 52.00 | 66.00 | 28.25 | 70.99 | As We Ln
Jigini, Anekal (Bengaluru)

36. | Vatva(Gujarat) 57.00 | 66.00 | 25.50 | 70.94 | As Wc_Ln

37. | Raipur (Chhattisgarh) | 67.00 | 45.75 | 25.00 | 70.77 | Ac.Wn Ln

| 38. | Rajkot(Gujarat) 51.75 | 61.50 |45.75 | 70.62 | As_Wc_Ln

39. | Aurangabad(Maharasht | 45.00 | 65.38 | 28.75 | 69.85 | An_Wec Ln
ra)

40. | Dombivali 62.00 | 63.50 [27.25 | 69.67 | Ac_We_Ln
(Maharashtra)

41. | Nashik(Maharashtra) | 56.50 | 60.00 | 42.00 | 69.49 | As. We Ln

42. | Batala (Punjab) 63.00 |62.75 [25.50 | 68.92 | Ac_We_Ln

43. | Noida(Uttar Pradesh) | 59.75 | 62.75 |27.00 | 68.76 | As_Wc Ln

44, | Baddi(Ilimachal 63.00 |63.75 | 19.75 | 68.26 | Ac Wc Ln |
Pradesh)

45. | Vijayawada(Andhra 60.50 |49.25 [38.75 [68.04 | Ac Wn Ln
Pradesh] i -

46. | Bandel (West Bengal) | 59.50 | 47.00 | 42.75 | 67.64 | As. Wn. Ln

47. | Ramgarh(Jharkhand) | 56.75 | 50.00 | 46.25 | 66.75 | As Ws Ln

48. | Kukatpally (Telangana) | 43.75 | 61.00 | 32.00 | 66.46 | An_Wc_Ln

49, | Ib-Valley (Orissa) 48.75 [59.00 | 36.75 | 66.35 | An_Ws_Ln

50. | Tuticorin (Tamil Nadu) |29.75 | 46.00 | 61.00 | 66.34 | An_Wn_Lc |

51.| Navi | 56.00 [ 63.00 | 16.00 | 66.32 | As We Ln
Mumbai(Maharashtra)

52. | Meerut(Uttar Pradesh) | 52.00 | 65.00 | 6.00 | 66.09 | As_ We. Ln

53. | Parwanoo(Himachal 19.00 | 61.88 |53.75 | 65.77 | An_Wc Ls
Pradesh)

54. | Kala Amb(Himachal | 17.00 | 64.00 | 27.75 | 65.70 | An_We Ln |
Pradesh)

55. | Bidar(Karnataka) 31.00 | 60.00 |45.50 | 65.64 | An We Ln

56. | Durgapur (West 62.50 | 43.50 | 18.75 | 65.56 | Ac_ Wn_Ln
Bengal) -

9,
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57. | Aligarh(Uttar Pradesh] | 56.25 | 61.88 | 11.88 [ 64.42 | As Wc_Ln
| 58| Hajipur(Bihar) 57.50 |41.13 | 39.25 | 64.36 | As Wn Ln |
59. | Hazaribagh(Jharkhand) | 61.00 | 20.00 | 41.00 | 64.20 | Ac_Wn_Ln

60. | Coimbatore (Tamil 47.25 | 53.75 | 45.25 | 63.64 | An_Ws Ln
Naduy)
61. | Singrauli (UP&MP) 45.00 | 57.25 | 27.75 | 62.59 | An_Ws_Ln
62. | Cuddalore (Tamil Nadu) | 25.00 | 58.25 |41.25 |62.56 | An_Ws_Ln
" 63. | Faridabad(Haryana) | 55.25 | 53.75 |28.75 | 62.17 | As_Ws_Ln
| 64 Bhavnagar (Gujarat) 61.00 | 15.50 | 15.50 | 61.94 | Ac_Wn_Ln
65. | Howrah (West Bengal) | 60.50 | 20.00 | 16.00 | 61.76 | Ac_Wn_Ln
66. | Paradeep (Orissa) 43.00 | 57.50 | 17.00 | 60.61 | An_Ws_Ln
67. | Erode (Tamil Nadu) | 34.13 | 47.00 |52.75 | 6033 | An_Wn_Ls
" 68. | Saraikela (Jharkhand) |57.75 | 17.50 | 34.00 | 60.26 | As_Wn_Ln
| 69. | Kattedan(Telangana) | 42.25 | 50.75 | 45.25 | 60.17 | An_Ws_Ln
70. | Dhanbad(Jharkhand) | 43.00 |57.50 | 12.50 | 59.78 [ An_Ws_Ln
71, | Indore(Madhya | 18.50 | 56.88 | 20.75 | 58.53 | An_Ws Ln
Pradesh)
72. | Bhadravati(Karnataka) | 45.00 | 52.00 | 30.00 | 58.48 | An_Ws_Ln
73. | Mandideep (Madhya 56.00 | 55.25 | 10.00 | 58.43 | As_Ws_Ln
Pradesh)
74. | Mangalore(Karnataka) | 15.00 | 54.50 | 54.25 | 58.20 | An_Ws_Ls
75. l!dra-jamda[\]ha.rkhdnd] 51.88 | 2563 |46.75 | 57.64 | As_Wn_Ln
76. | Korba (Chhattisgarh) | 43.75 | 17.75 | 54.00 | 57.57 An_Wn_Ls
77.| Ahmedabad(Gujarat) | 53.50 | 48.50 | 16.00 | 57.11 [As Wn_Ln
78. | Haridwar (Uttarakhand) | 50.75 52.38 | 13.75 | 55.70 | As_Ws_Ln
79. | Asansol (West Bengal) | 54.00 | 16.25 | 13.75 | 55.03 | As_Wn_Ln
80. | Chembur(Maharashtra) | 52.25 | 50.75 | 10.00 | 54.67 | As_Ws_Ln
81. | Morbi (Gujarat) 51.00 | 47.25 | 14.00 | 54.24 | As_Wn_Ln
82. | Mandi Govindgarh 23.75 | 5375 | 1.50 |53.91 | An Ws Ln |
(Punjab)
83. | Raichur(Karnataka) | 32.75 | 47.88 | 32.50 |53.42 | An_Wn_Ln
84. | West 51.88 | 25.88 | 11.25 | 53.28 | As_Wn_Ln
Singhbhum(Jharkhand
J
| 85. | Greater Kochin 47.38 | 35.88 | 29.50 | 52.94 | An_Wn_Ln
(Kerala)
86. | Pimpari- 52.00 | 6.25 |525 |52.16 | As_Wn_Ln
Chinchwad(Maharashtr
aj
' 87. | Gwalior (Madhya 50.00 |43.13 |7.75 |51.67 | As_Wn_Ln
Pradesh)
88. | Junagarh (Gujarat) 47.00 |25.00 | 35.00 |51.64 | An Wn_Ln
89. | Jajpur (Orissa) 4350 | 26.25 | 41.25 | 49.62 | An_Wn Ln
90. | Nagda —Ratlam 12.00 | 47.00 | 28.00 | 48.78 | An_ Wn_Ln
(Madhya Pradesh)
[ 91. | Jamshedpur(Jharkhan |46.00 | 19.25 [20.25 |48.10 | An_Wn Ln
d}
92. | Mahad(Maharashtra) | 41.00 | 35.75 | 29. 00 |47.12 [ An_Wn_Ln




93. [ Bhillai-Durg 43.00 [32.75 [19.75 [46.69 [ An Wn_Ln
Choatiaggiy 1 1 L ___ S
94. 1 Angul Talchar (Orissa) | 44.75 | 13.25 | 23.00 | 46.43 | An_Wn_Ln
95. | Haldia (West Bengal) 45.00 | 35.00 | 3.75 45.72 | An_Wn_Ln
96. | Vishakhapatam 27.25 | 12.75 | 42.75 | 44.74 | An_Wn_Ln
(Andhra Pradesh)
97. | Dewgns (Madhya 28.00 | 31.63 [31.75 | 37.79 | An_Wn_Ln
Pragesh) e — 1
98. | Jhagsuguda (Orissa) 36.00 | 21.50 | 8.75 37.20 | An_Wn_Ln
99, | Digboi (Assam) 23.50 | 25.25 | 6.50 26.39 | An_Wn_Ln
100 Fiii‘?ampur (Madhya 13.50 | 19.50 | 6.75 20.23 | An_Wn_Ln
Pradesh)
r

12. Question for consideration is whether mere making of
action plans obviates the requirement of enforcing the
law. Continued polluting activities are criminal offences
under the law of the land. The rule of law requires
prohibiting  such  activities to® safequard the
environment and the innocent victims.®

13. The answer has to be in the negative. Once the
industrial clusters have been notified as polluting, while
action plans may certainly be prepared, the polluting
activity, which is a criminal offence, cannot be allowed
to be continued. The essence of rule of law is that no
activity which is against the law is allowed to continue
and the person violating the law is punished according
to law.” Thus merely requiring improvement does not
obviate  the need for punishing the law
violators/ polluters; stopping polluting activity and
recovering compensation for the damage already
caused so as to recover the cost of restoration® is the

S Under Section 5 of the EPA Act, Section 31A of the Air Act and Section 33A of the Water Act, the
power of Board to give directions includes the power to direct the closure, prohibition or regulation
of any industry, operation or process; or the stoppage or regulation of the supply of electricity or
water or any other service.

% https:/ /www.thelancet.com/journals /lanplh/article /PIIS2542-5196(18)30261-4 /fulltext stating
1.24 million deaths in India in 2017, which were 12-5% of the total deaths, were attributable to air
pollution, including 0.67 million from ambient particulate matter pollution and 0.48 million from
household air pollution. 7 Goa Foundation Vs. Union of India and Ors., (2014) 6 SCC 590, at para
72-75,the Supreme Court noted the power that rests with the Pollution Control Board under
Section 31 A of the Air Act and Section 33 A of the Water Act and directed that the authorities
should take stringent actions in line with these power in cases of polluting industries, 8 Tirupur
Dyeing Factory Owners Association Vs. Noyyal River Avacutdars Protection Association & Ors.,
(2009) 9 5CC 737, in paras 26, 27, 33 & 34, the Supreme Court emphasis on developmental
activities to be such that it does not compromises with the ability of the future generation to meet
their needs and in this regard, authorities are to take into consideration the macro effect of wide-
scale land and environmental degradation caused by absence of remedial measures.

" Goa Foundation Vs. Union of India and Ors., (2014) 6 SCC 590, at para 72-75,the Supreme
Court noted the power that rests with the Pollution Control Board under Section 31 A of the Air
Act and Section 33 A of the Water Act and directed that the authorities should take stringent
actions in line with these power in cases of polluting industries.

® Tirupur Dyeing Factory Owners Association Vs, Noyyal River Ayacutdars Protection Association
& Ors., (2009) 9 SCC 737, in paras 26, 27, 33 & 34, the Supreme Court emphasis on
developmental activities to be such that it does not compromises with the ability of the future
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mandate of law. This having not been done, the
Tribunal is under a duty to direct the statutory
regulators to perform their functions and take steps
Jorthwith for stopping polluting activities, initiating
prosecutions against the polluters and assessing and
recovering compensation from such identified polluters
at least for five years which is the period specified
under Section 15(3) of the National Green Tribunal Act,
2010.

14. We reiterate that economic development is not to be at
the cost of health of the public and in violation of law of
the land. Unless the polluting industries tackle the
problem they have created, their operations have to be
stopped/ suspended.® Reference may be made to the
Jjudgement in the case of Indian Council for Envira Legal
Action & Ors. Vs. Union of India & Ors.:1?

“Respondents 4 to 8 have earned the dubious
distinction of being categorised «as “rogue
industries”™. They have inflicted untold misery
upon the poor, unsuspecting villagers, de-spoiling
their land, their water sources and their
environment — all in pursuance of their private
profit. They have forfeited all claims of any
consideration by this Court. Accordingly, we
herewith order the closure of all plants and
factories of Respondents 4 to 8 located in Bichhri
village. The RPCB is directed to seal all
Sfactories/units/plants of the said respondents
Jorthwith.”?

15. We may note that this Tribunal has dealt with cases of
industrial pollution and exercising its jurisdiction under
Sections 14, 15 and 20 of the NGT Act, 2010 directed
the regulatory authorities to prohibit polluting activities,
prosecute the polluters and assess and recover
compensation. In the case of Morbi Industrial Cluster,!!
which ranks at 81 based on its CEPI score, (where air
pollution is critical though overall index places it in
OFA|, the Tribunal noted the air quality as shown in the
inspection report furnished in the said case, to be as
Sfollows:

generation to meet their needs and in this regard, authorities are to take into consideration the
macro effect of wide-scale land and environmental degradation caused by absence of remedial
measures.

% M.C Mehta (Badkhal and Surajkund Lakes Matters) vs, Union of India & Ors., (1997) 3 SCC 715
at para 10 & 11, where the Supreme Court prohibited any construction activities around the said
lakes on account of precautionary principle to protect these lakes; Vellore Citizens Welfare Forum
Vs. Union of India & Ors., (1996) 5 SCC 647 at para 9, where the Supreme Court discussed the
rights guaranteed under Article 21 of the Constitution of India and directed that all tanneries
which have not obtained the consents will be not reopened and that no new tanneries will be
permitted to be open in the prohibited area.

1011996) 3 SCC 212 at para 70.

1 Order dated 06.03.2019 in Original Application No. 20/2017 (WZ), Babubhai Ramubhai Saini
Vs. Gujarat Pollution Control Board & Ors.
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“Ambient Air Quality Status: As per National Green
Tribunal committee report average ambient air quality (7
Stations) monitored PM10 = 552.66 ug/m3, PM2.5 =
289.61 ug / m3, SO2 = 152.81 ug /m3. Compared to
that, Average ambient air quality monitored (4 Stations)
in last 3 months (Aug- 18 to Nov-18) is PM10 = 199.1 ug
/m3, PM2.5 = 60.6 ug /m3. Though not meeting with
standards, this shows improvement in air quality of
MorbiWankner Region.”

16. Since the industries in the said area were operating in
violation of Air Act, having adverse consequences on
health and environment, applying the Sustainable
Development and Precautionary principles, the Tribunal
directed the GPCB to close all the coal gasifier
industries and take steps for prosecution of such
industries which violated the law and recover
compensation for the damage to the public health to he
assessed by a Joint Committee of GPCB, CPCB and
NEERI, taking into account the cost of restaration of the
environment and the element of deterrence.!?

17. The Tribunal observed:

“22. Purpose of economic development in any
region is to provide opportunities for improved
living by removing poverty and unemployment.
While industrial development invariably creates
more jobs in any region, such development has to
be sustainable and compliant with the norms of
environment. In absence of this awakening or
tendency for monitoring, industrialization has led
to environmental degradation on account of
industrial pollution. It is imperative to ensure that
steps are taken to check such pollution to uphold
statutory norms. Adequate and effective pollution
control methods are necessary.

23. We may also note that as per data compiled
by the CPCB Morbi Wankaner is one of the
polluted industrial clusters. Vide order dated
13.12.2018 in  Original  Application  No.
1038/2018, this Tribunal considered the subject
matter of critically polluted industrial clusters and
directed preparation of action plans by the
respective States for remedying the situation.

24. Even though, this area is polluted but not
‘eritically polluted’, the same may not be covered
by the said order, but the fact remains that there
is high amount of pollution as shown by the latest
report of the GPCB quoted above in para no. 13.
PM10 is equal to 552.66 and PM2.5 is equal to

* Order dated 06.03.2019 in Original Application No, 20/2017 (WZ), Babubhai Ramubhai Saini
Vs, Gujarat Pollution Control Board & Ors

55.
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289.61. Stringent measures are, thus, required in
the interest of protection of environment and
public health,

25. Accordingly, we allow the applications and
direct the GPCB to close all coal gasifiers
industries and units operating with the help of
coal gasifiers without prejudice to such units
switching over to non-coal gasifiers or PNG or
technology consistent with the above report. The
GPCB must initiate immediate steps for
prosecution of the industries which have operated
in violation of law and recover compensation for
causing damage to the environment and public
health. This amount may be assessed by a
Committee with representatives of CPCB, GPCB
and NEERI. The CPCB will be the nodal agency
for coordination and compliance. The Committee
may suggest restoration plan.”

18 to 21 xx XX XX

22 In view of water pollution  caused by
absence/ dysfunctional CETPs/ETPs/STPs, the Tribunal
has, in the case of Aryavart Foundation Vs. M/s Vapi
Green Enviro Ltd. & Ors,!? directed all defaulting
industries, other than green and white category,
connected with CETP, to make deposits with the CPCB
towards interim environmental compensation, pending
assessment of actual compensation and further action's

(i) Large Industries — Rs. 1 crore each
(ii) Medium Industries — Rs. 50 Lakhs each
(iii) Small Industries — Rs. 25 Lakhs each

23. In the present case, in view of massive exercise
already done by CPCB, it is not necessary to
require any further verification about the
existence of pollution in the said PIAs. The Tribunal
can direct that the polluting activities cannot be allowed
to continue till adequate measures are taken as the
Tribunal is bound (o apply the ‘Sustainable
Development’!5 ‘Precautionary’t and ‘Polluter Pays’?

13 0.A 95/2018, order dated 11.01.2019

14 Para 55, of O.A 95/2018, order dated 11.01.2019

15 M.C Mehta Vs, Union of India (1997) 2 SCC 353, where the Supreme Court of India held — The
development of industry is essential for the economy of the country, but at the same time the
environment and the ecosystems have to be protected. The pollution created as a consequence of
development must be commensurate with the carrying capacity of our ecosystem.

16 M.C Mehta vs. Union of India & Ors., (2009) 6 SCC 142, at para 23, 30 & 46, the Supreme
Court addressed the issuc of wide threat to forest ecology vis-a-vis the mining activities in the
Aravalli hills and explained that it is important to evoke the precautionary principle to impose
complete ban on mining in the Aravalli Range in state of Haryana

17 Indian Council for Enviro Legal Action & Ors. Vs. Union of India & Ors., (1996) 3 SCC 212 Para
16, Vellore Citizens Welfare Forum Vs. Union of India & Ors. (1996) 5 SCC 647 Para 12-18 -
holding that “Polluter Pay” prineciple is ‘accepted principle and part of environmental law of the
country, even without specific statute. M.C Mehta Vs, Union of India & Ors., W.P (C) No.
13029/2015 order dated 24.10.2017 of the Supreme Court of India., O.A 95/2018, order dated
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principle under Section 20 of the National Green
Tribunal Act, 2010 to protect the environment and the
victims. The statutory regulatory bodies can be
required to straightaway identify the particular
industrial units in the said PIAs that are causing
pollution, particularly those units which fall
under the red and orange category and take
action against them by way of closing the
polluting activity, initiating prosecution and
assessing and recovering compensation. Pending
such assessment, interim compensation may be
recovered on the scale adopted by this Tribunal in
the case of Vapi industrial area.'®

24. CPCB has compiled data of industrial clusters which
are polluting in terms of air, water and other norms
together. Under the law, even air pollution or water
pollution or other poliution, are independent offences.
The sustainable development and precautionary
principle require any polluting activity to be prohibited
and compensation recovered for damage caused from
polluters. If there is air pollution, actionable under the
Air Act, even if there is no violation of Water Act or EPA
Act, such pollution cannot be ignored. There has to be
prosecution, stopping of polluting activity and recovery
of compensation for restoration of the environment. We
have seen that even when norms of air, water and other
pollution are being violated, prosecution, stopping of
polluting activities and recovery of compensation is not
taking place for which there is no justification. Likewise
action to prohibit polluting activity, initiating
prosecution and recovery of compensation is
required not merely for the PIAs based on
violation of norms under all the heads, but also
fJor areas where air, water or other pollution is
Sfound individually. Thus areas not covered by
PIAs are also required to be governed by our
directions for enforcing the law by way of
stopping polluting activity and taking other steps.
The fact that such pollution is taking place is
evidenced by there being acknowledged pollution
in the form of 351 polluted river stretches.!® and
102 non-attainment cities.2?

25. CPCB must compile data of polluted industrial areas not
confined to more than one paramelters as is now being
done, but also with respect to polluted areas based on
water, air or other pollution individually. Compiling data

11.01.2019 & O.A No. 5893/2017, order dated 03.08.2018: The Tribunal directed CPCB to take
penal action against those accountable for failure in setting up CETPs/STPs/STPs and to recover
compensation for damage to the environment.,

¥ Supra 15

" 0.A. 673/2018, News Item Published in ‘The Hindu’ authored by Shri. Jacob Koshy titled “More
river stretches are now critically polluted: CPCB”, Order dated 20.09.2018

“10.A. B81/2018, News Item Published Tn The Times of India’ Authored by Shri. Vishwa Mohan
Titled “NCAP with Multiple Timelines to Clear Air in 102 Cities to be released around August 15"
order dated 08.10.2018
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for categorizing areas as polluted areas based on water
pollution alone, or air pollution or other pollution alone
may be a step in the right direction. Let this be now
done in the next three months, with the assistance of
State PCBs/PCCs or other experts. In this regard we
may note that dealing with the industrial water
pollution, this Tribunal directed the CPCB to compile its
monitoring report with reference to 97 CETPs installed
in different states as this was linked to 100 PIAs also.”!

26. Needless to state that there is no right to carry on
business in violation of pollution norms and right of
statutory authorities is coupled with duty. Such right,
does not carry any unlimited discretion of not taking
action when pollution norms are violated.

27. In view of the material compiled by the CPCB, with
the assistance of SPCBs/PCCs, in respect of
polluted industrial areas, where action is not
being taken by statutory authorities, the Tribunal
has to exercise its jurisdiction of directing
performance of statutory functions and duties by
the State boards/committees, following similar
direction by the Apex Court.??

28. Accordingly, we direct the CPCB in coordination
with all State PCBs/PCCs to take steps in exercise
of statutory powers under the Air (Prevention and
Control of Pollution) Act, 1981, Water (Prevention
and Control of Pollution) Act, 1974, Environment
(Protection) Act, 1986 or any other law to prohibit
operation of polluting activities in the said CPAs
and SPAs within three months and furnish a
compliance report to this Tribunal. The Central
Pollution Control Board, in coordination with the
State Boards/PCBs may make assessment of
compensation to be recovered from the said
polluting units for the period of last 5 years,
taking into account the cost of restoration and
cost of damage to the public health and
environment and the deterrence element. The
scale of deterrence may be related to the period
and the frequency of defaults. Such other factors
as may be found relevant may also be taken into
account. No further industrial activities or
expansion be allowed with regard to ‘red’ and
‘orange’ category units till the said areas are
brought within the prescribed parameters or till

21 0.A No. 593/2017, order dated 19.02.2019, Paryavaran Suraksha Samiti & Anr. Vs. Union of
India & Ors.

2 M.C Mehta (Calcutta Tanneries’ Matter) Vs. Union of India & Ors., (1997) 2 8CC 411, at para
17, the Supreme Court directed the Board to take action against defaulting tanneries which,
including those which had net complied with the conditions under Water Act as mentioned in
their consents. In M.C Mehta Vs, Union of India & Ors., (2004] 6 SCC 588, paras 37,48, 517 89,
the Supreme Court passed direction on closure of industrial units which were illegally operating
and were in violation of the Master Plan
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29.

carrying capacity of area is assessed and new
units or expansion is found viable having regard
to the carrying capacity of the area and
environmental norms. Pending assessment of
compensation, interim compensation be recovered
at the scale adopted by this Tribunal in the case
of Vapi Industrial area as mentioned in para 22
above,

We further direct CPCB, with the assistance of
SPCBs/PCCs or other experts, to compile
information with regard to polluted industrial
areas based on water pollution norms separately,
air pollution norms separately and other pollution
norm separately and notify such information on
public domain within three months. On
completing this exercise, action against identified
individual polluters may be initiated on the same
pattern on which direction have been issued in
para 28 and furnish a report to this Tribunal in
this regard also, before the next date,

30 xx XX

31.

Thus, while CPCB was to compile data separately
with reference to different type pollution in
addition to comprehensive pollution, the State
Boards /Committees or other regulatory bodies
were to take action against the polluters in the
said areas where data already compiled
established existence of pollution so that load of
pollution could be brought down for compliance of
law and for protection of environment and
health.”

5. The above order was clarified vide order dated 23.08.2019 as follows:

“10. What the Tribunal has directed is inter alia
to “identify the particular industrial units in
the said PlIAs that are causing pollution,
particularly those units which fall under
the ‘red’ and ‘orange’ category and take
action against them by way of closing the
polluting activity, initiating prosecution and
assessing and recovering compensation” 9.
No ground whatsoever has been shown to
review the said direction. Further direction
of the Tribunal is that “No further industrial
activities or expansion be allowed with
regard to ‘red’ and ‘orange’ category units
till the said areas are brought within the
prescribed parameters or till carrying
capacity of area is assessed and new units
or expansion is found viable having regard
to the carrying capacity of the area and
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environmental norms.” 10 Objection to this
direction is that there may be ‘red’ or
‘orange’ category units which may not in
any manner add to the poliution. If it is so,
all that is required is to determine viability
of such units on ‘Precautionary’ principle by
an appropriate mechanism. Reasons for
doing so are that the area as per data
available is polluted and ‘red’ and ‘orange’
category have higher potential for pollution.
There is no absolute bar to such units being
set up if they are found to be viable. This
clarification should take care of any
possible apprehension that the order of the
Tribunal will obstruct any legitimate
industrial activity. The MoEF&CC can
forthwith devise an appropriate mechanism
to ensure that new legitimate activity or
expansion can take place after due
precautions are taken in the areas in

question by ‘red’ and ‘orange’ category of

units.

11. Coming to the apprehension of the CPCB, it
is clear from paras 28 and 32 of the order
reproduced above that action has to be
taken only against polluting activities. If
any unit is compliant with the norms, such
unit is not affected. There is no basis for
apprehension that compensation may have
to be paid twice. The prouvisions of Air Act,
Water Act and EPA Act and the rules or
other environment norms are to be enforced
not only against the industrial units but
also against every polluting activity
whether the same has already been set up
or is yet to be set up in terms of provisions
of the law in question. This being the
undisputed legal position, no further
clarification remains necessary.”

6. Status report dated 01.11.2019 has been filed by the CPCB as follows:

“2.0 Action taken by CPCB

Actions taken for complying Hon'ble NGT orders in the
matter of OA No. 1038/ 2018 are as follows:

. Since CEPI report including CEPI score,

industrial areas covered under CPA & SPA, list of

critical pollutants in CPA & SPA etc. is under
consideration of MoEF&CC, CPCB requested
MoEF&CC vide letter dated 9/9/2019 seeking
approval to share the information with SPCBs
(Annexure V).
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. To comply point no. (i) to (iii) of order dated
10/7/2109, CPCB requested all concerned
SPCBs/PCCs vide letter dated 23/9/2019, to
ensure that environmental surveillance mechanism
is in place particularly in polluted industrial areas
and steps taken against polluting activities not-
complying with prescribed norms (Annexure-VI).
Further, CPCR requested all concerned
SPCBs/PCCs vide letter dated 25/10/2019, to
provide the updated status on the action taken for
compliance of Hon'ble NGT Order (Annexure-VII).

. To comply point no. (iv) of the order dated
10/7/2019, CPCB compiled information with
regard to polluted industrial areas based on
water pollution norms separately, air pollution
norms separately and ground water pollution
norm separately and the list was submitted to
MoEF&CC on 26/9/2019 for consideration and
approval.

. To comply point no. (iii] of the order dated
23/8/2019, CPCB has requested MoEF&CC pide
letters dated 13/9/2019 and 3/10/2019 to
devise an appropriate mechanism to ensure that
new legitimate activity or expansion can take
place after due precautions are taken in the areas
in question by Red and Orange category of units
and circulate to SPCBs/PCCs for implementation
(Annexure-VIII & IX).

. MoEF&CC vide letter dated 9/10/2019 asked
CPCB to hold a consultation meeting with
stakeholders to finalise mechanism. Accordingly, a
meeting was organised with concerned
stakeholders to consult draft mechanism prepared
by MoEF&CC for environmental management of
Critically Polluted Areas (CPAs) and Severely
Polluted Areas (SPAs) and consideration of projects
listed in Red & Orange categories in those areas.
The minutes of the meeting along with mechanism
evolved after consultation with stakeholders were
sent to MoEF&CC vide letter dated 18/ 10/2019 for
necessary action.

. MoEF&CC vide letter dated 24/10/2019
asked CPCB to share the mechanism with the
State  /UT  Gouvts. and SPCB/PCCs for
implementation (Annexure-X). Accordingly, CPCB
vide letter dated 25/10/2019 communicated the
mechanism to the concerned State /UT Gouvts. and
SPCB/ PCCs for necessary action (Annexure-XI).

6l
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MoEF&CC also asked CPCRH that report regarding CEPI
and EPI assessment study rmay be put up to Ministry
for further deliberation, which has been done
(Annexure-XII)."

Mechanism cireulated by the CPCB by letter dated 24,10.2019 proposes
environmental management of CPAs and SPAs and the mitigation

measures proposed.

As already noted, while every mitigation measures must be taken, this
cannot be ground not to take any legal action for violation of law. The
status report does not refer to compliance of directions for taking coercive
measures for enforcement of the Air Act, the Water Act and the EPA Act
by prohibiting operation of polluting activities and assessing and
recovering compensation or ‘Polluter Pays’ principle, including interim

compensation of which scale was specified in the said order.

In view of the above, since the data compiled so far shows increasing
trend of air, water and soil pollution, meaningful action must result in
reversing such trend and the violators of law cannot be allowed to have a
free run at the core of environment and public health. Inaction by the
statutory authorities is also at the cost of Rule of Law which is the
mandate of the Constitution and is necessary for meaningful enforcement
of legitimate constitutional rights of citizens and basic duty of a welfare

State under the Constitution,

We may note the observation of the Hon’ble Supreme Court in the subject
of accountability of authorities for failing to discharge their duties. In
M.C. Mehta v. UOI & Ors., W.P Civil No. 13029/ 1985 vide order dated 04.11.2019, the

Honble Supreme Court observed:
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“..Obvously, it s writ large that the State
Governments, Government of NCT of Delhi and civic
bodies have miserably failed to discharge their
liahility as per the directive principles of State Policy
which have found statutory expression, they are
being made statutory mockery and also the
directions of this Court and High Courts in this
-... Time has come when we have to fix the accountability
Jor this kind of situation which has arisen and is destroying
nght to life itself in gross violation of Artide 21 of the
Constitution of Indict.

.... Everybody has to be answerable including the top
state machinery percolating doun to the level of
gram panchayat. The very purpose of giving
administration power up to the panchayat level is
that there has to be proper administration and there
is no room for such activities. The action is dearly
tortuous one and is dearly punishable under statutory
provisions, bestdes the violation of the Court’s order.”

In Techi Tagi Tara vs. Rajendra Singh Bhandari and
Ors,, (2018) 11 SSC 734, it was observed:

preservation of the environment is extremely vital for
all of us and unless this responsibility is taken very
seriously, particularly by the State Governments and
the SPCBs, e are inviting trouble that will have adverse
consequences for future generations. Issues of sustainable
development, public trust and intergenerational equity are
not mere catch words, but are concepts of great importance
in environmental jurisprucdence.

4. One of the principal attributes of good governance is the
establishment  of viable institutions  comprising
professionally competent persons and the strengthening of
such institutions so that the duties and responsibilities
conferred on them are performed with dedication and
sincerify in public interest. This is applicable not only to
administrative bodies but more so v statutory authories-
more so, because statrtory authorities are the creation of a
laww made by a competent legislature, representing the il
of the people.”

The Tribunal has thus no option except to reiterate that meaningful
action has to be taken by the State PCBs/PCCs as already directed
and action taken report furnished showing the number of identified

polluters in polluted industrial areas mentioned above, the extent of
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12,

closure of polluting activities, the extent of environmental
compensation recovered, the cost of restoration of the damage to the
environment of the said areas, otherwise there will be no meaningful
environmental governance. This may be failure of rule of law and
breach of trust reposed in statutory authorities rendering their
existence useless and burden on the society. On default, the Tribunal
will have no option except to proceed against the Chairmen and the
Member Secretaries of the State PCBs/PCCs by way of coercive action
under Section 25 of the National Green Tribunal Act, 2010 read with
Section 51 CPC. Such action may include replacement of persons
heading such PCBs/PCCs or direction for stopping their salaries till
meaningful action for compliance of order of this Tribunal. The
Tribunal may also consider deterrent compensation to be recovered
from the State PCBs/PCCs. Such action taken reports strictly in
terms of law and order of this Tribunal referred to above may be
furnished by the State PCBs/PCCS on or before 31.01.2020 to the
CPCB. The CPCB may prepare a tabulated analysis of the same and
file a consolidated report before this Tribunal before February 15,

2020 by email at judicial-ngto gov.in, .‘The CPCB may also revise its
mechanism for expansion and new activitiecs by red and orange
category of industries in critically/ severely polluted areas consistent
with the spirit of the earlier orders of this Tribunal and principles of

environmental law to bring down the pollution load and ensure that

activities do not further add to such load.

A copy of this order may be communicated by the CPCB to all the

State PCBs/PCCs forthwith.
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List for further consideration on 04.03.2020,

November 14, 2019
Original Application No. 1038/2018
AK

Adarsh Kumar Goel, CP
S.P Wangdi, JM

K. Ramakrishnan, JM
Dr. Nagin Nanda, EM

Saibal Dasgupta, EM
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ANNEXURE -V

Corrected on 19.11.2019

Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1038/2018
(With report dated 01.11.2019)

News item published in "The Asian Age" Authored by Sanjay Kaw
Titled "CPCB to rank industrial units on pollution levels”

Date of hearing: 14.11.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER
HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Respondent(s): Mr. Raj Kumar, Advocate
Ms. Nandini Sen, Advocate for State of West
Bengal
Mr. Attin Shankar Rastogi, Advocate
Mr. Dhananjay Baijal, Advocate for TSPCB

ORDER

The question for consideration is remedial action for control of
pollution in identified polluted industrial clusters in compliance of
earlier order of this Tribunal dated 10.07.2019 requiring the
statutory authorities to take action by way closure, prosecution and
recovery of compensation from identified polluters in polluted
industrial clusters. The said directions are set out in later part of this

order.

The matter has been earlier dealt with inter alia vide orders dated

13.12.2018 and 10.07.2019 in the light of Comprehensive
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Environmental Pollution Index (CEPI) which includes weightages on
nature of pollutants, ambient pollutant concentrations, receptors
(number of people affected) and additional high risk element prepared
by the CPCB in exercise of its statutory functions under the Air
(Prevention and Control of Pollution) Act, 1981 (the Air Act], the
Water (Prevention and Control of Pollution) Act, 1974, (the Water Act)
and the Environment (Protection) Act, 1986 (the EPA Act). Based on
the data with regard to pollution, the areas are ranked as ‘critically
polluted area’ (CPA), ‘severely polluted area’ (SPA) and ‘other polluted

areas’ (OPAs).

Vide order dated 13.12.2018, this Tribunal directed the Pollution
Control Boards / Pollution Control Committees (PCBs /PCCs) to
finalize time bound action plan to bring all the Polluted Industrial
Areas (PlAs) within safe parameters as per the Air Act, the Water Act
and the EPA Act. Accordingly, report was compiled by the CPCB and
furnished to the MoEF&CC as shown by a letter dated 17.05.2019
which was handed over during the hearing before this Tribunal on

10.07.2019.

After considering the said data, this Tribupal in the order dated
10.07.2019 held that the Rule of Law required prohibiting polluting
activities to protect the environment and public health. While
remedial action may certainly be planned, current violation of law
could not be ignored and was actionable by way of stopping polluting
activities, initiating prosecution and recovering compensation on
‘Polluter Pays’ principle. The statutory authorities are accountable
for performing their statutory duties. Referring to some of the

earlier orders on the subject, this Tribunal observed:




“7. 1l effects of industrial pollution on the environment and
public health are well acknowledged. This has made it
necessary to strictly apply the principles of ‘Sustainable
Development’ and permit any activity to be carried out
without degrading the environment. The statutory
scheme under the Air Act, the Water Act and the EPA
Act provides for standards for air and water quality
which must be maintained and violation thereof is a
criminal offence!. Any violation has to be visited with
stopping of polluting activity, prosecution and
compensation for restoration of environment.
Accordingly, in the order dated 13.12.2018 this
Tribunal observed:

“5. Purpose of economic development in any
region is to provide opportunities for improved
living by removing poverty and unemployment.
While industrial development invariably creates
more jobs in any region, such development has
to be sustainable and compliant with the norms
of environment. In absence of this awakening or
tendency for monitoring, industrialization has
led to environmental degradation on account of
industrial pollution. It is imperative to_ensure
that steps are taken to check such pollution to
uphold statutory norms. Adequate and effective
pollution control methods are necessary.

6. Dust, smoke, fume and toxic gas emissions
occur as a result of highly polluting industries
such as thermal power plants, coal mines,
cement, sponge iron, steel and ferrow alloys,
petroleum  and  chemicals unless right
technology is used and precaution taken.
Industry specific clusters have not only become
hazardous but also cause irreparable damage
to our ecology and environment, often hreaching
the environment’s carrying capacity, adversely
affecting public health.

7. In Karnataka Industrial Areas Development
Board vs. C. Kenchappa & Ors?, the Hon’ble
Supreme Court observed, as guiding rules for
Sustainable Development, that humanity must
take no more from nature than man can
replenish and that people must adopt lifestyles
and development paths that work within the
nature’s limit. In Vellore Citizens Welfare Forum
Vs. Union of India, the Hon’ble Supreme Court
recognized the Precautionary Principle and
explained that environmental measures by the
State Government and the statutory authorities

! Section 7 read with Section 15 of the EPA Act, Section 24 read with Section 41 and Section 45A
of the Water Act, Section 21 and Section 22 read with Section 37 of the Air Act.
2 (2006) 6 SSC 383




must anticipate, prevent and attack the causes
of environmental degradation.

8. This Tribunal has applied the same
principles in deciding matters before it in terms
of Section 20 of the National Green Tribunal Act
2010.

13, The action plan to be prepared in the States
may be done by the Committee constituted by
the Chief Secretary within one month from
today as several Departments may be involved
in the exercise. The final preparation of the
action plan including its execution may be
overseen by the Chief Secretary of the
concerned State, along with the other connected
major environmental issues of the States, such
as pollution of river stretches, nonattainment
cities in terms of air quality and solid waste
management, utilization of treated sewage,
covered by order of this Tribunal dated
20.09.2018 in Original Application No.
673/2018, News Item Published in ‘The Hindu’
authored by Shri. Jacob Koshy titled “More river
stretches are now critically polluted: CPCB?”,
order dated 08.10.2018 in Original Application
No. 681/2018, News Item Published In ‘The
Times of India’ Authored by Shr. Vishwa
Mohan Titled “NCAP with Multiple Timelines to
Clear Air in 102 Cities to be released around
August 15” order dated 20.08.2018 in Orginal
Application No. 606/2018, Compliance of
Municipal Solid Waste Management Rules,
2016 and order dated 27.11.2018 in Original
Application No. 148/2016, Mahesh Chandra
Saxena Vs. South Delhi Municipal Corporation
& Ors. The Chief Secretary will take meetings
on all these issues once in three months
(quarterly) and will forward Report to NGT by e-
mail.”

8. We may also note that on 16.01.2019, while considering

9.

the issue of compliance of Solid Waste Management
Rules, 2016 and other Waste Management Rules in
O.A. No. 606/2018, Compliance of MSW Rules, 2016,
the Tribunal required the presence of the Chief
Secretaries in person after monitoring the subjects
mentioned in the said order which included polluted
industrial clusters.

Accordingly, the Chief Secretaries appeared before this
Tribunal and filed their respective versions on the
subject. They have been asked to take necessary steps
to enforce the environment norms and furnish periodical




reports to this Tribunal. The directions include
monitoring of important environmental issues including
the issue of polluted industrial clusters by a Central
Monitoring Committee with representatives from the
Central Government and the Chief Secretaries of the
States, undertaking carrying capacity study of the
areas where violation of environmental norms is
established, training programme of the officers
concerned with the enforcement of the environmental
norms, preparation of annual environmental plan for the
country giving status of gaps in compliance of
environmental norms.? The Tribunal noted the private
studies which may need to be verified assessing the
number of deaths and diseases from pollution.*

“38. Death attributable to pollution to be 2.51
million in 2015, highest in the world. Air pollution,
the number of deaths in India from ambient air
pollution was 1.09 million, while deaths from
household air pollution from solid fuels were 0.97
million. In the case of water pollution, 0.5 million
deaths were caused by unsafe water source,
while unsafe sanitation caused 0.32 million
deaths. Deaths from air pollution were a result of
diseases such as heart disease, stroke, lung
cancer, and chronic obstructive pulmonary
disease [COPD). Pollution has been responsible
for the most non communicable disease deaths.
India ranks a dismal 110 of 149 countries on the
Sustainable Development Index. With rapid
urbanization, the country is facing massive waste
management challenge. Over 377 million urban
people live in 7,935 towns and cities -and
generate 62 million tonnes of municipal solid
waste per annum. Only 43 million tonnes (MT) of
the waste is collected, 11.9 MT is treated and 31
MT is dumped in landfill sites. An alarming 80%
of India’s surface water is polluted. Indian cities
generate 10 billion gallons or 38 billion litres of
municipal waste water every day, out of which
only 29% of it is treated.

40. In case extent of convictions for the
environment related offences do not correspond to
the extent of crime, paradigm shift in policies and
strategies for implementation of law may need to
be considered. Similarly, the mechanism for
recovery of compensation may need to be revised
on that pattern. Such review of policy cannot be
left to the Local Bodies or the Pollution Control
Boards but has to be at highest level in the State
and further review at the national level. As noted
in some of the studies, the ranking of the country

' 0.A 606/2018, order dated 17.05.2019, at para 27

4 Ibid

70
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in compliance of environmental norms needs to be
brought to respectable higher position which may
be possible only if there is change in policies and
strategies for implementation of necessary norms
at every level in right direction. The scale of
compensation needs to be suitably revised so that
the same is deterrent and adequate to meet the
cost of reversing the pollution.”
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11. During the hearing today, a copy of the letter dated
17.05.2019 was handed over by the Learned Counsel
for the CPCB, indicating the latest CEPI scores for 100
polluted industrial areas/clusters monitored during
2018. The said scores are as follows:

The CEPI Scores in descending order for Industrial
Areas/Clusters monitored during 2018

Sl. No. | Name of Polluted Air Water | Land * CEPI | # Status of
Industrial Areas (PIAs) Score | Environment
1. | Tarapur(Maharashtra) | 72.00 | 89.00 | 59.25 | 93.69 | Ac_ Wc_Ls
2, | Najafgarh-Drain basin | 85.25 [ 86.00 |55.75 |92.65 |Ac_Wc_Ls
including Anand
Parbat, Naraina, Okhla,
Wazirpur(Delhi)
3. | Mathura(Uttar 86.00 | 81.00 | 45.00 | 91.10 | Ac_Wc_Ln
Pradesh) B
4. | Kanpur(Uttar Pradesh) | 66.00 | 85.00 |45.00 | 89.46 | Ac_Wc_Ln
5. | Vadodara(Gujarat) 82.00 | 80.75 |48.75 | 89.09 | Ac. Wc_Ln
6. | Moradabad(Uttar 76.00 |71.50 | 68.75 | 87.80 | Ac_Wc_Lc
Pradesh)
7. | Varanasi- 67.50 | 80.00 | 39.63 | 85.35 | Ac_Wc_Ln
Mirzapur(Uttar
Pradesh)
8. | Bulandsahar- 79,50 | 76.00 | 36.75 | 85.23 | Ac_ Wc_Ln
Khurza(Uttar Pradesh)
9. | Gurgaon(Haryana) 70.00 | 80.00 | 36.75 | 85.15 | Ac_Wc_Ln
10. | Manali (Tamil Nadu) 59.75 | 72.25 | 71.75 | 84.15 | As_Wc_Lc
11. | Panipat(Haryana) 66.00 | 72.75 | 60.00 | 83.54 | Ac_Wc_Lc
12. | Firozabad(Uttar 76.00 | 72.00 | 32.50 | 81.62 | Ac_Wc_Ln
Pradesh)
13. | Udham Singh Nagar 33.00 | 79.50 | 26.00 | 81.26 | An_Wc_Ln
{(Uttarakhand)
14. | Jodhpur (Rajasthan) 67.00 | 66.00 | 65.00 | 81.16 | Ac_Wc_Lc
15. | Pali (Rajasthan) 66.00 | 65.00 | 65.50 | 80.48 | Ac_Wc_Lc
16. | Ankleshwar (Gujarat) 72.00 | 57.50 | 51.00 | 80.21 | Ac Ws_Ls
17. | Gajraula Area(Uttar 71.00 | 70.00 | 45.00 | 80.14 | Ac_Wc_Ln
Pradesh)
18. | Vapi (Gujarat) 66.00 | 75.00 |30.00 | 79.95 | Ac_Wc_Ln
19. | Siltara Industrial Area | 76.00 | 51.75 | 31.75 | 79.94 | Ac_Ws_Ln




(Chhattisgarh)

20. | Bhiwadi (Rajasthan) 66.50 [ 71.00 | 44.75 | 79.63 | Ac_Wc_Ln

21. | Vellore -North Arcot 49.00 | 75.00 | 35.75 | 79.38 | An_Wc_Ln
(Tamil Nadu)

22, | Sanganer Industrial 65.00 | 71.88 | 39.50 | 79.10 [ Ac_Wc_Ln
Area (Rajasthan)

23. | Byrnihat (Assam) 67.00 | 70.50 | 39.50 | 78.31 | Ac_ Wc_ Ln

24. | Peenya(Karnataka) 41.00 |66.00 | 70.00 | 78.12 | An_Wc_Lc

25. | Jaipur (Rajasthan) 61.88 | 71.88 | 31.75 | 77.40 | Ac_We_Ln

26. | Surat (Gujarat) 46.00 | 68.25 | 56.00 | 76.43 | An_Wc_Ls

27. | Chandrapur 75.00 | 23.75 | 23.75 | 76.41 | Ac_Wn_Ln
(Maharashtra)

28. | Agra(Uttar Pradesh) 60.00 | 66.88 [47.00 | 76.22 | Ac_Wc_Ln

29. | Pattancheru Bollaram | 56.00 | 70.00 |32.25 |75.42 | As_Wc_Ln
(Telangana)

30. | Jalandhar (Punjab) 53.50 | 66.88 | 44.50 | 74.76 | As_Wc_Ln

31. | Ludhiana (Punjab) 53.50 | 71.00 | 16.00 | 73.48 | As_Wc_Ln

32. | Tiruppur (Tamil Nadu) | 33.00 | 65.00 | 64.00 | 72.39 | An_Wc_Lc

33. | Ghaziabad(Uttar 57.50 | 66.00 | 32.25 [72.80 | As_Wc_Ln
Pradesh)

34. | Mettur (Tamil Nadu) 41,25 | 19.38 | 69.38 | 71.82 | An_Wn_Lc

35. | KIADB Industrial Area, | 52.00 | 66.00 | 28.25 | 70.99 | As_ Wc_Ln
Jigini, Anekal (Bengaluru)

36. | Vatva(Gujarat) 57.00 | 66.00 | 25.50 | 70.94 | As_Wc_Ln

37. | Raipur (Chhattisgarh) 67.00 | 45.75 | 25.00 | 70.77 | Ac_Wn_Ln

38. | Rajkot(Gujarat) 51.75 | 61.50 | 45.75 | 70.62 | As_ Wc Ln

39. | Aurangabad(Maharasht | 45.00 | 65.38 | 28.75 | 69.85 | An_Wc_Ln
ra) ' =

40. | Dombivali 162.00' | 63.50 | 27.25 [69.67 | Ac_Wc_Ln
(Maharashtra)

41. Nashik[mgaharashtm]—ﬁs@:go 60.00 | 42.00 |69.49 |As_Wc_Ln

42, | Batala (Punjab) "~ | 63.007 62.75 |25.50 | Ac_Wc_Ln

43. | Noida(Uttar Pradesh) 59.75 |62.75 | 27.00 | 68.76 | As_Wc_Ln

44, | Baddi(Himachal 63.00 | 63.75 | 19.75 | 68.26 | Ac_Wc_Ln
Pradesh)

45. | Vijayawada{Andhra 60.50 | 49.25 | 38.75 | 68.04 | Ac_ Wn_Ln
Pradesh)

46. | Bandel (West Bengal) 59.50 | 47.00 | 42.75 | 67.64 | As_Wn_Ln

47. | Ramgarh(Jharkhand) 56.75 | 50.00 | 46.25 | 66.75 | As_Ws_Ln

48. | Kukatpally (Telangana) | 43.75 | 61.00 | 32.00 | 66.46 | An_Wc_Ln

49, | [b-Valley (Orissa) 48.75 | 59.00 | 36.75 | 66.35 | An_Ws_Ln

50. | Tuticorin (Tamil Nadu) |29.75 | 46.00 | 61.00 | 66.34 | An_Wn_Lc

51. | Navi 56.00 | 63.00 | 16.00 | 66.32 | As Wc_Ln
Mumbai(Maharashtra)

52. | Meerut(Uttar Pradesh) | 52.00 | 65.00 | 6.00 |66.09 | As_Wc_Ln

53. | Parwanoo(Himachal 19.00 | 61.88 | 53.75 | 65.77 | An_Wc_Ls
Pradesh)

54. | Kala Amb(Himachal 17.00 | 64.00 | 27.75 | 65.70 | An_Wc_Ln
Pradesh)
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55, | Bidar(Karnatalka) 31.00 | 60.00 | 45.50 | 65.64 | An_Wc_Ln
56. | Durgapur (West 62.50 | 43.50 | 18.75 | 65.56 | Ac_Wn_Ln
Bengal)
57. | Aligarh(Uttar Pradesh) | 56.25 | 61.88 11.88 | 64.42 | As_Wc_Ln
58. | Hajipur(Bihar) 57.50 |41.13 | 39.25 | 64.36 | As Wn_Ln
59. | Hazaribagh(Jharkhand) | 61.00 | 20.00 | 41.00 | 64.20 | Ac Wn Ln
60. | Coimbatore (Tamil 47,25 | 53.75 | 45.25 | 63.64 | An_Ws_Ln
Nadu)
61. | Singrauli (UP & MP) 45.00 | 57.25 | 27.75 | 62.59 | An_Ws_Ln
62. | Cuddalore (Tamil Nadu) | 25.00 | 58.25 | 41.25 | 62.56 | An Ws_Ln
63. | Faridabad(Haryana) 55.25 | 53.75 | 28.75 | 62.17 |As Ws Ln
64. | Bhavnagar (Gujarat) 61.00 | 15.50 | 15.50 | 61.94 | Ac Wn Ln |
65. | Howrah (West Bengal) 60.50 | 20.00 | 16.00 | 61.76 | Ac_Wn Ln
66. | Paradeep (Orissa) 43.00 | 57.50 | 17.00 | 60.61 | An_Ws_Ln
67. | Erode (Tamil Nadu) 34.13 | 47.00 | 52.75 [60.33 | An_Wn_Ls
68. | Saraikela (Jharkhand) | 57.75 | 17.50 | 34.00. | 60.26 | As_Wn Ln
69. | Kattedan(Telangana) 42,25 | 50.75 | 45.25 |60.17 | An_Ws_Ln
70. | Dhanbad(Jharkhand) 43.00 | 57.50 | 12.50 | §9.78 | An_Ws Ln
71. | Indore(Madhya 18.50 | 56.88 | 20.75 [58.53 | An_Ws_Ln
Pradesh)
72. | Bhadravati(Karnataka) |45.00 |52.00 |30.00 | 58.48 | An_Ws_Ln
73. | Mandideep (Madhya 56.00 | 55.25 | 10.00 | 58.43 | As_Ws_Ln
Pradesh)
74. | Mangalore(Karnataka) | 15.00 | 54.50 |54.25 |58.20 | An_Ws Ls
75. | Barajamda(Jharkhand) | 51.88 | 25.63 |46.75 | 57.64 | As_Wn_Ln
76. | Korba (Chhattisgarh) | 43.75 | 17.75 | 54.00 | 57.57 | An_Wn_Ls
77. | Ahmedabad(Gujarat) 58.50 | 48.50 | 16.00 | 57.11 | As_Wn_Ln
78. | Haridwar (Uttarakhand) | 50.75 | 52.38 | 13.75 | 55.70 | As Ws_Ln
79. | Asansol (West Bengal) 54.00 | 16.25 | 13.75 | 55.03 | As Wn_Ln
80. | Chembur(Maharashtra) | 52.25 | 50.75 | 10.00 | 54.67 | As_Ws_Ln
81. | Morbi (Gujarat) 51.00 |47.25 | 14.00 | 54.24 | As Wn_Ln
82. | Mandi Govindgarh 03,75 | 53.75 | 1.50 |53.91 | An_Ws_Ln
(Punjab)
83. | Raichur{Karnataka) 32.75 | 47.88 | 32.50 | 53.42 | An_Wn_Ln
84. | West 51.88 | 25.88 | 11.25 | 53.28 | As_ Wn_Ln
Singhbhum(Jharkhand
)
85. | Greater Kochin 47.38 |35.88 | 29.50 | 52.94 | An_Wn_Ln
(Kerala)
86. | Pimpari- 52.00 | 6.25 |5.25 52.16 | As_Wn_Ln
Chinchwad(Maharashtr
a)
87. | Gwalior (Madhya 50.00 |[43.13 | 7.75 51.67 | As_ Wn_Ln
Pradesh)
88. | Junagarh (Gujarat) 47.00 | 25.00 | 35.00 | 51.64 | An_Wn_Ln
89. | Jajpur (Orissa) 43.50 | 26.25 | 41.25 [ 49.62 | An_Wn_Ln
90. | Nagda —Ratlam 12.00 | 47.00 | 28.00 |48.78 | An_Wn_Ln

(Madhya Pradesh)




91. | Jamshedpur(Jharkhan | 46.00 | 19.25 2025 | 48.10 | An_Wn_Ln

d)
92.{ Mahad(Maharashtra) | 41.00 3575 | 29.00 |47.12 | An_Wn_Ln
93. | Bhillai-Durg 43.00 |32.75 | 19.75 [ 46.69 | An_Wn_Ln
(Chhattisgarh)

94. | Angul Talchar (Orissa) |44.75 | 13.25 | 23.00 | 46.43 | An_Wn_Ln

95. | Hal@ia (West Bengal) 45,00 | 35.00 | 3.75 4572 | An_Wn_Ln

96. | VisHakhapatam 27.25 | 12.75 | 42.75 | 44.74 | An_Wn_Ln
(Anflhra Pradesh)

97. | Dewas (Madhya 28.00 | 31.63 |31.75 |37.79 | An_Wn_Ln
PraE:lesh}

98. | Jharsuguda (Orissa) 36.00 |21.50 [8.75 |37.20 |An_Wn_Ln

99. | Digboi (Assam) 23.50 | 25.25 [6.50 |26.39 [An_Wn_Ln

100| Pithampur (Madhya 13.50 | 19.50 | 6.75 20.23 | An_Wn_Ln
| Pradesh)
1

2. Question for consideration is whether mere making of
action plans obviates the requirement of enforcing the
law. Continued polluting activities are criminal offences
under the law of the land. The rule of law requires
prohibiting such activities toS safeguard _ the
environment and the innocent victims.¢

13. The answer has to be in the negative. Once the
industrial clusters have been notified as polluting, while
action plans may certainly be prepared, the polluting
activity, which is a criminal offence, cannot be allowed
to be continued. The essence of rule of law is that no
activity which is against the law is allowed to continue
and the person violating the law is punished according
to law.” Thus merely requiring improvement does not
obviate the need for punishing the law
violators/ polluters; Stopping polluting activity and
recovering compensation for the damage already
caused so as to recover the cost of restoration® is the

5 Under Section 5 of the EPA Act, Section 31A of the Air Act and Section 33A of the Water Act, the
power of Board to give directions includes the power to direct the closure, prohibition or regulation
of any industry, operation or process; or the stoppage or regulation of the supply of electricity or
water or any other service.

6 https:;‘,J’www,thelancet.com,fjournals,flanplh{article/P1182542—5196[18}30261-4/fulltcxt stating
1.24 million deaths in India in 2017, which were 12:5% of the total deaths, were attributable to air
pollution, including 0.67 million from ambient particulate matter pollution and 0.48 million from
household air pollution. 7 Goa Foundation Vs, Union of India and Ors., (2014) 6 SCC 590, at para
72-75,the Supreme Court noted the power that rests with the Pollution Control Board under
Section 31 A of the Air Act and Section 33 A of the Water Act and directed that the authorities
should take stringent actions in line with these power in cases of polluting industries. 8 Tirupur
Dyeing Factory Owners Association Vs. Noyyal River Ayacutdars Protection Association & Ors.,
(2009) 9 SCC 737, in paras 26, 27, 33 & 34, the Supreme Court emphasis on developmental
activities to be such that it does not compromises with the ability of the future generation to meet
their needs and in this regard, authorities are to take into consideration the macro effect of wide-
scale land and environmental degradation caused by absence of remedial measures.

7 Goa Foundation Vs. Union of India and Ors., (2014) 6 SCC 590, at para 72-75,the Supreme
Court noted the power that rests with the Pollution Control Board under Section 31 A of the Air
Act and Section 33 A of the Water Act and directed that the authorities should take stringent
actions in line with these power in cases of polluting industries.

8 Tirupur Dyeing Factory Owners Association Vs. Noyyal River Ayacutdars Protection Association
& Ors,, (2009) 9 SCC 737, in paras 26, 27, 33 & 34, the Supreme Court emphasis on
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mandate of law. This having not been done, the
Tribunal is under a duty to direct the statutory
regulators to perform their functions and take steps
forthwith for stopping polluting activities, initiating
prosecutions against the polluters and assessing and
recovering compensation from such identified polluters
at least for five years which is the period specified
under Section 15(3) of the National Green Tribunal Act,
2010.

14. We reiterate that economic development is not to be at
the cost of health of the public and in violation of law of
the land. Unless the poliuting industries tackle the
problem they have created, their operations have to be
stopped/ suspended.® Reference may be made to the
judgement in the case of Indian Council for Enviro Legal
Action & Ors. Vs. Union of India & Ors.:10

“Respondents 4 to 8 have earned the dubious
distinction of being categorised as ‘rogue
industries”., They have inflicted untold misery
upon the poor, unsuspecting villagers, de-spoiling
their land, their water sources and their
environment — all in pursuance of their private
profit. They have forfeited all claims of any
consideration by this Court. Accordingly, we
herewith order the closure of all plants and
factories of Respondents 4 to 8 located in Bichhri
village. The RPCB is directed to seal all
factories/units/plants of the said respondents
forthwith.”

15. We may note that this Tribunal has dealt with cases of
industrial pollution and exercising its jurisdiction under
Sections 14, 15 and 20 of the NGT Act, 2010 directed
the regulatory authorities to prohibit polluting activities,
prosecute the polluters and assess and recover
compensation. In the case of Morbi Industrial Cluster,’’
which ranks at 81 based on its CEPI score, (where air
pollution is critical though overall index places it in
OPA), the Tribunal noted the air quality as shown in the
inspection report furnished in the said case, to be as
follows:

developmental activities to be such that it does not compromises with the ability of the future
generation to meet their needs and in this regard, authorities are to take into consideration the
macro effect of wide-scale land and environmental degradation caused by absence of remedial
measures.

9 M.C Mehta (Badkhal and Surajkund Lakes Matters) vs. Union of India & Ors., (1997) 3 SCC 715
at para 10 & 11, where the Supreme Court prohibited any construction activities around the said
lakes on account of precautionary principle to protect these lakes; Vellore Citizens Welfare Forum
Vs. Union of India & Ors., (1996) 5 SCC 647 at para 9, where the Supreme Court discussed the
rights guaranteed under Article 21 of the Constitution of India and directed that all tanneries
which have not obtained the consents will be not reopened and that no new tanneries will be
permitted to be open in the prohibited area.

16 (1996) 3 SCC 212 at para 70.

11 Order dated 06.03.2019 in Original Application No. 20/2017 (WZ), Babubhai Ramubhai Saini
Vs. Gujarat Pollution Control Board & Ors.
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“Ambient Air Quality Status: As per National Green
Tribunal committee report average ambient air quality (7
Stations) monitored PM10 = 552.66 ug/m3, PM2.5 =
289.61 pug / m3, SO2 = 152.81 ug /m3. Compared to
that, Average ambient air quality monitored (4 Stations)
in last 3 months (Aug- 18 to Nov-18) is PM10 = 199.1 ug
/m3, PM2.5 = 60.6 ug /m3. Though not meeting with
standards, this shows improvement in air quality of
MorbiWankner Region.”

16. Since the industries in the said area were operating in
violation of Air Act, having adverse consequences on
health and environment, applying the Sustainable
Development and Precautionary principles, the Tribunal
directed the GPCB to close all the coal gasifier
industries and take steps for prosecution of such
industries which violated the law and recover
compensation for the damage to the public health to be
assessed by a Joint Committee of GPCB, CPCB and
NEERI, taking into account the cost of restoration of the
environment and the element of deterrence.!?

17. The Tribunal observed:

“22. Purpose of economic development in any
region is to provide opportunities for improved
living by removing poverty and unemployment.
While industrial development invariably creates
more jobs in any region, such development has to
be sustainable and compliant with the norms of
environment. In absence of this awakening or
tendency for monitoring, industrialization has led
to environmental degradation on account of
industrial pollution, It is imperative to ensure that
steps are taken to check such pollution to uphold
statutory norms. Adequate and effective pollution
control methods are necessary.

23. We may also note that as per data compiled
by the CPCB Morbi Wankaner is one of the
polluted industrial clusters. Vide order dated
13.12.2018 in Original Application  No.
1038/2018, this Tribunal considered the subject
matter of critically polluted industrial clusters and
directed preparation of action plans by the
respective States for remedying the situation.

24. Even though, this area is polluted but not
‘critically polluted’, the same may not be covered
by the said order, but the fact remains that there
is high amount of pollution as shown by the latest
report of the GPCB quoted above in para no. 13.

12 Order dated 06.03.2019 in Original Application No. 20/2017 (WZ), Babubhai Ramubhai Saini
Vs. Gujarat Pollution Control Board & Ors

16,
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PM10 is equal to 552.66 and PM2.5 is equal to
289.61. Stringent measures are, thus, required in
the interest of protection of environment and
public health.

25. Accordingly, we allow the applications and
direct the GPCB to close all coal gastfiers
industries and units operating with the help of
coal gasifiers without prejudice to such units
switching over to non-coal gasifiers or PNG or
technology consistent with the above report. The
GPCB must initiate immediate steps for
prosecution of the industries which have operated
in violation of law and recover compensation for
causing damage to the environment and public
health. This amount may be assessed by a
Committee with representatives of CPCB, GPCB
and NEERI, The CPCB will be the nodal agency
for coordination and compliance. The Committee
may suggest restoration plan.”

18t 21 xx XX XX

22, In view of water pollution caused by
absence/ dysfunctional CETPs/ETPs/STPs, the Tribunal
has, in the case of Aryavart Foundation Vs. M/s Vapi
Green Enviro Ltd. & Ors,’3 directed all defaulting
industries, other than green and white category,
connected with CETP, to make deposits with the CPCB
towards interim environmental compensation, pending
assessment of actual compensation and further actioni?

(i) Large Industries — Rs. 1 crore each
(ii) Medium Industries — Rs. 50 Lakhs each
(iii) Small Industries — Rs. 25 Lakhs each

23. In the present case, in view of massive exercise
already done by CPCB, it is not necessary to
require any further verification about the
existence of pollution in the said PIAs. The Tribunal
can direct that the polluting activities cannot be allowed
to continue till adequate measures are taken as the
Tribunal is bound to apply the ‘Sustainable
Development’!s ‘Precautionary’® and ‘Polluter Pays’'”

13 0.A 95/2018, order dated 11.01.2019

14 Para 55, of O.A 95/2018, order dated 11.01.2019

15 M.C Mehta Vs. Union of India (1997) 2 SCC 353, where the Supreme Court of India held - The
development of industry is essential for the economy of the country, but at the same time the
environment and the ecosystems have to be protected. The pollution created as a consequence of
development must be commensurate with the carrying capacity of our ecosystem.

16 M.C Mehta vs. Union of India & Ors., (2009) 6 SCC 142, at para 23, 30 & 46, the Supreme
Court addressed the issue of wide threat to forest ecology vis-a-vis the mining activities in the
Aravalli hills and explained that it is important to evoke the precautionary principle to impose
complete ban on mining in the Aravalli Range in state of Haryana

17 Indian Council for Enviro Legal Action & Ors. Vs. Union of India & Ors., [1996) 3 SCC 212 Para
16, Vellore Citizens Welfare Forum Vs. Union of India & Ors. (1996) 5 SCC 647 Para 12-18 -
holding that “Polluter Pay” principle is ‘accepted principle and part of environmental law of the
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principle under Section 20 of the National Green
Tribunal Act, 2010 to protect the environment and the
victims. The statutory regulatory bodies can be
required to straightaway identify the particular
industrial units in the said PIAs that are causing
pollution, particularly those units which fall
under the red and orange category and take
action against them by way of closing the
polluting activity, initiating prosecution and
assessing and recovering compensation. Pending
such assessment, interim compensation may be
recovered on the scale adopted by this Tribunal in
the case of Vapi industrial area.!8

24. CPCB has compiled data of industrial clusters which
are polluting in terms of air, water and other norms
together. Under the law, even air pollution or water
pollution or other pollution, are independent offences.
The sustainable development and precautionary
principle require any polluting activity to be prohibited
and compensation recovered for damage caused from
polluters. If there is air pollution, actionable under the
Air Act, even if there is no violation of Water Act or EPA
Act, such pollution cannot be ignored. There has to be
prosecution, stopping of polluting activity and recovery
of compensation for restoration of the environment. We
have seen that even when norms of air, water and other
pollution are being violated, prosecution, stopping of
polluting activities and. recovery of compensation is not
taking place for which there is no justification. Likewise
action to prohibit polluting activity, initiating
prosecution and recovery of compensation is
required not merely for the PIAs based on
violation of norms under all the heads, but also
for areas where air, water or other pollution is
found individually. Thus areas not covered by
PIAs are also required to be governed by our
directions for enforcing the law by way of
stopping polluting activity and taking other steps.
The fact that such pollution is taking place is
evidenced by there being acknowledged pollution
in the form of 351 polluted river stretches.’® and
102 non-attainment cities.??

25. CPCB must compile data of polluted industrial areas not
confined to more than one parameters as is now being

country, even without specific statute. M.C Mehta Vs. Union of India & Ors., W.P (C]) No.
13029/2015 order dated 24.10.2017 of the Supreme Court of India., O.A 95/2018, order dated
11.01.2019 & O.A No. 593/2017, order dated 03.08.2018: The Tribunal directed CPCB to take
penal action against those accountable for failure in setting up CETPs/STPs/STPs and to recover
compensation for damage to the environment.

18 Supra 15

19 0.A. 673/2018, News Item Published in ‘The Hindu' authored by Shri. Jacob Koshy titled “More
river stretches are now critically polluted: CPCB”, Order dated 20.09.2018

20 .A, 681/2018, News Item Published In ‘The Times of India’ Authored by Shri. Vishwa Mohan
Titled “NCAP with Multiple Timelines to Clear Air in 102 Cities to be released around August 15"
order dated 08.10.2018
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done, but also with respect to polluted areas based on
water, air or other pollution individually. Compiling data
for categorizing areas as polluted areas based on water
pollution alone, or air pollution or other pollution alone
may be a step in the right direction. Let this be now
done in the next three months, with the assistance of
State PCBs/PCCs or other experts. In this regard we
may note that dealing with the industrial water
pollution, this Tribunal directed the CPCB to compile its
monitoring report with reference to 97 CETPs installed
in different states as this was linked to 100 PIAs also.?’

26. Needless to state that there is no right to carry on
business in violation of pollution norms and right of
statutory authorities is coupled with duty. Such right,
does not carry any unlimited discretion of not taking
action when pollution norms are violated.

27. In view of the material compiled by the CPCB, with
the assistance of SPCBs/PCCs, in respect of
polluted industrial areas, where action is not
being taken by statutory authorities, the Tribunal
has to exercise its jurisdiction of directing
performance of statutory functions and duties by
the State boards/committees, following similar
direction by the Apex Court.2?

28. Accordingly, we direct the CPCB in coordination
with all State PCBs/PCCs to take steps in exercise
of statutory powers under the Air (Prevention and
Control of Pollution) Act, 1981, Water (Prevention
and Control of Pollution) Act, 1974, Environment
(Protection) Act, 1986 or any other law to prohibit
operation of polluting activities in the said CPAs
and SPAs within three months and furnish a
compliance report to this Tribunal. The Central
Pollution Control Board, in coordination with the
State Boards/PCBs may make assessment of
compensation to be recovered from the said
polluting units for the period of last 5 years,
taking into account the cost of restoration and
cost of damage to the public health and
environment and the deterrence element. The
scale of deterrence may be related to the period
and the frequency of defaults. Such other factors
as may be found relevant may also be taken into
account. No further industrial activities or
expansion be allowed with regard to ‘red’ and

21 O.A No. 593/2017, order dated 19.02.2019, Paryavaran Suraksha Samiti & Anr. Vs, Union of
India & Ors.

22 M.C Mehta (Calcutta Tanneries” Matter) Vs. Union of India & Ors., (1997) 2 SCC 411, at para
17, the Supreme Court directed the Board to take action against defaulting tanneries which,
including those which had not complied with the conditions under Water Act as mentioned in
their consents. In M.C Mehta Vs. Union of India & Ors., (2004) 6 SCC 588, paras 37,48, 517 69,
the Supreme Court passed direction on closure of industrial units which were illegally operating
and were in violation of the Master Plan

14




29.

‘orange’ category units till the said areas are
brought within the prescribed parameters or till
carrying capacity of area is assessed and new
units or expansion is found viable having regard
to the carrying capacity of the area and
environmental norms. Pending assessment of
compensation, interim compensation be recovered
at the scale adopted by this Tribunal in the case

of Vapi Industrial area as mentioned in para 22
above.

We further direct CPCB, with the assistance of
SPCBs/PCCs or other experts, to compile
information with regard to polluted industrial
areas based on water pollution norms separately,
air pollution norms separately and other pollution
norm separately and notify such information on
public domain within three months. On
completing this exercise, action against identified
individual polluters may be initiated on the same
pattern on which direction have been issued in
para 28 and furnish a report to this Tribunal in
this regard also, before the next date.

30 xx xx

31.

Thus, while CPCB was to compile data separately
with reference to different type pollution in
addition to comprehensive pollution, the State
Boards /Committees or other regulatory bodies
were to take action against the polluters in the
said areas where data already compiled
established existence of pollution so that load of
pollution could be brought down for compliance of
law and for protection of environment and
health.”

5. The above order was clarified vide order dated 23.08.2019 as follows:-

“10. What the Tribunal has directed is inter alia
to “identify the particular industrial units in
the said PIAs that are causing pollution,
particularly those units which fall under
the ‘red’ and ‘orange’ category and take
action against them by way of closing the
polluting activity, initiating prosecution and
assessing and recovering compensation® 9,
No ground whatsoever has been shown to
review the said direction. Further direction
of the Tribunal is that “No further industrial
activities or expansion be allowed with
regard to ‘red’ and ‘orange’ category units
till the said areas are brought within the
prescribed parameters or till carrying
capacity of area is assessed and new units

15
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or expansion is found viable having regard
to the carrying capacity of the area and
environmental norms.” 10 Objection to this
direction is that there may be ‘red’ or
‘orange’ category units which may not in
any manner add to the pollution. If it is so,
all that is required is to determine viability
of such units on ‘Precautionary’ principle by
an appropriate mechanism. Reasons for
doing so are that the area as per data
available is polluted and ‘red’ and ‘orange’
category have higher potential for pollution.
There is no absolute bar to such units being
set up if they are found to be viable. This
clarification should take care of any
possible apprehension that the order of the
Tribunal will obstruct any legitimate
industrial activity, The MoEF&CC can
forthwith devise an appropriate mechanism
to ensure that new legitimate activity or
expansion can take place after due
precautions are taken in the areas in
question by ‘red’ and ‘orange’ category of
units.

11. Coming to the apprehension of the CPCB, it
is clear from paras 28 and 32 of the order
reproduced above that action has to be
taken only against polluting activities. If
any unit is compliant with the norms, such
unit is not affected. There is no basis for
apprehension that compensation may have
to be paid twice. The provisions of Air Act,
Water Act and EPA Act and the rules or
other environment norms are to be enforced
not only against the industrial units but
also against every polluting activity
whether the same has already been set up
or is yet to be set up in terms of provisions
of the law in question. This being the
undisputed legal position, no further
clarification remains necessary.”

6. Status report dated 01.11.2019 has been filed by the CPCB as follows:

“2.0 Action taken by CPCB

Actions taken for complying Hon'ble NGT orders in the
matter of OA No. 1038/ 2018 are as follows:

. Since CEPI report including CEPI score,
industrial areas covered under CPA & SPA, list of
critical pollutants in CPA & SPA etc. is under
consideration of MoEF&CC, CPCB requested
MoEF&CC vide letter dated 9/9/2019 seeking

16




approval to share the information with SPCBs
(Annexure V).

) To comply point no. (i) to (iii) of order dated
10/7/2109, CPCB requested all concerned
SPCBs/PCCs vide letter dated 23/9/2019, to
ensure that environmental surveillance mechanism
is in place particularly in polluted industrial areas
and steps taken against polluting activities not-
complying with prescribed norms (Annexure-VI),
Further, CPCB requested all concerned
SPCBs/PCCs vide letter dated 25/10/2019, to
provide the updated status on the action taken for
compliance of Hon'ble NGT Order (Annexure-VII),

. To comply point no. (iv) of the order dated
10/7/2019, CPCB compiled information with
regard to polluted industrial areas based on
water pollution norms separarely,-.-;._;gir pollution
norms separately and ground water pollution
norm separately and the list was submitted to
MoEF&CC on 26/9/2019 for consideration and
approval.

. To comply point no. (iii} of the order dated
23/8/2019, CPCB has requested MoEF&CC vide
letters dated 13/9/2019 and 3/10/2019 to
devise an appropriate mechanism to ensure that
new legitimate activity or expansion can take
place after due precautions are taken in the areas
in question by Red and Orange category of units
and circulate to SPCBs/PCCs for implementation
(Annexure-VII & IX).

° MoEF&CC vide letter dated 9/10/2019 asked
CPCB. to hold a consultation meeting with
stakeholders to finalise mechanism. Aceordingly, a
meeting  was = organised with  concerned
stakeholders to consult draft mechanism prepared
by MoEF&CC for environmental management of
Critically Polluted Areas (CPAs) and Severely
Polluted Areas (SPAs) and consideration of projects
listed in Red & Orange categories in those areas.
The minutes of the meeting along with mechanism
evolved after consultation with stakeholders were
sent to MoEF&CC vide letter dated 18/10/2019 for
necessary action.

° MoEF&CC vide letter dated 24/10/2019
asked CPCB to share the mechanism with the
State /UT  Gouts. and  SPCB/PCCs  for
implementation (Annexure-X). Accordingly, CPCB
vide letter dated 25/10/2019 communicated the
mechanism to the concerned State /UT Govts. and
SPCB/ PCCs for necessary action (Annexure-XI).

17
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10.

MoEF&CC also asked CPCB that report regarding CEPI
and EPI assessment study may be put up to Ministry
for further deliberation, which has been done
{Annexure-XII)."

Mechanism circulated by the CPCB by letter dated 24.10.2019 proposes
environmental management of CPAs and SPAs and the mitigation

measures proposed.

As already noted, while every mitigation measures must be taken, this
cannot be ground not to take any legal action for violation of law. The
status report does not refer to compliance of directions for taking coercive
measures for enforcement of the Air Act, the Water Act and the EPA Act
by prohibiting operation of polluting activities and assessing and
recovering compensation on ‘Polluter Pays’ principle, including interim

compensation of which scale was specified in the said order.

In view of the above, since the data compiled so far shows increasing
trend of air, water and soil pollution, meaningful action must result in
reversing such trend and the violators of law cannot be allowed to have a
free run at the core of environment and public health. Inaction by the
statutory authorities is also at the cost of Rule of Law which is the
mandate of the Constitution and is necessary for meaningful enforcement
of legitimate constitutional rights of citizens and basic duty of a welfare

State under the Constitution.

We may note the observation of the Hon'’ble Supreme Court in the subject
of accountability of authorities for failing to discharge their duties. In
M.C. Mehta v. UOI & Ors., W.P Civil No. 13029/1985 vide order dated 04.11.2019, the

Hon'ble Supreme Court observed:

18
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“...Obviously, it is wrt lwge that the State
Governments, Government of NCT of Delhi and civic
bodies have miserably failed to discharge their
liability as per the directive principles of State Policy
which have found statutory expression, they are
being made statutory mockery and also the
directions of this Cowrt and High Courts in this
regard are being violated with impunity.

.... Time has come when we have to fix the accountability
Jor this kind of situation which has arisen and is destroying
nght to life itself in gross violation of Artide 21 of the
Constitution of Indiia.

.... Everybody has to be answerable including the top
state nmnhiruyprm!aﬂng doun to the level of
gram panchayat. The very purpose of giving
administration power up to the panchayat level is
that there has to be proper administration and there
is no room for such activities. The action is dearly
tortuous one and is dearly punishable under statutory
prouisions, besides the violation of the Cowt’s order.”

In Techi Tagi Tara vs. Rajendra Singh Bhandari and
Ors., (2018) 11 SSC 734, it was observed:

2...... There can be no doubt that the protection and

preservation of the environment is extremely vital for
all of us and unless this responsibility is taken very
seriously, particularly by the State Governments and
the SPCBs, we are inuiting trouble that will have adverse
consequences for fulitre generations. Issues of sustainable
development, public trust and intergenerational equity are
not mere catch words, but are concepts of great importance
in environmental jurisprudence.

4. One of the principal attributes of good govemance is the
establishment  of viable  institutions — comprising
professionally competent persons and the strengthening of
such institutions so that the duties and responsibilities
conferred on them are peiformed with dedication and
sincenty in public interest This is applicable not only to
admirustrative bodies but more so to statutory authorities-
more so, because statutory authorities are the creation of a
law made by a competent legislature, representing the will
of the people.”

The Tribunal has thus no option except to reiterate that meaningful
action has to be taken by the State PCBs/PCCs as already directed
and action taken report furnished showing the number of identified

polluters in polluted industrial areas mentioned above, the extent of

19
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closure of polluting activities, the extent of environmental
compensation recovered, the cost of restoration of the damage to the
environment of the said areas, otherwise there will be no meaningful
environmental governance. This may be failure of rule of law and
breach of trust reposed in statutory authorities rendering their
existence useless and burden on the society. On default, the Tribunal
will have no option except to proceed against the Chairmen and the
Member Secretaries of the State PCBs/PCCs by way of coercive action
under Section 25 of the National Green Tribunal Act, 2010 read with
Section 51 CPC. Such action may include replacement of persons
heading such PCBs/PCCs or direction for stopping their salaries till
meaningful action for compliance of order of this Tribunal. The
Tribunal may also consider deterrent compensation to be recovered
from the State PCBs/PCCs. Such action taken reports strictly in
terms of law and order of this Tribunal referred to above may be
furnished by the State PCBs/PCCS on or before 31.01.2020 to the
CPCB. The CPCB may prepare a tabulated analysis of the same and
file a consolidated report before this Tribunal before February 15,

2020 by email at iudicial-ngt@gov.in. The CPCB may also revise its

mechanism for expansion and new activities by red and orange
category of industries in critically/ severely polluted areas consistent
with the spirit of the earlier orders of this Tribunal and principles of
environmental law to bring down the pollution load and ensure that

activities do not further add to such load.

A copy of this order may be communicated by the CPCB to all the

State PCBs/PCCs forthwith.
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List for further consideration on 04.03.2020. CPCB may provide its

assessment reports on the subject to the concerned SPCBs/PCCs.

Adarsh Kumar Goel, CP
S.P Wangdi, JM
K. Ramakrishnan, JM

w ‘Dr. Nagin Nanda, EM

1 Dasgupta, EM

Movember 14, 2019 “

Ongmal Application No. 1038/2018

-
o
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ANNEXURE -V
F=ard guer femr e

s ENTRAL POLLUTION CONTROL BOARD
> TEE, a9 Ud werary uiads WAew wiwe aven
MINIGTRY OF ENVIRONMENT, FOREST & € LIMATE CHANGE G( W OF INCIUA
Hon’ble NG'T' Matter
CPCB/AIPC-VIVCEPIYUNGT Order/2019 Dated: 19.11.2019

To

The Member Secretary
(L1st as provided)

Sub: Compliance of Hon’ble NG'T' Order dated 14.11.2019 in the matter of O.A.
1038/2019-regp.

Sir,

With reference to Hon'ble NGT(PB) order of 14.11.2019 in the matter of OA. No.
1038/2018, please find enclesed copy of oréer of Hon’ble NGT (PB) for information
and compliance.

The details of” action taken report including no. of identified polluters in polluted
industrial areas, the extent of closure of polluting activities, the extent of environmental
compensation recovered and cost of restoration of damage to the environment of
CPA/SPA may be provided s per format A and 13 on or before 31.1.2020.

Yours [aithfully,

o ¥~
(P.K. Gupta)
AD & Div, Head, IPC-VII
Enel: As above

Copy to:

I. The Regional Directorate, CPCI3 To interact with SPCBs in the matter &
(List enclosced) ensure compliance of Hon’ble NGT
order
2. Shri Sundecp

Scientist ‘I

CP Division

Ministry of Environment, Forest &
Climate Change

Indira Paryavaran Bhavan, =’(?@‘.x B
Aliganj, Jor Bagh Road, i i
New Delhi-110003 C/{/ (P.K. Gupta)
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List of SPCBs/PCC

1

S

9.

ki

The Member Secrelary,

I [aryana State Pollution Control Board
C-11, Sector - 6,

Panchkula (Iaryana)

The Member Secrelary

Chhattisgarh Environment Conservation
Board

Paryavas Bhavan, North Block Sector-1Y,
Naya Raipur (C.G.) - 492002

"The Member Secrelary,

Uttar Pradesh Pollution Control Board
TC-12V, VibhuthiKhand,

Gomti Nagar,

Lucknow 226010, U.P.

The Member Secretary,

Delhi Pollution Control Cominitlee
ath Floor, 1SBT Building,

Kashmiri Gate,

New Delhi-110006

The Member Secretary,

Rajasthan Pollution Control Board

A-4, Institutional Area, Jhalana Doongri,
Jaipur-302 004,

Rajasthan

The Member Secretary,

Karnataka Stale Pollution Control Board
4ng 5t Floor, Parisara Bhawan,

No. 49, Church Street,

Bangalore - 560 007,

Karnataka

. The Member Secretary,

‘Tamil Nadu Pollution Control Boa rd,
No. 76, Mount Salai,

Guindy,

Chennai- 600 032

. The Member Secretary,

Gujarat Pollution Control Board
Sector 10-A, Gandhi Nagar 382043,
Gujaral

o

6.

10,

The Member Secretary,

H. I’ Stale Environment Protection &
Pollution Control Board

Him Bhawan, Phase-111,

Shimla-171 009, Himachal Iradesh

T'he Member Secrelary,

Punjab Pallution Control Board
Vatavaran bhawan, Nabha Road,
Patiala 147001, Punjab

The Member Secretary,

Htarakhand Environment Protection &
Pollution Control Board
29/20, Nemi Road,

Dehradun, Uttarakhand

The Memter Secretary,

Madhya Pradesh Pollution Control Board
Paryavaran Parigar,li-5, Arcra Colony,
Bhopal 465016,

Madhya I’zadesh

The Member Secretary,

Andhra Pradesh Pollution Control Board,
Paryavaran Bhawan, A-111, Industrial
fistate, Sanath Nagar, Hyderbabad - 500
018, Andhra Pradesh

CThe Member Seeretary,

Kerala State Pollution Control Board
Plamoodu Jn., Pattom Palace,
Trivandrum 695004,

Kerala

_The Member Secretary,

Telangana State Pollution Control Board
A-3, Industrial Hstale,

Sanath Nagar,

FHyderabad

_The Member Secretary,

Maharashira Pollution Control Board,
Kalpataru Points, 3-4th floors, Opp. Cine
Planct, Sion Cirele Sion (),
Mumbai-400 022




17. The Member Secrelary,

19.

21.

Jharkhand State Pollution Control Board
T.A. Building, HEC,

P.O. Dhurwa,

Ranchi - 834 004

The Member Secretary,

Pollution Control Board Assam
Maniram Dewan Rd, Anuradha, Railway
Cnlnny, Bamunimaidam, Guwahali,
Assam- 781021

The Member Secreta Ty

State Pollution Control Board, Odisha,
Paribesh Bhawan, A/ 118,

Nilakantha Nagar, Unit-VI1],
Bhubaneshwar- 751012, Qdisha

18.

20.

The Member Secrelary,

West Bengal Pollution Control Board
Paribesh Bhavan, 10-A, Block LA,
Sector 11, Salt Lake City,

Kolkata - 700 091

The Member Secretary

Bihar State Pollution Control Board
"arivesh Bhawan, Plot No. NS-B/2
Patliputra Industrial Area,
Patliputra, Patna(Bihar)-800 023

&9,




List of Regional Directorate, CPCH:

1. The Regional Director,
Regional Directorate (1ast),
Central Pollution Control Board
Southend Conclave, Block 502,
5 & 6" Floors,

1582 Rajdanga Main Road,
Kolkata-700107 (West Bengal)

2. The Regional Director,
Regional Directorate (West),
Central Pollution Control Board
Parivesh Bhawan,

Opp. VMC Ward Office No. 10,
Subhanpura,
Vadodara-390023 (Gujarat)

3. 'The Regional Director,
Regional Directorale (North),
Central Pollution Control Board
Ground Floor, PICUP Bhawan,
Vibhuti Khand, Gomti Nagar,
Lucknow-226010 (U.1)

4. The Regional Director,
Regional Directorate (South),
Central Pollution Control Board

1st & 2nd Floors, Nisarga 13havan,

A-Block. Thimmaiah Main Road,
7% ) Cross, Shivanagar,

(Opp. Pushpanjali Theatre)
Bengaluru-560010 (Karnataka)

5. 'The Regional Director,
Regional Directorale (Central),
Central Pollution Control Board,
3 Floor, Sahkar Bhawan,
North I"1" Nagar,
Bhopal-462003 (M.P.)

6. The Regional Director,

Regional Directorale (North-Last),

Central Pollution Control Board
TFUM-SIR", Lower Motinagar,
Near Fire Brigade H.Q.,
Shillong-793014 (Meghalaya)

- To interact with SPCBs in the matzer & ensure

compliance of Hon'ble NGT order

- T'o interact with SPCI3s in the matter & ensure

compliance of Hon ble NGT order

- To interact with SPCBs in the malter & ensurc

compliance of Hon'ble NGT order

- To interact with SPCBs in the matter & ensurc

compliance of Hon'ble NGT order

- To interact with SPCBs in the matier & ensure

compliance of Tlon’ble NGT order

- To interact with SPCBs in the matter & ensurc

compliance of 1on’ble NGT order
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ANNEXVRE-V1I]

Fard yewur fasur &g

NTRAL POLLUTION CONTROL BEOARD

'L

INIGTRY OF E?

CPCB/IPC-VII/CEPIUNGT Order/2019
To

The Member Secretary
(List as provided)

U ST aiEds wanerd O O T

VIRONMENT, FOREST & CLIMATE CHANGI OVT. OF INDI

Hon’ble NG'T Matter
Dated: 29.11.2019

Sub: Compliance of Hon’ble NGT Order dated 14.11.2019 (corrected on 19.11.2019) in

the matter of O.A. 1038/2018-reg.

Sir,

With reference to Hon'ble NGT(PB) order of 14,11.2019 in the matter of OA. No. 1038/2018,
corrected on 19.11.2019, CPCB has been directed to provide its assessment reports on the

subjects (CEPI) to the concerned SPCBs/PCCs,

Accordingly, please find enclosed the details of CEPI score including criteria pollutants, hist of
industrial arcas of each P1As and CEPI data sheet. The environmental quality monitoring data

will be sent by e-mail.

Encl: As above
Copy to:

l.  The Joint Secretary
CP Division (Water Pollution)
Ministry of Environment, Forest &
Climate Change
Indira Paryavaran Bhavan,
Aliganj, Jor Bagh Road,
New Delhi-110003

rJ

(List enclosed)

LO}O)

[Evl e [l 3159 T, Teeel

Yours faithfully,

-~

(l’rasﬁantiGargava)

Member Secretary

The Regional Directorate, CPCB - For follow up, please

(Prasha n{ Gargava)

gs3.

1003

Parivaesh Bhawan, Easl Arjun Magar, Delhi-110032



List of SPCBs/PCC

9.

Q.

The Member Secretary,

Haryana State Pollution Control Board
C-11, Sector - 6,

Panchkula (Haryana)

The Member Secretary

Chhattisgarh Environment
Conservation Board

Paryavas Bhavan, North Block Sector-
19, Naya Raipur (C.G.) - 492002.

The Member Secretary,

Uttar Pradesh Pollution Control Board
TC-12V, Vibhuthi Khand,

Gomti Nagar,

Lucknow 226010, U.I".

The Member Secretary,

Delhi Pollution Control Committee
4t Floor, ISBT Building,

Kashmiri Gate,

New Delhi-110006

The Member Secretary,

Rajasthan Pollution Control Board
A-4, Institutional Area,

Jhalana Doongtt, Jaipur-302 004,
Rajasthan

. The Member Secretary,

Karnataka State Pollution Control Board
41& 5 Floor, Parisara Bhawan,

No. 49, Church Street,

Bangalore - 560 001,

Karnataka

_ The Member Secretary,

Famil Nadu Pollution Control Board,
No. 76, Mount Salai,

Guindy,

Chennai- 600 032

5. The Member Secretary,

Gujarat Pollution Control Board
Goctor 10-A, Gandhi Nagar 382043,
Guijarat

-2

0.

10.

14,

l6.

The Member Secretary,

H. P, State Environment Protection &
Pollution Control Board

Him Bhawan, Phase-I1I,

Shimla-171 00¢, Himachal Pradesh

The Member Secretary,

Punjab Pollution Control Board
Vatavaran bhawan, Nabha Road,
Patiala 147001, Punjab

The Member Secretary,

Uttarakhand Environment Protection &
Pollution Control Board

29/20, Nemi Road,

Dehradun, Uttarakhand

The Member Secretary,

Madhya Pradesh Pollution Control Board
Paryavaran Parisar, E-5, Arera Colony,
Bhopal 463016,

Madhya Pradesh

The Member Secrelary,

Andhra Pradesh Pollution Control Board,
Paryavaran Bhawan, A-I11,

[ndustrial Estate, Sanath Nagar,
Hyderbabad - 500 018, Andhra Pradesh

_The Member Sccretary,

Kerala State Pollution Control Board
Plamoodu Jn., Pattom PPalace,
Trivandrum 695004,

Kerala

The Member Secretary,

Telangana State Pollution Control Board
A-3, Industrial Estate,

Sanath Nagar,

Hyderabad

The Member Secretary,

Maharashtra Pollution Control Board,
Kalpataru Pomts, 3-4th floors, Opp. Cine
Planet, Sion Circle Sion (E),

Mumbai-400 22
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. The Member Secretary,

Jharkhand State Pollution Control
Board

T.A. Building, HEC,

2.0. Dhurwa,

Ranchi - 834 004

The Member Secretary,

Pollution Control Board Assam
Maniram Dewan Rd, Anuradha,
Railway Colony, Bamunimaidam,
Guwahati, Assam- 781021

. The Member Secretary
State Pollution Control Board, Odisha,

Paribesh Bhawan, A/ 118,
Nilakantha Nagar, Unit-VIII,
Bhubaneshwar- 751012, Odisha

18. The Member Secretary,
West Bengal Pollution Control Board
Paribesh Bhavan, 10-A, Block LA,
Sector 111, Salt Lake City,
Kolkata - 700 091

20. The Member Secretary
Bihar State Pollution Control Board
Parivesh Bhawan, Plot No. NS-B/2
Patliputra Industrial Area,
Patliputra, Patna(Bihar)-800 023

s



List of Regional Directorate, CPCB:

L.

Tt

n

15A

The Regional Director,
Regional Directorate (East),
Central Pollution Control Board
Southend Conclave, Block 502,
st & 6 Floors,

1582 Rajdanga Main Road,
Kolkata-700107 (West Bengal)

The Regional Director,
Regional Directorate (West),
Central Pollution Control Board
Parivesh Bhawan,

Opp. VMC Ward Office No. 10,
Subhanpura,

Vadodara-390023 (Gujarat)

The Regional Director,
Regional Directorate (North),
Central Pollution Control Board
Ground Floor, PICUP Bhawan,
Vibhuti Khand, Gomti Nagar,
Lucknow-226010 (U.P.)

The Regional Director,

Regional Directorate (South),
Central Pollution Control Board
Ist & 2nd Floors, Nisarga Bhavan,
A-Block, Thimmaiah Main Road,
7% D Cross. Shivanagar,

(Opp. Pushpanjali Theatre)
Bengaluru-560010 (Karnataka)

The Regional Director,
Regional Directorate (Central),
Central Pollution Control Board,
31 Flpor, Sahkar Bhawan,
North TT Nagar,
Bhopal-462003 (M.P.)

The Regional Director,

Regional Directorate (North-Last),
Central Pollution Control Board
"TUM-SIR", Lower Motinagar,
Near Fire Brigade H.Q.,
Shillong-793014 (Meghalaya)




ANNEX ORE. - V1]

Hon'ble NGT Matter

Dated: 30.12.2019

CPCB/IPC-VIFCEPUNGT Order:

2019 FO?;R fias Qb\)\gb

To

Ihe Membef Secretary
(1 1st as provided)

Sub: Request for submission of Action Plan for improving environmental quality of

CPAS/SPAs-reg.
Sir.

This has reference to CPCB letter no. CPCB/PC-VII/CEPI/NGT Ordei/2019. dated
23102019 wherein it was requested o submit the action plan for improvement in
environmental quality of CPAs/SPAs. Further, through letter no. CPCB/IPC-VIVCEPI/NGT
Order’2019. dated 19.11.2019, monitoring data, CEP! calculation sheet and industrial areas
monitored were communicated. It is requested to expedite preparation of Action plan, Please

ensure that it is submitted before 15.01.2020 including demarcated maps of boundaries of

CPAs and SPAs with latitude and longitude.

Yours faithfully,

,_-)[,0

fr b P T

(P.K. Gupta)
Addl. Director & Div. Head-I1PC-VII

Ce

6.
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List of SPCBs/PCC

The Member Seeretary,

Haryana State Pollution Control Board
C-11. Sector - 6.

Panchkula (Haryana)

The Member Secretary,

Punjab Pollution Control Board
Vatavaranbhawan. Nubha Road,
Patiala 147001, Punjab

The Member Secretary,
Uttarakhand Environment Protection
& Pollution Control Board

29/20, Nemi Road,

Dehradun, Uttrakhand

The Member Secretary,

Madhya Pradesh Pollution Control Board
ParvavaranParisar, E-5, Arera Colony,
Bhopal 463016,

Madhya Pradesh

The Member Secretary,

Andhra Pradesh Pollution Control Board,
ParyavaranBhawan, A-111. Industrial Estate,
Sanath Nagar. Hyderbabad - 500 018. Andhra
Pradesh

. The Member Secretary,
Tamil Nadu Pollution Control Board.
No. 76, Mount Salai,
Guindy,
Chennai- 600 032

. The Member Secretary,
Gujarat Pollution Control Board
Sector 10-A, Gandhi Nagar 382043, Gujarat

. The Member Secretary,
Jharkhand State Pollution Control Board
T.A. Building, HEC,
P.O. Dhurwa.
Ranchi - 834 004

o

0.

12.

16.

(Ve

The Member Secretary,

H. P. State Environment Protection &
Pollution Control Board

Him Bhawan. Phase-111,

Shimla-171 009, Himachal Pradesh

The Member Secretary,

Uttar Pradesh Pollution Control Board
TC-12V, VibhuthiKhand,

Gomti Nagar,

Lucknow 226010, ULP,

The Member Secretary,

Delhi Pollution Control Committee
4th Floor. ISBT Building.

Kashmiri Gate,

New Delhi-1 10006

The Member Secretary,

Rajasthan Pollution Control Board
A-4, Institutional Area. JhalanaDoongri,
Jaipur-302 004,

Rajasthan

. The Member Secretary,

Karnataka State Pollution Control
Board

4"& 5™ Floor, ParisaraBhawan,

No. 49, Church Street,

Bangalore - 560 001,

Karnataka

The Member Secretary,

Telangana State Pollution Control
Board

A-3, Industrial Estate,

Sanath Nagar,

Hyderabad

The Member Secretary,
Maharashtra Pollution Control Board,
Kalpataru Points. 3-4th floors. Opp. Cine
Planet. Sion Circle Sion (E),
Mumbai-400 022

The Member Secretary,

West Bengal Pollution Control Board
Paribesh Bhavan, 10-A, Block LA.
Sector 111, Salt Lake City,

Kolkata - 700 091

41,




17.

I'he Member Seceretary,

Pollution Control Board Assam
ManiramDewan Rd, Anuradha. Railway Colony.
Bamunimaidam. Guwahati. Assam- 781021

. The Member Secretary

State Pollution Control Board, Odisha,
ParibeshBhawan, A/118,

Nilakantha Nagar. Unit-V111. Bhubaneshwar-
7531012, Odisha

I18. The Member Secretary

20

Bihar State Pollution Control Board
PariveshBhawan, Plot No. NS-B/2
Patliputra Industrial Area.

Patliputra, Patna(Bihar)-800 023

The Member Secretary
Chhattisgarh Environment
Conservation Board

Paryvavas Bhavan. North Block Sector-19,

Nuya Raipur(C.G.) - 492002,

c:.

16

a8 .



ANNEXURE -1X

Hon’ble NG'I' Matter

CPCB/APC-VII/CEPI/NGT Order/2019 Dated: 10.1.2020
To

The Member Secretary
(List as provided)

Sub: Minutes of Video Conference/meeting held on 7,1.2020 regarding Hon'ble
NGT order in the matter of O.A. No. 1038/2018 (CEPI matter) reg,.

Sir,

With reference to above subject, please (ind enclosed minutes of the wvideo
conference/mecting held on 7.1.2020 at 3.00 pm for taking appropriate action.

Yours faithfully,

@

(P.K. Gupta)
Addl. Director & Div. Head-1PC-VII

Encl: As above
Copy to:

|. The Regional Directorate, CPCB - For follow up, please
(List as provided)

2. PStoMS ‘For informatior, please

&%

(P.K. Gupta)

o\ ¢

Q9.
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List of SPCBs/PCC:

1.

'

The Member Secretary,

Haryana State Pollution Control Board
C-11, Sector - 06,

Panchkula (Haryana)

The Member Secretary,

Punjab Pollution Control Board
Vatavaran bhawan, Nabha Road,
Patiala 147001, Punjab

The Member Secretary,

Uttarakhand Environment Protection &
Pollution Control Board

20/20, Nemi Road,

Dehradun, Uttrakhand

The Member Sceretary,

Madhya Pradesh Pollution Control Board
Paryavaran Parisar, E-5, Arera Colony,
Bhopal 463016,

Madhya Pradesh

The Member Secretary,

Andhra Pradesh Pollution Control Board,
Paryavaran Bhawan, A-111, Industrial Estate,
Sanath Nagar, Hyderbabad - 500 018, Andhra
Pradesh

. The Member Secretary,

Tamil Nadu Pollution Control Board,
No, 76, Mount Sulai,
Guindy, Chennai- 600 032

. The Member Secretary,

Gujarat Pollution Control Board
Sector 10-A, Gandhi Nagar 382043,
Gujarat

. The Member Secretary,

Jharkhand State Pollution Control Board
T.A. Building, HEC,

P.O). Dhurwa,

Runchi 834 004

The Member Secretary,

Pollution Control Board Assam

Maniram Dewan Rd, Anuradha, Railway
Colony, Bamunimaidam, Guwahati, Assam
781021

2.

10.

14.

18.

The Member Seeretary,

H. P. State Environment Protection &
Pollution Control Board

Him Bhawan, Phase-I11,

Shimla-171 009, Himachal Pradesh

The Member Secretary,

Uttar Pradesh Pollution Contrel Board
TC-12V, VibhuthiKhand,

Gomli Nagar, Lucknow 226010, U.P.

The Member Seeretary,

Delhi Pollution Control Committee
4™ Floor, ISBT Building,

Kashmir Gate,

New Delhi- 110006

The Member Secretary,

Rajasthan Pollution Control Board
A-4, Institutional Area, Jhalana Doongri,
Jaipur-302 004,

Rajasthan

The Member Secretary,

IKarnataka State Pollution Control Board
a"& 3™ Floor, Parisara Bhawan,

No. 49, Church Street,

Bangalore - 560 001, Karnataka

. The Member Secretary,

Telangana State Pollution Control Board
A-3, Industrial Estate,
Sunath Nagar, Hyderabad

The Member Secretary,

Maharashtra Pollution Control Board,
Kalpataru Points, 3-4th floors, Opp. Cine
Planet, Sion Circle Sion (E),
Mumbai-400 022

. The Member Sceretary,

West Bengal Pollution Control Board
Paribesh Bhavan, 10-A, Block LA,
Sector 111, Salt Lake City,

Kolkata - 700 091

The Member Secretary

Bihar State Pollution Control Board
Parivesh Bhawan, Plot No. NS-[/2
Patliputra Industrial Arca,

Patliputra, Patna(Bihar)-800 023




19. The Member Seeretary 20. The Member Secretary

State Pollution Control Board, Odisha, Chhattisgarh Environment Conservation
Paribesh Bhawan, A/118. Board

Niluka1tha Nagar, Unit-VIII, Bhubaneshwar- Paryavas Bhavan, North Block Sector-19,
751012, Odisha Naya Raipur (C.G.) - 492002,

101,



List of Regional Directorates, CPCB:

1. The Regional Director,
Regional Directorate (East),
Central Pollution Control Board
Southend Conclave, Block 502,
5t & 6 Floors,

1582 Rajdanga Main Road,
Kolkata-700107 (West Bengal)

2

The Regional Director,
Regional Directorate (West),
Central Pollution Control Board
Parivesh Bhawan,

Opp. VMC Ward Office No. 10,
Subhanpura,

Vadodara-390023 (Gujarat)

3. The Regional Director,
Regional Directorate (North),
Central Pollution Contrel Board
Ground Floor, PICUDP Bhawan,
Vibhuti Khand, Gomti Nagar,
Lucknow-226010 (U.P)

4. The Regional Director,
Regional Directorate (South),
Central Pollution Control Board
st & 2nd Floors, Nisarga Bhavan,
A-Block, Thimmaiah Main Road,
7t D Cross, Shivanagar,
(Opp. Pushpanjali Theatre)
Bengaluru-560010 (Karnataka)

5. The Regional Director,
Regional Directorate (Central),
Central Pollution Control Board,
3w Floor, Sahkar Bhawan,
North T'l Nagar,
Bhopal-462003 (M.P.)

6. 'The Regional Director,
Regional Directorate (North-East),
Central Pollution Control Board
"TUM-SIR", Lower Motinagar,
Near Fire Brigade 11.Q,,
Shillong-793014 (Meghalaya)




Minutes of meeting held through Video Conference with SPCBs/PCC to discuss
action taken on the orders of Hon’ble NGT (PB) in the matter of OA. No. 103872018

Background:

Hon'ble NGT (PB) issued various orders in the matter of O.A. No.1038/2018. One of the orders
dated 14.11.2019 directs concerned SPCBs/PCCs and CPCB to implement below mentioned
directions:

i meaningful action has to be taken by the State PCBs/PCCs as already directed
and action taken report furnished showing the number of identified polluters in
polluted industrial areas mentioned above, the extent of closure of polluting
activities, the extent of environmental compensation recovered. the cost of
resioration of the damage to the environment of the said areas.’

ii .Such action taken rapports strictly in terms of law and order of this 1ribunal
referred o above may be furnished by the State PCBs/PCCs on or before
31012020 10 the CPCB. The CPCB may prepare a tabulated analysis of the same
und file the consolidated report before 15.02.2020 by e-mail ..."

i The CPCB may revise its mechanism for expansion and new activities by red
and orange category of industries in critically/severely polluted areas consistent
With the spirit of the earlier orders in this Tribunal and principles  of
environmental lavw to bring down the polhution load and ensure that activities do
not further add to such load....

In this regard, CPCB vide letter dated 19.11.2019 requested all the concerned SPCBs/PCC 1o
comply with above orders and to provide information of list of industries prohibized, details of
cnvironmental compensation levied and environmental damage restoration cost in prescribed
format so as to analyze and submit to Hon’ble NGT. Also CPCB vide letter dated 30.12.2019
requested all concerned SPCBs/PCC to submit action plan including maps with boundaries of
core and impact area of CPAs/SPAS.

Further, to expedite actions on the directions, a meeting through VC was arranged by CPCR with
all the concerned SPCBs and Regional Directorates of CPCB on 7.1.2020 at 3.00 pm. Salient
[eatures of the meeting are depicted as below:

Salient features of the meeting:

| Meeting was held with representatives of 20 SPCBs and Regional Directorates of CPCB
and list of participation of SPCBs/RDs are provided at Annexure-I.

2. Shri P.K. Gupta, Div. Head/Additional Director, CPCB, Delhi, welcomed the participants
and bricfed objective of the meeting. He highlighted the necessity of submission of
information to Hon'ble NGT as per the date scheduled in the said order and requested all
the SPCBs/PCC for co-operation. The issues such as preparation and submission of
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action plan for the CPAs/SPAs, details of non-complying polluting activities to be
prohibited for operation, details of compensation to be levied and recovered and cost of
restoration of environment damage were narrated. 1t was requested that all the coneerned
to provide the information as per the format A and B already circulated. Subsequently,
state by state presentation to discuss the progress of action and doubts on some issues

were made in the meeting.

SPCBs/PCC were requested to submit the action plans considering the identitied critical
pollutants along with the map of core area and 5 km impact arca around the core area.
SPCBs agreed to submit revised action plan. Telangana SPCB informed that action plans
submitted by them have addressed all issues.

It was clarificd that the non-compliance shall be considered based on the exceedance of
discharge/emission standards and any other activity which causcs damage to environment

for the period of past five years.

SPCBs informed that the environmental compensation levied are too high and they want
to collect damage as per number of days of violation as provided in the Hon’ble NGT
order in the matter of Paryavaran Suraksha. It was informed that considermg cost of
restoration, Hon’ble NGT issucd the order to collect | crore, 50 lakhs and 25 lakhs for
large scale, medium scale and small scale units, respectively as interim environmental
compensation. It is responsibility of all concerned SPCBs/PCC to abide the Hon’ble
NGT order.

SPCBs requested clarification on the issuc of CTO/CTE and it was mformed that
condizions provided in mechanism prepared by MoLEF&CC and circulated by CPCB on
25.10.2019 are to be followed. Further informed that as per the order of Hon’ble NGT
dated 14.11.2019, CPCB has been directed to revise the mechanism and once it is
approved by MoEF&CC. 1t would be communicated to all SPCBs/PCCs. Accordingly.
the SPCBs/PCCs may take further decision.

It was clarified that Madhya Pradesh PCB has to take action on non-complying industries
located in Singrauli arca as directed by Hon’ble NGT and also submit the action plan for
impravement of environmental quality of the area.

It was requested that all SPCBs should submit the information related to non-
compliance industry, environmental compensation levied and one-page brief note on
action taken by SPCBs/PCC (after 10.7.2019) for improvement of environmental
quality of the said area by 31.1.2020.

Meeting ended with thanks to all.




Video

Sl No. SPCB/PCC/RD | Name of the officer 1'epre5enting &

N - l Designation B _
18 | RD-North East 7unu-%hlllont ~ Attended - - ]
2. | Assam - SEE - - o
3. | RD-East /nne-l\ulkata _ - Attended o B
4. | Bihar - | Shri Jaishwal, SEE - j
5 b Jha: k!mnd - - L\llondgd_ - - ]
O, Udsalm Shri. ‘Shmmm hal Das nnd '-alu i Hahu

7. | West Bengal B SEE e ]

| 8. | RD-West | Naet Attended - —
9. Gujarat - Shri. D. M. Thaker & G. K. Patol o
10. Maharashtra ' Shri V.M. Motghare, | D, Air & |

] o ‘vlmHameo: Field officer . I
1. | "RD- r\mlh Zone- l LlLl\l"IU\\ Shri I 1% \vlwm B, T -
12. | B Dnlh: _ _ - Hlmkhumh a El_.,ll\_t‘%l'! ‘vLL & team
13, Hmvand Shri. Vinay Gautham & team -
o 14.__ Himachal Pradesh - Shri Chandan Kumar ‘%mbh Sc. ‘B'& team
_15. ) Punjab - - Shri. Rapv Sharma St ‘-’EL & team

F lh Uttar Pradesh - Shri AK. hwan I\I‘» -_\.r team

| lz | Llhmllxh.md - Atte m_iv_{__ - -

! 18. | RD-South /uns.--Benlmlulu Shri S. Suresh, RD,Bengalury, Shri G.

- o Thirumurthy, SEE &team - -
19, 1 A_11-.1111_L_1_I_1L1LIL‘511 B | Shri Prasad, MS & team -
20, ! Karnataka - Shri Mdlwbh_{‘:‘il;E &team __

. 21. Tamil nadu 1 th Selvam, M5. | I'NPC B__Eﬁh_n(_{._kul d.\s

‘ 22. Te Lm&;ma B B : B _'- Shri. D. Narender, SEE & team - )
23. | | RD- -Central Zone- BhoLaI — Shri P. Jagan, Se. l: S l

l__ _ 24 _Llji}}lt_lflarh - th_l_ Anup Behcm, SEE & lcdm - B

| 25, Madhya Pradesh Shri Manoj Kumar, LL & team o
20. Rajasthan ‘-whu Rajesh kumar Kathori ia, SEE & team

IPC-VII Division, CPCB, Delhi

Attendance Sheet

Conference/meeting with SPCBs/PCC on 07.01.2020, at 3.00pm at 2" floor, Conference Hall
in compliance of Hon’ble NGT (PB) orders in the matter of OA. No. 1038/2018

log.




ANNEXURE-X

State-wise details on submission of information as per the Hon’ble NGT order in the matter
of OA. No. 1038/2018 (As on 14/02/2020)

S.I. State Date of submission of Details are Annexed as
No. information on closure of
industries/activities and EC
imposed
East Zone
i Assam 27.01.2020 Annexure XI-A
2 Bihar 24.01.2020 Annexure XI-B
3 Jharkhand 12.02.2020 Annexure XI-C
< QOdisha 29.01.2020 Annexure XI-D
5 West Bengal 24.01.2020 Annexure XI-E
West Zone
6 Gujarat Not Provided -
7 Maharashtra 30.01.2020 Annexure XI-F
North Zone
8 Delhi Not Provided -
9 Haryana 12.02.2020 Annexure XI-G
10 Himachal Pradesh 28.01.2020 Annexure XI-H
11 Punjab 14.02.2020 Annexure XI-1
12 Uttar Pradesh 08.02.2020 Annexure XI-J
13 Uttarakhand 05.02.2020 Annexure XI-K
South zone
14 Andhra Pradesh 27.01.2020 Annexure XI-L
15 Karnataka 31.01.2020 Annexure XI-M
16 Tamil Nadu 28.01.2020 Annexure XI-N
17 Telangana 31.01.2020 Annexure XI-O
Central zone
18 Chhattisgarh 04.02.2020 Annexure XI-P
19 Rajasthan 11.02.2020 Annexure XI-Q
20 Madhya Pradesh 31.01.2020 Annexure XI-R

10¢ .




ANNEXURE-XI

Consolidated details on number of non-complying Industries/Activities, no. of closure directions

issued, Environmental Compensation levied and Environmental Compensation recovered

S.I. | State Name of No. of No. of No. of Environment | Environme
No. CPAs/SPAs Industries/ | polluting polluting | al | ntal
| (CEP1 score) Activities | industries/ industries Con‘lp(_erlsa.tl Compensat
Not activities / on levied in | jon amount
. complying | closed down | activities | lakhs recovered
with based on not in lakhs
standards | direction complyin
issued g with
Environm
ental
standards
in last5
years
EAST ZONE
1 Assam Byrnihat (78.31) 1 1
2 Bihar Hajipur (64.36) Not 57 0
provided
3. | Jharkhand Hazaribagh 0 0 0 0 0
(64.2)
4, Ramgarh (66.75) 0 0 0 0 0
5. Saraikela (60.26) 0 Not provided | Not Not
provide | provided
d
6. Odisha IB Valley (66.35) 4 400 0
7 Paradeep (60.61) 10 825 0
8. West Bengal | Howarh (61.76) 14 14 17 65.44 48.44
9 Bandel (67.64) 0 0
10. Durgapur (65.56) 3 3
TOTAL (East Zone) 18 75 32 1290.44 48.44
WEST ZONE
11. | Gujarat Ankleshwar Not Provided
(80.21)
[ 12. Bhavnagar
| (61.94)
'7
| 13. Rajkot (70.62)
14. Surat (76.43)
15. Vadodara (89.09)
16. Vapi (79.95)
17. Vatva (70.94)

107




S.I. | State Name of No. of No. of No. of Environment | Environme
No. CPAs/SPAs Industries/ | polluting polluting | al _| ntal
(CEPI score) Activities | industries/ | industries | Compensati | Compensat
Not activities / on levied in | jon amount
complying | closed down | activities lakhs recovered
with based on not in lakhs
standards | direction complyin
issued g with
Environm
ental
standards
in last 5
years
18. | Maharashtra | Aurangabad 9 9 17 750 Recovery
(69.85) under
19, Chandrapur 1 1 12 1200 process
(76.41)
20. Dombivali 9 9 101 2825
(69.67)
21. Nashik (69.49) 12 12 48 1275
| 22, Navi mumbai 33 33 185 8150
- (66.32)
23. Tarapur (93.69) 15 15 104 5950
TOTAL (West Zone) 79 79 467 20150
NORTH ZONE
24. | Delhi Najafgarh-Drain Not Provided
basin including
Anand Parbat,
Naraina, Okhla,
Wazirpur (92.65)
25. | Haryana Faridabad (62.17) 60 45 72 100.53 19.53
26. Gurgoan (85.15) 21 21 30 0 0
27. Panipat (83.54) 12 10 27 70.07 31.07
28. | Himachal Baddi (68.26) 0 0 64 238.4 39.24
' Pradesh
29. Kala Amb (65.70) 0 0 15 40.5 7.88
30. Parwanoo (65.77) 0 0 58 15.5 15.5
31. | Punjab Batala (68.92) 19 16 19 0 0
32. Jalandhar (74.76) 12 1 107 0.45 0.35
33. Ludhiana (73.48) 51 5 386 196.65 51.5
34. | Uttar Pradesh | Agra (76.22) 2921 611 2921 17247.85 826.81
35. Aligarh (6442) |

0% .




S.I. | State Name of No. of No. of No. of Environment | Environme
No. CPAs/SPAs Industries/ | polluting polluting | al _ | ntal
' (CEPI score) Activities | industries/ | industries CUI’“P?“““ Compensat
Not activities / on levied in | jon amount
complying | closed down | activities lakhs recovered
with based on not in lakhs
standards | direction complyin
issued g with
Environm
ental
standards
in last 5
years
36. Bulandshar-
khurza (85.23)
37. Firozabad (81.62)
| 38, Gajraula area
(80.14)
39. Ghaziabad (72.3)
40. Kanpur (89.46)
41. Mathura (91.10)
42, Meerut (66.09)
43. Moradabad
(87.80)
44, Noida (68.76)
45. Singrauli (62.59)
46. Varanasi-
mirzapur (85.35)
47. | Uttarakhand | Udham singh 2 2 60 3725 0
nagar (81.26)
TOTAL (North Zone) 3098 712 3759 21634.945 955.88
SOUTH ZONE
48. | Andhra Vijayawada 2 0 0 0 0
Pradesh (68.04)
49, | Karnataka Bidar (65.64) 3 3 1 50 0
50. Jigani (70.99) 4 + 36 2350 0
51. Peenya (78.12) 57 57 67 3775 0
52. | Tamil Nadu Coimbatore 0 0 0 0 0
(63.64)
53. Cuddalore 0 0 3 091 0
(62.56)
54. Erode (60.33) 41 41 163 31.25 0

I 09,




| S.I. | State Name of No. of No. of No. of Environment | Environme
No. CPAs/SPAs Industries/ | polluting polluting | al _ | ntal
(CEPI score) Activities | industries/ industries Comp?nsa.tl Compensat
Not activities / on levied in | jon amount
complying | closed down | activities |lakhs recovered
with based on not in lakhs
standards | direction complyin
issued g with
Environm
ental
standards
in last 5
years
55. Manali (84.15) 0 0 15 1450 0
56. Mettur (71.82) 0 0 4 192 0
57. Tiruppur (72.39) 2 2 44 35 0
58. Tuticorin (66.34) 0 0 1 100 0
59. Vellore-north 0 0 29 666.38 0
Arcot (79.38)
60. | Telangana Kattedan (60.17) 0 1 25
61, Pattancheru 3 30 1175
bollaram (75.42)
62, Kukatpally 0 0 0 0 0
(66.46)
TOTAL (South Zone) 112 110 394 9850.54 0
CENTRAL ZONE
63. | Chattisgarh Raipur (70.77) 2 & 17 525 25
04. Siltara industrial 2 2 9 625 25
area (79.94)
65. | Rajasthan Bhiwadi (79.63) 87 87 87 0 0
66. Jodhpur (81.16) 186 186 223 3229 51.87
67. Pali (80.48) 199 174 205 105.95 10
68. Jaipur (77.4) 109 109 109 0 0
69. Sanganer
Industrial Area
(79.10)
Madhya Singrauli (M.P) 0 0 0 4781.2 100
Pradesh (62.59)
TOTAL (Central Zone) 585 560 650 6359.75 211

o




S.I. | State Name of No. of No. of No. of Environment | Environme
No. CPAs/SPAs Industries/ | polluting polluting | al ntal
(CEPI score) Activities | industries/ industries | Compensati | Compensat
Not activities J on levied in | jon amount
complying | closed down | activities | lakhs recovered
with based on not in lakhs
standards | direction complyin
issued g with
Environm I
ental
standards
in last 5
years
GRAND TOTAL 3892 1536 5302 59285.675  1251.32




ANNEXORE-XIA

s Pollution Control Board:: Assam
S Bamunimaidam; Guwahati-21
NPF (Department of Environment & Forests :: Government of Assam)
[E’@[B@ Phone: 0361-2652774 & 2550258; Fax: 0361-2550258
Website: www.pchassam.org
NO WB/LB-306/2017-18/25% Dated Guwahati the 27" January'2020.
To
Dr. P. K. Gupta

“Addl. Director & Div. Head IPC -VII
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi — 110032.

Sub: Compliance of Hon’ble NGT Order dated 14.11.2018 in the matter of O.A 1038/2018-
reg.

Ref: i) CPCB/IPC-VIICEPI/NGT order/2019/8830, dtd. 19/11/2019
ii) No. APCB/ROG/G-01/T-06/19-20/54, dtd. Guwahati the 24! Jan uary’2020.
Sir,

With reference to the above subject, | have the honour to submit the datails action taken
report including no. of identified polluters in polluted industrial areas. the extent of closure of
polluting activities, the extent of environmental compensation recoverad as per the format A and
B The Board is planning to engage IIT Guwahati for assessing the cost of restoration of damage
to the environment of Byrnihat (Assam).

This is for your information and necessary action.

Yours Sincerely

Member Secretary (I/C).

Enclosed: As stated.

NO.WB/LB-306/2017-18/259-A Dated Guwanhati the 27% January'2020.

xch
799

Copy to:
1. P.Ato the Chairman, PCBA for kind appraisal of the honorable Chairman.
2. The Member Secretary, Central pollution Control Board, Parivesh Bhawan, East
' Arjun Nagar, Delhi — 110032.
3. I/C Lab, PCBA for favour of information.
4. The Nodal Officer (legal), PCBA for informaticn.

ot A
lq-\'-'-‘)':'f‘-!\’ VIl e

Member Sezceretary (/C).

na.




REGIONAL OFFICE: GUWAHATI-]
POLLUTION CONTROL BCARD: ASSAM
BAMUNIMAIDAM: GUWAHATI-21.

'NO. APCB/ROG/G-01/T-06/19-20/54 Dated Guwahati, the 24 January, 2020.
To

The Addl. Chief Env. Engineer, (Z-11],

Head Office, g
Pollution Control Board, Assam,
Bamunimaidam, Guwahati-21, Kamrup [M).

Suh: Submission of Compliance of Hon’ble NGT order on 14.11.19 in the matter of
0.A. 1038/2019-Reg.

Ref: i. H.O. Letter No. WB/G-1197/15-16/176 did. 23.12.2018.
ii. H.O. Letier No. WB/LB-305/17-18/190/2¢2: did. 17.01.2020.
Sir,

With reference to the above, please find herewith filled up formats A & B for your
kind consideration. Further regarding the cost of restoration of damage to the Environment
may be assessed by engaging lIT Guwahati as per suggestion of last VC of CPCB.

Enclosed: As stated.
Yours faithfully

]

{G. Bhuyan}
Sr, Environmental Engineer
Regional Office: Guwahati-l.
Memo NO. APCB/ROG/G-01/T-06/19-20/54-A  Dated Guwahati, the 24™ January, 2020.

Copy to:- ~2 v
: The Member Secretary, Pollution Centrol Board, Assam, Bamunimaidam,

" Guwahati-21, for favour of kind information.
\/i. I/C Laboratory, Head Office, Pollution Contrel Board, Assam, Bamunimaidam,
Guwahati-21, for favour of kind information and necessary acti

w {G. Bhuyan)
Sr. Environmental Engineer
RIS Regional Office: Guwahati-l.
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List of Industries in Critical Area, Byrnihat

Sl.No.

Name & Address of the Unit Category Consent Status
1 |Purbanchal Cement Ltd. Sarutari, Byrnihat, [Red (Large) |CTO Up to 2020.
14th Mile, G.S. Road, Kamrup.
2 |JK Avtar Pvt. Ltd. Unit-1l, Byrnihat, Dist.

Kamrup, Assam, Pin-793101

Red (Large)

CTO Up to 2020.

JSB Cement LLP, 12th mile, Ambher,
.Iérabat, Kamrup.

Red (Large)

CTOUp to 2019, |
Closed by CPCB.

4 | Vinayak Cement, Sarutari, Byrnihat, Red {(Medium) |CTO Up to 2020.
Sonapur, Kamrup.
5 |Shivshakti Cements, 15th mile, G.S. Road, |Red(lLarge) |Closed.
Byrnihat, Kamrup.
6 | K.R. Associates (Cement), Ambher, 12th  |Red (Large) |CTO Up to 2020.
Mile, Jorabat, Sonapur, Kamrup (M)
7 | Vinayak Energy, 12th Mile, Jarabat. Red (Small) |CTO Up to 2020.
st
8 |SriShyam Carbon Company, 12th Mile, Red (Small) |CTO Up to 2020.
Ambher, Jorabat.
" 9 [Radha Coke Product (P) Ltd. 12th Mile, Red (Smail) |CTO Upto 2019.
Jorabat.
10 (Balaji Coke Industries, 15th Mile, Byrnihat. |Red (Small) |CTO Up to 2018.
11 |Global Coke Products, 12th Mile, Ambher, |Red (Small) |CTO Up to 2020.
Jorabat.
12 |Pride Coke (P) Ltd. 12th Mile, Ambher, Red (Small) -i€TO Up to 2020.
Jorabat. .
13 |R.P.G. Coke Products, 15th Mile, Byrnihat. |Red (Small) |CTQ Up to 2020.
14 |R.P. Associates (P) LtdeAmbher, Jorabat. |Red (Large) |CTO Upto 2020.
15 [Jal Coke Company, Burni, Byrnihat. Red (Small) |CTO Up to 2020.
16 |G.M. Coke Industries, 15th Mile, Byrnihat. |Red (Small) |CTO Up to 2020.
17 |M.G.T. Motors, Jorabat, Kamrup(M). Orange CTO Up to 2020.
3 (Small)

Red CL)=6, ():9 ; (M): ]

O'mnge. (&y={

ne .




List of Industries in Critical Area in Byrnihat

) . B B .
Sl Name & Address of Category
No. Industry RN ———— — Consent Siatus
Large/SmalliMedium | Red/Crange
18 | Hiland Infratech, Sarutari, Small Red | CTO for 2018-20
Bournigaon, Byrnihat | under process
19 | Royal Industries, 15" Mile, Small Red Not in operating
Byrni condition
20 | Kamakhya Power Sclution, Small - Red CTQO granted fill
15" Mile, Bymihat 31.03.2020
21 | Superlite AAC Block Large Red | CT0O granted till
Industries, Sarutari, 14% Mile, . 31.03.2020
Sonapur 5
22 |RS.H. Agro Products, Small Orange CTO granted till
Ambher, 12" Mile, Jorabat 31.053.2020
23 | Yashvi Industries Pvt. Lid., Smell | Orange | CTO granted tili
Maragdola, Sarutari, 14" | | 31.03.2020
Mile, Byrnahat, Sonapur | | 5
24 | Bellefonds, Ambher, 12" Small |] Orange | CTO granted il
Mile, Jorabat | ' 31.03.2020
* : '|I
25 |RB.C. Brick Industry, Smail | Orange ]| CTO granted il |
Bournigaon, Byrnihat ' 31.03.2020 l
26 | Das Brick Industry, Smali * Qrange CTO granted till :
Bournigaon, Byrnihat 31.03.2020 [
27 | JS.B. Entrade, Pvit. Lid, Small Crange CTQC granied {iil
Unit-ll, Ambher, 12" Mile, 31.03.2020
Jorabat
28 | Navya Agro Prod.ucts Pvt. Small Crange CTO granied tm
Ltd., Ambher, 12%  Mile, | 31.03.2020
Jorabat
29 | JK. Awvtar, Pvt. Lid., 15" Small Orange | CTO granted till |
Mile, Byrnihat 31.03.2020 I
30 | Pride Coke Pvt. Ltd., Unit-l, Small Orange | CTO granted til ~
| 12 Mile, Jorabat 31.03.2020 |
' - =]
31 | Superlite Solution, Sarutari, Small Crange | CTO granied till |
14" Mile, Sonapur [ 31.03.2020 |
"2 Recq (L) :1, (5):3
Ovange : 10 (%) P

ook
ke




List of other polluting activities

Sl.Ne.|Name & Address of the Unit

1 |Warehouse, 12th mile, Ambher, Jorabat, Kamrup.

2 |Warehouse, 12th mile, Ambher, Jorabat, Kamrup.

3 |Warehouse, 12th mile, Ambher, Jorabat, Kamrup.

-

4 |Warehouse, 12th mile, Ambher, Jorabat, Kamrup.

5 |There are huge numbers of Heavy vehicies for carrying raw materials and
final products of the industries and warehouses.

6 |Lands sliding and earth cutting leading to emission of particulate matter in
huge quantity.

16




ANNEXVURE-X| B

i BIHAR STATE POLLUTION CONTROL BOARD

‘ég%"y Parivesh Bhawan, Patliputra Industrial Area, P.O.-Sadakat Ashram, Patna—800010
EPABX-0612-2261250/2262265, Fax—0612-2261050
Ref. No. Patna, dated-
From,

Alok Kumar, IFs,
Member Secretary.

T0;
The Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub:-Compliance of directions of order of the Hon'ble NGT dated-
10.07.2019, 23.08.2019 and 14.11.2019 in O.A. No. 1038/2018
in the matter of News item published in "The Asian Age"
authored by Sanjay Kaw Titled "CPCB to rank industrial units on
pollution levels".

Sir,

Please find enclosed herewith information and compliance report on
the directions of order of the Hon'ble NGT dated-0.07.2019, 23.08.2019 and
14.11.2019 in O.A. No. 1038/2018 in the matter of News item published in
"The Asian Age" authored by Sanjay Kaw Titled "CPCB to rank industrial
units on pollution levels".

1. Action plan to maintain environmental quality and to bring down
Comprehensive Environmental Pollution Index (CEPI) of Hajipur Industrial
Area, Dist-Vaishali (listed under Severely Polluted Area) is enclosed as
Annexure-I.

2. Notification related with constitution of State Level Monitoring Committee
(SLMC) and District Level Implementation Committee (DLIC) and
proceeding of the SLMC meeting held on 03.01.2020 and 06.01.2020 is
enclosed as Annexure-II.

3. Dully filled up format A and B provided by CPCB on status of prohibition/
closure/environmental compensation in CPﬂ&/SPA.

Yours faithfully,

Encl: As above. Sd/-
(Alok Kumar)
Member Secretary.
Memo no. ¥ -2 5 Patna, dated- 2l r(\ "y 2D
Copy to Sri"P.K. Gupta, Additional Director & Division Head-IPC-VII, Central
Pollution Control Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110 032
for information and necessary action.

Alok Kumar)
Member Secretary.

9.
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_Sl.No.

)

f

D\

13

O (R
Sri Jagannath Rai,

. Name of Industries with Address

M s, Bala Jee Apro Exim & Colé Storage Pyt Lid

Plot No -13-67, 68(7), Hanpuar Inchiestil Arca,

| Dist.-Vaishali-$44 102

S Umesh Rai,

M /s Bammbhole ldustres.

Plot No - B-67. €8(P). (Inside boundary aof M/S Bala

Jee Agro Exim & Cold Storage Prt. wtd.) Najipur |

| Industrial Arca, Dist.Vaishalt 8810 ol
St Abhilasha Kumari,

M/ s Nandita Poultry Integraters Py lad., Plot No.-

[3:64.65,47 (P, Huyjipta Industrial Area,

s |

| Dist.-Vaishali-844 102

| Smt. Kamala Devi Sharma,
M/8 Jayanti Ind ustres,
PlotNo.-D-12,13,14,15, Hajipur Industrial Area,
| Ist.-Vaishali -gA4102 \

749123012020

~ Closure Direction Issued Vide |

745/23 01 2020

T 747/23.01.2020 ;

|
|

0

|

72 20

o

I

r3
[
(=]
—
ra

| Sr1 Chandan Kumar, ‘
I'M/s Panna lal Agro Praduct P Ltd.,

Pint No.-D-1(P], -2, Hajipur Industrial Area,
!_)_Ihli‘::':'i.{::l_}ah g4 2

I-.‘w‘mt Shudha Sangat,

' M, s Barihan Hume Pipe,

Land  between Ganga  Agro Product & Ponds, '
flagipur Industriel Area,

| Vaishali, st -Vaishali-$44102 |
Gri Ashok Jhi, |

M os Ashok Industnes

Plat No -D-23, Hajipur Industrial Area, Vaishall,
Dist-Vaishah -$102
Sri Prem Mittal, !
M/ s Addaux Wood, Digpi Kala, Haypur (Near M/5- |
Fantacy Drug Pvt. Lid., Plot No.-C-66 to 69 & D-33
16 36, Hajipur Industrial Area, Vaishali,

Dist, Vaishali -844102

750/23.01.2020

751123012020

753123 01 2020

S+ Subash Kumar,

Mis Samson Electra Control, Plot Mo.-D-30(P),
Hajtpur Industrial Area, Viaishali,
st _—Yamhall -R44102

S Govind Haa,

Mys Limay Steel Craft, Plot No TR )

e

754/23.01.2020

I

755123 01 2020

I Hajipur Industrial Arca, Vaishal, :
| Dist. Vaishali -§44102 e s
sipy Sanpy Rumat, | 75623 01 2020
Mos S ko Plashic, Dhew Kala, |
[hear MOS Discomtian Mahua Co-aperative Cold |
Sturape. Plot No SC-7T778.D69 1o 80, Hajppur
| Industrial Arca, Vaishaly, Dist -Vaishali -844102 i
Sn Santosh Kumar Ray, ‘ 757/23.01.2020
M7s  Krishna  Plashe, Dipggi  Kala, [Near M/3
| Biscommat Mohua Co-operative Cold Storage, Plot
| No.-C-77,78, D-69 to 80, Hajipur Industrial Area, _
| Vaishali, | |
| st Vaishal 844102 o
S Ranjan Kumar, 758/23 01 2020
IM/s RMR Chemical,
| Plot Nu.A-2 (P), Hajipur Industrial Area, Vaishali,
| Dist Vaishali 844102 i S

122,
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Sry Narayvan Das Rathi,

Sry Praxash Jha,

S 5'-1'.\2‘1109.]1_l-ilmmrs;_- ' T a =1 _H_r-_l’bElf:".—Ep_a'IZGE_O N

VAT s Richua Fabrication, !

e Kala, Happut. (Hear M/ S R Thernmo Plast, |

i Plot Mo -C-8B3, Hajipur pndustoal Arci, Vaishali,

; f.llﬁi_."\_i:;u'.-ahah -R4a 102 e ! I
Gt Kumati Meena Singh. 760/23 01 2020 |
M s Quahty (ndustres, l
Plor Mo C-84. Happut tnddustial  Area. yaishali, o

v Tiist -\":-iji;hél_\'-ﬂ_—lﬂ_tll ~ JE——— et

s e

L

o Anup Kumal Yermsa, 761123 01 2020 |
A s Raaint Inctustrieh, -

Mot Noo NP D-83, Happur Industiial Ared. :
sttt kst vaishaly gl ) [ T '
S Mararanjan Singh. | 752123 01 2020

a5 Shree Mata pPlastie Industry, |

CLneet Kala. Happur |Near M5 Sona Biscuits Lt \ |
ot N0 D3 G-1, Hajipur [ndustrial  Ared.

Sg44102

Vs halt, Dist Nuishali
763/23 01 2020
M rs Sl S Baladee Food Products,
Plor Mo B 11,12, Happut Inglustrial Area, Vaishaly,
e Nashat) i1
S Hus-l.uki:w\h.
aos Babi Chiemicel,
CPlot No D-13, Happur dustral Area, Vmshuh.l ]
___l}-.;;y_-I\";n:-‘-l't:;'ll1_-§-1-lIl_ﬂj_'___ S . ____________________”__‘____-_______‘___i
Gy Pramod Rumar. i 768123 01 2020
M7 s Shavarii Foed Products, \
[hananut, [shupur. Opps Happur Industrinl arca, |

vaighai, 118 -\-‘:ngyd@j—‘-d103__________ o N ’ - R

_.....———-._.—____,_._—---—

e
764723 01.202C !

[ Arvired Kuamas, T 786123 01#5020
A1 os Barw Research l.at, |
Plor No U A4, A5 Hajipur rcdustrial Area. |
¥ vishal st ‘.'._\'._.-ih‘\h_ﬁil_f]:___
Ml Hawder Al
M5 Indiflow, i
| huta No-160. Vheshra No.- 46.4G, Diggl Kala, |
| (Near M/S Biscomman Mahua Co-operative Cold

R e
767/23.01 2020

L Siorage, Plot ND,-C-T?,TH. D-GY o 80, llajipur |
. Inclustrias Area, vaishali, |1

| st -Vaishali $49102

e ——

W /s iy ealthoare Pyt Ld.,
Cpror NodAc Hajipur ladustrnial  Area. Yaishali,
| Tst yaishaiy 1102 L et

e ————— ,_.___.___.___...__—._.—._




y,  TEE—

BIHAR STATE POLLUTION COMTROL BOARD, PATNA

eClosure direction jissued to 15 units, which were found closed
i me operation till fu

ion. They have been directed not to resu
germfssion is obtained from the Board.

rther

A i

Sl. No. Name and Address of Industry Occupier/ Incharge
M/S Patliputra Paper pyt.Ltd., .
1 pPlot No.- D-16, 17, Hajipur Industrial Area, Vaishali

M/S H.K. Polymers, Plot No.-D-30(P), Hajipur Industrial |Sri Kanishka Jayswal
Area, Vaishali
M/S Dayal Product Pvt.Ltd., Dal Division, Plot No.-D- |Sri santlal Singh

3 31,32,C-45(P),90, Hajipur Industrial Area, Vaishali

e
M/S Amrapali Cement (P) Ltd., Plot No.C-53(P),54(P) [C4Sri).P. Sinha
4 62,63,64(P)], Hajipur industrial Area, Vaishali

M/S Pasupati Cold Storage Pvt. Ltd., Plot No.B- Sri Sanjay Kumar

1(P),76,77, B-2, Hajipur Industrial Area, Vaishali

M/s A— 1 System, Plot No.B-31,32,12,11& A-1, Hajipur Sri Arun Kumar Agrawal
Industrial Area, Vaishali

.- M/s Lark Peu Juta Factory, (Near M/S Amrapali Food

7 (P) Ltd. Plot No.B-5,6,7, Hajipur Industrial Area,

Vaishali

3 M/S Sushila Chemical, Plot No.A-3,4, Hajipur Industrial
‘Area, Vaishali

M/S Das Homeo Laboratories, Plot No. C-9, Hajipur Smt Savita Das

" industrial Area, Vaishali
M/s Hailstrom Foods Private Limited. Sri William R, Kumar
10 plot No. C- 19& 20, Hajipur Industrial Area, Vaishali

/s Pratibha Printer & Stationary Industry, Diggi Kala,
11 Hajipur. (Near M/S Sona Biscuits Ltd., Plot No. D-3, G-
1, Hajipur Industrial Area, Vaishali)

M/S Fun Choice, Plot No. B-67,68(P), Hajipur Industrial |Sri Ramesh Kumar
12 -
Area, Vaishali
- M/s Savitri Industries, Plot No. B-87(P), Hajipur Smt Savitri Devi
industrial Area, Vaishali
" M/s Royal Menucone pvt. Ltd., Plot No. B-87(P), Sri Arun Kumar Singh g

Hajipur industrial Area, Vaishali 5

i e e
:\
|

M /s Saraogi Oxyzen pvt. Ltd., Plot No. B-9, 69,70, C- |51 Kailash Jain |
15 |23(p), 31, Hajipur Industrial Area, Vaishall
| " |"! ihoq




ANNEXVREX] €

Email B IH P\R K}i’A_E‘ D B pkgupta.cpcb@nic.in

Status of industries in severely & critically polluted industrial area and Environmental Compensation thereof
in light of Hon'ble NGT order dated- 14.11.2019 in the matter of 0.A. 1038/2019-reg.

From : JSPCB RANCHI <ranchijspcb@gmail.com> Wed, Feb 12, 2020 09:34 PM

Subject : Status of industries in severely & critically polluted industrial area and Environmental #1 attachment
Compensation thereof in light of Hon'ble NGT order dated- 14.11.2019 in the matter
of O.A. 1038/2019-reqg.

To : PK GUPTA ADDITIONAL DIRECTOR <pkgupta.cpch@nic.in>

Dear Sir,

Please find enclosed herewith the attachment for your kind perusal and necessary action please.

Jharkhand State Pollution Control Board ;

Dhurwa Ranchi, (Head Office)

= JHARKHAND STATUS.pdf
121 KB

|25
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ANNEXURE- XI D

ODISHA

EPABX :2561909/2562847
m; E-mail: paribesh1@aspchoard.org
Website: www.ospcboard.org

\‘!"’

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit = VIII

3 Bhubaneswar — 751 012, INDIA s o )
No. [0 6T / IND-L-Misc-89(Vol-111) pt, L9 *C)- 29830 4

Email: ipc7.cpcb@gov.in

To
The AD & Div Head, IPC-VII
Central Pollution Control Board.
Paribesh Bhawan, East Arjun Nagar,
Delhi- 110032

Sub: Compliance of Hon’ble NGT Order Dt. 14-11-2019 in the matter of OA
1038/2018-reg

Ref: CPCB Letter dtd. 19-11-2019 and 10-01-2020

Sir,

With reference to the above, the report by SPC Board, Odisha in prescribed format,
for complying the directions of Hon'ble NGT order dated 14-11-2019 in the matter of OA No-
1038/2018 is enclosed for information.

Yours faithfully,

J:‘L) Doy
Member Secretary

Encl: As above

130 .
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AN- NE YU RE“—E'E

4! West Bengal Pollution Control Board

v s, ' = : 4 ; i ) :

P (Repartment of Environent, Government of Wesy lengal,
T g . Paribesh Bhawan, Bldg, 10A, Block A
\_u_\_.__l B dre seetor L Bidhannagar. Kolkata 700 106

“"i,' ',' “L_ ‘ P’;:;‘_"‘

.y

Lel: 2335-6730, 2335-0088/7428/8211/6731/0261/880
Fax: (0091) (033) 25 35-28

MemaoNo o J'J‘”‘ 379'WPR/O&T:2019 Date QL[ F01 2020

To.

The AD & Div, Head, 1PC-VII

Centeal Pollution Control Board

Pacivesh Bhawan, | as \rjun Nagar

Delhi-110032

Kind Attention — Shri P.K, supta, AD & Div, Head, 1IPC-VII
Sub: Action taken report including no. of identified polluters in polluted industrial arcas for

Comiplying directions of Hon'ble NG| Order dated 14.11.2019 iu the matter OA No,
103872018~ rey.

Ref: Your lewer vide memo no. CRCBAPC-VI/CEPINGT Order/2019/8817 dt 19.11.2019
Sir,

Enclosed pleased [ind herewith the action tuken Report including no. of identified polluters
intpolluted industrial areas, closure of polluting industrics, environmentul compensation
recovered ete as per formar A & B provided “in Pollution Industrial Area (P1A) of non-
complying industrics in West Bengal( I)urgupur.‘iﬁandel. IHowrah, Haldia & Asansol) for the
period after 10.07.2019 (o till date in compliance with the order of Ton'ble NGT. P

rinerphe
Bench New Delhi (O.A. No. 1038/2018) duted 14.11.2019.

i3 Yours (aithfully,
Enclo.: As Stated

Chief I-."ng'yn's:cr
| . Operation & Exeention Cell
West Bengal Pollution Control Boacd

il 2 :

{1084 |

o |

B0

i |
|

Eé 1 g T

Ii - ,33-
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E-mail : jdair@mpcb.gov.in

ANNEXURE -X] F

HARASHTRA POLLUTION CONTROL BOARD

Kalpataru Point, 2nd - 4th Floor,
v/ N Opp. PVR Cinema

3 }"'1“"‘4'"&"%‘51 Near Sion Circle, Sion (E)

TR g Mumbai - 400 022

Towaszs the palh of sus’anabls develnpmest

No:BO/JD(APC)/CEPITB-2/B- 3o g Date: 3¢ [o([a020

To,

P. K.Gupta

Addl. Dorector & Div. Head-IPC-VII,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub: Compliance of Hon'ble NGT Order dtd. 14/11/2019 in Original
Application No.1038/2018 - News item titled “CPCB to rank
industrial units on pollution levels” published in “The Asian Age’....
Ref: 1. The Hon'ble NGT order dtd.14/11/2019 in the matter of O.A. No. 1 038/2018.
2. CPCB letter dtd.19/11/2019.
3. Video Conference conducted by CPCB on 07/01/2020.

Sir,

With reference to above subject, please find submitted herewith revised action plans
of 2 CPAs namely, Tarapur & Chandrapur and 4 SPAs namely Aurangabad, Nashik, Dombivali
& Navi Mumbai with addition of latitude & longitude of sampling location and critical parameter
(identified by CPCB in 2017-18 monitoring) as per instruction given in video conference
dtd.07/01/202.

Further attached herewith format “A” i.e Status of prohibition/closure of Non-complying
activity in Red and Orange industries in severely & critically polluted Industrial areas and
format “B" i.e Status of Environmental Compensation imposed Industries not-complying with
Environmental standards in last 5 years in Critically/Severely Polluted Industrial Areas.

This is submitted for information. Softcopy sent through email also.

D.A: 1. Revised Action plan of 2 CPA & 4 SPA
2. filled up format A & B of 2 CPA & 4 SPA

(E. Rayf; diren IAS)
Member Secretary
Copy Submitted for information to:

1. Hon'ble Chairman, M. P.C.Board, sion, Mumbai

2. Hon'ble Chairman, C. P.C.Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110032.

3. Member Secretary, C. P.C.Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
Copy to:

1. Joint Director (APC), MPC Board, Mumbai/ Legal Officer, MPC Board, Mumbai.

2. Regional Officer: Chandrapur/Aurangabad/Kalyan/Thane/Nashik/Navi Mumbai: You
are directed to recover Environment Compensation form industry and submit report
within 7 days. Action plan enclosed for implementation. L

D.A: as above
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List of industries Environmental Compensation imposed

:Dombivali
Sr. Name of Industry Category | Scale | EC amountin
No. Lakhs
1 |Ashish Dyechem & Text Proc P. Lid,, Red S8l 50
Pt No A-55 56 & B-18, MIDC, Phase-|,
Dombivh
2 [Auchtel Products. C-22, A-85/86, Ph-l, Red MSI 25
MIDC, Dombivali, Dist-Thane.
3 |Dhanvarsha Dyeing Pvt Ltd . Plot No. B Red SSi 25
47, MIDC, Phase-l, Dombivi
4 |lmco Alloys Pvi Ltd , A-176, MIDC, Ph-l, Red 581 25
Dombivali
5  [Jay Industnal Chemical Pyt Lid., Plot Red MS| 50
No A-104, 116, MIDC, Phase-|,
Dombivii
6 [Makson Chem Tex Pvl Ltd , A-149, Red SSI 25
MIDC, Ph-l, Dombivali
7 |Nagrik Textile Pvi Lid, Plot No. B-34/1, Red s8I 25
MIDC, Phase-l, Dombivli
8 |Nalanda Textiles (P) Ltd., Plot No. B- Red S5i 25
34/2, MIDC, Phase-l, Dombivli
9 |Shailaja Chemicals Pvt Ltd, Plot No A- Red 551 25
179, MIDC, Phase-l. Dombivii
10 |Sudevi Chemicals, Plot No A-42. Red MSI| 50
MIDC, Phase-l, Dombivli
11 |Total Lubncant Orange Ssl 25
Now Acrylic Industries,
Plot No. A-57, Phase-,
MIDC Dombival, Dist Thane
12 |Alchemie Dye Chem Pvt Ltd Plot No-D- Red SSi 25
55, MIDC, Ph-ll Dombavali Dist-Thane.
13 |Quality Industries Plot No-498, 50, MIDC, Red SSi 25
Ph-ll,Dombivali Dist-Thane
14 |Shree Mahabir Dyeing & Printing, F-36, Red 58l 25
MIDC Phase-Il. Dombivali, Dist Thane
15 |Spak Orgochem Pvt. Ltd . W-141, Red 5SSl 25
MIDC Phase-Il, Dombival|, Dist Thane
16 |Supra Chemucals, W-129, MIDC, Ph-ll, Red Ssli 25
Dombivall
17 |Seagull Chemicals Pvt Ltd , W-127, Red 58I 25
MIDC. Dombivali
18 |A A Chemical Industries, W-85, Phase- Red 5SSl 25
11, MIDC, Dombivali
19 |Aarli Health Care Lid., D-53, Phase-I|, Red Ssl 25
MIDC. Dombivali
20  |Aart Health Cara, D-57, Phase-|l, Red MSI 50
MIDC, Dombivali
21 |Aar Industnes Ltd D-54, Phase-||, Red LSI 100
MIDC, Dombivali
22 |Aceto Pharma (I) Pvt Ltd . W-118, Red 5SSl 25
MIDC, Ph-Il. Dombivali
23 |Aceto Pharma (1) Pvt Ltd . W-11T, Red S8l 25
MIDC, Ph-Il, Dombivali
24 |Aerofine Chemical Industnes A-18, SSl 25

Phase-ll, MIDC, Dombival

Red

f'.‘\r, L

| 7%




25 |Akrur Chemicals P Ltd. W-130, MIDC, Red S50 25
Ph-ll, Dombivaii

26 |Ala Industnal Corpn W-10, Phase-ll, Rad 351 25
MIDC, Dombivali

27  |Alchemie Dye Chem P. L. D-55, Phase Red 381 25
I, MIDC, Dembivali

28 |Alu Fin W-153, Phase-li, MIDC, Red 851 25
Dombival

28 |Amber Chemicals W-84, Phase-ll, Red S5l 25
MIDC, Dombryal

30 |Amudan Chemicals Pvt Ltd W-229, Red 55] 25
Phase-ll, MIDC, Dombival

31 |Arch Pharmalab Pvt. Lig C-21,22, Red MSI 50
Phase-ll, MIDC, Dombivali

32 |Astec Lifesciences Lid. F-39, Phase-Il, Red 351 25
MIDC. Dombivali

33 |Asvik Pharma & Chemicals P L W- Red 55! 25
10%. Phase-1l, MIDC . Dombivali

34 |Auromic Chemicals D-80, Phase-ll, Red 551 25
MIDC. Dombivah

35  [Awvinash Eguipments Pvt Ltd \W-187, Red S8l 25
MIBC, Ph-Il, Dombivali, Dist-Thane.

36  |Beekay Finochem Pt Lid F-19, Phase- Red S5l 25
Il, MIDC, Dombivali

37  |Brisk Chemical indu W-221, Phase-ll, Red 58l 25
MIDC, Dombivali

38 |Chem- Org W-122, Phase-il, MIDC, Red 58I 25
Dambivali

39  |Chemstar W-100, Phase-ll, MIDC, Red 3851 25
Combival

40 1Chin Chem F-16, Phase-ll, MIDC, Rad S81 25
Dombivali

41  |Chromatic India Ltd., W-34, MIDC, Ph- Red 581 25
Il, Dombivali

42 {Cosmo Chemical pvt Ltd | T5-5, Phase- Red S8i 25
1, MIDC, Dombival

43 |Crystal Chem Corp, W-199, MIDC, Ph- Red SSi 25
1, Dombiviai

44 |Crystal India W-114, Phase-ll, MIDC, Red 581 25
Dembival

45  |Crystal India, Plot No. W-111, MIDC, Red S8l 25
PH-1I, Dombivhi

46 |Deccan Colour & Chemi. P.L W-232 D, Red SSi 25
Phase-ll, MIDC, Dombivali

47 |Dreamiand Dyes Pvi Ltd W-133, Phase Red 581 25
1. MIDC, Dombivah

48  |Enginemates Heal Transfer - P Red S8l 25
Ltd. W-51, Phase-li, MIDC, Dombivali

45 |EON Chemicals P Lid , W-45 MIDC, Red 58l 25
Ph-1l, Dpmbival

50 |ESBE Chem products W-61, Phase-ll, Red 58l 25
MIDC, Dombivali

51 |Evershine Chemical -Products W-110, Red 581 25
Phase-ll, MIDC, Dombivali

52 |Fine Spciality Surfaclant P. L. W-260,& Red 88l 25
261, Phase-|l, MIDC, Dombival

53 |Furia Chemical, A/35, MIDC, Ph-ll, Red 55! 25
Dombivali

54 |Canesh Poly Chem Ltd ., Piot No C-7, Red 581 25

Phase-ll, MIDC, Dombival




55 |Gem Chem Industries D-56, Phase-ll, Red Ssl 25
MIDC, Dombivali

56 |Herbert Brown Pharma &Research Red S51 25
Laboratonies - W-256, W-257 A, W- 258
A, Phase-ll, MIDC, Dombivali

57 |HI Media Laboralornies P L. W-239 Red SS1 25
(part), Phase-Il, MIDC, Dombivali

S8 |HI Media Laboratories W-238 B, Phase- Red Ssi 25
Il MIDC, Dombivali

59 |Hilton Chemicals W-214/D, Phase-II, Red S5l 25
MIDC, Dombivali

60 |Holam Organics, Pvt Ltd , W-99 Phase- Red ssi 25
Il. MIDC, Dombivali

61 |Indian Dyestuff & Chemi - Mfg Co Red SSlI 25
W-25, Phase-Il, MIDC, Dombivali

62 |Indo Amines Ltd W-35, Phase-ll, Red SSi 25
MIDC, Dombivali

63 |Indo Amines Ltd W-38/39, Phase-Il, Red S5l 25
MIDC, Dombivali

64 |indo Amines Ltd W-44, Phase-ll, Red SSi 25
MIDC, Dombivali

65 [|Janardhana Chemicals P. Ltd. W-263, Red SSI 25
Phase-ll, MIDC, Dombivali

86 |Kamal Deep Colours Inds Pvt, Lid, Red SSI 25
Plot No. A-26, MIDC, PH-1I, Dombivli

67 |Mechemo Industries A-34, Phase-lI, Red SSI 25
MIDC, Dombivali

68  |Medisynth Fine Chem W-33, Phase-ll, Red SSI 25
MIDC, Dombivali

69 |Metropolitan Exim Chem Lid B-CFC, Red MSi 50
Phase-ll, MIDC, Dombivali

70 |Moore Dye-chem P. Ltd W-165, Phase- Red S8l 25
I, MIDC, Dombivali

71 |Narchem Industnes, Plot No. W-137, Red S8l 25
MIDC, PH-1I, Dombivli

72 |Neo Orga Chem, W-198, MIDC, Ph-II, Red SSI 25
Dombivall

73 |Oasis Chemicals Industnes W-57, Red 881 25
Phase-ll. MIDC, Dombivali

74 |Omega Fine Chencals W-231/D, Red 551 25
Phase-Il, MIDC. Dombivali

75 |Omega Laboratories - Chemicals W- Red S8l 25
238, Phase-ll, MIDC, Dombivali

76 |Orgamine Chemicals (I) Pvt LTD. W-8, Red SSli 25
Phase-il, MIDC, Dombivali

77 |Peroxy Chem (Iindia) W-161, Phase-l, Red SSi 25
MIDC, Dombivali

78 |Pralhmesh Dye Chem Pvi LTd , D-8, Red SSl 25
MIDC, Ph-1l, Dombivall

79  |Precision Engg. & Equip-Mig Corp W- Red ] 25
222, Phase-ll, MIDC, Dombivali

B0 |Progressive Dye Chem Industries, W- Red 881 25
222, MIDC, Ph-li. Dombivali

81 |Ribopham Laboratories, W-243 (A), Red SSI1 25
IMIDC, Phase-Ii, Dombivali (E

82 |S.R. Fragrances W-262, Phase-l, Red 581 25
MIDC, Dombivali

83 |Safe A&T Technology P L D-4, Phase- Red S8i 25
I, MIDC, Dombivali

B84 |SAl Products W-54, Phase-ll, MIDC, Red 88i 25

Dombivali
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85  [Samuh Chemicals W-101, Phase-ll, Red 55| 25
MIDC, Dombival

86 |Saptavarna Colour P L W-230, Phase- Red S8l 25
Il, MIDC, Dombivali

87 |Sohan Dye Chem P L W-126/131, Red S8l 25
Phase-|l, MIDC, Dombivali

88 |Sohan Dye -chem Pul Lig W-124, Red 85l 25
Phase-ll, MIDC, Dombivali

B9 |Solar Resins Pvi Ltd. D-38, Phase-ll, Red 551 25
MIDC, Dombivaii

80  {Suvishrhy Speciality Chem. P L W- Red s8I 25
220, Phase-ll, MIDC, Dombivali

81 [Synthetics Dyes & Chemicals W-88, Red 581 25
Phase-ll, MIBC, Dombivaii

82  |Unilab Chem & -Phramaceut P. L W- Red S5l 25
32 MIDC, Ph-1l. Dombivak

83  |Versatile Chemicals Ltd D-58, Phasa-|l, Red 551 25
MIDC, Dombivali

94 Versatile Chemicals Lig, W- Red Ssi 25 =
162, Phase-ll, MIDC, Dombivali

85 |VNS Industries Pvt Ltd A-9/10, PH-1I, Red 831 25
MIDC. Dombivii

86 |Warkem Biotech PVl Ltd W-145, Red S5l 25
Phase-1l, MIDC Dombivali

87 |Zen Chemicals Pvi Lid D-086, Phase-|. Red SS| 25
MIDC, Dombivali

88  |Alpic India Red $8l 25
Piot No F-1, MIDC Fhase-ll, Dombival,
Dist Thane

99 [JSP Metal Works Pyl Lid W-82 MIDC, Red s8I 25
Ph-Il, Dombivali

100 |Dombivali Common Effiuent Treatment Red LSI 100
Plant
Plot No R-4/2, MIDC Phase-ll,
Dombivali, Thane

101 |JSP Metal Works Pyt Ltd Red Ssi 25
Plot No. W-32, MIDC Fhase-ll,
Dombivali, Kalyan, Dist Thane

Total 2825 J
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Action taken details closure direction of Nashik till date

Closure direction

Sr.No. [Name of Industries Category Scale eekuisd on

1 Shri Ganesh Enterpries, Plot

no. F-34, MIDC Satpur Red S8l 30.11.2016
2 Prem Engineering, Plot no. F-

107, MIDC Satpur Red SS| 30.11.2016
3 Shreeji Powder Coating, Plot

no K-28, MIDC Ambad Orange SSi 01.02.2017
4 Golden Paints, Plot no K-28,

MIDC Ambad Qrange SSli 01.02.2017
5 Shubhlaxmi Powder Coating,

Fliino B-06, KOG AnBed Orange ssl [01.02.2017
6 Shree sai samarth Industries,

Plot no D-40, MIDC Satpur Red sS| 01.02.2017

Kamil Electroplating , Shriram
7 Nagar Kala Nagar Vijay

Nagar, MIDC Ambad Red SSI  |01.02.2017
8 Govind Melatain Plot No E-51,

MIDC Satpur Red SSI  |01.02.2017
9 Sanket Industries, Plot No F-

81, MIDC Satpur Red ssi [27.02.2018
10 Sapta Sai Industries, Plot No

F-73, MIDC Satpur Red ssl |17.03.2018
1 V-Max Rubber, Plot No B-58,

MIDC Satpur Red 58I 05.05.2018
12 Bhavin wheels, Plot no.

64/B/2, MIDC Satpur Orange S8l 21.12.2019

3:1'
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List of industries Environmental Compensation imposed: Nashik

EC Amount in

Sr.No. [Name of Industries Category Scale Lakéhs

1 |J.K.Metalizers Red SSI 25.0
2 |8.P.Industries Red SSI 25.0
3 |Shri Ganesh Enterpries Red SSi 250
4 |Prem Engineering Red SS] 250
5  |Manisha Electroplaters Red 38| 250
6 |Kuee Metal Red 581 250
7 |Dinanath Enterpries Red SSI 25.0
8 |Sharp solution Red S8l 25.0
9 |Yash Udyog Orange SSi 25.0
10  [Sai Metal Industries Red SS5i 25.0
11 |Essey Engineering Comp. Orange SSli 250
12 |Balaji coating Orange S8l 25.0
13 |Sudhir Fastner Red SSI 250
14 |Avdhoot Enterprises Red 885l 25.0
15 |Suraj Enterpries Red 88l 250
16  [Shri Swami Samarth Industries Red S8l 25.0
17 |Panchavati Steel Industries Orange Ssi 250
18 |Bharati AHS Power Tech Pvt Ltd Red SSlI 25.0
19 [Kartik Industries Red SSl 250
20 |Chetana Engineering comp. Orange S8l 25.0
21 |Archit Inudustries Orange Ssl 25.0
22 |Industrial Powder Coating Orange SSI 25.0
23 |Shreeji Powder Coating Orange SSl 25.0
24  |Sadguru Industries Red SSl 25.0
25 |Golden Paints Orange 581 250
26 | Shubhlaxmi Powder Coating Orange SSI 25.0
27 |Shree sai samarth Industries Red 8Si 25.0
28 |Metafine Electrochem Red 88i 25.0
29 |Samruddhi Metalizers Red SSi 250
30 |Govind Melatain Red S8l 25.0
31 |Janvi Auto Mech P.L. Orange 58I 25.0
32 |P&C Coaters Orange S8l 250
33 |Fine Carbon Papers Pvt Ltd Red S8l 250
34  |Sanket Industries Red S5 250
35 [Sapta Sai Industries Red SSi 25.0
36 |Ultra tech Cement Orange S8l 25.0
37 |V-Max Rubber Red 58| 25.0
38 |ESDS Software Solution Red S8l 25.0
39 |Modern Metal industries Red SSI 25.0
40 |Budha Halwi Food Corporation Red SSl 25.0
41 [Shubham Enterpries Red S5l 25.0
42 _|Annapurna Packaging Red SS| 25.0
43 _|Macline Engineering Red S8l 25.0

B3




44 |Pushkar Industries Red SSl 25.0
45 |United Engineering Works Red SSI 25.0
46 |Prathmesh Enterpries Red SSI 25.0
47 |Bhavin wheels Orange S8l 25.0
48 |Montex Glass Fibre Ind. Red LSl 100.0

Total 1275.0

|b%
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M/s. Panchankur Stone Quarry (C/O
Shri G.D. Lad), Survey No. 76, Plot

No. Q-6/2 & Q-10/2, TTC Indl. Area,| O'2"E€ [ SS! TR
13 MIDC Mahape.

M/s. Patel Qurarries, F.S, No.-102,

Diva naka, Chinchavali, p.0.Ghansoli| Orange | 55i 19/06/2017
14 MIDC Road, NM

M/s. Prabhat Qurry Stone

CrushingPlant Plat no. 104, Village

Bhandari Mumbra, panvel Road, Orarge | S5 e L
15 Dist Thane.
16 M/s. Raghuvansh Stone Mines, Orange | 5SI 19/06/2017
17 M/s. Ram Stone Quarries, Orange | 5SSl 19/06/2017
18 M/s. Sanjay Stane Mines , Orange | SSI 19/06/2017
19 M/s. Mangal Singh & Co., Orange | SSI 19/06/2017
it :ﬁﬁ?:::mm ORI Orange | ssi 19/06/2017
21 M/s. Manoj Stone Crushing Co., Orange | SSI 19/06/2017
22 M/s. Mukesh & co. Orange | SSI 19/06/2017
23 M/s. Mukesh Stone crusher Co,, Orange | S5I 19/06/2017
24 |mys. sageer Ahmed Shabeer khan,, | Of"8¢ | SS! i
25 M/s. Samsara, Orange | SSI 21.12.2019

M/s. Jayashree Galva pvt.Itd, plot

no.A-62, MIDC, Taloja, Tal- Panvel, Red SSI 08/05/2018
26 Dist.- Raigad

M/s. Abhinandan Rasayan Pvt.Ltd.,

plot noJ-54, MIDC Taloja Red SSI 26/06/2018
27

M/s. Bushara Foods Pvt.Ltd., plot

no. G-3, MIDC, Taloja, Tal- Panvel, Red MSI 30/06/2018
28 Dist - Raigad

M/s. Rachna Agrochem Pvt. Ltd.,

Plot No. J-38, MIDC Taloja, Tal. Red 551 15/09/2018
29 Panvel, Dist. Raigad.

M/s. Ariha Chemicals Pvt.Ltd., plot

no. H-1, MIDC Taloja, Tal-Panvel Red 551 21.12.2018
30 _

M/s. Raj Chemicals, plot no. W-141

A, MIDC, Taloja, Tal- Panvel, Dist.- Red SSI 30/06/2018
31  |Raigad

M/s. Brhma Steel Processes, Plot

No.J-27,MIDC, Taloja, Tal- Panvel, Red SSI 26.04.2018
32 Dist .- Raigad

M/s. Universal Marine Products,

plot no.W-185/1, MIDC Taloja, Tal- | Orange | $Si 19/03/2018
33 Panvel

) |

[¢




List of Industries Environmenat! Compensation imposed in Navi Mumbai area.

Avinan

Sr. No.

Name of Industry

Address

Category/ Scale

Compensation in

Rupees

M/s. Dhiraj Agrawal
Pletno. C-495, TTC,
MIDC Pawane, Navi Mumbai,

Crange

551

2500000

M/s. Avani Auto World {Balaji
Group|Plot No. C-7/4, TTC
MIDC,

Pawane, Navi Mumbai.

Orange

2500000

M/s. A. K. Tyre Retreading
Services, Plat No. D-
222/11, TTC MIDC Nerul Navi
Mumbai.

Orange

551

2500000

M/5. 5. B Group,
Plot No. €-497, TTC miDC,
Pawane, Navi Mumbai.

Orange

551

2500000

M/s Satyam Concast Pyl, Ltd,,
Plot No. C-7/3, TTC, RIDC,
Pawane, Mavi Mumbai.

Orange

551

2500000

0475 Sarfraz Shaikh,
Plot No. B-222/9, TTC, MIDC
Shiravane, Navi Mumbai

Orange

581

2500600

/s, Rock Worth
InfraEquipment andServices,
Plat No. D-222/6, TTC MiDC,
Shiravane, Navi Mumbai.

Crange

551

2500000

M/5. National Book Binding,
Plat No, C-233, TTC, MIDC
Pawane, Navi Mumbai,

Orange

551

2500000

s Mommin Tyre, (M. G
Tyre Services) Plot No. D-5/4,
TTC MIBC Turbhe, Navi
Mumbai.,

Crange

581

2500000

10

/s, Keshay Constructtion,
(Akhil Bharat vadar
samajSangh) Survey No, 203,
Bensari Village, TTC Turbhe,
Navi Mumbai,

Orange

551

2500006

11

M/s. International Auto &
Engineering Work, Plot Ho. C-
433, TTC, MIDC Pawane, Navi
Mumbai,

Orange

551

2500000

M/s. Hotel Nivara,
Plat No. PAP-D-154, TTC
MIDC, Turbhe, Navi Mumbai.

Qrange

2500000




13

M/s. Sealord Diving and
Salvage Pvt. Ltd,

Plot No. D-222/34, TTC, MIDC
Shirawane, Navi Mumbai.

Orange

551

2500000

14

M/s. G. L Canstruction
{Asphait Plant), Survey No.
203, Bonsari Village, TTC
Turbhe, Navi Mumbai,

Orange

550

2500000

15

M/s. Chetak Stone
Quary.,sr.no 183, Kukshet vill,
Turbhe, Navimumbai

Orange

Sl

2500000

16

M/s. V.G.Tandel Co., (Stane
crushing unit) S5r.ne 323 A, vill
Shiravane, Navimumbai

Orange

551

2500000

17

M/s. Giriraj Metal,
Survey No. 323 A, Village
Shiravane, Navi Mumbai,

Orange

2500000

18

M/s. Vijay Pandurang Mhatre,
5r.n0.203, Vill Bonsai Turbhe,
TTC Indl are,Navimumbai

Orange

551

2500000

19

M/s. Sai City Stone
Quary.,5r.no. 387, village
Turbe, TTC, Navi Mumbai

Orange

2500000

20

M/s. Ambey Stone Crushing
Co,,

Survey No. 387, Pawane, Navi
Mumbai.

Orange

551

2500000

21

M/s. Anand Yadav,

Survey No 387/163 , Navi
Mumbai

Orange

551

2500000

12

M/s. kukshet Construction &
co (Akhil Bhatiya, vadari
Samaj sangh, Sr.no. 203,
Bonsari, Navi Mumbai

Crange

S5l

2500000

23

M/s. C.B.Gudinho,

Sr.no.94/A, Adavali Bhutawali,
Mhape sheel raod,
Navimumbai

QOrange

S50

2500000

24

M/s. Dimond Stone Crusher.,
(Ramkrushan Balu
Patil),Survey no. 163, Pawane,
Navi Mumbal.

Orange

51

2500000
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M/s. Moriya Yadav Stane
Crushing Co

[Madhukar Maruti
PatillSurvey No. 387/163,
Turbhe, Navi Mumbal

Orange

551

2500000

26

M/ Ashapura Infrasture,
Sr.no. 3877203, Bonsari, Navi
Mumbai

Orange

551

2500000

27

M/s. Shri Arun Ganpat Mhatre
(Laxmi Stone) Sr.no 323/A,
Shirgvane, Navimumbai

Orange

551

2500000

28

Ajwant Infrastructure Pvt Ltd.
S.No. 76/Q, MIDC Quarry
Zone, TTC Pawnae, Navi
Mumbai

Orange

S5

2500000

it}

/5. Material Peoneering
Construction Company,
Survey No. 76, Pawane MIDC
Quarry Zone, Village Pawane,
TTC Indl, Area,

Orange

551

2500000

30

M/s. Etco Motors pvtitd plot
no.D-203, MIDC Turbhe
Navimumbai

Orange

554

2500000

31

M/s. Apeejay Surendra Park
Hotels., Sec-10, Chd belapur,
Navimumba:

Orange

2500000

32

M/s. Arihant Facilities
Management ., Flot no.C-332,
TTC Pawane vill Navi mumbai

Orange

S5l

2500000

33

M/s. Sufiyan Entergrises , plot
no.C-314, TTC Pawane vill
MNvai mumbal

Qrange

551

2500000

34

M/s. Suditi Industries Ltd.,
plat no.C-253,254, TTC
Pawane vill Nvai mumbai

RED

2500000

a5

M/s. Merck Life Science
Pvt.Lid, plot no. D-116, MIDC
Merul, Navi Mumbai

Orange

551

2500000

36

M/s. G.L. Construction
Pyt.Ltd., Srno. 203, Bansari
vill, Turbhe, Navimumbai

Orange

2500000

37

M/s. Bharat Stone Industries
{R.k. Madani) $r no. 203,
Bonsari vill, Turbhe,
Navimumbai

Orange

2500000

33

M/s. Limon Pracess, (Nylon
Carpet manufacturing com)
Piot no. D-84, TTCMIDC
Turbhe,NaviMumbai

Res

551

2500000




39

M/s. New Diamond
Engineering Works,Plot No.
PAP-A-81, TTC Indl. Area,
MIDC Khairane, Navi Mumbai.

Orange

55l

2500000

40

M/s. Aniket Hotel,
Plat No. P-25, TTC Inbdl. Area,
MIDC Rabale, Navi Mumbai.

Qrange

S5l

2500000

41

M/s. Nirman Transformers
Pvt. Ltd., Plot No, 847/3, TTC
Indl. Area, MIDC Rabale, Navi
Mumbai.

RED

551

2500000

42

M/s. Mukesh & co.F.S,
No.94/A, vill Adavali Bhutali,
Mahape,Navi Mumbai

Orange

551

2500000

43

M{s. Raghuvansh Stone
Mines, Survey No. 94/A,
Adivali Bhataval) Village Shil-
Mahape, Road, Navi Mumbai,
Dist. Thane.

Orange

551

2500000

M/s. Shriram Stone Crushing
Co., 5r.n0.94/A, Adivali,
bhutavali Navi Mumbai

Orange

2500000

45

M/s. Manoj Stone Crushing
Co., Survey no. 104, Village,
Bhandari Mumbra road, Dist.
Thane.

Orange

551

2500000

46

M/s. Prabhat Qurry Stone
Crushing,Plant Plol no. 104,
Village Bhandari Mumbra,
panvel Road, Dist Thane.

Orange

551

2500000

47

M/s. Mahaveer Stone & Metal
Suppliers, Survey no. 104,
Khotr Bunglow, Village
Bhandari Mumbra panvel
Road Dist. Thane.

Orange

2500000

48

M/s. Uma Stone

Industries, Survey no. 94/A,
Adaivali Bhutavali village, Shill
Mahape Road, Navi Mumbai.

Orange

2500000

49

M/s. Shreeram Stone Crushing
Co, Survey Noi. 94/A, Adivali
Bharawali, shil-Mahape road,
Navi Mumbal.

Orange

2500000

50

M/s. Panchankur Stone
Quarry (C/O Shri G.D.

Lad), Survey No. 76, Plot Ne. Q-
6/2 & Q-10/2, TTC Indl. Area,

MIDC Mahape.

QOrange

S5l

2500000

7 / L&




5

M/s. Patel Qurarries, F.5. No.- QOrange
102, Diva naka, Chinchavali,
p.0.Ghansali MIDC Road, Navi
Mumbai

551

2500000

52

M/s, Prabhat Qurry Stone et

Crushing, Plant Plot no. 104,
Village Bhandari Mumbra,

panvel Road, Dist Thane,

551

2500000

53

M/s. Raghuvansh Stone Orange
Mines, Survey No. 84/4,
Adivali Bhutavali Village Shil-
Mahape, Road, Navi Mumbai,
Dist. Thane,

58t

2500000

54

8]
M/s. Ram Stone Quarries, i

Survey No. 78-A, Elthanpada
Dighe, Navi Mumbai,

551

2500000

55

M/s. Saket Engineering enge

Construction Compay, Quarry
no. 1, A-Block,
MI+C74:C156DC Mahape, TTC
Indl Area,Navi Mumba|

551

2500000

56

M/s. Sanjay Stone Mines Orange
,5.n0.230, Vishnu Nagar
Bighe, Navi Mumbai

S§!

2500000

57

M/s. G.H.Ajwani, F 5.No.94/a, Oranye

Asavali-Bhutavali vill, shil
mahape road, Navi Mumbai

551

2500000

. Q
M/s. Mangal Singh & Co., o

Survey No. 78 A, Eithanpada,
Dighe, Navi Mumbai.

551

2500000

59

M/s. Mahaveer Stone & Metal [Orange
Suppliers, Survey no. 104,
Khotr Bunglow, Village
Bhandari Mumbra panvel
Road Dist. Thane.

5§51

2500000

60

M/s. Manoj Stone Crushing  |Orange
Co,, Survey no. 104, Village,
Bhandari Mumbra road, Dist
Thane.

55l

2500000

61

M/s. Mukesh & ¢o., b o

F.5. No 94/A, vill Adavali
Bhutali, Mhape Navi Mumbai

551

2500060

M/s. Mukesh Stone crusher  |Orange
Co,, Survey No. 218/13,
Mahape, Village, Shill, Navi
Mumbai,

581

2500000

€3

M/s. N.G. Ajwani, F.5. No. Seige

34/A, Adivii Nutali Village Shil-
Mahape Road, Navi Mumbai,

551

LN




M/s. Shreenath Washing,
Survey No.8,H.No.1, Next to
Temple, Dahisar, Dist. Thane

RED

551

2500000

65

M/s. Subhash Dairy.,
plot no.A-184, TTC Industrial
Area, MIDC Mahape

Crange

2500000

M/s. Bhaskar Dairy.,
plot no.PAP-A-282, TTC
Industrial Area, MIDC Mahape

Orange

S8

2500000

67

M/s. Trimurti Dairy,
plot no.PAP-A-246, TTC
Industrial Area, MIDC
Mahape, Navi Mumbai

Qrange

S51

2500000

68

M/s. Bharat Enterprises. plot
no. 158, Vill Uttarshiv,
Gotheghar, Dist-Thane

red

35l

2500000

69

M/s. Ujwal Apps plot na.
A-483, TTC Indl Area, MIDC
Mahape, Navi Mumbai,

orange

551

2500000

70

M/s. Dhiren Industries., plot
no.2, Arvind Bros Compound
opp. Unitap Agquacare,
Ganpatipada, Hindalco Road,
Digha, Navi Mumbai

red

551

2500000

71

M/s. Praktan Industrues, Plot
no. W-298, TTC Industrial
area, Rabale, Navi Mumbai

RED

5l

2500000

72

M/s. Goodluck Plastics.,
Srno. 24, hissa no. 1,
Gotheghar, uttarshiv,
Mumbra Panvel road, Navi
mumbai

red

2500000

3

M/s. H.5.M. Logistics,Mishra
Compound, Dahisar Naka,
Thane

Red

S5

2500000

74

M/s. Samsara, Sr.No. - 154,
Laxmi Compound, Thakur
Pada, Dahisar, Thane.

Orange

551

2500000

75

M/s. A5, Trading, H No. -
1802, Laxmi Compound,
Thakur Pada, Dahisar, Thane.

RED

551

2500000

76

M/s. Daatar Garment
Processor (M/s. Dev Raj
Enterpises) , Plot no A.668,
TIC Ind, Area, Khairne, Navi
Mumbai

RED

351

2500000

&



i

M/s. Alive Engineering, Flot
No. W-179-C, MIDC Taloja,
Tal. Pnvel, Dist. Raigad

ORANGE

551

25

78

M/s. Excell Autovista Pyt Ltd,,
Plot No. 09, MIDC Taloja, Tal
Panvel, Dist. Riagad.

ORANGE

581

25

73

M/s. Alkem Laboratories., plot
no, 17/7, MiDC Taloja, Raigad

RED

L5t

100

M/{s. Rupa Organics Put. Ltd,
Plot Mo, C-73, MIDC, Taloja

RED

S51

B1

M/s. Lason India Pyt Ltd,, Plot
No. C-1E, MIDC Taloja, Dist-
Raigad.

RED

LS

100

82

M/s. Chemspec Chemicals Pvt.
Ltd., Plot No. 3-C, MIDC
Taloja, Dist- Raigad.

RED

LSi

100

83

M/s, Deepak Nitrite Lid., Plot
No. K-9 to K-10, MIDC Taloja

RED

L5l

100

84

M/s. Chemspec Chemicals Put.
Ltd., Plot No. 3-C, MIDC
Taloja, Dist- Raigad.

RED

L51

160

85

Professional Palymers, Plot Mo,
B3, New Chemical Zone, MIDC
Taloja, Tal. Fanwel, Dist. Raigad.

RED

551

25

B&

M/s. Tejal Chemicles . Plot
no.45, Taloja MIDC Panvel,
Dist- Raigad

RED

551

25

87

M/s. Lason India Pvt. Ltd., Plot
No. C-18, MIDC Taloja, Dist-
Raigad.

RED

Lsl

100

88

M/s. Indychem Industries,
plot noJ-36/1, MIDC Taloja,
Dist- Raigad,

RED

25

89

M/s. Srikem Laboratories Put,
Lid., Plot No. 17/24, MIDC
Taloja, Tal- Panvel, Dist.
Raigad.

RED

551

25

M/s. Ekvira Finechem PviLid,
plot np.84, Taloja MIDC
Panvel, Dist- Raigad

581

25

g1

M/s. Sonia Fisheries Lid, Plot
no, M-40, Tal- MiDC Panvel,
Dist. Raigad.

ORANGE

LS

100

52

M/s. Noor Ice & Cold Storage
Plot No. M-47, MIDC Taloja,
Tal- Panvel, Dist. Raigad.

ORANGE

ssl

25

/s, Kellogg India Pvt. Ltd,
Plat No. -2 & L-3, MIDC
Taloja, Tal- Panvet, Dist-

Raigad.

ORANGE

LSI

100

| © I.l'l ! 3




M/s. Castlerock Fisheries Ltd.,
Plat No. M-33 & 34, MIDC
Taloja, Tal- Panvel, Dist.
Raigad.

ORANGE

LS|

100

95

M/s. Global Marine Exprerts
P. No. G-02, MIDC Talaja, Tal-
panvel, dist. Raigad.

ORANGE

LSI

100

96

M/s.Marvel Drugs Pvtitd.,
plot no.W-24, MIDC Taloja, Tal|
Panvel

RED

SSi

25

97

M/s. Arihant Steel Processors
Pvt.Ltd., plot no.B-44, Taloja
MIDC Panvel, Dist- Raigad

RED

S51

25

98

M/s. Ramdev chemi pharma
pvi.itd., plot no.H 89, MIDC
Taloja, Tal- Panvel, dist.
Raigad.

RED

S5l

25

99

M/s. Baba rang Udyog, Plot
no.M-16, Taloja MIDC Panvel,
Dist- Raigad

RED

581

25

100

M/s. Gausia Cold Storage
Pvt.Ltd., Plot No.M-7, Taloja
MIDC Panvel, Dist- Raigad

DRANGE

S51

25

101

M/s. Ducol Organics & Colour
Pvt. Ltd., Plot No. G-7, New
Chemical one, MIDC Taloja,
Tal- Panvel, Dist. Raigad.

RED

551

25

102

M/s, Forstar Frozen Foods
Pvtitd, plot no.M-52, MIDC
Taloja, Tal-Panvel

ORANGE

MSI

50

103

M/s. Forstar Frozen Foods
Pvt.itd, plot no.M-53, MIDC
Taloja, Tal-Panvel

ORANGE

MS1

50

104

M/s. Kairav Chemofrabe
Indusries Itd,, plot no V-22,
MIDC Taloja

RED

iy

25

105

M/s. Dolphin Marine Foods
and processors pvt.itd., plot
no.M-13,MIDC, Taloja, Tal-
Panvel, Dist.- Raigad

DRANGE

M5l

50

106

M/s. Stailer Marin Foods
Pvt.ltd,, plot no.M-45, Taloja
MIDC Panvel, Dist- Raigad

ORANGE

LSt

100

107

M/s. Kairav Chemforbe
Industries Pvt.Ltd., plot no. V-
22, Taloja MIDC Panvel, Dist-
Raigad

RED

551

108

[M/s. VKM Food Pvt.Ltd., M-
82, MIDC Taloja, Tal- Panvel,

Dist. Raigad.

ORANGE

Ssi

25

lﬁ!ll'(('




109

M/s. Kairay Chemforbe Indi
ld., plot no, J-77, Taloja
MIDC Panvel, Dist- Raigad

RED

551

110

M/s. Sidhivinayak Fish Meal,
Plot Ne. v-34, MIDC Taloja.

ORANGE

MSI

50

111

M/s. Tejal Chemicles . Piot
no 45, Taloja MIDC Panvel,
Dist- Raugad

RED

551

25

112

M7s. Global Marine Exprerts
F. No. G-02, MipC Taloja, Tal-
Panvel, dist. Raigad.

ORANGE

LSl

100

113

Mfs. Kairav Chemforbe Ltd.,
plot no. J-37, Taleja MIDC
Panvel, Dist- Raigad

RED

354

5

114

A5, Metaliurgical Products
PVL. Ltd., Plot No, T-27, MIDC
Taloja, Dist- Raigad,

Red

LSt

100

115

M/s. Dorf Ketal Chemicals
india Pviitd, plotno.w-

165/B, MIDC Taloja, Dist-

Raigad.

Red

L5

100

116

/s, Rexam Beverages
can{india) Pviitd., plot no.C-
7, MIDC Indl Area, Taloja
MIDC Panvel, Dist- Raigad

Red

LS!

100

117

M/s. Hindustan Copper Itd.,
Plot no.E-33 to 36, MIDC Indl
Area, Taloja MIDC Panvel, Dist
Raigad

Rird

L5|

100

118

M/s. Flamingo
Pharmaceuticals Ltd., plot
no.E-28, Near fir bridge,
MIDC Taloja, Tal- Panvel, Dist.
Raigad.

Orange

Ls1

100

119

Mys. Mysore Petrochemicals
Ltd., Piot No. T-1, MIDC Taloja.

Red

Lst

100

120

M/s. United Breweries Ltd,
Unit Bombay Breweries M-1,
Plotno.1 &2, MIDC Indt Area,
Taloja MIDC Panvel, Dist-
Raigad

Red

Ls!

100

121

M/s. Apcotex Industries Lid,,
Plot No. 3/1, MIDC Taloja,
Dist. Raigad.

Red

LSt

100

122

/5. Kairav Chemforbe Lid
plot no. 1-76, Taloja tAIDC
Panvel, Dist- Raigad

Red

MSI

50

123

M/s. Universal Marine
Products, plot no.W-185/1,
MIDC Taloja, Tal Panvel

Orange

581

25




124

M/s, Brhma Steel Processes,
Plot No.J-27,MIDC, Taloja, Tal-
Panvel, Dist.- Raigad

Red

25

125

M/s. Brhma Steel Processes,
Piot NoJ 27, MIDC, Taloja, Tal-
Panvel, Dist.- Raigad

Red

551

25

126

M/s. Global Marine Exports,
Plot No.G- 2,MIDC, Taloja, Tal-
Panvel, Dist.- Raigad

Orange

S5!

127

M/s. Krison Chemicals Pyt Itd,
plot no.W-87 D, MIDC Taloja,
Tal-Panvel, Dist-Raigad

Red

551

25

128

M/s. Vedant dyestuff &
Intermediate Pvt, Ltd., Plot
No. V-28 & 29, MIDC Taloja,
Tal- Panvel, Dist. Raigad.

Red

LSt

100

129

M/s, Sahil Pharma Chemicals,
|plot no.V-8, MIDC, Taloja, Tal-
Panvel, Dist - Raigad

Red

55l

25

130

M.s. Ducol Organics & Colours
pvt.itd, plot no.22/2, MIDC,
Taloja, Tal- Panvel, Dist.-
Raigad

Qrange

MSI

50

131

M/s. Siddhivinayak Fish mill,
plot no.V-38, MIDC Taloja, Tal-
Panvel, Dist. Raigad.

Orange

50

132

M/s. National Adhesives &
Polymers., plot no.J-75, MIDC,
Taloja, Tal- Panvel, Dist -
Raigad

Red

551

25

133

M/s. Bluefin Marine Foods
Pvi.Ltd., plot no, L-72, MIDC
Taloja

ORANGE

LSI

100

134

M/s. VKM Foods Pvt Ltd.,
plot no.M-82, MIDC Taloja, 1al-
Panvel

Orange

551

25

135

M/s. Danson Food., plot no.M-|
63, MIDC Taloja, tal-Panvel

Qrange

551

25

136

M/s. Stellar Marine Food
Processer(l) Pvtitd., (Libran
Cold Starages Pvi.Ltd) plot no.
M-50, MIDC Taloja, Tal-Panvel

Orange

100

137

M/s. Naik Frozen Foods
Pvt.Ltd , M-9 & 10, MIDC
Taloja, Tal- Panvel, Dist.

Raigad.

Qrange

MEl

(3[4




138

M/s. Vista Processed Foods
Pyt Lid , plot no.M-75, MIDC
Taloja, Tal- Panvel, Dist.
Raigad.

Crange

LSi

100

129

M/s. Abhinandan Rasayan
Pvt.ltd, plot no J-54, MIDC
Taloja

Red

140

M/s. Kairav Chemforbe
industries ltd., plot no. v-22,
MIDC Taloja

Red

551

141

M/s. Prime Toll & Metal
Recoveries Pviltd., plot
no.88, MIDC, Taloja, Tal-
Panvel, Dist.- Raigad

Red

s51

a5

142

/5. Enki Life science Ltd i
plot no.W-33, MIDC, Taloja,
Tal- Panvel, Dist - Raigad

Grange

S5l

25

143

M/s. Pine Resine &

Chemicals., plot no. 67, MIDC,
Taloja, Tal- Panvel, Dist.-
Raigad

Red

S51

144

M/s Yash Organics., plot no.
W-80, MIDC, Taloja, Tal-
Panvel, Dist - Raigad

Red

551

145

M/s, Sanu Aulpmation
Pyvt.ltd,, plot no.L-42, Minc,
Taloja, Tal- Panvel, Dist -
Raigad

Orange

£51

25

25

145

Ms. Bushara Foods Pyt Ltd.,
plot no. G-3, MIDC, Taloja, Tal-
Fanwvel, Dist.- Raigad

Red

S|

50

147

M/s. Eurofine Chemicals., plot
no.91, MIDC, Taloja, Tal-
Panvel, Dist - Raigad

Red

551

25

148

M/s. Hiten Chemicals, plot na,
W-178 C, MIDC, Taloja, Tal-
Panvel, Dist.- Rajgad

Red

551

25

143

M/s. Hindustan Speciality
Chemicals Ltd., plat no. W-
118 (B), MIDC, Taloja, Tal-
Panvel, Dist - Raigad

Red

551

25

150

M/s. Raj Chemicals, piot no.
W-141 A, MIDC, Taloja, Tal-
Panvel, Dist.~ Raigad

Red

55l

a5

M/s. Health Secure {1) Pyt Ltd.,
plot no. ¢-10, MIDC, Taloja, Tal
Panvel, Dist.- Raigad

Orange

S5

25

153

/5. Pro Files, plot no, W-5,
MIDC, Taloja, Tal- Panvel, Dist,
Raigad

Red

551

25

153

M/s. Sunil Forging and Steel

industries Pvt.hd., plot no.-
141, MIDC Taloja

Red

MASI

50

| 44]
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154

M/s. Rachna Agrachem Put.
Ltd., Plot No. J-38, MIDC
Taloja, Tal. Panvel, Dist.
Raigad.

Red

551

25

155

M/s. Mody Chemi Pharma
Pvt. Ltd., Plot No. 1-39, MIDC
Taloja, Raigad

Red

551

25

156

M/s. Galaxy Surfactants Ltd,
Plot no. V-23, MIDC Taloja

Red

Lsi

100

157

rM,'s. Excell Autovista Pvi.Ltd.,
Plat no. C-9, MIDC Taloja

Qrange

S51

158

M/s. Lasons India Pvt.Ltd., Pt
no C-18, MIDC Taloja

Red

LS1

100

159

M/s. VWF (India) Itd , plot no.
V-41, MIDC Taloja

Red

L5l

100

160

M/s. Stratechem (india)
Pvt.ltd, Plot no. J-48, MIDC
Taloja

Red

S5l

25

161

M/s. Ariha Chemicals Pyt Ltd.,
plot no. H-1, MIDC Taloja, Tal-
Panvel

Red

551

25

162

M/s. Chemspec Chemicals Pvt.
Ltd., Plot No. 3-C, MIDC
Taloja, Dist- Raigad.

Red

Lsi

100

163

M/s. Apcotex Industries Ltd.,
Plot No. 3/1, MIDC Taloja,
Dist. Raigad.

Red

LS!

100

164

M/s. Medigraph
Pharmaceuticals pvt.Ltd,, plot
no. J-46/47, MIDC Taloja

Red

551

25

165

M/s. Nixon Chemicals Ltd.,
plot no. 17/10, MIDC Tloja

Red

55

25

166

M/s. Sharon Bio-Medical Ltd.,
plot no. L-6, MIDC TALOJA

Red

LSl

100

167

M/s. Forstar Frozen Foods
pvlitd., plot no. M-52 & 53,
MIDC Talaja

Orange

M5!

50

168

M/s. Naik Frozen foods ., plot
no. M-9 & M-10, MIDC Taloja

Orange

M5!

50

169

M/s. Siddhivinayak Fish Mill,
plot no. V-38, MIDC Taloja,

Orange

MSI

50

170

M/s. Naik Dceanic Exports Ltd
, plot no. M-5 MIDC Taloja

Orange

M5|

50

M/s. Ulka Seafoods Pyt.Ltd.,
plot no. M-79, MIDC Taloja,

Orange

MS|

50

172

M/s. Steller Marine Food
Processor (1) Pvt.Ltd. Plot no.
M-50, MIDC Taloja

Orange

LSI

100

16 |(¢
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173

M/s, Hikal Ltg., plot no. T-21,
MIDC Taloja

Red

L5t

100

174

M/s. Chemspec Chemicals
Pul.Ltd,, plot no. 3-C, MIDC
Taloja

Red

L5l

100

175

M/s. VVF India Ltd..Plot no. V-
41, MIDC Taloja

Red

100

176

M/s. Naik Frozen Pvt.Ltd,, plot
no. M-8/10, MIDC Taloja

Orange

50

177

W/, Chemspec Chemicals
Pyt Ltd., plat no. 3-C, MIDC
Taloja

Red

Lsi

100

178

M/s. 5anchita Frozen Foods
Put.Ltd,, plat no. M-74A, MIDC
Taloja, Tal-Panvel

Crange

P51

50

179

M/s. Ravi Dye Ware Company
pvt.Ltd,, plot no. G-
13/17,14,19120, MIDC Taloja

Red

L5l

100

180

M/s. Godrej Tyson Foods
pvt Lid,, plot ng. M-31, MIDC
Taloja

Red

15l

100

181

M/s. Sonia Fisheries PyiLtd,
plot no. M-38, MIDC Taloja

Drange

L3l

100

182

M/s. Sanchita Marine
Products Pvt.ltd, plot no. M-
11, MIDC Taloja

Orange

ST

50

184

M/s. Chemspec Chemicals
pyt.Ltd., plot no. 3-C, MIDC
Taloja

Red

LS

100

185

#/s. Global Marine Export,,
Plot Mo. G-2, MIDC Taloja

Orange

LS

100

Total

8150

4 A
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Prem-eno ~

List of Closure industries in MIDC Tarapur

1 2 3 4 5
Auro Laboratries Ltd, Red _
1 [Plot No. K-56, Tarapur Msi 18.12.2019
o |Aimera Organics Red ss| 03.09.2018
Aarey Drugs & Red
3 |Pharmaceuticals Itd SSl
27.02.2018
4 Nutraplus India Ltd Red Lsi
: 05.10.2019
Vividh Global Inds Ltd |RED
5 SSi 21.10.2019
6 |AnuPharma Chem RED LSl 30.11.2016
7 |Camlin Fine Science Ltd., |Red
SSi
17.12.2019
8 [Oceanic Laboratories Pvt. |Red -
|
Ltd., 03.01.2020
9 |Cosmic Chemical Red 3s|
03.01.2020
10 |Nutraplus India Ltd., Red Ss| 08.01.2020
11 |Atul Ltd., Red sS| 08.01.2020
12 |Vikas Industries & Red
Chemicals Pvt. Ltd., SSi 13.01.2020
13 |ANK Pharma Pvi. Ltd., Red ss|
13.01.2020
14 NGL Fine Chem Ltd., Red SSi 15.01.2020
15 | Aarti Industries Ltd., Red ssl 16.01.2020




Hrontm—ad

List of industries Environmenatl Compensation imposed In MIDG Tarapur

Ve

1 2 3 4 5
Name of Indutry Environmenatl
Sr. .
Categor Scale Compensation
No. ; ¢
imposed in Lakhs
1 [Aarti Drugs Ltd Red LSi 100
9 Aarti industries Ltd Red LS 100
Bombay Rayon :
3 Sashinn ki Red LSi 100
Siyaram Silk Mills
4  |(Balkrishna Red LSi 100
Synthetics)
Camlin Fine ]
5 Chemicale Red LSi 100
M/s. Ciron Drugs &
6 |pharmaceuiical Pvt. Orange LSi 100
LTD.
M/s. Dicitex home
7 |Furnishing Pvt. Ltd Red LSi 100
M/s Kriplon ,
% |synthtics pvt Ltd. hed ke e
9 [Mandhana Dyeing Red LSi 100
E-Land Fashion ;
10 | (Mudra Lie Style) o LS 190
11 |Nipur Chemical Red LSi 100
12 |Resonance Red SS| 25
Silwester Textiles .
13 P. Ltd. Red LSi 100
Sarex Overseas
14 Red LSi 100
Zeus International
Ltd.
15 Red LSi 100
Valient Glass Pvt
Ltd
16 Red LSi 100
Iraa Clothing (P)
17 |Ltd (Shagun Red MSI 50 l
Clothing P Ltd)
43




Auro Laboratries

M 50
18 Ltd Red Sl
Abhilasha Texchem
2
19 Pvt Ltd Red SS| 5
20 |Alexo Chemicals Red SSi 25
Ashwin Synthetics 25
21 P Ltd Red SSi
Accusynth
22 |Speciality Chemical Red SSi 25
23 |Ajmera Organics Red SSI 25
Aarey Drugs &
24 |Pharmaceuticals ltd Red SSi 25
Aradhana Energy
5
25 Pt Ltd Red SS| 2
26 |Bostan Pharma Red SSi 25
Panchamrut
Chemical Pvt Ltd
25
o (Dragon Drugs Pvt e 5
Ltd)
28 DRV QOrganics Red ss| ;g
29 Dufon Laboratories Red Ss| 25
P Itd
DH Organics
30 Red SS| 25
Gangwal Chemical
31 Red Ssi 25
30 Etzren TextilePvt Red ss| 25
Indo Amines Ltd ( |Red SSI
Previously knownas
= Sri Sai Indsutries) “
34 Bgaco Jeans Pvt |Red SS| 25
35 [Mehta API Pvt Ltd |Red MSI 50
36 Moltus Rgsearch Red SSi o5
Laboratories
37 |KP Chemicals Red SSi 25
38 |[JPN Pharma Red SS| 25
39 [Khanna & Khanna Red SSi 25
40 llt(:shav Organics P Red ss| 25
Nayakem Organics [Red SSI
41 lput Ltd 25
b t’




Nirbhay Rasayan

42 Pyt Ltd Red SS| 25
43 Nutraplus India Ltd |Red LSi 100
Sequent Scientific
44 |Ltd (Pi Drugs Red SSi 25
Pharmaceticals)
Pulcra Chemicals |Red SS|
45 Nindia Ltd ot
46 Pentagon Drugs Ltd|(Red SSI 25
47 Para_mount Syncot Red ss| 05
Textile
IPCA Laboratories
(Ramdev
48 Chemicals) Red MSI 50
49 |Tryst Chemicals Red SS| 25
Shreenath
50 Chemicals Red Ssi 25
51 Salvi Clhemlcats Red ss| 25
Industries
52 |Sapna Detergent Red SSI 25
53 Sagiﬂa P Ltd Red SS| 25
Surmount
54 |chemicals (I) P Ltd Red SSI 25
55 |ShriVinayak Chemica|Red SS| 25
56 Sunil Great Red sg| o5
Processers
Usha Fashion
57 Red Ssli 25
58 Visen Inds Ltd Red 33| 5
59 |U. K. Aromatics & Che{Red SSi 25
Ujwal Pharma P Ltd
aw [ Red ssl 25
61 \S;Idh Global inds Red ss| 25
62 |Square Chemical Red SSi 25
Shree Chakra
25
63 Organics Pvt Ltd Red Ssi
Tarapur
64 |Environment Red LSi 100
Protection Society
65 |Arti Drugs Red LSi 100




Omega Colurs Pvt

66 Ltd Red Ssi 25
REMI Edelstahi

o Tubulars Ltd. A - s

68 |Gini Silk Mills Ltd [Red LSi 100
Mayfair Bio tech .

69 (Ankit Petro) Red LSi 100
Rediant ,

70 Intermediates fed L) 190
Premier :

" Intermediate Red LSt b
Maharashtra Red LSi

73 |Organo 100
MettalicsPvt Ltd

24 Anu Pharma Chem Red LSi 100

75 Ganesh Benzoplast Red LS 100

76 |Zorba Dyechem Red SSI 25
Prabhat ;

77 Engineering Red LSi 100

78 Aarviam Dye Chem Red sl o5

79 |Dhanlaxmi Steel Red SS| 25
Sarswati Steel

80 Shiv etisal Red SS| 25

81 |[Deep Industries Red SSI 25

82 |SR Steel Red SSi 25

83 |JV Kem Industries Red SS| 25
Shriyans Chemical

84 Red SSi 25
The Pharmaceutical

85 Product of India Ltd Red LS| 100
Union Park

86 |Chemiclas Pvt. Ltd. Red SSi 25
Lavino Kapoor

87 Cottans Pvt. Ltd. Red LS| 160

88 |Pal Fashion Pwt. Red MSI
Ltd 50

89 [Nikita Chemical Red SSi 25
Industries

90 |Anuh Pharma Ltd., |Red SSi 25

91 |Virgj Profile Ltd., Red LSl 100
(Unit-11)

92 |Viraj Profile Ltd., Red LS| 100

93 |Aartii Drugs Ltd., [Red SSI 25

| RF
§ i !3




94 |Newwork Polymers [Red SSi
Pvt. Ltd., 25
95 |Camlin Fine Red SSi o5
Science Lid.,
96 |QOceanic Red SSi
Laboratories Pvt. 25
Ltd.,
97 |Cosmic Chemical |Red SS| 25
98 |Nutraplus India Red SSl 25
Ltd.,
99 |Atul Ltd., Red SSi 25
100 [Vikas Industries & |[Red SSi
Chemicals Pvt. Ltd., 25
101 |ANK Pharma Pvt. [Red SSI
Ltd., £
1 .
02 |NGL Fine Chem Red SSi o5
Ltd-‘
103 Aarti Industries Ltd.,|Red el 25
104 |[CETP Tarapur (TEPA) Red Ss| 1000
Total 5950




ANNEXURE-X]G

i p— T
maHTARA STATE

HARYANA STATE POLLUTION CONTROL BOARD

s C-11, SECTOR-6, PANCHKULA .
HISPGR] Ph-2577870-73 E-mail: hspcbaircell@gmail.com
No. HSPCB/SSCI2020/ 177 | Dated: ;al&}&@
To
Sh. P.K. Gupta,

AD & Div. Head. IPC-VII,
Central Pollution Control Board, New Delhi.

Sub: - Compliance of Hon'ble NGT order dated 14.11.2019 in the matter of

0O.A. No. 1038/2018-Reg.

Please refer to your letter no. CPCB-IPC-VI/CEPI/NGT order/2019/8831.

dated 19.11.2019,

In this connection, the details of polluted industrial areas under CPA /

SPA have been enclosed in the format A & B as desired by CPCB vide letter referred
above.

1. Panipat-- Annexure-1
2. Gurugram:- Annexure-2
3. Faridabad:- Annexure-3

DA | As above.

Yovro

Sr. Scientist (HQ)
For Member Secretary

Scanned with CamScanner
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List of units whom closure order issued

Sr. Name & Address of the units

No.
1 |Balaji Minerals, Near Taj Nagar Railway Station, Jamalpur, Gurugram
2 |Dhasu Aqua Minerals, Farukh Nagar, Gurugram '
3 Eco Beverages, Khasra No. 285/9, Adjacent to JPS Residency, Opp. Sec-8, IMT Manesar,

Gurugram
4 M/s 1.K Textiles, House No-46, Anjana Colony, Gali No-3, Behind Hyundai Showroom, Sec-37,
Gurugram

5 |Maa Durga Industries, Gali No. 8, Line 6, Kadipur, Gurugram
6 |Om Sweets P Ltd, Behind Radha Swami Satsang Bhawan, Kadipur, Gurugram
7 |Parveen Platers App., Badshahpur Drain, Gaudali Khurd, Gurugram
8 |R.S. Water, Rampur Ki Dhani, Tehsil Pataudi, Gurugram
9 |RK Powder Coating, Gali No. 8, Line 6, Kadipur, Gurugram
10 |Guru Nanak Washing, Village-Gaduali, Gurugram
11 |Sai Finishers SKM, Near JBM Gate no. 2, Sector 36, Gurugram
12 |Satguru Washing App, Badshahpur Drain, Vill. Gaudali Khurd, Gurugram
13 |Shivam Coating, Opp Khandsa Truck Union, Gurugram
14 |Sk Industreis, Behrampur Road Opp. Mahle filters india Pvt Itd, Gurugram
15 |Shri Sai Skill Industries, Gali No. 8, Line 6, Kadipur, Gurugram
16 |Sr. Enterprises, Bhora Kalan, Gurugram
17 |Unnamed Unit of Sh. Chirag (Electroplating), Gali No. 8, Line 6, Kadipur, Gurugram
18 |Unnamed Unit of Sh. Ravinder (Electroplating), Gali No. 8, Line 6, Kadipur, Gurugram
19 |White House Laundry, Vill. Gaudali, Gurugram.
20 |Yadav Beverages, Jauri Khurd PO Janaula, Farrukhnagar, Gurugam
21 |Sahib shakti Industries, 611, Vishvkarma Nagar, Gurugram.

[9#
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List of industries to which closure order issued

Sr.No. |Name & Addressofunits [ Category ~ [Scale |
1. Ess Ess Export, Plot No.652, Sector-28, Part-ll, Red Small
Panipat
2 Gobind Process, Plot No.53, Sector-25, Part-l, Red Small
L HUDA, Panipat | I
3. H.B. Wooltex Pvt. Ltd., Kabri Road, Panipat Red Small B
4. Jai Udyog, H-3, Industrial Area, Panipat | Red Small
5. Naveen Processors, Plot No.52, Sector-25, Phase-|, Red Small
HUDA, Panipat
6. R.P. International, Bhaiswal Mod, Barsat Road, Red Small
Panipat
7. Sainik Industries, H-53, Industrial Area, Panipat Red Small
8. Santosh Traders, Khasra No. 1/8/2/1/2/9/10, Village Red Small
B Kurar, Near Rathi Hatchery, Panipat
9. Triveni Industries, H-41-42, Industrial Area, Panipat Red Small
10. Vij Engineering & Consultants (P) Ltd., 78KM Mile Red Small
Stone, G.T. Road, Vill. Karhans, Khalila Mor,
Samalkha, Panipat o

2 60



Detail of Environmental Compensation

Sr. Name & Address of unit (M/s) EC | EC amount

No. amount | received

imposed

1 | Unnamed Bleach House owned by Sh. 175000 |30000
Naresh Kumar s/o Sh. Dharampal Singh,

Panipat- Jattal road Vill- jattal Panipat.

2 Unnamed Bleach House owned by Sh. 212500 | Order issued but
Ramesh Kumar S/o Sh.Shree Chand, EC not deposited
Panipat- Jattal road Vill- jattal Panipat.

3 Unnamed Bleach House owned by Sh.|212500 | Order issued but |
Rohit Jain S/o Sh.Sushil Jain, Gaini Ram EC not deposited
Jain, Panipat- Jattal road Vill- jattal Panipat

4 | Jai Udyog, H-3, Industrial Area, Panipat 1200000 | Order issued but |

EC not deposited

5 Haryana Organics, 4KM Stone, Chulkana | 1837500 | 1837500
Road, Samalkha, Panipat

6 Parveen Woollen & Spinning Mills, E-3, | 1140000 | Order issued but
Industrial Area, Panipat EC not deposited

T Naveen F"rocessors, Plot No.52, Sector-25, 1550400 | Order issued but g
Phase-I, HUDA, Panipat EC not deposited

8 Shanti Home Tex, Village Balana, Tehsil | 680000 | 680000

Israna, Panipat

¥ %‘1\




ANNEXORE -XIH

.. H.P. STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE III, SHIMLA-171 009.

- -
e

No. HPSPCB/ NGT/CEPY/ OANo. 103872018- | U oy, «— Dated: D H -] D oD0

To,

The Member Secretary
Central Pollution Control Board
Parivesh Bhawan, Delhi.

Subject: Compliance of Hon’ble NGT Order dated 14-11-2019 in the matter of O.A.
1038/2018- reg.

Sir,

Please refer to your letters no. CPCB/IPC-VI/CEPI/NGT Order/2019 dated 19-11-
2019 & 30-12-19. In this regard, please find enclosed the detailed report covering all aspects
mentioned in aforesaid directions w.r.t. severely polluted CEPI areas (Baddi, Nalagarh, Parwanoo &
Kala Amb) in compliance to Hon’ble NGT directions in O.A. No. 1038/2018 vide order dated 10-07-
20109 and 14-11-2019.

Yours faithfully

Encl: As above /

(Aditya Negi, IAS)
Member Secretary

HP State Pollution Control Board
0177-2673766

\Q@to:-

Sh. P.K. Gupta, AD & Div. Head, IPC-VII, CPCB,Parivesh Bhawan, East for information
and further necessary action please. on its email ID on : pkgupta.cpcb@nic.in,
pk64usiayahoo.com for information and further necessary action in compliance of NGT O.A.
No. 1038/2018 Order dated 14.11.2019 w.r.t Status of action taken report of CEPI areas of
Parwanoo, Baddi and Kala Amb.

(Aditya Negi, IAS)

7 )R
P
Member Secretary

/Br Q ¢ Q (M}L‘“‘J .. HP State Pollution Control Board
. C L 4

9. 0177-2673766

Lot
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Environmental Compensation calculation for last 5 years of violating industries in Parwanoo area
in view of OA No. 1038/2018 pending before Hon’ble NGT

Sr. No. | Name of the unit Category Scale Environmental
Compensation
(in Rs.)

M/s Aarge Helathcraft Pvt Ltd Orange Small 25,000
M/s Adhunik Packagers, Sector 2 | Orange Small 25,000
Parwanoo

3 M/s Ajanta Food Product Co Sector 2 | Orange Small 25,000
Parwanoo

4 M/s Ananya Precision ,Vill Naryal | Orange Small 25,000
,Parwanoo

5 M/s Anuspa Heritage Product Ltd | Orange Small 25,000
Parwanoo
M/s Apex Industries ,Sector 5 Parwanoo | Red Small 50,000
M/s Aryan Biological Corporation | Orange Small 25,000
,Sector-6 Pwn

8 M/s AVI Technologies Sector 5 Parwanoo | Orange Small 25,000

9 M/s Clevus Life Sciences Parwanoo Orange Small 25,000

10 M/s Daljeet Electroplating, Plot no 19-B | Red Small 25,000
Parwanoo

11 M/s HRTC Parwanoo Orange Small 25,000

12 M/s Ind Sphinix Precision Ltd ,Parwancc | Orange Large 25,000

13 M/s Mace Biotech ,Sector -1 Parwanoo | Orange Small 25,000

14 M/s Mahle Filter System Pvt Ltd, | Orange Large 25,000
Parwanoo

15 M/s Maxwell Pharma, Plot no 6, Sectot 5, | Orange Small 25,000
Parwanoo

16 M/s Morepen Lab Sector 2 Parwanoo Orange Small 25,000

17 M/s Real Care Life Sciences ,Sector 6 Orange Small 75,000

Parwanoo

18 M/s Salico Trading Co Pvt Ltd Parwanoo | Orange Medium 25,000

19 M/s Satol Chemicals Parwanoo Orange Small 25,000

20 M/s Shiv Industries Parwanoo Orange Small 50,000

21 M/s Spa Soaps & Surfactants Parwanoo | Orange Small 25,000

22 M/s Sweet Industries, Sector-1, Orange Small 50,000
Parwanoo

23 M/s Total Healthcare Pvt Ltd Sector 5 | Orange Small 25,000
Parwanoo

o
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Environmental Compensation calculation for last 5 years of violating industries in Kala Amb area
in view of OA No. 1038/2018 pending before Hon’ble NGT

Sr. Name of Unit Category | Scale of | Period/D | Environmental | Environmental
No. Operati | ays for EC | Compensation Compensation
on Calculatio | (in Rs.) (in Rs.)
n
Imposed Recovered

1 M/S Accura Care Orange Small 38 2,37,500/-
Pharmaceuticals, Vill.
Moginand Nahan Road,
Kala Amb

2 M/s Bothra Metals & Alloys | Red Small 25 2,50,000/- 2,50,000/-
Pvt. Ltd., Vill. Kheri,
Trilokpur Road, Kala Amb

3 M/s Shivam Enterprises, Orange Small 28 1,75,000/- =
Suketi Road, Kala Amb

4 M/s Oscar Remedies, Orange Small 38 2,37,500/- -
Village Johron, Trilokpur
Road, Kala Amb

5 M/s Primus Orange Small 63 3,93,750/- -
Pharmaceuticals, Vill Ogli,
Kheri, Sadhaura Road, Kala
Amb

6 M/s SPT Industries, Vill. Red Small 138 13,80,000/- -
Ogli, Kheri, Sadhaura Road,
Kala Amb

7 M/s Aqua Parentral, Vill. Orange Medium | 52 3,25,000/- -
Khari, Mauja Ogli, Kala Amb

8 M/s Rama Krishna Red Small 16 1,60,000/- 1,60,000/-
Industries Vill Johron, Kala
Amb

9 M/s Sagar Katha Factory, Orange Small 37 2,31,250/- -
Trilokpur Road, Kala Amb

10 M/s J.B Rolling mills Pvt. Orange Small 45 2,81,250/- -
Ltd. Unit-lll, Trilokpur Road
Kala Amb

11 M/s Sirmaur Steel Meta Red Small 16 1,60,000/- 1,60,000/-
Alloys, Suketi Road, Kala
Amb

12 M/s Geeta Industries, Vill. Red Small 3 30,000/- 30,000/
Johron, Kala Amb

13 M/s Himalayan Pine Gold Green Small 12 45,000/- 45,000/-
Resins and Chemicals Pvt.
Ltd., Vill. Salani, The.
Nahan, Sirmaur

14 M/s Medisys Biotech, Orange Small 23 143750/- 143750/-
Moginand, Kala Amb

Total 40,50,000=00

7,88,750=00
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—_— ANMESRVRE—-KI-1L
e PUNJAB POLLUTION CONTROL BOARD
< iATg YTHE JoEH §98

No.___ 1M Dated: _ [t} ]2 |20 O

The Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Shahadra, New Delhi.

Subject: Compliance of Hon'ble NGT order dated 14.11.2019 in the matter of

0.A. 1038/2019-reg.

Ref:- CPCB letter no. CPCB/IPC-VII/CEPI/NGT order/2019/8833 dated

19.11.2019.

Please refer to the letter dated 19.11.2019 on the subject cited above
and find enclosed herewith the action taken report of Punjab Pollution Control Board
in the prescribed format A & B.

2. The action taken by the Board in the last 5 years with regard to prohibition,
closure of non-complying activities and imposition of financial penalty by way of
encashment of Bank Guarantees as well as Environmental Compensation in Red &
Orange category of industries in critically and severely polluted areas has been

summarized in format C, enclosed herewith.

3. The perusal of the reports being submitted as above would reveal that
meaningful environmental governance, in accordance with the mandate of the
provisions of the Water (Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981, Environment (Protection) Act, 1986
and the Rules made there under as well as the directions / orders being issued by the
Hon'ble National Green Tribunal with regard to protection to the environment from

time to time, has been done by the Punjab Pollution Control Board.

4. In the last 5 years, the Punjab Pollution Control Board has taken action against
the persons and industries found at default by the field staff. The action taken by the
Board includes the closure of the industrial / polluting activities, encashment of Bank
Guarantees, imposition and recovery of environmental compensation. The action by
the Board was / has been taken against the industrial units after taking into account
all the relevant factors. In the given circumstances, where action has already been
taken by the State Pollution Control Board against the persons and industries at

default and the industrial units or activities were / are only allowed to re-commission

VATAVARAN BHAWAN, NABHA ROAD, PATIALA
Zrgreds 5T5, &9 93, Ufenmsr
E-mail : hq2see@yahoo.com Web: yaww,ppeb.govin




after the adoption of necessary corrective measures as well as compliance of the
directions of the Board, it would not be appropriate legally to take further action
against the same cause of action by reopening the cases already stands decided. Any
such action by the Board at this belated stage will lead to legal complications and will

also be in violation of the principles of natural justice.

5 with regard to the direction given by the Hon'ble National Green Tribunal for
taking remedial measures for restoration of damage to the environment caused by
the industrial or other polluting activity, the State Pollution Control Board has
initiated the process of conducting a detailed study with regard to the contaminated
sites and drains in the cities of Ludhiana and Jalandhar which have been designated
as critically polluted areas by the Central Pollution Control Board and issuance of
notice inviting expression of interest in this regard. The work relating to the said

study will be allotted by 31.03.2020.

6. It is further submitted that Action Plans for critically polluted area of Jalandhar
and Severely polluted area of Batala have been prepared and forwarded to the State
Government in the Department of Science Technology and Environment, Punjab for
necessary approval at Lhe level of the State Government. It is relevant to  mention
here that a copy of the said letter along with the copies of the Action Plans has also

been endorsed to the Central Pollution Control Board.

7. The Action Plan for Critically polluted area of Ludhiana city has already been

approved by the Central Pollution Control Board and is being implemented.

8. The Punjab Pollution Control Board has already brought to the notice of the
Central Pollution Control Board that the environmental compensation to be imposed
upon the defaulters of pollution is on the higher side and the imposition and recovery
of environment compensation may be based on exceedance factor of discharge/

emission standards as well as number of days of violation.

9. It is further relevant to mention here that the Punjab Pollution Control Board
has already written a letter bearing no. 33842 dated 20.11.2018 to the Central
Pollution Control Board representing therein to consider the relevant factors / criteria
pollutants by taking into account the preferred option mentioned at sr. no. 1 of the
CPCB guidelines 2016 before finalizing the CEPI score. It was assured that PPCB will be
consulted before finalization of CEPI, but the CEPl was finalized and submitted to
Hon'ble NGT by CPCB without consulting PPCB. A copy of the said letter dated

20.11.2018 is enclosed herewith for reference.




10.  With regard to the action taken by the Punjab Pollution Control Board after
10.07.2019 for improvement of environmental quality of the critically/ severely
polluted areas, it is <ubmitted that a common effluent treatment plant of capacity 15
MLD especially constructed for treatment of effluent of dyeing/ textile industrial units
of Bahadurke Road, Ludhiana has recently been installed and commissioned in the
month of January, 2020. Two other CETPs of 40 MLD and 50 MLD capacity at
Ludhiana are under construction for the treatment of effluent being discharged by
dyeing/ textile industrial units of Focal Point and Tajpur Road cluster, respectively at
Ludhiana will be commissioned within a period of 3 to 6 months. With the installation
and commissioning of these common effluent treatment plants, the environment of
the area will improve. It is further submitted that the Leather Complex, Jalandhar has
been closed due to non-compliance of environmental norms and will be allowed to

operate after taking necessary remedial measures.

The action taken report, in compliance of the orders of the Hon'ble
National Green Tribunal is hereby submitted for kind perusal and consideration of the
aspects mentioned above.

DA/As above

Endst. No. Dated

A copy of the above is forwarded to Sh. P.K. Gupta (AD & Div. Head IPC-
V1), Central Pollution Control Board, Parivesh Bhawan, East Arjun Nagar, Shahadra,
Delhi. for information please.

%
Member Secretary

\?
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Fio. PRCB/SEE/Z0-2/LDH/ 2018/ vk 2K Dated e/

To
The Member Secretary,
Central Pollution Control Eoard,
Parivesh Bhawan, East Arjun Nagar,
New Delhi.

subject:- Revised information on pollution sources status and h‘eaith
statistics in polluted industrial Areas (PIAs) for CEPI calculations-

regarding Ludhiana.

IFis intimated that details regarding CEPI calculations for Ludhiana wers
discussed with the officers of CPCE on 19-11-2018 and it was observed as under:-

1) In Calculation of A regarding surface water, selection of criteria pollutants has been
selected on option B le. upte 3 most critical pollutants depending on the
concentration and exceedance. Accordingly, CPCB has selected 3 parameters i.e.
Phenel, TP and TNH4N (Total Nitrogen).

However, the preferred option 1 was not considered l.e. pollutants
relevant with the ares depending on the nature of Industrial activity. Ludhiana
being the major industrial hub in the Northern Indfa, therefore, enly option 1
should be considered and the fallowing critical parameters i.e. Total Chrome, Nickle
and BOD should be considered.

There are two types of major water polluting industries In Ludh'ana
l.e electroplating and dyeing industry, There are about 800 electroplating/surface
coating units, therefore, Nickle and Total Chrome are the two critical parameters
from this sector. Further, the metallic part (TCr) from the dyeing Industry is also
representative.

The other impertant sector In Ludhiana Is textile/dyelng industry. The
most critical parameter representing this industry is BOD. This is not only
representing dyeing Industry, but also represents other industries like dairy
industry, milk plants, paper mills etc. operating in Ludhiana. Beside Industrial
representation, BOD is the most critical parameter for domestic effluent, which
accounts for abaut 600 MLD contribution in surface waters. Thus, the following 3
critical parameters should be selected on the basis of quality and quantity of
representing pollutants relevant with the area depending on the nature of Industrial
activity In Ludhiana.

Total Chrome
il) Nickle
i)y EBOD

2) Further, the data regarding no. of patlents reported for last 05 years for 06
diseases has been obtained for 05 hospitals and as per this data, the correspanding
increase In the diseases is less than 5%. The certificates cbtained from these

hospitals are enclosed herewith.
3) The Information on pollution sources status In PIA, Ludhiana Is enclosed as

Annexure-A.

This is for your kind information and necessary action.

DA/ As above \$
J ﬁllluemb “Bq

-~
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Annexure-A
INFORMATION ON POLLUTION SOURCES STATUS IN PIA

1. Name of the Polluted Industrial Area (PIA) : Area within Municipal Corporation
Limits, Ludhliana.

Demarcated area of the PIA in sg. Km : 159.37 sg. km

[}

3. Number of 17 category of industries covered under the area : 5

Number of Red category of industries covered under the area : 1968

:{.

5. Total human population :- 16,93,653 (According ta 2011 census)

Mst three critical criterla pollutants In each alr, surface water and ground water:
Alrt- Carbort Monoxide, Sulphur Dioxide and Particulate matter.
Ground water and surface water - Zing, Chrome and Nickel

Compliance status of industries, waste management facilitates:

[s. Category of | Total Number of | Remarks, if any
No. industries number units with
of units inadequate
_— facilities
1 Large scale B8 0 =
industries :
rz. Medium & 2190 11 -
| Small  scale
industries
3 CETPs 1 0 -
4. TSDFs 1 0 -
5. STPs 5 1 N
6 CBMWMF 1 0 F
7 MSW 1 0 s
management J
facilitates
:-;M ' senior Environmental Engineer,
1 Zonal Office-1I, Ludhiana.
L
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Form-A (Batala SPA)

List of industries against whom closure order issued

Small / Orange

Sr. No. Name and address of the industry/other bodies Type of non-compliance(s)

1 Naveen Enterprises, G.T. Road, Batala Copula furnace without APCD

2 M/s Dawn Foundry & Enginnering Works, Masit Wali |Copula furnace without APCD
Gali, G.T. Road, Batala.

3 M/s Sunil Enterprises, G.T. Road, Bye Pass, Batala. Copula furnace without APCD

4 M/s Galden Star Foundry, (Unit no. 2) Dhir Road, Copula furnace without APCD
Batala.

5 M/s New Tech Industry, Near Railway Crossing, Batala. [Copula furnace without APCD

6 M/s E.M.R. Industry, Amritsar Road, Batala. Copula furnace without APCD

7 M/s New Max Engineers, Adarsh Foundry, Dhir Road, Copula furnace without APCD
Batala.

8 M/s Anand Foundry & Engg. Works, Bye Pass, Batala. |Copula furnace without APCD

9 M/s Sandhu Casting, Dhir Road, Batala. Copula furnace without APCD

10  |M/s Vikas Foundry & Engg. Works, Gali Shinning Star Copula furnace without APCD
Wali, G.T. Road, Batala.

11 |M/s Hira Engg., G.T. Road, Batala Copula furnace without APCD

12 |M/s Malkiat Engg. Works, Dhir Road, Batala. Copula furnace without APCD

13 [J.S. Industries, Village- Allowal, Tehsil Batala, Distt. Copula furnace without APCD
Gurdaspur

14 |AHLUWALIA AGRO MILLS, GRAIN MARKET, BATALA, |Running without obtaining Consent to
GURDASPUR Operate

15 M/s Padda Trading Co., (Rice Mill), Aliwal Road, Batala.|Running without obtaining Consent to

Operate
16 |M/s R.B. Industries, (Rice Mill), Dera Baba Nanak Road,|Running without obtaining Consent to

Batala.

Operate




Form-A (Batala SPA)

List of industries / activities against whom action under processs

Sr. |Name and address of the Category | Scale |Type of non-compliance(s)
No. [industry
. Nov§1ty Hyundai, Batala (0] S Not meeting with environmenetal standards
Amritsar Road, Batala.
Other polluting activites / STP
Sr. |Name of the Local Bodies Category | Scale |Type of non-compliance(s)
No.
2 [MC Batala STP not installed
Other polluting activites /| MSW
Sr. Name and address of the Category | Scale Type of non-compliance(s)
No. industry/other bodies
1 Municipal Solid Waste dump site, Municipal Municipal The Local Bodies Department has not
Jalandhar Solid Waste  Solid provided any treatment to the leachate

Dumpsite  Waste  generated at site. There is no work started
Dump site yet for the treatment of Solid Waste stored
at site,
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Form-A (Jalandhar CPA)

List of industries against whom action is under progress

Red/Small
| Sr. Name and address of the industry /other bodies Date of non-
No. compliance(s).
1. | M/s Shital Exports, C-77-78-79-80, Focal Point(Ext) Jalandhar, 03.12.2019
2. M/s Chinar Forge Ltd,C-84 & C-86, Focal Point Extn., Jalandhar 03.12.2019
3. | M/s Shital Fibres LTD C-112, Focal Point, Jalandhar 03.12.2019

Orange / Small

l

Date of non- |

Sr. Name and address of the industry /other bodies
No. compliance(s).
1. M/s Paulson Food & Chemical Industries , C-84 Sports & 19.11.2019
Surgical Goods Complex, Kapurthala Road, Jalandhar.
Red/Large
Sr. Name and address of the industry /other bodies Date of non-
No. compliance(s).
L s M/s Shital Fibres LTD A-17, Focal Point, Jalandhar. 03.12.2019
Orange/Medium
Sr. Name and address of the industry /other bodies Date of non-
No. compliance(s).

1. | M/s Shital Spinning Mill Ltd.,C-114-115-116, Focal Point(Ext)

Jalandhar,

03.12.2019 J

Other pollution activates / STP

Sr. Name and address of the industry /other bodies Date of non-
No. compliance(s).
1. | STP Pholriwal, 100 MLD 03.01.2020
2. | STP Basti Peer Dad 50 MLD 03.01.2020

Other pollution activates / MSW



-

Date  of non-

" Name and address of the industry/other bodies

Sr.
bo. \ compliance(s).
a4, | Municipal Solid Waste dump site, Jalandhar l 23.12.2019
Other pollution activates / HCF
Sr. Name and address of the industry/other bodies Date of non-
No. compliance(s).
1. M/s Capitol Hospital, Pathankot Road, Jalandhar. 03.12.2019
2. M/s Aggarwal Liver & Gut Clinic, 275 1 P Nagar, Opp 09.01.2020
Telephone Exchange, Jalandhar




Form-B (Jalandhar CPA)

List of industries against whom closure order issued

Sr. |Name and address of the Category | Scale | Date of non- Type of non-compliance(s)
No. |industry/other bodies compliance(s).
. M/s Gee Kay International, 14-15 R 5 03.03.2016 Not meetingn with Environmental
Leather Complex, Jalandhar s Standards
2
M/s Rajhans International, C-46 i . ;
Focal Point, Jalandhar R S 16.12.2016 Effluent discharged directly into sewer
3
M/s Happy Steel Industries, C-36 . . ;
Focal Point, Jalandhar R S 16.12.2016 Effluent discharged directly into sewer
4
S Dinesh Sales Corporation, D- . :
168 & 192 Focal Point, Jalandhar 0 S 15.10.2018 Effluent discharged without treatment
5 |A.V. Tanneries, ; ; ;
Piot No. 37,38,39, Leather R 5 10.10.2019 Not meetingn with Environmental
Standards
Complex, Jalandhar
6 |ABC Tanners 5 ; :
|
Plot No. 128, Leather Complex, R S 10.10.2019 Nk “"ee“"gsnt::;zrﬁ';"'m"m"ta
Jalandhai .
7 |Jupiter Tanning Co. ! :
E e
Plot No. 4-C, Leather Complex, R s 10.10.2019 ikt meet'"gs”ta“r"';’;r £ el
Jalandhar.
8 |Aero Club ; ; ;
2 E
Plot No. 125, Leather Complex, R 5 10.10.2019 ik mee““ggta“:"g; rd’;‘"m“‘"e"ta'
Jalandhar.
9 |Aero Club, ’ ; ;
Plot No. 72, Leather complex, R s 10.10.2019 Bk meEt'“gg't:r:g;ri';"'m“menta'
Jalandhar.
10 |Akanksha tanneries, 41, leather . ! -
complex, jalandhar, Jalandhar R S 10.10.2019 ok mee“"ggm"‘r'\':‘arig‘"“’”me"tal
Jalandhar
11 |Angel Leather Pvt. Ltd ; . .
! E e
Plot No. 138, Leather Complex, R 5 10.10.2019 et meenngsntav\rr:;l; e i
Jalandhar
12 |Artisan Leather Pvt. Lid, ’ :
Plot No. 22, Leather Complex, R S 10.10.2019 N meet'“gs"ta":;zr?;‘”m"me"ta'
Jalandhar
13 |Asim Leathers Pvt. Ltd ’ ; 5
. E m |
Plot No. 62 Leather Complex, R S 10.10.2019 s ”‘ee“"g;ta“:g;r o enta
jalandhar
14 |Avinash Leather Pvt. Ltd, :
Plot No. 21, Leather Complex, R S 10.10.2019 ot mee”"gs’,‘ta“r"'?arfj’;‘"m"me"ta'
Jalandhar
15 |Beavers Leathers Pvt. Ltd, i .
Plot No. 13, Leather Complex, R 5 10.10.2019 Not mm“”g;t;'ggrigv‘ro“me”m'
Jalandhar.
16 DT, TTadeTs \FIEVIUUD!“I TSIV
as Master Tanneries), R 5 10.10.2019 Not meetingn with Environmental
Plot No. 56, Leather Complex, o Standards
17 |Chawla :I:anneries Pvt. Ltd, ) . .
Plot No. 9, Leather Complex, R s 10.10.2019 g meet‘”gsnta“:;';rﬁ“s‘” ratifmienal
Jalandhar

Q5
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TTEtdnayd Tauers [FTEvIUTSTY

Prabhat Leather), 10.10.2019 Not meetingn with Environmental
Plot No. 46, Leahter Complex, o Standards

19 |Crew B.O.S. Products Ltd, ; :
Plot No. 140, Leather Complex, 10.10.2019 Not meetingn with Envirenmental

Standards

Jalandhar

20 |Pibte Teeh Leafiier vt Lig, Not meetingn with Environmental
Plot No. 150, Leather Complex, 10.10.2019 QStan it
Jalandhar

21 |G.K. Leather Company Pvt. Ltd, ; ; ;
Plot No. 34, Leather Complex, 10.10.2019 Ll meet'“gg'ta"‘r']';:g;‘”m"menm'
Jalandhar.

22 |1.D. Leathers, . . ;
Plot No. 19, Leather Complex, 10.10.2019 e mee““ggta":\'sh ri’;‘”m”me“ta'
Jalandhar g

23 |Jalandhar Leathers India (P) Ltd, i -
Plot No. 3, Leather Complex, 10.10.2019 b mee““g;'taf;gri‘;"'m"me“ta'
Jalandhar

24 |Jay Dee Leather (P) Ltd, . ; .
Plot No. 50-53, Leather Complex, 10.10.2019 b me“'t'"gsr'ta“r']'g;?'m”me“m'
Jalandhar

25 |Jay Dee Leather Pvt. Ltd, ; . .
Plot No. 28, Leather Complex, 10.10.2019 W% me"t'"gsnta“r‘:agrg’;‘”m“me"ta'
Jalandhar

26 |Jay Dee Leather Pvt. Ltd, ; . ]
Plot No. 29, Leather Complex, 10.10.2019 Nt '“EEt'"ggta“":;';r[;:"'r°“me”ta'
Jalandhar

27 |Jay Dee Leather Pvt. Ltd, 3 : ,
Plot No. 57, Leather Complex, 10.10.2019 ok mee”"g;t;;';rig‘”m"menta'
Jalandhar

28 |Jupiter Tanning Co., : i ;
Plot No. 139, Leather Complex, 10.10.2019 L me"’t'"gs"ta“':g;g;‘”"’”menw'
Jalandhar

29 TSl SPUTL [ == ER1LS TSITOWIT a5
Saneh Trading), 10.10.2019 Not meetingn with Environmental
Plot No. 131, Leather Complex, " Standards

30 |Kamal Tanneries, . ; .
Plot No. 123, Leather Complex, 10.10.2018 L ""'ee““g;ta":]'g;rEd’s“”“’“me“ta'
Jalandhar

31 |Lakshay International Pvt. Ltd, . . :
Plot No. 27, Leather Complex, 10.10.2019 ok mmt'"gs"t;';:rf‘g‘"m”menta'
Jalandhar

32 |Leo Wet Blue Leathers Pvt. Ltd, ; .
Plot No. 6 & 7, Leather Complex, 10.10.2019 ek meet'"g;‘t;'dt:rﬁ';""""me“ta'
Jalandhar

33 [Modern Leather Industry, : y .
Plot No. 42, Leather Complex, 10.10.2019 gk meet‘"gsf‘ta”':;grﬁg"'r""me“m'
Jalandhar i

34 |Modern Leather Industry, : : ;
Plot No. 31, Leather Complex, 10.10.2019 ek ’“ee““gsnta“:;';5’;‘”“’“”‘3"“'
Jalandhar

35 [Monu Leathers India Pvt Ltd, s :
Plot No. 69, Leather Complex, 10.10.2019 ek mea'"g;m‘“:;';ri';“""”menta'
Jalandhar

36 7 : .
Nandan Exports, Plot no, 58-59, 10.10.2019 Not meetingn with Environmental

Leather Complex, Jalandhar

Standards




TTTE DESIYITET, TUITTETy R as

3 Natural Hide & Skin Co., 10.10.2019 Not meetingn with Environmental
Plot No. 133, Leather Complex, T Standards
38 |Prabhat Leathers, ] . . !
Plot No. 130, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar
39 |Prabhat Leathers, - . .
Plot No. 137 Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar
40 |Parveen Tanners, L . y
Plot No. 48-49, Leather Complex, 10.10.2019 Hot, mesingit wikh Envirchomenta|
Standards
Jalandhar
41 |Paulbro Leathers Pvt. Ltd, : j i
Plot No. 11, Leather Complex, 10,10.2019 Not meetingn with Environmental
Standards
Jalandhar
42 |Prime Leathers, : . 5
Plot No. 148-149, Leather 10.10.2019 Not meetingn with Environmental
Standards
Complex, Jalandhar
43 FTOWJAD riIoC OO, (LA TTICR
DIVISION) 10.10.2019 Not meetingn with Environmental
plot No. 124, Leather Complex, o Standards
44 |Rackman Tannery, ; .
Plot No. 73, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar
45 |Raghu Export India (P) Ltd, : : :
Plot No. 12, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar
46 |Raghu Export India (P) Ltd, : ; ]
Plot No. 20, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar
47 |Ravi Tanneries, : = =
Plot No. 17, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar
48 |Regal Leathers Pvt Itd, ; . !
Plot No. 26, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar.
49 [Saiyog Enterprises : ; ;
Plot No. 47, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar
50 |Sandhu Leather Industry, : < s
Plot No. 132, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar
51 |Sidhu Leather, ; : ;
Plot No. 36, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar
52 |Suraj Tanneries, y : :
Plot No. 40, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar =i}
53 |Taj Tanneries, > ;
Plot No. 129, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar.
54 |Vasu Leather Pvt Ltd ; ; 2
1-A & 2-A, Leather Complex, 10.10.2019 Not meetingn with Environmental
Standards
Jalandhar.
55 |Amsan Leather Industries, ] j
Plot 66, Leather Complex, 10.10.2019 Not meetingn with Environmental

Jalandhar.

Standards

)




56

Amsan Tanneries Pvt. Ltd,
Plot No. 67, Leather Complex,
Jalandhar.

10.10.2019

Not meetingn with Environmental
Standards

57

The Vogue Global Lease of M/s.
Gee Kay International, 15 Leather
Complex, Jalandhar

10.10.2018

Not meetingn with Environmental
Standards

58

Hawk Leathers (P) Ltd,
Plot No. 23, Leather C.omplex,
Jalandhar

10.10.2018

Not meetingn with Environmental
Standards

59

Hind Leather,
Plot No. 63, Leather Complex,
Jalandhar

10.10.2019

Not meetingn with Environmental
Standards

60

TS LA TIRAULTO \L.Hr\l..l.l:]'\

KNOWN AS PASSION GLOBAL)
Plot No. 122, Leather Complex,

1 Y -

10.10.2019

Not meetingn with Environmental
Standards

61

Leather Sources Private Limited
Plot No. 64, Leather Complex.
Jalandhar

10.10.2019

Not meetingn with Environmental
Standards

62

Sarup Industries Ltd,
Plot No. 142, Leather Complex,
Jalandhar

10.10.2019

Not meetingn with Environmental
Standards

63

Bhangali Industries) 32 Leather
Complex, Jalandhar (Fleshing
proceesing unit)

10.10.2019

Not meetingn with Environmental
Standards

64

Kalsi International, 144 Leather
Complex, Jalandhar

10.10.2019

Not meetingn with Environmental
Standards

65

M/s Deepak Leathers, 81 Leather
Complex, Jalandhar

10.10.2019

Not meetingn with Environmental
Standards

66

M/s 1.S Engg, Works, B/S
Industrial Estate, Jalandhar

01.06.2017

Copula furnace without wet cap as APCD

67

M/s Prince Engg Works, New
Industrial Estate, Jalandhar

01.06.2017

Copula furnace without APCD

68

Anant Tool Unit, B-5, Focal Point,
Jalandhar

21.05.2019

Not meetingn with Environmental
Standards




List of industries against whom action is under progress

Form-B (Jalandhar CPA)

Sr. No. Name and address of the Scale Type of industry Date of non-
industry/other bodies compliance(s).
1 |M/s Shital Fibres LTD A-17, Focal :
Point, Jalandhar L Crysing GRrRANTY
2 |Food Coast International, A-23-A,
Focal Point Extension, Jalandhar b Food Progus 26032018
3 |SHITAL FIBRES LTD,C-114-15-16 _
FOCAL POINTEXTN, JALANDHAR " Dyeing GEI2.2D18
4 .
M/s Metro Milk Prod. Pvt Ltd. SSGC M Food Products 12.12.2018
Jalandhar
5  |M/s Shital Spinning Mill Ltd.,C-109-110 ’
111, Focal Point(Ext) Jalandhar, , 2 Byeing 03.12.2019
6  |M/s Shital Exports,C-77-78-79-80, .
Focal Point(Ext) Jalandahar, 5 Dyeing AL
7 |M/s Chinar Forge Ltd,C-84 & C-86, ;
Focal Point Extn., Jalandhar s Byeing P heui
8  |M/s Shital Fibres LTD C-112, Focal :
Paint, Jalandhar 5 Dyeing 0342:2012
9 P} -
M/S MBD Enterprises ,Focal Point, S Printing Press 04,07.2016
Jalandhar
10 |M/S Sant Rubbers Ltd., 373-374, :
Leather Complex, Jalandhar . BAOOES URE 08:10.5016
11 ivi i 2
M/s Nivia Synthetics (P)Ltd., B-5, SS L Sports Goods 26.12.2016
complex, Jalandhar
12 /s Action Batteries, D-79, D-82 Focal
Point, Jalandhar S Battery 09.09.2014
13 . .
M/s Parveen Industrial corp., Industrial S Induction Eurnace 04.05.2016
estate, Jalandhar
14 5 i
Goyal &Sons D 22-23 Focal Poit S Pipe Fittings 26.07.2016
Jalandhar
15 : | v
M/S Rajindra Ltd C-98 Facal Raint S Induction Furnace 29.08.2016
Jalandhar
16 § & "
M/s JMP Industries, A-5, Focal Point, S Induction Furnace 08.11.2016
Jalandhar
17 . . =
M/s GD International C-56, Focal point S Indiiction Furnace 22.11.2016
Jalandhar
18 B
M/s Jolly Malleables;, C-118, Focal S Induction Furnace 30.11.2016
Point, Jalandhar
19  |KENT MALLEABLES PVT LTD, B-8, .
Focal Point Extn, Jalandhar S Induction Furnace 26-12-2017
20 |shiv Shakti Udyog, D-128 Focal Point ;
Bt JtsieRas 5 Induction Furnace 25-08-2017
21 ¥
JOSHI AUTO INDUSTRIES,D-32, S Copula furnace 09.05.2018

FOCAL POINT, JALANDHAR




22 |krishna International, C-32 Focal .
Point, Jalandhar 0 S Casting 11.06.2018
23 |Mahavir Valve Industries C-71 Focal ,
Point, Jalandhar 0 S Induction Furnace 16.10.2018
Other polluting activities / STP
1 STP Pholriwal, 100 MLD STP STP STP 03.01.2020
2 | TP Basti Peer Dad 50 MLD STP STP STP 03.01.2020
Other polluting activities /| MSW
Sr. No. |[Name and address of the Category | Scale Type of industry Date of non-
industry/other bodies compliance(s).
1 Municipal Munieipal
Municipal Solid Waste dump site, Solid Waste Solid | Municipal Sohr:[ Waste Dump 93.12.2019
Jalandhar Dump site Waste site
P Dump site
Other polluting activities / HCF
Sr. No. [Name and address of the Category | Scale Type of industry Date of non-
industry/other bodies compliance(s).
1 M/s Aggarwal Liver & Gut Clinic, 275 ] Hospital
P Nagar, Opp Telephone Exchange, HCF 0] 09.01.2020
Jalandhar
2 M/s Capitol Hospital, Pathankot Road, HCF 0 Hospital 03.12.2019
Jalandhar.
3 Gulab Devi Hospital, Gulab Devi
y .10.20
Hospital Road, Jalandhar HCF 0 Hospital it ates
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Form-A (Ludhiana CPA)

List of industries against whom closure order issued

Red/Small

Sr. | Name and address of the industry/ | Date of non- Type of non-compliance(s)

No. other bodies compliance(s)

1 Mehta Fastners, Shanti Nagar, Opp. 05.12.2019 |Untreated effluent into sewer
Avon Cycle, Sua Road, Industrial Area
—C, Ludhiana.

2 Hindustan Processors, Mahavir Jain 16.11.2019  |Not meeting with effluent
Colony, Opp. Octrio Post, Tajpur Road, 21.11.2019 |standards
Ludhiana

3 R.S. Dyeing, Geeta Nagar, Tajpur Road, 53.11.2019 |Not meeting with effluent
Ludhiana standards

Orange / Small

4 Lucky Plastics, St No. 1, Shanti Nagar, 5.12.2019 APCD not provided on extruder.
Adjoining Mishra Enterprises, Ludhiana

5 Ram Karan, St No. 1, Shanti Nagar, 5.12.2019 APCD not provided on extruder.
Ludhiana

n M >



Form-A (Ludhiana CPA)

List of non compliant industries against whom action is under progress

Red/Small

Sr.

Name and address of the industry/ other bodies

Date of non-

No. compliance(s)

1 Ramal Dyeing, Jalandhar Bye Pass, Opp. Shakti Nagar, Ludhiana 15.11.2019

2 Rampal Scientific Dyers, 216, Industrial Area-A, Ludhiana 19.12.2019

3 Sagar ApparelsB-XXX-2586/87, Baba Gajja Jain Colony, Moti 27.11.2019
NagarLudhiana

4 Om Processors Pvt. Ltd., K-3, Textile Colony, Industrial Area-A, 15.11.2019
Ludhiana

5 Saachi Processors (P) Ltd. 3-A, Adjoining Focal Point, Ludhiana 20.12.2019

6 RIDDHI PROCESSORS PVT LTD (EARLIER KNOWN AS GULAB 20.12.2019
DYEING)D-83, Phase-5, Focal Point, Ludhiana

Z Madan Dyeing & Finishing Factory]-1, Textile Colony, Industrial 21.11.2019
Area-AlLudhiana

8 Shivam Processors, 3-A, Hari Ram Dharam Kanda, Focal 21.11.2019
PointLudhiana

9 Style In Fabrics, 683, Industrial Area -B, Ludhiana 14.10.2019

10 [Masco Cycle Industry (Regd), 743-46, Indl Area-B, Ludhiana 20.11.2019

11  |Gupta Shivam Dyeing Processors, Ajay Nagar, Tajpur road, 4.10.2019
Ludhiana

12 |Famina Fabrics, Plot no. 37, Jaswal Complex, Tajpur Road, 10.10.2019
Ludhiana

13 |Jai Shree Radhay Industry, St. No. 03, Geeta Nagar, Tajpur 15.10.2019
Road, Ludhiana

14 |Vidhata Processors, Mata KaramKaur Colony, Dyeing Complex, 10.10.2019
Tajpur Road, Ludhiana

15 |Hinglaj Processors, Tajpur Road, Ludhiana 18.11.2019

16 |Webson Hosiery Factory, (Previously Known as: Shiv Processors), 19.11.2019
Jaswal Complex, Tajpur Road, Ludhiana

17 |Mahadev Washing, Tajpur Road, Opp. Central Jail, Mandir Wali 28.12.2019

Gali, Ludhiana

-

o



18 |[Top Gear Fashion, B-XXXII, E-14/1679, Bahadurke Road, Vill. 3.1.2020
Taraf Karaba, Hadbast no. 161, Ludhiana

19 |Intel Fabrics, Kasabad road, Vill. Bahadurke, Ludhiana 2.1.2020

20 |Simran Ji Fabrics, Udyog Vihar, Bhattian, Bahadurke road, 2.1.2020
Ludhiana

21 |S.K. Washing (Near Khanna Dyeing), Tajpur road, Ludhiana 17.1.2020

22  |Prabhat Dyeing & Finishing Industry, Tajpur Road, Ludhiana 20.12.2019

23 |Ponahari Dyeing Works, Jaswal complex, Tajpur Road, Ludhiana 20.12.2019

24 |Decent Finishers, 2296/3, Dyeing Complex, Bahadurke Road, 21.11.2019
Ludhiana

25 |Adinath Dyeing & Finishing Mills, Dyeing Complex, Bahadurke 21.11.2019
Road, Ludhiana

26 |M.R. Dyeing & Finishing Mills, Geeta Nagar, Tajpur Road, 21.11.2019
Ludhiana

27  |Gupla Shivam Processors (Previously known as M/s Shree Balaji 21.11.2019
Dyeing & Finishing Mill), 137, Mahavir Jain Colony, Tajpur Road,
| udhiana

28 |Ranbir Enterprises Pvt. Ltd. (Opc), Dyeing Complex, Bahadurke 21.11.2019
Road,

29 |Golden Enterprises, HC-24, Phase-6, Focal Point, Ludhiana 21.11.2019

30 [Amar Industries Limited, C-258, Phase-8, Focal Point, Ludhiana. 21.11.2019

31 |Ganpati Industries, Phase-8, FocalPoint, Ludhiana. 20.12.2019

32  |S.K Kohli Textile Industry, Phase-8, Focal Point, Ludhiana. 20.12.2019

33 |Mahesh Dyeing House, Phase-8, Focal Point, Ludhiana. 20.12.2019

34 [SKY Clothing, Phase-8, FocalPoint, Ludhiana. 20.12.2019

Red/Large

Sr. |Name and address of the industry/ other bodies * Date of non-

No. compliance(s)




1 Oriental Textile Processing Company Private LimitedSamrala 21.11.2019
Chowk, Industrial Area-ALudhiana

2 Centex International Pvt. Ltd, Phase-7, Focal Point, Ludhiana. 20.12.2019

Orange/Small

Sr. |Name and address of the industry/ other bodies Date of non-

No. compliance(s)

1 Sumit Fabric, K-2, textile Industrial Area-A, Ludhiana Industry is newly

indetified operating
without ETP & CTO of

the Board.

2 Sandhu Automobiles Pvt Ltd, Link Road, Dholewal Chowk, 07.11.2019

Ludhiana

Other polluting activity/ STP

Sr. |Name and address of the industry/ other bodies Date of non-

No. compliance(s).

1 STP Jamalpur, 48 MLD, Ludhiana last six months

2 STP Balloke 152 MLD, Ludhiana 5.7.2019

3 STP Balloke 105 MLD, Ludhiana 5.7.2019

Other Polluting Activity / MSW Dump Site

Sr. |Name and address of the industry/ other bodies Date of non-

No. compliance(s)

1 Municipal Solid Waste dump site, Tajpur Road, Ludhiana 21.5.2019
4.4.2019
16.2.2019

Other polluting activity/ HCF

Sr. |Name and address of the industry/ other bodies Date of non-

No. compliance(s). |

1 Lord Mahavir Civil Hospital, Field Ganj, Ludhiana 04.12.2019

2 Satguru Partap Singh Hospital, Sherpur Chowk, Ludhiana 29.08.2019




Form-B (Ludiana CPA)

List of industries against whom closure order issued / polluting process sealed during last five years

Sr. |Name and address of the industry/ other Date of non- Type of non-campliance(s)

| No. |bodies E compliance(s)

1 |Emmkay Automobies India (P) Ltd., E-40, 26.11,2015 No record, Bye pass arrangements operating without "Consent!
Phase-1V, Focal Point, Ludhiana 19.07.2016 to Operate’

2 |Everest Engineering Corporation, 0-105, Phase- 4.09.2018 Flexible pipe, unmetered Supply, Byepassing effluent, without
5, Focal Point, Ludhiana CT0, No recards

3 |Global industries, E-330, Phase-4, Focal Point, 30.03.2017 Mismatch In the reading of water meters and was operating
Ludhiana withaut CTO under Water Act, 1974,

4 |Karan Fastners, E-212, Phase-1V, Focal Point, 31.03.2016 Mo record, No effluent lifted during last one year.

Ludhiana
5 |Malkt Singh & SonsC-7, Textile Colony, 27.12.2018 water meter not installed, No agreement with CETP, Record not
Industrial Area-A, Ludhiana maintained
|6 [New Raj Dyeing, Katara Nohria Sarafan Bazar, 2016 The industry had ot provided the any treatment fadility for the
Dal Bazar, Ludhiana treatment of Its effluent and same was being disacharged Into
sewer,

7 |niku Balmiki S/o Tara Chand, Old Madhopuri, 11.07.2017 The unterated effluent was being discharged into sewer. The
Ludhiana industry has not made any agreement with the CETP cperator

for its effluent.

B |Pawan lakshami Processores, 35-36, Textlie 20,09.2016 The adegaute treatment faciity was not provided by the industry
Colony, Industrial Area-A, Ludhiana ;

9 |Raj Industrial Corparation?82, Industrial Area- 15.02.2019 1.) Bye-Passing of effluent, Record Not maintained
A, Ludhiana

10 |Rajat Udyog, F-214, Phase-1v, Focal Point, 31.03.2016 No water meter, no record
Ludhiana

11 |Rajesh  (Rahul Mobile  Shop), 963/50, 11.07.2017 The unterated effluent was being discharged into sewer. The
Harbaspura, Ludhiana industry has not made any agreement with the CETP operator

| for its effluent.

12 |Rashtrya Cycles (india), Plot no.-74, Industrial 07.07.2017 Mo recard, Without CTO, No agreement
Area-p, Ludhiana

13 |Shiva International, 392/1, Industrial Area-A, 19.09.2019 Record not maintained properly, Envirenmental Data Board not
Ludhiana provided

14 |Sond Impex, E-100, Phase-1v, Focal Paint, 13.10.2017 No Record, NO lifting, Bye- pass arangements
Ludhiana

15 |Sumit Knitfabs, 3-B, Industrial Area-A 03.01.2019 ETP not in operation, Record not maintained, D.G set without
Extension, Gore Wali Road, Ludhiana canopy

16 |Swati Industries, D-71-A, Phase-V, Focal Point, 24.06.2017 The industry had provided the bypass arrangment to dischrage|
Ludhiana its untreated effluent into sewer.

17 |Vinod Trading Corporation, E-213, Phase-1V, 31.03.2016 No record, Water meter not istalled , NO CTO
Focal Point, Ludhiana

18 |Awon Printers, St. Mo, 3, Baba Gajja Jain 29.05.2019, Not meeting with the Environmental Standards
Colony, Near Moti Nagar,Ludhiana 30.08.2019,

26.09.2019

19 |Akal International, 49/3, St No. 11/1, Kabir 25.10.2018 MOU not made with reprocessor for lifting of spent acid and
Nagar, Daba Road, Ludhiana discharged directly into sewer.

20 |Ansari Powder Coating, Shanti Nagar, B/s Kamal 12.8.2017 Effluent discharged into epen plot for stagnation.

Karyana Store, Sua Road, Ludhiana

21 |A.R. Manufacturing, Singla Colony, Near Ravi 05,08.2016 Untreated trade effluent was being seepage as contemination of
Kanda, Jaspal Bangar Road, Ludhiana ground water,

22 |Shivjyot Enterprises Earlier known as Acme 26.9.2016 Untreated trade effluent discharged into sewer (Acme Engineer).
Engineer India, Gali No.2, Shimlapuri Gill Road, Untreated trade effluent discharged into sewer (Shiviyot
Ludhiana 7.4.2017 Enterprises).

23 |Adorn Industries, Sua Road, Industrial Area-C, 12.08.2017 Effluent discharged Into open plot for stagnation.

Ludhiana 16.04.2019 Storage tank was overflowing & untreated effluent is discharged
into sewer.

24 |Aman Enterprises, St.No.3, Near Daba Police 22.08.2017 Untreated trade effluent discharged into sewer.

Station, Luchiana




25 |Aman Udyog, B-XXIX-542/9-D, Campa Cola 30.8.2017 Untreated trade effiuent discharged Into sewer.
Road, Dhandard Kalan, Industrial Area-C,
Ludhiana. p—
26 |Amrit Electroplating, St No. 8/21, Baba Mukand 02.08.2016 Untreated trade effluent discharged into sewer.
singh Nagar, Daba Road, Ludhiana
27 |anmol Enterprises, 1780, St No.38, Gill Road, 28.7.2017 Ho Agreement with CETP Operator
Ludhiana
28 lApsara Fastners, 10306, St No.3, Bhagwan 18.,01.2018 Untreated trade effluent discharged nearby plot through bypass
Chowk, Ludhiana larrangement.
29 A Steels, 4261/1, 5t No.2, Shimlapuri, 30.12.2017 Bypass arrangement leads to sewer line provided.
Ludhiana
30 |Auto Tracto Spares, 4124/6A, Guru Nanak 30.12.2017 Bypass arrangement leads to sewer line provided,
Street No.5, Shimiapur, Ludhiana
31 |Avtar Export, 6439 , St.No.3, New Janta Nagar, 21.11.2018 Untreated trade effluent discharged into sewer.
Ludhiana
32 |Avtar Singh S/o Harpreet Singh, St No.4, 29.07.2016 Untreated trade effluent discharged into sewer.
Amarpuri Nagar, Daba Giaspura Road, Near
Baba Dharam Kanda, Ludhiana
13 |CFMS Pvt Lid, B-297, Industrial Estate, 3.12.2015 Untreated trade effluent discharged into sewer.
Ludhiana
34 |Chaudhary & Sons, 4560, Kwality Chowk, Opp. 27.12.2017 Untreated trade effluent discharged into sewer.
St No. 15, Shimlapuri, Ludhiana
35 |D.K Industries, St No.2, B/s Avon Cydle, Shanti 27.7.2017 Untreated trade effluent discharged into sewer.
Nagar Sua Road, Ludhiana
36 |D.K Industries, Plot no, 458/2L, Near Nanaksar 8.8.2017 Untreated trade effluent discharged into sewer.
Dharam Kanda, Sua Road, Glaspura, Ludhiana
37 |Dhanjal Steel Industries, 11101/1, Parfap 43.2017 Unmetered Lap & haudi leads to sewer provided
Nagar, St No.7, Ludhiana
38 |Dahley Sons India, 5t No. 15, New Janta Nagar, 22.8.2016 Water meter not installed. MOU with JBR not shown. Consent
Daba Road, Ludhiana not applied
39 |Deep Chemicals India, St No. 8/1, BMS Nagar, 6.8.2016 Untreated trade effluent discharged into sewer.
Daba Road, Ludhiana
40 |Divya Metal Udyog, 489, Glaspura Road, Opp.| 21.10.2016 & 27.2.18 |Not produce the record of water consumption, effluent given 10
Station Dharam Kanda, Ludhiana CETP & copy of MOU made with CETP Operator
41 |Durga Enterprises, St No, 7, Makkar Colony, 29.7.2017 Untrealed trade effiuent discharged into toilet which is further
Near Sunday Mandi, Sua Road, Giaspura, connected to sewer.
Ludhiana
32 |Guru Nanak Trading Co., Shanti Nagar, Sua 24.5.2018 Not made MOU with CETP Operator, Record not maintained.
Road, Giaspura, (Previously at 536/2, Near Consent not applied.
Shantl Nagar), Ludhiana
43 |Galaxy Bikes, B/s 5.5 Lotey Kanda, Dhandari 18.10.2016 Untreated trade effluent discharged into sewer by unauthorized
Kalan, Indl Area-C, Ludhiana manner
a7 |Galary Industy, 3623, St No.8, New Janta 10,01.2018 Untreated trade effluent discharged into sewer
Nagar, Ludhiana
a5 |H.A Industries, Hargobind Nagar, St No.8, B/s 31.5.2016 Untreated trade effluent discharged into sewer.
Jain Colony, Daba Road, ludhiana
25.7.2017 L ted trade effluent discharged into sewer.
a6 [H.M Products, VPO Jaspal Bangar, Indl Area-C, 05.02.2016 Untreated trade effluent discharged Into unknown place
Ludhiana
47 |Jatinder Dhir 5/o Lal Chand Dhir, 395972, 5t No. 20.04.2017 Untreated trade effluent discharged into sewer.
14, Shimlapuri, Ludhiana
48 |Jaswinder Enterprises, 2503, Kot Mangal Singh 19.8.2016 02 outlet provided, one leads to the storage tank and other leads
Road, Janta Nagar, Ludhiana to sewer. Water meter not installed.
9.01,2017 Consent not applied.
49 |ai Durga Industries, Daba Road, BMS Ngar, St 23.4.2018 Water meter not provided. Not made MOU with JBR
No.8, Ludhiana
50 |Kamla Lndustry, Single Cycle Road, Dhandari 2.9.2016 Untreated trade effluent discharged by unauthorized manner.

Kalan, Ludhiana




51 |Maohit Enterprises, St No.2, Kabir Nagar, Daba 23.8.2017 Untreated trade effluent discharged into sewer
Road, Ludhlana
52 |Kiran Enterprises, Shanti Nagar, Sua Road, 1322006 |Not produce the record of MOU made with CETP Operator,
Gaspura, Ludhlana Water meter not installed. Storage facility not provided.
53 [K.5 industries, Ravi kande wali gali, jaspal 6.9.2016 Record for water consumption & effluent given to JBR not
bangar, ludhiana, maintained. Consent not applied.
Ludhiana
54 (Kanav International Adiining Gill Property 23.3.2017 Untreated trade effluent discharged Into sewer.
Adviser, Hargobind Nagar, B/s Hero Cycle, Sua
Road, Ludhiana
55 [Kapil Industries, Guru Nanak Colony, Dhandar| 5.8.2017 Untreated trade effluent discharged into sewer.
Kalan, Ludhiana
56 |{Khural Industry, St No. 8/8, Baba Mukand Singh 9.8.2016 Untreated trade effluent discharged into sewer.
Nagar, Daba Road, Ludhlana 25.2,2017 Not made MOU with M/s JBR & not complying with the hearing|
|dedsions dt 8.11.2016
57 |Kulwant Enterprises, #2421, St No.B, lJanta 9.10.2015 Untreated trade effluent discharged Into sewer,
Nagar, Ludhlana 23.12.2015 Did not allow to seal the water polluting process,
58 |Kundan Products India, Surjit Cinema Road, 4.8.2017 Untreated trade effluent discharged into sewer.
Near Lotey Kanda, Dhandari Kalan, Ludhiana
59 [Mehta Industry, St No. 1, B/s Kamal Karyana 16.11.2016 Untreated trade effluent discharged into sewer,
Store, Shanti Nagar, Ludhiana
60 |M.J Industry, Plot No. 157/47/11, 5t No.1, Guru 25.11.2016 Untreated trade effluent discharged into sewer.
Amardass Colony, Ludhiana 25.07.2017 Untreated trade effluent discharged into sewer,
61 |M.P Iron Enterprises, Plot No, B-XXIX- 14.7.2015 Untreated trade effluent discharged Into sewer,
536/4G/35E/4-G, Sua Road, Near Ravi Dharam
Kanda, Indl Area-C, Ludhiana
62 |Mectar Water System , Plot No. 261, Shanti| 9.5.2016 & 3,12.2016 |Untreated trade effluent discharged by unauthorized manner.
Nagar, Sua Road, Ludhlana
63 |M.G Industries, Mann Indl Estate, Vill Daba, 4.8.2017 Untreated trade effluent discharged into sewer.
Ludhiana .
64 |Nagpal Industries (Regd), 3746/6, S5t No. 13- 5.01.2018 Untreated trade effluent discharged into sewer.
1/2, Shimlapur, Ludhiana
65 |Nirmal Processing, 4773/3-E, Shanti Nagar, Ind! 20.7.2017 Bypass arrangement provided for discharge of effiuent into)
Area-C, Glaspura, Ludhiana sewer
66 |Nirmal Industries, St No. B/4, BMS Nagarr, 23.8.2017 Untreated trade effluent discharged into open plat. The industry
Ludhiana has not made MOU with CETP Operator
67 | Gulati Udyog, 708, Nirankar St No.4, Miller 7.11.2016 Bypass arrangement provided for discharge of effluent& consent|
Ganj, Ludhiana not applied.
68 |R.R Industry, B/s Gahir Kanda, Surjit Cinema 16.11.2016 Untreated trade effluent discharged into sewer.
Road,. Indl Area-C, Ludhiana
69 |Ram Rahim Enterprises, St No. 14, Shanti 12.8.2017 Untreated trade effluent discharged into sewer.
Nagar, B/s Ralson India, Sua Road, Ludhiana
70 |R.S Industries, 726f2, Nirankari 5t Nod, 03.05.2016 Untreated T.E into sewer
Ludhiana 10.10.2016 Record not maintained
12.05.2017 Untreated T.E into sewer
71 [R.S Enterprises, 458/2-L/6-D/1, St No.5, 29.3.2017 Untreated trade effluent discharged into sewer
Glaspura, Ludhiana
72 |S.D Industries, T. Point, St No.l, Mann 3.5.2017 Untreated trade effluent partially discharged Into sewer.
Industrial Estate, Daba Lohara Road, Ludhiana
73 |Saraswati Nicke! Works, 105-R, Industrial Area- 20.3.2017 Untreated trade effluent discharged into sewer
B, Ludhiana
74 |Shree Ganesh Industry, B-XXIX, Sua Road, Indl 13.5.2017 Untreated trade effluent discharged into sewer
Area-C, Ludhiana
75 |S.K Auto, St. No.1, Bfs ATI, New Janta Nagar, 11.6.2016 Untreated trade effluent discharged into sewer
Ludhiana
76 |5.R Engg. Works, 6303, St No, 1, New Janta 5.5.2017 MOU nat made with CETP Operator. Water meter not insta;;ed.

Nagar, Ludhiana

Consent not applied.




[ 77 “S,S. Enterprises, B-XXIX, 458/2-L/6-Df1, St 21.12.2015 Untreated trade effluent discharged into sewer,

No.5, Glaspura, Ludhiana

78 |S5.5 Finishing Industries, St.No.s, Guru 12.01.2017 Untreated trade effiuent discharged (nto sewer.
Amardass Colony, Near Jain colony, Ludhiana

70 |5.5 Singla Udyog, Sua Read, Ind Area-C, Near 10.2.2016 Untreated trade effiuent discharged in apen plot.
Satyam Kanda, Jaspal Bangar Ropad, Ludhiana

80 |5.5. Industries, 1175/1A, St No.b, Partap Nagar, 26.8.2015 Water meter not installed. Record for water consumption &
Near Sangeet Cinema, Ludhiana generation not maintatned. Consent nat applied.

HL |Shiv Kirpa Enterprises, Near Old Dalip Kanda, 14.8.2017 Untreated trade effluent discharged into sewer.
Jaspal Bangar Road, Ludhiana

82 |Shrivashtwa  Enterprises (Previously  S.K 9.9.2017 Untreated trade effluent discharged Into sewer.
Enterprises), 5594, St.No.22, Guru Gobind
Singh Nagar, Shimlapuri Ludhiana

B3 |Subham Mishra, 6320, StiNo., MNew Janta 5.5.2017 Untreated trade effluent discharged Into sewer.
Nagar, Ludhiana

§4 |Shri Harl Wire, Ekta Market 142, Single Cycle 04.12.2018 Untreated trade effiuent discharged in open plot.
Road, Ludhiana

BS |Shyama Enterprises, Bihar T.V Centre wali Gali, 4.8.2M7 Untreated trade effiuent discharged into sewer.
Atam Nagar, Near Kamal Karyana Store, 5Sua
Road, Ludhiana

E6 |Sky Con Industries, Indl Area-C, Jaspal Bangar, 7.6.2016 Untreated Lrade effluent discharged into soakage pit.
Ludhiana

87 |Seven Sky Components, Near sunny Khairay 14.8.2017 Untreated trade effluent discharged Into sewer.
Kanda, Jaspal Bangar Road, Ludhiana

88 |LDH Threaded Rods and Fixing, Jaspal bangar| 18.7.2016 Untreated trade effluent discharged into sewer.
Road, Indl Area-C, Ludhiana

B9 |Sultan Enterprises, B-NXIX-536f26A, Single 29.5.2017 Untreated trade effluent discharged into sewer.
Cycle Road, Dhandari kalan, Ludhiana

90 |U.P Enterprizes, St No. 2 B/s Sharma Sweet 12.8.2017 Untreated trade effiuent discharged into sewer.
Shop, Sua Road, Ludhiana

91 |Uma Industry, 511, St No. 1, Bfs Shanti Nagar, 4.8.2017 Untreated trade effluent discharged into sewer.
Giaspura, Ludhiana

92 |Varun Industries, St no.2, Guru Amardass 22.8.2017 Untreated trade effiuent discharged into sewer.
Colony, Near Jain Colony, Daba Road, Ludhiana

93 |Verma Powder Coating, Bihar .V Wall Gali, Near 4.8.2017 Untreated trade effluent discharged into sewer.
Kamal Karyana Store, Sua Road, ludhiana

54 |Vishivkarma Auto Engineer, St.No.4, Amarpuri, 25.7.2017 Untreated trade effluent discharged into sewer.
Daba Giaspura Road, Near Baba Kanda,
Ludhiana

95 |White Bright Industries, St No.2Z, Guru 17.2.2017 & 07.10.2015 Untreated trade effluent discharged into sewer, & The industry|
Amardass Colony, Giaspura, Ludhiana has not plugged outlet as per hearing decsions

G5 |Yuvraj Nickle, Plot No. B-XXIX-157/A, St No.1, 16.11.2016 Untreated trade effluent discharged Into sewer.
Guru Amardass Colony, Giaspura, Ludhiana

97 |Ankita Industrial Corporation, Oswal Agro Ind! DE.08.2017 Untreated trade effluent discharged into sewer.
Complex, Indl Area-C, Ludhiana

o8 |Bains Steel Pyt Ltd, Mittal Dharam Kanda Lane, 30.04.2016 The industry has not made MOU with CETP Operator
Indl Area-C, Dhandari Kalan, Ludhiana 21.08.2018 The industry discharge effluent in vacant area.

99 |Baljest Industries, 1055, St . No. B, Partap 16.09.2016 The Industy has faled to produce the record of effluent
Nagar, Ludhiana generation and lifted to CETP Operator

100 |Bewan Enterprises, B361, St No.2 & 3, Gumpal 05.05.2016 The industry has not made MOU with CETF Operator.
Nagar, Ludhiana 20,02.2017 Untreated trade effluent discharge into sewer.

25.09.2019 Untreated trade effluent discharge into sewer

101 |Bhogal Sales Corporation, 1104/1, G.T. Road, 03.01.2016 Trade effiuent drained out along G.T. Road through tanker
Dhandarl Kalan, Ludhiana

102 |Core Engg., Jaspal Bangar Road, Ludhiana 14.08.2017 The industry has not made MOU with CETP Operator




103

104

s
GG Cycle Industries, Campa Cola Road,
Dhandar Kalan, Indl Area-C, Ludhiana

Gagan Products Ind»a,ISt. no.4, Shanti Nagar,
Sua Road, Giaspura, Ludhiana

20.07.2007

12.08.2017

e TR
The Industry has directly discharge trade effluent into sewer and)
has not made MOU with CETP Operator

]
The industry could not produc the fresh water consumption and
trade effluent lifted

109 |Hari Om Auto Black,

St, Mo, 8/4, Baba Mukand Singh Nagar,

Daba

Road, Ludhiana.

105 |Gagan Steel Industries, Guru Nanak 5t MNo.7, 28.12.2007 Trade effluent discharge into sewer
Gil Road, Ludhiana
GHP Auto Industries, B/s souvenir Internatioal, 12.08.2017 The industry has not made MOU with CETP Operator
145/3, Glaspura Road, Opp PSPCL Office,
Ludhlana =

107 |Goyal Knitwear Pvt Ltd, G.T. Road, Ludhiana 17.06.2017 Untreated trade effluent discharged into sewer.

108 |Gury Kirpa Enterprises, 61 No.5, Baba Mukand| 13.02.2019 The Industry has not produce the MOU made with CETP
Singh Nagar, Daba Road, G T Road, Ludhiana

19.08,2017 \m Industry has not made MOU made with CETF

110 |Harmilap Industries, St No.B/1, Baba Mukand 09.08.2016 The industry has nat made MOU made with CETP
Singh Nagar, Near 5. Atma Singh School, Daba
Road, Near Seeta Ram Mandir, Ludhiana
111 |Jap Industries, 1B Indl Estate, Near Sunny 14,08,2017 Discharge trade effiuent into soakage pit
Khairay kanda, Jaspal Bangar Road, Ludhiana
112 Dindal Iron & Steel Ind, Sua Road, Shanu’» 21.11.2018 The industry has not made MOU with CETP Operator
Nagar, Giaspura, B/S Ralson India, ludhiaa
113 |Label Grafix, 105 St No.5, Oswal Agro Complex, 24,08,2017 The industry has not made MOU with CETP Operator,
.7 Road, Ludhiana
114 |Luxmi Electropiating, St No. 5, Guru Amar Dass 71.12.2015 The industry has discharge its trade effluerl into sewier
Colony, Giaspura, Ludhiana 12.08.2017 The industry has not made MOU with CETP operator
115 |Maha Kall, Bfs Kharay Dharam Kanda, Sud 15.08.2017 Traue effluent discharge into opan plot for stagnatien
Road, lndl Area-C, Luclhiana
P DS
116 |Mehta Fastners St No Bjs Avon Cyce Sua 10.08.2017 Trade effluent discharge into sewer
Road, Ludhiana
117 |Parkash Industries, Plot No. 697, Indl Area-B, 12.06.2018 The industry has not made MOU with CETP Operator
Ludhiana
118 |Paul Tent Industry, Single Cycle Road, Dhandari 16.01.2016 The Industry has not maintaining the recard fresh water lifted|
Kalan, Ludhiana and consumed
119 |Payal Bolt Pvt Lid Merged In Payal Industrial 30.12.2017 The Industry has provided bye-pass arrangments
Corporation Location-1, 4262, Payal Street,
Near Gill Canal Bridge, Shimlapuri, Ludhiana
120 |Payal Industry, St Mo.1/4, Gurmeel Nagar, Mear 19.08.2017 Trade effluent discharge into sevier
Hargobind Schoo!, Giaspura, Ludhiana
]
171 |Pooja Enterprises, 157/42, St No.2, Guru 04.08.2017 Trade effluent discharge into sewer
Amardass Colony, Daba Road, Giaspura,
Ludh
122 |R.K Engineering works, Plot No. 241, Near 27.08.2015 The Industry has not maintaining the record fresh water lifted
Campa Cola Godown, Dhandari Kalan, Ludhiana and consumed
21.11.2018
123 |RS. Enterprises, 11112, St No.7, Partap Nagar, 26.11.2015 The industry has not complying with the hearing decislons.
Ludhiana
174 |RV International, Opp. Dhandari  Raitway 20.06.2017 mindustwlsdlmargeltsemuent into sewer
Gation, Single Cycle Road, Ludhiana
125 |Rahul Industry, St No.l, B/s Kamal Karyana 05.08.2017 Untreated trade effluent discharge into sewer
Store, Shanti Nagar, Ludhiana
126 |Ratra Powder Coating, 10963, 5t No.6, Partap| 24.01.2017 The Industry has not shown the fresh water consumption and
Nagar, B/s Sangeet Cinema, Ludhiana trade effiuent lifted record
127 |Roop International, 748, Industrial Area-B, 04,03.2017 The industry has provided unmetered tap and haud| leads ta
Ludhiana Sewer
128 |Sahil Brothers, H.No. 1795, St No.22, Janta 16.09.2017 Untreated trade effluent discharge It sewer
Nagar, Ludhiana

S
S




Nagar, ATl Road, Ludhiana

129'_'§|n: Industries, 536/25, €1, Industrial AreaC, 07.12.2018 The Industry discharging untreated trade effluent into sewer '—|
Sua Road, Ludhiana

130 |Sandhu  Electroplating, 13012, St.Ne.14, 31.08.2016 The industry has not made the MOU with CETF Operator
Vishkarma Colony, Bfs Sangeet Cinema
Ludhiana

131 |Shri Ganpati Enterprises, Bjs Ralson India, 05.08.2017 The incustry has not made MOU with CETP Operator
Shanti Nagar, Ind! Area C, Glaspura, Ludhiana

132 |Sumit  Enterprises, 497, Industrial Area-B, 26.04.2019 The industry has not made MOU with CETP Operator
Ludhiana

| 133 |Towan  Industries, &R, Industrial  Area-B, 12.06.2018 The Industry has not made MOU with CETP Operator and

Ludhiana untreated effluent discharge Into sewer

174 |Unished Industries, St No.9, baba Mukand 07.04.2017 The industry has not made MOU with CETP Operater
singh Nagar, Ludhiana

135 |Upkar Auto Black Industries, 105-R, Industrial 20.03.2017 The industry has not made MOU with CETP Operator
Area-8, Ludhiana 15.10.2018

136 |Usha Manufacturing Company, 619, Industrial 04.03.2017 The industry has provided bye-pass arrangments
Area-B, Near Satnam Avery Computer Kanda,
Ludhiana

137 |Verma Enterprises, St No. 1, Bfs Kamal Karyana 30.05.2017 The Industry has not made MOU with CETP Operator
Store, Shanti Nagar, Ludhiana

138 |Vicky Enterprises, Plat No.458/16 G, St No.A, 08.08.2017 Untreated trade effluent discharge into sewer
Near Radha Swami Satsung, Ludhiana

139 |Welkin International, Jaspal Bangar Road, 15,03.2017 The Industry has not made MOU with CETP Operator
Industrial Area-C, Ludhian

140 |Agaarwal Industry, Plot No. B-29, R-G, 02794, 13.10.2015 The industry has not made MOU with CETP operator
Sharma Sweet Wall Gali, Glaspura, Ludhiana

141 |Blue Stone Electroplating, &t, Mo, 1, Parkash 16.11.2016 The industry has not made MOU with CETP operator
Karyana Store, Guru Amar Dass Colony,
Ludhiana

142 |Balnir Singh Electroplating, 4560, Qualit Chowk, 27.12.2017 The industry has not made MOU with CETP operator
Opp. St. No. 15, Shimlapuri, Ludhiana

143 |Bansal Auto Black, St. No. g/4, BM5 MNagar, 22.08.2017 The industry has not made MOU with CETP operator
Ludhiana

144 |B.5 Industry, St. No . 8, Hargobing Nagar, Near| 10.02.2017 The Industry has not made MOU with CETP operator
Om Auto Industry, Sua Road, Ludhiana

145 |Bansal Electroplaters, 625, Industrial Area -B, 04.01.2018 The industry has not made MOU with CETP operator
Ludhiana

146 |G.K. Industries, St. No. 2, Shanti Nagar, Atma 29.03.2017 The industry has not made MOU with CETP operator
Singh Nagar, Ralson India, Ludiana

147 |G.K. Industries, St. No. 7, Opp. East India 06.03.2018 The industry falls in non-designated area
Products, New Janta Nagar, Ludhiana

148 |Gobind Auto Industries, Plot No. 146/1, 12.08.2017 The Industry has not made MOU with CETP operator
Glaspura Road, Opp. PSPCL Office, Industrial
Area -C, Ludhiana

149 IShivam Industry, St. No. /4, Baba Mukand! 12.08.2015 The industry has not made MOU with CETP operator
singh Nagar, Daba Road, Ludhiana

150 |Jawahar Impex, Eastman Chowk, Inside Ravi 13.01.2016 The industry has not made MOU with CETP operator
Dharam Kanda Street, Kanganwal, Ludhiana

151 [J.5.M Auto Industries, Near Satyam Kanda, 08.10.2018 The industry has not made MOU with CETP operator
Jaspal Bangar Road, Ludhiana

152 |Jagdish Electroplating, St. no. 5, Mann Nagar, 05.08.2017 The industry has not made MOU with CETP operator
Daba Road, Ludhiana

153 |laggl Electroplaters, st, Mo, 10, Hargovind 23.04.2016 The industry has not made MOU with CETP operator
Magar, Ludhiana

154 (1.5. Gill Industry, 2972, 5t No. 10, New Janta 30.01.2018 The industry has not made MOU with CETP operator




" -
155 | Kals! Industries, St. No. 1, AT Road, New Janta
Nagar, Ludhiana

155 |Krishan Lal Zinc Plating , 12708, 5t. No. 12,
Vishkarma Colony, Ludhiana

157 [Lucky Electropiating, H.No. 157/11, 5t No. 3,
Guru Amardass Colony, Ludhiana

25.10.2017

712017

05.08.2017

e ——————
The industry has not made MOU with CETF operator

The industry has not made MOU with CETP operator

The industry has niot made MOU with CETP cperator

L ]

158 |M.K. Sharma Industries, St Ne, 2, Madhay 10.01.2017 The industry has not produce the record fresh water lifted and
Nagar, Sua Road, Ludhiana consumed

159 |Lakiwir Electroplating, St No. 6, B/s Satpal 06.08.2016 The industry has not made MOU with CETP operator
karyana Store, Near Giaspura Chowk, Ludhiana

160 [Ment Enterprises, St. No. 7, Kabir Nagar, Daba 23.08.2017 The industry has not made MOU with CETP operator
Road, Ludhiana

161 |Naresh Zinc, St. No. 2, Shanti Nagar, Ralson) 09.12.2017 The Industry has not made MOU with CETP operator
India, Ludhiana

162 |MS. Industry, St No. 1, Guru Amardass 12.12.2016 The Industry has not ‘made MOU with CETP operater
Colony, Daba Road, Ludhiana

163 |Parkash Industries, St. No. 2, Guru Amardass 22.08.2017 The Industry has nat made MOU with CETP operator
Colony, Daba Road, Ludhiana

164 |Pooja Sales, 625, Industrial Area -B, Ludhlana 07.02.2018 The industry has not made MOU with CETP operator

165 |Perfect Industry, St. No. 2, Daba Road, 12.12.2016 The industry has not made MOU with CETP operator
Ludhiana

166 |R.P. Cycle, St. No. 1/4, Gurmeet Magar, Near 19.08.2017 Untreated trade effluent discharge into sewer
|Hargobind School, Ludhiana

167 |Raman Electroplating, St. No. 2, Opp. Chand 11.02.2016 The industry has not made MOU with CETP operator
Dharam Kanda, Daba Road, Shimlapuri,
1 uirlhlana 09,09.2017

168 |SK. Power Coating, St. No. 1, Daba -Giaspura 19.08.2017 Tl Industry discharging untreated trade effluent into sewer
Road, Ludhiana

169 |Sai Enterprises, 4560, 5t. No, 15, Shimiapuri, 27.12.2017 The industry has not made MOU with CETP operator
Ludhiana

170 |S.0. Electroplating, St. No. 1, Shanti Nagar, 24.08.2017 The Industry has not made MOU with CETP operator
Giaspura, Ludhiana

171 |S.K. Chopra, Bfs Bihar T.V. Centre, Sua Road, 04.08.2017 The industry discharging untreated trade effluent into sewer
Ludhiana

172 |Skipper Industries, Smith Kanda Road, Jaspal 08.10.2018 Effluent from caustic barrel stagnated in front of industry
Bangar, Ludhiana

173 |Tomi Industries, 7437, St. No. 8, Gobind Nagar, 09.09.2016 The industry has not made MOL with CETP operator
shimlapurl, Ludhiana

174 |Usha enterprises, 629, Nirankari St. No. 3, Miller 14.06.2018 Untreated trade effluent discharge into sewer
Ganj, Ludhiana

175 |Tangr Industries, St. No. 1, B/s Kamal Karyana| 08.11.2016 The industry is operated without consents of the Board
Store, Shanti Nagar, Sua Road, Giaspura,
Ludhiana

176 |Vikas Industry, Plot No. 156-B, St. No. 1, 16.11.2016 The industry has not made MOU with CETP Operator
Parkash Karyana Store, Giaspura, Ludhiana

177 |Vijay Zinc, ST. No. 4, Shanti Nagar, Sua Road, 17.03.2017 The industry has not made MOU with CETP Operator
Ludhiara

178 |Veena Steel, St. No. 1, Shanti Nagar, Industrial 17.01.2016 The industry has not made MOU with CETP Operator
Area -C, Ludhiana

179 |vikas Finishing Industry, Nirankarl St No. 3, 14.06.2018 The Industry has not made MOU with CETP Operator
Millar Ganj, Ludhiana

180 |waheguru Industrial Works, B-Xx1-10240, ST. 11.06.2016 The industry has not made MOU with CETP Operator
No. 5, Janta Nagar, Bhagwan Chowk, Ludhiana




[ 181 ]srwmrpa Enterprises, Jaspal Bangar Road, 79.05.2018 The industry has not made MOU with CETP Operator

Ludhlana

182 |Sharma Auto Black, B-XXIX-53, Daba Road, 08.08.2017 The industry has not made MOU with CETP Operator
G.7. Road, Ludhiana

(183 |Om Mahadev Zinc, Kwality Chowk, Shimlapuri 29.02.2016 The industry has not made MOU with CETP Dperator =i

184 |Sonu FElectroplating, St. 1, Shant Nagar, 25.11.2016 The Industry has net made MOU with CETP Operator
Ludhiana

185 |Jatinder Industries, St. No. 5, Gury Amardass 25.,07.2017 The industry has not made MOU with CETP Qperator
Colony, Giaspura, Ludhiana

186 |Engineering Electroplating, Opp. Dhand Dharam 05.10.2016 The industry is maintaining the record of fresh  water|
Kanda, Daba Road, Shimlapuri, Ludhiana consumption and trade effluent lifted by CETP operator

187 |R.S Industries, St,No. 5, BMS Nagar, Ludhiana 21.8.2016 Untreated trade effluent discharged Into sewer.

168 | Jindal Fastners, Nr Sartaj Forging, Jaspal 14.8.2017 Untreated trade effluent discharged into sewer.
Bangar Rd, Ldh

189 | Modem Wire Industries, 1710/3A, St No-07, 27.12.2017 The industry is not maintaining the record of fresh water
New Shimlapuri, Nr. Kwality Chowk, Ludhiana consumption and trade effluent lifted

190 RS Zinc, Plot No-10956, Nr Namdhari 10.10.2017 The industry has not made MOU with CETP Operator
Dharamshala, St. No-06, Partap Nagar, Ldh

191 | 5.). Enterprises, Plot No. 3639, 5t. No. 16, New 11.06.2016 The Industry has not made MOU with CETP Operator
Janta Nagar, Gill Road, Ludhiana.

192 | Shree Krishna Enterprises, Opp. Nanaksar 22.02.2017 The industry has provided bye-pass arrang ments
Kanda, Indl. Area-C, Ldh

193 |Sond Industries, 7832, St No.3, New Janta 14.10.2019 Untreated trade effluent discharged into sewer.
Nagar, Ludhiana

194 5.5, Suppliers & Designer, 1711/6, St. No3, 05.02.2019 MOU with CETP operator not shown. Water meter not instalied.
Nippi Public School Street, Kwality Chowk, Record for water consumption & generation not maintained,
Shimlapuri, Ludhiana Consent not applied.

195 |Shiv Enterprises, St No.4, Amarpur, Daba Road, 18.10.2019 |Untreated trade effluent discharged into sewer.
Ludhiana

196 |N.K Kalsi Engg Works, 11127, St Ne.6, Partap 30.1.2019 MOL with CETP operator not shown. Water meter not installed,
Nagar, Ludhiana Record for water consumption & generation not maintained.

Consent not applied.

197 |Shakti Sidh Deot Enterprises, St No.4, Glaspura 18.10.2019 Untreated trade effiuent discharged Into sewer.
Road, Ludhiana

198 |Geminy Industrial Corporation, 270, G.T Road,|24.10.2017 & 9.10.2018 |Not meeting with the Environmental Standards
Dhandari Kalan, Ludniana

199 |Avtar Singh Sfo Harpreet Singh, St No.4, 29.7.2016 Hood/stack/paliution control device not provided with auto biack]
Amarpuri Nagar, Daba Giaspura Road, Near fumace
Baba Dharam Kanda, Ludhiana

300 |Bansal Industrial Corporation, Near Plot No. 21.11.2016 APCD not provided,
12620/5, St No. 0/4, Vishkarma colony, Partap
Nagar, Ludhiana

201 |Ganpatl Engineering Works (Earlier Ganpati 7.4.2017 Not applied for consents & neither attended the hearing given to
Industry), Plot No.58, Jaspal Bangar Road, Bfs the industry on 9.11.16 & 7.12.16
Mann Kanda, Industrial Area-C, Ludhiana

202 [H.S Bhola Casting, 12664/2, St No.d, Vishkarm 10.10.2016 Did not allow to seal the kothall furnace
Colony, MNear Partap Chowk, Miller Ganj,
Ludhiana

203 |K.K Metal Works, B-1228/27, Dhandani Kalan, 223.2017 Seals were removed from the lead smelting furnace
Indl Area-C, Ludhiana

204 |S.R Tool Industries, B-XXIX-536/35-D, Eastman 29.10.2015 Consent not applied. Not attended the hearings given by the
Chowk, Jaspal Bangar Road, Ludhiana officers of the Board from time to time.

205 |Upkar Auto Black Industries, 105-R, Industrial 15.10.2018 The industry has not provided hood on auto black furnace
Area-B, Ludhiana

206 |Vikas spray Paint, Vill Daba Road, Near Dhillen 03.06.2016 The Industry has not installed water curtain in the spray section

Dairy, Ludhiana

3



07 |85 Industry, 408, 5t. No. B, Daba Road, 27.07.2015 Neise Pollution
Shimlapuri, Ludhiana
1201 .2QIB
208 |GS. Fasteners, St. No. 9, Parbhat Nagar, 02.02.2016 Noise Pollution
Ludiana
209 |Kahlon Metal Works, Industrial Area -C, 21.04.2017 [The industry is operating lead alloy and battery process without]
Dhandari Kalan, Ludhiana consent.
210 |Magbool Industries, Singla Colony, Dhandan 07.10.2016 Crucible furnace without APCD
Kalan, Sua Road, Near Rawvi Kanda, Industrial
Area -C, Ludhiana
211 |(Siver Industries, Eastman Chowk, Dhandari| 01.05.2016 The industry has installed D.G set without canopy
Kalan, Ludhiana
212 |Thaman Techno India, 6189/2, St. No. 1, New 18.01.2018 The Industry Is In operation in Non-designated area
Janta Nagar, Ludhiana
213 |Shama Fastners, Makkar Colony, Dhandari 30.01.2016 Noise Pollution
Kkalan, ldh
214 |Surinder Singh Kuku Sfo Sh. Gurbachan Singh, 27.05.2017 MNoise Pollution
Ho No-4291, St. No-06, Shimlapuri, Ldh
215 |Dashmesh  Industries, B-122/27, Dhandari 13.11.2015 Seals were removed from lead smelting fumace, Hazardous
Kalan, Industrial Area-C, Ludhiana waste of category 9.1 was packed In non HDPE bags. Old
batteries did not contain acid and were found o be dry.
216 |A.D. Dyeing & Finishing Mills, Geeta MNagar, 7.6.2018 The industry was byepassing the effluent into sewer without]
Tajpur road, Ludhiana |treatment,
217 |G.R. Woollen Mills, Geeta Colony, Tajpur Road, 7.6.2018 Untreated effluent was being discharged into sewer,
Ludhiana
218 |Hinglaj Processors, Tajpur Road, Ludhiana 12.6.2018 The industry was byepassing the effluent into sewer without
|treatment.
215 |M/s Aggarwal Dyelng, Guru Arjun Dev Nagar, 6.7.2018 Violations under water
MNear kKarma Hospltal, Ludhlana
220 |Muskan Processor, Mahavir Jain Colony, Opp 21.2.2018 Not meeting with the Environmental Standards
Central Jail Tajpur Road, Ludhiana
221 |RS. Dyeing, Geeta Colony, Tajpur road, 23.11.2019 The effluent was belng discharged byepassing the filters and no
Ludhiana chemical dosing was being done,
227 |Ram ODyeing, Near Radha Swami Satsang 21,8.2019 Not meeting with the Envirenmental Standards
House, Tibba Road, Ludhiana.
223 |S.KK. Industries, Geeta Nagar, Tajpur road, 16.6.2019 Untreated effluent into Buddha Nallah
Ludhiana
224 |Ashck Kumar Electroplating, 1709/3/3, ST. 11.7.2017 Not agreement made with 1BR and untreated effluent was being
No.1, Tibba Road, Ludhiana discharged into sewer.
225 |Rakesh Kumar Electroplating, 1703/3, ST. No.1, 11.7.2.017 Net agreement made with JBR and untreated effluent was being
Tibba Road, Ludhiana discharged into sewer,
226 |Gurmehar Intemational, Tajpur Road, Ludhiana 18.7.2017 Untreated effluent being discharged into sewer.
227 |Luxmi Printing, Plot No.2, Karamsar Colony, 29,12.2017 Untreated effluent was being discharged into sewer.
Ludhiana
228 |Anmol Dyeing & Finishing, Tajpur Road, 9.1,2015 The ETF Installed was found defunct.
Ludhiana
229 |M/s GMG Processors, Tajpur Road, Ludhiana 10.12.2014 The industry was using unauthorized fuel during visit.
230 |M.Tech Processors), Mahavir Jain  Caolony, 25.7.2018 Water & Air Not Complying
Tajpur Road, Ludhiana
231 |s.s, Processor, B-1V, Plot no. 11, Mahavir Jain 29.9.2018 The Industry was found using unauthorized fuel during visit,
Colony, Opp. Central Jail, Tajpur Road, '
Ludhiana
232 |).P. Processors, Tajur Road, Ludhiana 30.11.2017 Thick black smoke and illegal fuel was found,




1.K. Paint, St. No.2, Karamsar Colony, Ludhiana |

2.3.2017

Broken the seals of the machinery. Heavy smoke and sharp smell|
of the paint and no agreement with authorized dealer of
hazardous waste,

234 [Jal Maa Dyeing & Finishing Mills, 485, Tajpur

5/15/2015 & 6/26/2014 |Unauthorized fuel being used In boiler. & The industry was feund

Road, Ludhiana &06,12.2018 emitting black smoke. And Untreated effiuent being discharged
Into sewer.

235 |Handa Processers, Tajpur Road, Ludhina 27.7.2016 Refused to visit the industry

236 |sangat Dyeing House, Bahadurke Road, 26.9.2019 ETP disfunction
Ludhiana

237 |Sangat Dyeing House, Bahadurke Road, 5.11.2015 Not meeting with the Environmental Standards
Ludhiana

238 |B.R. Industry, #3694, St. No. 4, Chet Singh 21.10.2011 Untreated efflunet was belng discharged Into sewer.
Nagar, Radha Swami Road, Luhdiana

239 |C.k. Industry, 815/1, St. No. 2, Muradpura, 26.6.2017 The industry was discharging untreated effluent into sewer
Ludhlana,

240 |Deepu Industries, B-XXII, 2814, St. No. 6, Chet 11.1.2019 No water meter was provided and the agreement made with JBR
Singh Nagar, LDH was expired and no lifting record was being maintained.

241 |Gurdarshan Industries, B-22-1177/1, St. No. B, 28.12.2018 The agreement made with JBR was expired and no record|
Dashmesh Nagar, Gill Road, Ludhiana regarding  effluent generation and disposal, was being|

maintained

242 |H.S. Industry, H. NO. 3262, St. NO. Chet Singh 28.12,.2018 Untreated trade effluent into sewer
Nagar, LDH

243 |Mfs Kanda Electroplaters (Unit-2), #2001, St. 30.6.2018 The industry was byepassing the effluent inlo sewer without
no. 2, Himmatpura, Kalsian Street, Giil Road, treatment.
Ludhiana

244 |M/s Nachhater Electroplating Works, St no, 6.7.2018 Untreated trade effluent into sewer and non designated area
574, Plot no, 676, Dashmesh Nagar, Ludhiana

245 |Manav Enterprises, #1090/13, 5t. No. 2, Dera 43.2017 The Industry was not lifting the eflunet to M/s JBR Tech. Pvi.
Kalsian, Himmatputa, Ludhiana Ltd.

246 |Mukhtiar Electroplating Works, 1121, 5t. No. &- 6.11.2013 water meter not installed and no record of JBR was maintained|
1/2, Dashmesh Nagar, Ludhiana and no storage capacity tank was provided.

247 |Noble Enterprises Unit-11, Earlier know as 23.4.2018 The Industry was discharging untreated effiuent into sewer and
Rajinder Kaur, Plot No. 1342, St. No. 12/6, operating in non-designated area,
Dashmesh Nagar, Ludhiana

248 |Onkar International, #2099, Arjun Nagar, St. 5.7.2017 The Industry was discharging untreated effluent into sewer
No.9, Radha Swaml Road, Ludhiana

249 |Pankaj Enterprises, St no. 8, H. no. 1177, 3.7.2017 Untreated effluet being discharged into sewer
Dashmesh Nagar, Ludhiana

250 |Pardeep Industry, #2709/1, 5t. No. 3, Chet 20.6.2017 The Industry was discharging untreated effluent into sewer
singh Nagar, Radha Swami Road, Ludhiana

251 |Seehra Enterprises, #1351, St No. 125, 21.5.2017 Untreated trade effluent being discharged into sewer
Dashmesh Nagar, Gill Road, Ludhiana

252 |Simran Powder Coating Unit-11, 993, St. No. 07, 3.10.2018 No record of water consumption & unlifting of effluent to JBR
Dashmesh Nagar, Gill Road, Ludhiana.

253 [Tina Zinc Industries, #1765, St. No. B, 28.6.2017 Untreated trade effluent being discharged into sewer
Muradpura, Miller Ganj, Ludhiana

254 |Ujala Fabric, Plot no. 2814, St. no. 2, Jammu 23.10.2018 Untreated trade effluent being discharged into sewer
Colony, Near Prest Palace, Ludhiana

255 |Vicky Engineer Works, #653, Vishkarma, St 28.6.2017 Untreated trade effluent being discharged into sewer
No.2, Gill Road, Miller Ganj, Ludhiana

256 |G.K. Enterprises, 2569, St. No. 13/1/2, 4.3.2047 Water meter not installed and effluent was not being lifted to
Dashmesh Nagar, Ludhiana JBR. Record of water consumption was also not maintained.

757 |Kidar Sons, Kalsian Wall gali, Gill Road, 43.2017 Untreated efflunet being discharged into sewer.
Ludhiana

258 |R.K. Auto Industry, Guru Arjun Nagar, Gill 2.12.2017 Untreated efflunet being discharged into sidhwan Canal

IRoad, Ludhiana




259 |Shanti Enterprises, Preet Nagar, Gil. Road, 30.6.2017 Untreated effluent was being discharged inlo sewer.
Ludhiana
760 |Hardco Enterprises, St. no. 1, Gl Road, 47.2017 The Industry was discharging untreated effluent into sewer,
Ludhiana
261 |Ganesh Stee! Industry, 3604/4, Chet Singh 26.11.201% *Untreated trade effiuent into sewer & DG set without canopy
Nagar, Ludhiana
262 |M/s Isher Forging, 249, St. no. 3%, Link Road, 4,7.2017 Not agreement made with JBR and untreated effluent was being
Dashmesh Nagar, Ludhiana |discharged into sewer.
263 |).B. K.a;p;x Eiééi};p{aung,_am 1041 (New 10.10.2018 Not maintaining the record of water consumption and discharge
1739) Muradpura, Miller Ganj, Ludhiana
264 |M/s Ess Aar Coating (INDIA), E-486, Focal 20.02.2015 Not meeting with the Environmental Standards
Point, Phase-V1, Ludhiana
265 |Kapoor Sales Carporation, Phase-7, Focal Point, 21,12.2016 1, The Industry had not provided separate tank for storage of]
Ludhiana pickling effluent.
2.Housekeeping of barrelling section.
266 [5.K International , Village Jugiana 28.06.2017 1. The trade effluent from the electroplating process was being
discharged into the sewer without any treatment.
2. The industry was in operation without consents of the Board,
267 |Surindra Industries, village Gobindgarh, Phase- 24.06.2017 The trade effluent from the caustic barreling was being
7, Focal Peint, Ludhiana |discharged into sewer without any treatment
268 [S.R. International, Village Jugian, Fhase-7, 24,06.2017 1. The storage tank provided for electroplating process was full.
Focal Point, Ludhiana Flexible pipes were provided in it, From which, the effluent mu!df
be discharged into sewer easily.
269 |Gurneet Enterprises (Formaly M/s. BEIP & (0.) 16.02.2017 1. The Industry has not installed water meter at fresh waber]
f-338, Phase-8, Focal Point, Ludhiana supply leading to acid pickling process area.
2, The Industry could not produce any manifest for lifting of]
270 |Neelkanth Tndusbries, Phase-7, Focal FPoint, 10.07.2017 1.1 he industry was discharging Its untresatied tradie efluent fiom
Ludhiana washing of adhesive making vessels onto land for stagnation.
2. The industry was in ocperation without obtaining consents of|
271 |Swaran & Co., Phase-7, Focal Peint, Ludhiana 28.07.2017 The trade effluent from pickling process was being discharged
into the sewer directly without any treatment.
2. The industry was in operation without obtaining consents of]
272 |Narayan wire Industries, Opp. G.K. Estate, 12.07.2018 The trade effluent from the pickling process was being
Chandigarh Road, Ludhiana discharged into sewer directly without any treatment
273 |HV Industries, e357, Phase-b, Focal Paint, 15.11,2018 1. A tanker was Intercepted by the officer on 14.11.2018 which
Ludhiana was disposing of effluent on an open plot. The driver informed
that the effluent was from M/s H.V. Industries, E-357, Phase-6,
274 |hggarwal Scentific Dyers, D-324, FPhase-8, 16.08.2019 The industry was visited by the monitoring committee]
Focal Point, Ludhiana constituted by the Hon'ble NGT on 16.08.2019. It was observed
that Some components of ETP installed by the industry were
275 |Megaline Enterprises, D-292, Phase-8, Focal 16.08.2019 The industry was visited by the moenitoring committee
Point, Ludhiana constituted by the Hon'ble NGT on 16.08.2019 & the industry
had provided an outlet to bye-pass the liquid sludge from the
276 The industry was engaged In powder coating operation without
Appul Cycle, E_515, Focal Faint, Phase-VI, 30.12.2014 consetts of the Beand.
Ludhiana
77 1. Trade Effluent stagnating in adjusing plot.
m&';m;"em"a'* Rolindgern;,  Facal 11.11.2016 2. The industry had not provided APCD on the reaction tank.
3. The industry had nct cbtained consents of the Board.
278 |Neelam Dyelng & Printing House, D-327, Phase; 16.08.2013 The industry deliberately closed the door of the industry to avold
8, Focal Point, Ludhiana the entry of Monitoring Committee team thereby not allowing the
team to enter the premises and check the pollution control
Red / Medium
Sr. |Nime and address of the industry/ other Date of non- Type of non-compliance(s)
Na. |bodi 5)
1 |Evershine PapersC-81, Phase-5, Focal Paint 31.05.2018 Results of treated trade effluent samples were found beyond
Ludhiana limts during monitoring conducted by NGT team visit.
2 [Shree Balaji Processors, Opp, Central Jail, 14-05-2018 The industry failed to convert its high liquor ratio winch machines|
Tajpur Road, Ludhiana to low liquor ratio machines and also not aliowed to seal the
winch machines,
3 |M/s Monga Ispat Ltd., Adjoining Focal Peint, 16.10.2014 1. The stack height of the boiler furnace was in adequate and no
Phase-VII, Ludhiana sampling arrangement were found provided for collection of]
emission samples from boiler stack, 2. The APCD
was bye-passed and emissions were directly sent to chimney,
Red / Large

¢



Sr.

No. |Name and address of the industry/ other Date of non-
bodies comptiAnca(s) Type of non-compliance(s)
1 |Sudhir Ferging Pvt Ltd, Kanganwal Road, VPO 17.7.2015 Domestic effluent discharged into Soakage pit.

Jugiana, Ludhiana




Orange / Small

Kanganwal, Ludhiana

Sr. |Name and address of the industry/ other Date of non- 1
No, |bodies compliance(s) Type of non-compliance(s) ==}
1 |Delux Foundary Engg. Works, Opp Aartl Steels, 1.12.2017 The APCD provided by the indystry was found dameged and not]
Ludhiana in operational condition.
2 |Gagan Motors, Sherpur Bye Pass, Opp. Yerk 08.01.2018 No treatemnt facility was installed. The unit was operating
export, Ludhiana without ‘Consent to Operate’
3 |Gulzar Trading Campany, G.T Read, Ludhiana 28.06.2017 Industry was failed to achieve the prescirbed standards.
4 |Hardeep Singh Service Station, Opp. 1B 30.07.2016 No treatemnt facility was installed & untreated effluent was
Dharam Kanda, Transport Nagar, Ludhiana being dischraged into kachha pit for stagnation. The unit was
operating without 'Consent to Operate’,
5 |Harisar Udyog, Near Railway Cressing Dhandari 03.10.2018 Non compliance of board decision of persanal hearing regarding
Kalan, Ludhiana non emmision of black smoke. Regular incidence of black smoke
6 |Kala Service Station, Opp. 1.B Dharam Kanda, | 30.07.2016 No treatemnt facility was installed & untreated effluent was|
Transport Nagar, Ludhiana being dischraged into kachha pit for stagnation. The unit was|
operating without 'Consent to Operate’,
7 |Libra Auto Car Company, Transport Nagar, Opp. 03.07.2017 Proper treatment facility was not installed and was operating|
Matl Nagar, Ludhiana without Consents of the Board.
8 |Platinum Automobiles, Near Shiv Chowk, Moti 21.04.2016 The industry had not provided the any Ir facility for the
Nagar, Ludhiana treatment of its effluent and same was being disacharged into|
sewer,
9 |Santokh Washing House , Madhopur Ludhlana 24,08.2017 No treatemnt facllity was installed B untreated effluent was
being dischraged into sewer. The unit was cperating without
"Consent lw Operale’,
10 |Sonu Service Station, Opp. J.B Dharam Kanda, 30.07.2016 No treatemnt facility was installed B untreated effluent was|
Transport Nagar, Ludhiana being dischraged Into kachha pit for stagnation. The unit was|
operating without ‘Consent to Operate’,
11 |Aneja Enterprises, bfs 5.5 Lotey Kanda, Surjit Cinema 22.11.2016 APCD not provided an extruder machine
Road, dhandan Kalan, Ludhiana
12 |Davinder Plastic, B-XXIX, Guru Gotind Singh Nagar, B/s 7.4.2017 APCD nat provided on extruder machine, Consent not applied.
Apollo Hospital, Shergur Chowk, Ludhlana
13 |Ganesh Casting India, B-XXIX-30288, Guru Gobind 7.4.2017 APCO not provided on cupola furnace
Singh Nagar, Sherpur Chowk, Ludhlana
14 |GS Poly Fack, St No.10, H No B222/4, Gurpal Nagar, 26.9.2016 Consent not applied. Hearing not attended.
| Shimlapuri, Ludhiana
15 |Jain Plastic, 1695, St No. 39, Janta Nagar, Ludhiana 5.5.2019 Plastic carry bags mig.
16 |Ladheria Plastic, 15163, 5t No. 3, Guru Arjun Dev 13.11 2018 Plastic carry bags mfg.
Nagar, Ludhana
17 |SR Rehman Gitta Industry, Bfs Gahir Kanda, Surjit 18.11.2016 APCD not provided on extruder machine. Cansent not applied.
|esnema Road, Dhandari kalan, Ludhiana
18 |Sudarshan Industeies, 13600, St No B, Parbhat Nagar, 21.11.2018 Noise standards beyond limit. Consent nat applied.
Ludhiana
19 |Sunrise Plastics, B-XXD-1DBDf1-3A, Near 55 Lottey 29.06.2018 Manufactruing plastic carry bag
Kanda, Dhandari Kalan, Ludhiana
20 |K.5 Traders, Longowal Colony, Industrial Area -C, (8.10.2016 The industry has not provided APCD on its Mixture and Extruder
Mittal Kanda Road, Ludhiana
21 |Lovepreet Industry, Near Anand Steels Industry, Sua 10.02.2017 Cupola Furnace without APCD
Read, Gaspura Ludhiana
22 |Mahalakshmi Industry, B/s Hindustan Tyre, 24.11.2016 Mixture and Grinder, extruder without APCD




231 |Shiv Industries, Bfs NP Transport Lane, G T Road, 13 11.201% The industry has installed eupala furnace without any AFCD
Ludhiana 21.03.2016
24 |Shiva Castings, 30/28, Bfs Apollo Hospital, Ludhiana 18.09.2015 Cupola furmace withaut APCD
25 |[Jai Durga Poly Pack, Dhandari Kalan, Ludhiana 18112016 APCO not provided
26 |Bini Jain, 13531, 51 No 15, Vishkarma Coleny, 04.02.2015 Manufactunng Plastic Carry Bags
Ludhiana
27 |Mahagan Steel Furace Pyt Ltd, Opp Dhandar 30.6.2018 APCD was not in operation
Railway Station, Dhandari Kalan, Ludhiana
28 |ishar Engg Works (Regd), St No 3, SAS Nagar, Ludhiana 25.01.2016 Operated without APCD
29 |Mamta Processors, 5t. no, 1, New Preet Nagar, 12.3.2018 The industry was not complying under Water (Prevention B
Tibba Hoad, Ludhiana Control of Pollution) Act, 1674 B Air (Prevention & Control of
Pollution) Act, 1981,
30 |R.K. Washing, Plet no. 22, Mahavir Jain Colony, 16.8.2018 The efffluent samples collected during visit were found beyond
Tajpur Road, Ludhiana fimits.
31 |[RS. Textile, St. no. 2, Geeta Nagar, Textle 13.12.2018 The (ndusry was found not complying the provisions of the Waler
Colony, Tajpur Road, Ludhiana (Prevention & Control of Poliution) Act, 1974.
42 |Shambu  Washing, b/s Mehak Enterprises, 1.10.2018 The hdushiy was ool complying under Water (Prevention &
Mahavir Complex, Tajpur Road, Ludhlana Control of Pollution) Act, 1974 & Air (Prevention & Centrol of]
Pullution) Act, 1981,
33 |Rajan Printing, Plot NO., 46, St. No.2, Karamsar 29.12.2017 Untreated effluent was being discharged into sewer,
Colony, Ludhiana
34 |Durga Washing), Mahabir jain Colony, Opp. 13.10.2016 No ETP was provided and untreated effiuent was being
Central Jail, Tajpur Road, Ludhiana discharged into sewer
35 |AN Hosiery unit, St. No. 6f2, Opp. Sarkar 26.9.2014 Industry established in non-designated area.
Tubewell, Banda Bahadur Nagar, Bahadurke
Road, Ludhiana
36 |G.KJain Hoslery, Bahadurke Road, Ludhiana 25,6,2014 Provision of bye-pass to ETP and disposal of untreated efluent.
37 |Vardhman Print & Pack, Bahadurke Road, 9.6.2017 Untreated effluent onto land for stagnation at the main gate.
Ludhiana
38 |Isher Powder Coating, St. No. 12/1(R), 3.10.2015 Mo stack was provided with the forging furnaces and uperaﬂngF
Dashmesh Nagar, Ludhiana the unit without consent in non-designated area.
39 |Sai Motors, Gill Road, Ludhiana 22.1.2018 The industry was discharging untreated effluent into sewer,
40 |Bharat International, GT Road, Miler Ganj, 23.6.2017 DG set without canopy and untreated trade effluent into sewer.
Ludhlana
41 |Static System Pwt, Ltd,, Phase-7, Focal Point, 07.04.2017 The trade effluent from phosphating process was being
Ludhiana discharged into sewer without any treatment and the industry
had not cbtained the cansents of the Board,
42 |M/s AH Alloys, 3335 Durga Colony, Focal 14.03.2015 1. The concentration of the SPM i the emission sample from the
Paint, Phase-V11, Ludhiana chimney of the rolling mill was beyond the prescribed limits
the Board,
2. The wet scrubber was found dry.
43 |Rafesk Metal, Focal Point, Phase-VII, Ludhiana 24,11.2015 1. The industry had not provided hoodfstack over aluminiumy|
smelting furnace.
2. The Industry was in operatlon without consents of the Board.
44 |KBM. Cyde & Auto World, Phase-6, Focal 12.01.2016

Point, Ludhiana

1, The industry had not provided hood/stack with four dies:elr
fired rotary furnaces,

2. The industry had not provided adequate stack height and
canopy to the D.G. set of 10 KVA capacity.

3, The industry was in operation without consents of the Board.




45 (MBS Garments, Phase-8, Focal Point, Ludhiana 02.11.2016 1. The D.G. sel installed by the industry was without canopy as
well as had In-adequate stack height.

46 |Olva knits, Phase-8, Focal Point, Ludhiana 16.02.2017 1. The industry had nct provided adequate stack height with|
diese! fired boiler and D.G. set.

47 |Anand Cranks, D-244, Phase-B, Focal Paint, 29.05.2018 1. The industry had not provided stack on two forging furnaces.

Ludh@ana Black smoke was chserved being emitted from one furnace.

2. The shot blast machine installed by the industry was without|
any APCD as well as adequate stack height.

48 |Jai Shanidev Industries, F-56, Phase-7, Focal 14,06.2018 1. The industry had not installed any device to control process

Point, Ludhlana

emissions from the moulding section,

2. The industry was buming unusable plastic waste in the
adjoining plot.

3. A lot of odour was felt observed in the premises,

o



Form-B (Ludhiana CPA)

List of industries against whom Environmental Compensation Imposed / Recovered

Sr. |[IName and address of the| Dateofnon- |Type of non-compliance(s) EC imposed EC recovered
No. |industry/ other bodies compliance(s) (Rs. in Lakhs) | (Rs. in Lakhs)
1 |Capital Dyeing Company, 176, 1.06.2019 The industry was found using illegal 1 1
Industrial Area-A, Ludhiana
2 |R.P Processors848/11, Industrial 26.09.2019 Not meeting with Environmental Standards 4 0
Area-A, Ludhiana
3 |Megaline Enterprises, D-292, Phase 16.08.2019 The industry was visited by the monitoring
8, Focal Point, Ludhiana committee constituted by the Hon'ble NGT on
16.08.2019 & the industry had provided an outlet to
bye-pass the liquid sludge from the sludge pit
directly to sewer. Also the analysis result of effluent 30 30
sample from bye-pass system indicate that the
value of TSS and BOD are beyond the permissible
limit.
4 |Aggarwal Scientific Dyers, D-324, 16.08.2019 The industry was visited by the monitoring
Phase-8, Focal Point, Ludhiana committee constituted by the Hon'ble NGT on
16.08.2019, It was observed that Some components
of ETP installed by the industry were defunct. Also 20 12
the analysis result of effluent sample for the
parameters namely TSS, BOD, COD and sulphide
were found beyond the permissible limit,
5 |Yogita Collection, Mahavir Jain 26.9,2019 Not meeting with Environmental Standards 1 1
Complex, Opp. Central Jail, 1ajpur
Road, Ludhiana.
& |Saral Dyers, Mahavir Colony, 27.9.2019 Not meeting with Environmental Standards 1 =
Tajpur Road, Ludhiana (Old Name
Stylo Colour Art)
7 |Neelam Dyeing & Printing House, 16.08.2019 The industry deliberately closed the door of the
D-327, Phase-8, Focal Point, industry to avoid the entry of Monitoring Committee 10 5
Ludhiana team thereby not allowing the team to enter the
8 |Megha Processors, Mahavir Dyeing 26.9.2019 The ETP was not in operation and fresh water being 0.5 0.5
Complex, Tajpur Road, Ludhiana. adding to ETP. Further record of ETP was also not
maintained.
9 |Eveline International, G T Road,|- Non installation of OCEMS. 1 -
Dhandari Kalan, Ludhiana
10 |Avon Cycle Ltd, G.T Road,|16.08.2013 The industry is ZLD based 25.5 -
Dhandari Kalan, Ludhiana But as per effluent sample collected from sewer by
NGT Team, metals were found.
11 |Sandhu Auto mobiles, Link Road,|25.7.2019 Not meeting with Environmental Standards 1 1
Dholewal, Ludhiana
12 |Lally Motor, G T Road, Dhandari|6.8.2019 Not meeting with Environmental Standards 1 1
Kalan, Ludhiana
Other Polluting Activity / CETP
Sr.
Name and address of the| Date of non- = EC imposed/ to | Ec recovered/
No. -
" industry/ other bodies compliance(s) Type of non-compliance(s) be imposed | to be recovered
1 |15 MLD CETP at Bahadurke Road, 01-07-2019  |Not commissioned within prescribed timelines given 36.9 0
Ludhiana in Action Plan of clean River Sutlej
2
M/s Punjab Dyers Association, Environmental Compensation has been imposed by
Focal Point Module, Ludhiana the Board upon the SPV for failing to construct the 18.3 0
(CETP 40 MLD) CETP within the prescribed timelines
Other Polluting Activity / STP




Sr. IName and address of the| Date of non- Tvpe of non-compliance(s) EC imposed |Ec recovered Rs.
No. lindustry/ other bodies compliance(s) e P (in Lakhs) in Lakh
1 |STP Balloke 152 MLD, Ludhiana 07-05-2019 Not meeting with Environmental Standards 18.25 0
2 |STP Balloke 105 MLD, Ludhiana 07-05-2019 Not meeting with Environmental Standards 19.5 0
3 |48 MLD STP Jamalpur 07-05-2019  |Not meeting with Environmental Standards 6.7 0
|
Other Polluting Activity / HCF
Sr. IName and address of the| Dateofnon- |. . o ¢non-compliance(s) EC imposed |Ec recovered Rs.
No. |industry/ other bodies compliance(s) P P (in Lakhs) in Lakh
1 |Satguru Partap Singh Hospital, 29.08.2019 Effluent sample failed 1 0
Sherpur Chowk, Ludhiana
bhv




Form-B (Ludhiana CPA)

List of Industries from whom Bank Guara

ntee encashed for the last five years

1

Red / Small

Sr. |Name and address of the industry/| Date of non- |Type of non-compliance(s) BG enchased

No. |other bodies compliance(s) Rs. in Lakh

1 |pawan lakshami Processores, 35-36, 20,09.2016 The adeqaute treatment facilty was not 1
Textile Colony, Industrial — Area-A, provided by the industry .

Ludhiana

2 |Sangam  Dye HouseH-8,  Textile 22.04.2015 Not  meeting  with Environmental 0.5
ColonyLudhiana Standards

3 |Jaswinder Enterprises, 2503, Kot Mangal 19.8.2016 02 outlet provided, one leads to the 0.25
Singh Road, Janta Nagar, Ludhiana storage tank and other leads to sewer.

9.01.2017 Water meter not installed.
- Consent not applied.

4 |M.P Iron Enterprises, Plot No. B-XXIX- 14.7.2015 Untreated trade effluent discharged into 1
536/4G/35E/4-G, Sua Road, Near Ravi sewer,
Dharam Kanda, Indl Area-C, Ludhiana

5 |R.S Induslries, 158, Single Cycle Road,| 14.07.2015& Unmetered water supply for electroplating 0.5
Ludhiana 05.08.2015

6 |A.H Export, G.T Road, Jugiana, Ludhiana 17.7.2015 Unmetered tap, soakage pit provided 0.5

7 |Gupta Conduit Accessors, B-XXIX, Mann 11.01.2019 Unmetered tap provided. 0.5

| |Nagar,St No.1, Ludhiana

8 |Maharaja International, Sua Road, Unmetered tap provided. 0.5
Dhandari Kalan, Ludhiana 31.3.2017

9 |udho Industry, Nirankari St.No.5, G T 19.11.2015 Unmetered tap provided. 0.5
Road, Miller Ganj, Ludhiana ;

10 |Remax Fastener India, G.T Road, 26.9.2015 The industry is fabricating the record of 1
Dhandari Kalan, Ludhiana water consumption & generation

11 [Jarnail Hydrolics, Jaspal Bangar Road, 10.2.2017 Unmetered tap provided. 0.5

| |Ludhiana

12 |Verma Metals, Daba Giaspura Road, 19.7.2016 Unmetered tap provided. 0.25
Ludhian

13 |Summan Cycle Industry, G T Road, 13.10.2017 Untreated trade effluent discharged into 1
Dhandari Kalan, Ludhiana open plot without treatment.

14 |Siba Engineers, 10917, Basant Road, 12.2.2019 Untreated trade effluent discharged into 0.3
Main Road, Partap Nagar, Ludhiana sewer.

15 |Vishwakarma, Steel Tube Industries, B- 23.6.2016 Record for water consumption & 0.5
XX1/1312, Link Road, Dholewal, generation not maintained. Consent not
Ludhiana applied.

16 |Shakti Mandal, Owner of Tractor/Tanker 12.2.2015 Effluent discharged through  Tractor 0.4
No. HR-07-1706, R/o Bangali Colony, Tanker. Not meeting with Environmental
Kanganwal, Ludhiana. Standards

17 |Manmeet Alloys Pvt Ltd, G.T Road, 30.9.2015 Hazardous waste category 34.1 (now 5
Jugiana, Ludhiana category 35.1) disposed off at some

unknown place

18 |A.K. Dyeing, Jaswal Complex, Tajpur 16-07-2015 |[Not  meeting  with Environmental 1

| |Road, Ludhiana. Standards

19 |Komal Dyers, B-31, Preet Nagar, Kakka 06-06-2019 Not meeting  with Environmental 0.5
Road, Tajpur Road, Jamalpur Awana Standards

b3




20 |New Amba Dyeing, Mata Karam Kaur 12-06-2018 ETP was found not in proper line. 1
Colony, Tajpur Road, Ludhiana
21 |Prem Industries, Mahavir Jain Complex, 13-04-2015 Not meeting with  Environmental 0.5
Mandir Wali Gali, Tajpur Road, Ludhiana Standards
22 |Styllia Garments, Tajpur Road, Near 24-05-2018 Not meeting with Environmental 0.25
Central Jail, Kakka Road, Ludhiana. Standards
73 |Webson Hosiery Factory, (Previously 20/03/2017  [Not  meeting  with Environmental 1
Known as: Shiv Processors), Jaswal 04/10/2017 Standards
Complex, Taipur Road, Ludhiana
24 |Jai Maa Dyeing & Finishing Mills, 485, 5/15/2015 & |Unauthorized fuel being used in boiler. & 0.25
Tajpur Road, Ludhiana 6/26/2014 & |The industry was found emitting black
06.12.2018 smoke. And Untreated effluent being
discharged into sewer.
55 |Hindustan Finishers, (Old M/s Hari Om|  10-02-2015 The industry had broken the seal of DG 1
Processors)), Tajpur Road,Opp. Central set.
Jail, Ludhiana ]
26 |Jai Shree Ram Enterprises, Opp. Central 25-06-2015 |The industry was found  using 1
Jail, Tajpur Road, Ludhiana unauthorized fuel
27 |Khanna Processors, Tajpur Road, 14-08-2015 |The industry was found emitting black 0.25
Ludhiana smoke.
28 |Lovely Industries, Near Amrit Dharam 27-06-2015  |The industry was found emitting black 1
Kanda, New Puli, Tajpur Road, Ludhiana smoke.
29 |N.V. Processurs ( Eariler known as Veer 15-01-2016 |The industry was violaling the Air 0.5
Garmenl), 117, Mahavir Jain Colony, (Prevention & Control of Pollution) Act,
Taipur Road, Ludhiana 1981 during visit.
30 |Paras Knit, 2220-2C/1, Mahavir Dyeing 06-12-2017 |The industry was violating the Air 2
Complex, Tajpur Road, (Prevention & Control of Pollution) Act,
1981.
31 |Rasila Processors, 13118, Mata Karam 23-06-2015 Not meeting  with Environmental 0.5
Kaur Colony, Tajpur Road, Ludhiana Standards
32 |Shiva Processors (Formerly- Triveni 23/09/2014 [Not  meeting  with Environmental 1
Processors) Dyeing complex, Bahadurke 13/02/2019 Standards
Road, Ludhiana East
33 |Avtar Industry, Phase-7, Focal Point, 14.01.2016  |The trade effluent from pickling and auto 0.25
Ludhiana black process was being discharged into
sewer,
34 |M/s Kohli Textile, Phase VIII, Focal 26.6.2015 Not meeting with  Environmental 0.5
Point, Ludhiana = Standards
35 |M/s Jay Emm International, Phase VI, The industry  was provided an 0.25
Facal Point, Ludhiana 99.9.2017 underground byepass system to discharge
o the trdae effluent into sewer.
36 |M/s Navyug Namdhari, Phase VI, Focal The industry could not produce the record 0.5
Point, Ludhiana of fresh water consumption in process
29.12.2017  |hence possibility of discharge of trade
effluent in an unauthorized manner
increased
37 |M/s V.H. Scientific Dyers, Focal Point, 28.11.2019 Not meeting  with Environmental 0.25
Ludhiana s Standards
38 [M/s Vaneet Industries, Phase VIII, Focal The industry was not maintained the 0.25
Point, Ludhiana 5.12.2019 record of fresh water consumption in
o process and the housekeeping of the
industrv was very poor

<
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39 [M/s Raghav Industries, D-283, Phase 14.01.2020 Not meeting  with Environmental 2.5
V111, Focal Point, Ludhiana T Standards
40 |[Viney Knitwears PVt Ltd. (Unit-Ti), E- 19-06-2019 Not meeting  with Environmental 0.25
14/736/2-B, Dyeing Complex, Bahadurke Standards
| |Road, Ludhiana
Red / Large
Sr. |Name and address of the industry/| Dateofnon- | . ¢ on-compliance(s) BG enchased
| No. |other bodies compliance(s) YP P Rs. in Lakh
1 |Aarti steel Pvt. Itd. (Wire drying 2015 RO reject was being discharged into 4
devision) Focal point ludhiana sewer.
2 |Rockman Cycle Industries Ltd (Auto 20.07.2016 Not meeting with  Environmental 1
Division)A-7, Phase-5, Focal Standards
i Point,Ludhiana
Orange / Small
Sr. |Name and address of the industry/| Date of non- = BG enchased
No. |other bodies compliance(s) Typenfnon-compllanoe(s) Rs. in Lakh
1 |Gulzar Motor Dholewal Ludhiana 14.08.2017 Not meeting  with Environmental 1
Standards
2 |Santokh Washing House , Madhopuri 24.08.2017 No treatemnt facility was installed & 0.1
Ludhiana untreated effluent was being dischraged
into sewer. The unit was operating
without 'Consent to Operate'.
3 |Wings Field Knit Wear Pvt., Ltd., Focal 18.05.2016 Not meeting  with Environmental 0.25
Point , Phase-5 ludhiana Standards
4 |Novelty Mohindra Pvt Ltd, G T Road, 28.11.2018 ETP is not being operated. 1
Dhandari Kalan, Ludhiana
5 |J.p. Processors, #53, Mahavir Jainl  14-06-2018  |Earlier found using unauthroized fuel and 0.25
Colony, Tajpur Road, Ludhiana again found emitting black smoke.
6 |Master Art Processors, Mata Karam Kaur| 28-07-2015 The industry was found using 1
Colony, Dyeing Complex, Tajpur Road, unauthroized fuel and found emitting
L Ludhiana black smoke.
7 |Oliva knits, Phase-8, Focal Point, The industry had not provided adequate 0.5
Ludhiana 16.02.2017 stack height with diesel fired boiler and
D.G. set.
8 |s.s. Processor, B-1V, Plot no. 11, Mahavir 99-08-2018 |[The industry — was found  using 0.25
Jain Colony, Opp. Central Jail, Tajpur unauthorized fuel
L Road, Ludhiana
Other Polluting Activity / CBWTF
Sr. |Name and address of the industry/| Date of non- . BG enchased
No. Type of non-compliance(s) Rs. in Lakh

other bodies

compliance(s)

"




1 |Medicare Environmental Management 27/06/2015
pvt. Ltd (Previous name as Sembramky|  26-07-2017
Environmental Management Pvt. Ltd.), 21-05-2018
Behind Satluj Action Plan, Tajpur Road,
Opp. Central Jail, Ludhiana

The faciity was not shredding plastic|
waste and untreaed biomedical waste was
being sent to recyclers.

The facility was not followings proper
barcoding system and slips were manually
made. The effluent samples were not
achieving the standards for reuse of
cffluent. No proper partition  for

segregation of treated and untreated bio-
modical wacto

Other Polluting Activity / HCF

Sr. |Name and address of the industry/| Date of non-

Type of non-compliance(s)

BG enchased

No. |other bodies compliance(s) Rs. in Lakh
1 |Bhagwan Ram Charitable Hospital 17.12.2015 The HCF was not complying with BMW 1
Society (Regd.) Daresi Ram Leela rules, 2016
Ground Ludhiana
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Ref. No H 1357 =1/ MNOT-8 2/2000 Date - OF /9.- / 202 &
To,

Member Secretary

Central Pollution Control Board
East Arjun Nagar,

Shahadara,

Delhi.

Subject: Compliance of Hon'ble NGT order dated 14-11-2019 in the matter of News
item published in "The Asian Age" Authored by Sanjay Kaw Titled "CPCB
to rank industrial units on pollution levels

Sir,

With reference to your letter no. CPCB/ IPC-VII/CEPI/NGT Order/2019 Dt. 19-

11-2019 and subsequent letter regarding above mentioned subject, please find enclosed

herewith the consolidated Action Taken Report including action against identified

polluters in 13 Critically/Severely Polluted Areas in the State of Uttar Pradesh in

prescribed format A and B.

Encl: As above.

Yours faithfully,

| r——
mi.i:s(h"ljiwari)
Member Secretary
Copy: - Regional Director, Zonal Office- North, Central Pollution Control Board,
PICUP Bhawan, Vibhuti Khand, Lucknow.
/
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A. Status of prohibition/closure of non-complying activity

in Red and Orange category Industries/Other Polluting
Activities in 13 Critically & Severely polluted Industrial
area and within 05 Km from the boundary of CPA/SPA
in the State of Uttar Pradesh.

(Format-A)
Industrial Scale of Total No. No. of No. of No. of | No. of
Category Operation of industrie | industrie | industrie | industrie
Industries | s/other s/other s/other | s/other
/other polluting | polluting | polluting | polluting
polluting | activities | activities | activities | activities
activities not closed against | convicte
complyin down which | d
g with based on | prosecuti
Environ closure on filed
mental | direction Since
standard | issued Jan-
8 2018
Small 1392 409 260 99 4
Red Medium 150 37 9 10 0
Large 107 38 4 8 0
Small 2434 351 321 16 0
Orange Medium 321 9 1 0 0
Large 34 3 2 0 0
CETP -+ 4 0 0 0
STP 55 14 0 0 0
TSDF 1 0 0 0 0
E-waaie 55 24 4 0 0
Facility :
MSW
Others Facility / 10 6 0 0 0
Dump
Sites :
CBWTF 3 2 0 0 0
HCFs _ 2989 40 0 0 0
Constructi
on Activity 1878 1878 0 29 0
Others
(Garbage
burning,
stubble
burning or 106 106 10 3 0
any other
activity
not
covered
above)
Total 9539 2921 611 165 4

10
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B. Status of Environmental Compensation recovered as

per

Hon'ble NGT Order in 13 Critically/Severely

Polluted industrial area in the State of Uttar Pradesh.

(Format-B)
Industrial Scale of | Total No. | No. of *Total *Total **Total
Category Operatio of Industrie | amount of | amount | amount of
n Industrie | s/ other | Environme | of Environme
s/ other | polluting | ntal Environ | ntal
polluting | activities | Compensat | mental Compensati
activities | not ion Compens | on for
complyin | imposed ation which
g with (Rs. in Recovere | Show
Environ Lacs) d (Rs. in | Cause
mental Lacs) Notice
standard issued (Rs.
s in 05 in Lacs)
years
Small 1392 409 470.82 182.24 406.16
Red Medium 150 37 288.925 159.67 614.79
Large 107 38 2527.98 187.78 1395.5
Small 2434 351 851.92 49.07 0
Orange Medium 321 9 98.29 15 0
Large 34 3 70.67 25.52 534.96
CETP 4 4 1,87 0 2495.6
STp 55 14 38.99 T 223.9
TSDF 1 0 0 0 0
E-waste
Facility 55 24 15.5 1.5 0
MSW
v d 10 6| 3378 9.5 4723
ump
Sites
CBWTF 3 2 12.1 0 7.75
Other HCFs 2989 40 131.5 5.83 252
polluting | Construc
Activities tion 1878 1878 1350.49 176.15 0
Activity |
Others
(Garbage
burning,
stubble
burning
or any 106 106 530.25 7.55 171.6
other
activity
not
covered
above)
Total 9539 2921 | 6422.59 | 826.81 | 10825.26

11 %/
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Proforma-l

Industries/other polluting activities closed down based on closure direction issued
(From 01.01.2018 to 31.12.2019)

I 1l 1 [\ v
Sl. No. |Name of the Industry/Other Polluting Activity Date of Closure|Water Act/ Air |Present Status of
Order Act/ E(P) Act |Closure Order
[Effective/ Revoked) |
1 Agarwal Knitting Works, 138, Nunihai Agra 14.09.2018 Water Effective
2 M/s Hind Agro Industries Ltd, CDF Complex, 04.01.2019 Water Revoked
Anoopshahar Road, Aligarh
3 M/s Prachi Industries, Near Khereswar Dham, Khair 29.01.2019 Water Revoked against
Road, Aligarh Inspection Report
Sent to H.O. dated on
23.01.2020 for
Pracecutinon
4 M/s Yogesh Chaudhary S/o Shri Mohan Singh (Zinc 20.06.2018 Air Act Effective
Ingot Factory) Sarai Garhi, Nayi Abadi, Sasni Gate,
Aligarh
5 M/s Deep Job Works, Sarai Garhi, Nayi Abadi, Sasni 20.06.2018 Air Act Effective
Gate, Aligarh (Direction
Issued)
6 M/s Shri Ravi Kumar S/o Shri Ramiji Lal (Zinc Ingot 19.06.2018 Air Act Effective
Factory) Sarai Garhi, Nayi Abadi, Sasni Gate, Aligarh
7 M/s Shri Sewa Ram S/o Shri Sundar Lal (Zinc Ingot 20.06.2018 Air Act Effective
Factory) Sarai Garhi, Nayi Abadi, Sasni Gate, Aligarh  |(Direction
Issued)
8 M/s Subham Metal Sarai Garhi, Nayi Abadi, Sasni 20,06.2018 Air Act Effective
Gate, Aligarh (Direction
Issued )
9 M/s Shri Ram Thermocol, Nada Wazid Pur Khair Road, [08.04.2019 Air Act Revoke
Aligarh
10 M/s Chuttan Bailding Works, Mustaq Nagar, Aligarh  [15.03.2017 Air Act Revoke
11 M/s Heena Enterprises, Hemant Nagar, Ravan Teela, |31.10.2018 Air Act Revoke
Aligarh
12 M/s Mohan Industries, Sarai Garhi, Nayi Abadi, Sasni  [01.06.2018 Air Act Effective
Gate, Aligarh
13 M/S Monu Ent Udyog, Gram-Bahlolpur, Gajraula, 27-04-18 Air Effective
District- Amroha.
14 M/S Durga Brick Works, Gram-Aharola Tejwan, 27-04-18 Air Effective
Gajraula, District-Amroha.
15 M/S Arsh Ent Udyog, Village-Kasherua, Gajraula, 27-04-18 Air Effective
District-Amroha.
16 M/S Kisan Ent Udyog, Village-Fatepur Sumali, 27-04-18 Air Effective
Dhanaura Road Gajraula, District-Amroha.
A M/s Malik Ent Udyog, Tokra Patti, Gajraula Amroha. - Ale Efechive
18 M/s Madina Frozen Foods (Slaughtering Unit),
Mundakhera Road, Khurja, Distt. Bulandshahr 30.0.37 Water Risvcied
19 M/s Laghu Pakai Bhatti Chember Sahkari Samiti, D-4, [lssued Closure [Air act Effective
5, UPSIDC, Industrial area, Jalesar Road, Firozabad order dated
17.01.2020
1%
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20 M/s Girdhari Lal Manohar Lal Glass Works, Issued Closure |[Airact Revoked
(Unit-2), C-12, Industrial area, Firozabad order dated
17.01.2020
21 Shakshi Metal Works, D- 1A, Kavi Nagar Industrial 02.01.2019 Water Revoked
area, Sector 7, Gzb
22 Shivam Engineering and fabrication A-282,SSof GT  |02.01.2019 Water Effective
road Ind. area, Ghaziabad
23 Continental Carbon India Ltd., (CCIL), A-14, S.S. of G.T. |05.01.2019 Air Effective
Road Ind. Area, GZB.
24 Ashoka Pulp & Paper P Ltd., 11, Site-2, Loni Road Ind. |30.01.2019 Water Revoked
Area, GZB.
25 Sara Export Ltd., 35, S.S. of G.T. Road Ind. Area, GZB. |09.01.2019 Water Revoked
26 Maheshwari Textiles, 63, Rajinder Nagar Ind. Area, 18.01.2019 Water Revoked
Mohan Nagar, GZB.
27 Rajeev Kumar G-64 Sec-D1(P-3) Apparel Park Tronica C{20.04.19 water Revoked
28 Shefali Rastogi G-84 Sec-D1(P-3) Apparel Park Tronica 420.04.19 water Revoked
29 Pooja Pahwa K-11 Sec-D1(P-3) Apparel Park Tronica Cit{20.04.19 water Revoked
30 M.S Tradings E-15 Sec-D1(P-3) Apparel Park Tronica Cit]20.04.19 water Revoked
31 Chrish Garments G-109 Sec-D1(P-3) Apparel Park Troni{20.04.19 water Revoked
32 Galaxy Garments Plot No- K-22 Sec-D1(P-3) Apparel Paj20.04.19 water Revoked
33 JVS Processors (New Name N.S Dyeing) G-104 Sec-D1(A20.04.19 water Revoked
34 Gulshan Rai Gents G-82 Sec-D1(P-3) Apparel Park Troni|20.04.19 water Revoked
35 Vedanta states (new name A.N. Processors) |-12 Sec-D320.04.19 water Revoked
36 Shri Paras Coloration (UV Dyeing) Plot No -G-117 Sec-D|20.04.19 water Revoked
37 Tushar Garments G-113 Sec-D1(P-3) Apparel Park Tron{20.04.19 water Revoked
38 Ajayveer Shiroha K-23 Sec-D1(P-3) Apparel Park Tronicd20.04.19 water Revoked
39 Omprakash Sharma J-11 Sec-D1(P-3) Apparel Park Tro20.04.19 water Revoked
40 Sidhdhi Vinayak Textiles H-11 Sec-D1(P-3) Apparel Park|20.04.19 water Revoked
41 U-Like Industries G-110 Sec-D1(P-3) Apparel Park Troni{20.04.19 water Revoked
42 Sidhdhi Vinayak (New Name Monty Charlie) G-103 Sec420.04.19 water Revoked
43 Sapdeep Tyagi (V.K Processors) G-271 Sec-D1(P-3) App420.04.19 watar Revaked
44 Sudheer Kumar Jain G-80 Sec-D1(P-3) Apparel Park Tro{20.04.19 water Revoked
45 Rachita Processors K-33-34 Sec-D1(P-3) Apparel Park 7]20.04.19 water Revoked
46 Ganshyam Textile A-19 Sec-D1(P-3) Apparel Park Tronid20.04.19 water Revoked
47 Shri Mani Bhadra overseas G-102 Sec-D1{P-3) Apparel §20.04.19 water Revoked
48 Nandi Enterprises K-14 Sec-D1{P-3) Apparel Park Tronid20.04.19 water Revoked
49 Tiwari Fab G-255 Sec-D1(P-3) Apparel Park Tronica City|20.04.19 water Revoked
50 Sara International, G-265-66 Sec-D1(P-3) Apparel Park 120.04.19 water Revoked
51 S.D. Garment -2 Sec-D1(P-3) Apparel Park Tronica City{20.04.19 water Revoked
52 Nandi Enterprises J-15 Sec-D1(P-3) Apparel Park Tronic|20.04.19 water Revoked
53 Laxmi Processors K-16 Sec-D1(P-3) Apparel Park Tronic{20.04.19 water Revoked
54 Apex Udyog (NG Wash) I-4 Sec-D1(P-3) Apparel Park Tr{20.04.19 water Effective
55 Tronica City CETP Association (SVP), Apparel Park, Trorn{20.04.19 water Revoked
56 Reliance chemoplast Industries E-37 BS Road Ghaziaba{26.04.19 air Revoked
57 Sareen Plastic & Rubber Industries E-32 BS Road Ghazid26.04.19 air Effective
58 Ajay Enterprises,195, Rajinder Nagar Industrial area, |24.07.19 Water Effective
Sector 7, Gzb )
59 M.l. Industries, Gali No. 5, Plot 51, Rajinder Nagar 28.08.19 Water Effective
Industrial area, Sector 7, Gzb
60 1.S. Enterprises, Gali No. 5, Plot 61, Rajinder Nagar 28.08.19 Water Effective
Industrial area, Sector 7, Gzb
61 Unknown Name, Gali No. 5, Plot 80, Rajinder Nagar  |28.08.19 Water Effective
Industrial area, Sector 7, Gzb
62 Supreme Sales Carporation, Gali No. 5, Plot 55, 28.08.19 Water Revoked
Rajinder Nagar Industrial area, Sector 7, Gzb
63 C- Stone Concrete, C-10, Site-4, SBD., GZB. 22.11.19 Air Revoked
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64 Northern India cyco parts, E-2, SS of GT road, Gzb 03-08-19 Water Revoked

65 M/s Shri Guru Kripa Industries, E-25, 5S Gt road, 03-08-19 Water Revoked
Ghaziabad

66 Tarun International C-15, SS of GT road, Ghaziabad 03-08-19 Water Revoked

67 M/s Devtara Industries, Meerut Road, Duhai, 03-08-19 Water Revoked
Ghaziabad

68 M/s A&A, 5-50, Loni road ind area, Mohan nagar, Gzb |03-08-19 Water Revoked

69 A.N Fabric, 5/6, Site 2 loni road, Gzb 03-08-19 Water Revoked

70 M/s Asha Tanu prints Ltd, A-5/4, Loni road, Mohan 03-08-19 Water Revoked
nagar, Ghaziabad

71 SR prints C-1, Loni road Ind area, Mohan nagar, Gzb  |03-08-19 Water Revoked

72 M/s Sunny prints, 5/7, Site 2 Loni road indusrial area, |03-08-19 Water Revoked
Mohan nagar, ghaziabad

73 ECE Ltd, A-20, Meerut road ind area, Gzb 03-08-19 Water Revoked

74 Parle Agra P Itd , A-7, Sector 22, Meerut road ind area, |03-08-19 Water Revoked
Gzb

75 Hamdard (Wakf) Laboratories, B-2 and 3, Meerut road |(03-08-19 Water Revoked
ind area, Ghaziabad

76 Kathuria Brothers A-12 Site 3, Meerut road ind area, |03-08-19 Water Revoked
ghaziabad

77 Kathuria brothers( cycle section), A-12, Meerut road |03-08-19 Water Revoked
industrial area, ghaziabad

78 Marshal cycles, B-17/18, Meerut road ind area, 03-08-19 Water Effective
ghaziabad

79 Northland cycle Co Itd, D-21, meerut road ind area, 03-08-19 Water Effective
ghaziabad

80 Ramsons Enterprises, D-21, Meerut road, Gzb 03-08-19 Water Revoked

81 Techno Enterprises, A-13/12, Meerut road ind area,  |03-08-19 Water Revoked
ghaziabad

82 Ultra Electroplaters, 46, Meerut road, Ghaziabad 03-08-19 Water Revoked

83 NG textiles, 13A/10, Site 2 loni road, mohan n agar 03-08-19 Water Revoked
ghaziabad

34 M/s Denim Matching, G-141, Apparel Park, Tronica 03-08-19 Water Revoked
city, Ghazizbad

85 M/s Glaxi Garments, K-22, Apparel Park, Tronica City [03-08-19 Water Revoked
Ghaziabad

86 Roop Trading Company, E-14, Apparel Park, Tronica  [03-08-19 Water Revoked
city, Ghaziabad

87 SVS fashions, 1-22, Apparel Park, Tronica city, 03-08-19 Water Revoked
Ghaziabad

38 Vedanta Estate, J-12, Apparel Park, Tronica city, 03-08-19 Water Revoked
Ghaziabad

89 A STAR TANNNERS MANOHAR NGR. JAIMAU 16.01.2015 Water Effective.

90 AlJA] TANNERS 406/377 ASARFABAD JAIMAU Closed by CPCB|Water Effective

91 |ASHU CHARM UDYOG 96/82 JAJAMAU RACD JAIMAU |16:012015  (Water Bliectya

92 CHAUDHARI LEATHER FINISERS , OPP. SULTAN 16.01.2015 Water Effective

93 CROWN TANNERS(PERFECT TANNERS) 531, 150 FT. Not Having Vali{\Water Effective
ROAD , JAIMAU

24 DANISH LEATHER 1118 ,CHHABEELEPURWA JAIMAU [ 16-01:2015 | Water Effactive

> FAHIM LARI KI TENNERY 56/55 GAJJUPURWA JAIMAU [16:01:2015  |Water Effective
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o8 FALAK ENTERPRISES , 12/9, GAJUPURWA , JAMAU  |16:01:2015  |Water Effective

97 |H.S. LEATHER 34/142 GAIJU PURWA JAIMAU 16.01.2015 _ |Water Effective

98 |IQBAL AHAMAD KI TENNARY 12/9 BANAWARIAL  |17.01.2006  [Water Effective
KA BAGICHAA JAIMAU

9 |/OHARA TANNERY 168 /161 GAIJU PURWA JAMAU  [16:01:2015  |Water Effective

100 |KHALID TANNERY 9/6, ASARFABAD JAJIMAU 12.01.2017 _ |Water Effective

101 |LEATHER LIFE, 77/66, SEETLA BAZAR JAIMAU 01.08.2018 _ |Water Effective

102 |LEBERTY TANNERS, 173/157 Burhiaghat , JAMAU __[17.01.2006 _|Water Effective

103___|ASLAM TANNERY, 42 A, BHURIYAGHAT , JAUMAU __ |01.11.2018  [Water Effective

104 IMOIN TANNERS, 382/353, BANGALI GHAT JAIMAU | 16:01:2015  [Water Effective

105  [NAVILEATHER FINISHER , 58 A, 150 FT, ROAD , Not Having Vali{Water Effective
JAIMAU

106 |NAZ TRADERS 150 FEET ROAD JAIMAU 16.01.2015 _ |Water Effective

107 |PASHA TANNERS 8/5 B - 2 ASARFABAD JAIMAU 02.01.2019 | Water Effective

108 |BRIGHT TANNING IND. , IQBAL STREET , JAIMAU 09.01.2019 _ |Water Effective

109 |RAJA INTERPRISES 12/9 BANAWARI LAL KA BAGICHA, |16.01.2015  |wWater Effective
JAIMAU

110 |SANNI LEATHER, B-3, 330 /306, BHALLA ESTATE 16.01.2015  |Water Effective
JAIMAU .

111 |SUPER TRADE 12/9 BANWARILAL KA BAGICHA 16.01.2015  |Water Effective
JAIMAU

112 [EMCOIND., 70 (A) 150 FT. ROAD , JAMAU 16.01.2015 | Water Effective

113 |GOLDSTAR LEATHER BOARD ,70, 150 FT. ROAD 16.01.2015  |Water Effective
JAIMAU

114 |K.C.TAIN, 101787 , VAIIDPUR JAJVAU 16.01.2015 | Water Effective

115 |AWADH TANNERY ,333/307, BHALLA STATE , JAIMAU |NOt Having Vali{Water Eftesiive

116 |IQBAL TANNERS, 6-D, 92/87, GALIUPURWA JAIMAU, |16.01.2015 | Water Effective
Kanpur

117 |M.M. LEATHER FINISERS(ANNA TANNERY) 109/90 () [16.01.2015  |Water Effective
WAJIDPUR , JAIMAU

M8 INR.TANNERS 175/158 F-1, BHURIYAGHAT , JAIMAU [16.012015  [Water —

119 |STANDARD TANNERY(KHALWA TANNERY)190/173, |16.01.2015  |Water Effective
DARGH SARIF ROAD , JAIMAU

120  |TAJAMMUL KI TANNERY, 173 /157 C BHDHIAGHAT |16.012015  [Water Effective
JAIMAU

121 |ZINAT TANNERS 128 /38 RAMRAISARAIJAIMAU Not Having Vali{Water Effective

122 Yaseen Tanners, 150 Feet Road, jajmau, kanpur 08.08.2011 Water Effective

123 |NAZTANNERS, 111/5, 150 FT. ROAD , JAIMAU 16.01.2015 _ |Water Effective

124 |ALRAHBAR LEATHERS PVT.LTD. 173/157, Closed by BoardWater Effective
BHURIYAGHAT , JAIMAU

125 |ALSABA TANNERS, 3-1B, GAJUPURWA, JAMAU __ |16.01.2015 | Water Effective

126 |AMAN TANNERS(UNIT-2), 104/30 A (17A) SANJAY _ |06.01.2019 | Water Effective
NAGAR

127  |JAIMAU LEATHERS FIFNISHERS (BIHARI TENNERY) 16 B109.01.2019  |Water Effective
1, JAIMAU

128 |DANISH TANNERS, 913, WAZIDPUR JAJMAU 16.01.2015 _ |Water Effective

129 [FAMOUS TANNERY, 163/165 , LALTUPURWA,, 16.01.2015  |Water Effective
JAIMAU

130 __[FIROJ TANNERS(II) , IQBAL STREET , JAIMAU 16.01.2015 _ |Water Effective

131  |HAZI IQABALAND CO. PURANA NAM NAJ TANNING | Closed by BoardWater Effective
IND. RAM RAI SARAI 17 A , JAIMAU

132 |INTERNATIONAL TANNING IND. , SHITALA BAZAR,  |21.06.2017  |Water Effective
JAIMAU

133 |KASIF TANNERY , 16 B, GAIJUPURWA. JAIMAU 17.01.2006 _ |Water Effective
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134 |HUDA HIDE AGENCY (KAZI LEATHER) 177-A, 16.01.2015  [Water Effective
CHHABEELEPURWA JAJMAU

135 |KHALID LEATHER FINISERS, 3, GAJJUPURWA, JAIMAU|17:01:2006  |Water Effective

136 |LEATHER TEND (FAYAI TANNERS), D.T.5. ROAD 22.04.2013  |Water Effective

- JAIMAU

137 |M..SADDEL WORK, 24 C, WAJIDPUR, JAIMAU 16.01.2015 _ |Water Effective

138 |NAUSAD LEATHER FINISERS, 30 A, IDGAH ROAD,  |05.11.2018  |Water Effective
JAIMAU

139 |NEW JAVED TANNERY (AHIRWAR KI TANNERY) , 08.12.2018  |Water Effective
480/379 , GALJPURWA JAIMAU

140 |RAHMAT SONS LEATHER FINISERS{O.N.ATIF 19.12.2006  |Water Effective
TANNERY) 103/96 , 150 FT. ROAD

141 |SA.TANNING IND., 3 B, 150 FEET ROAD, JAIMAU __ |16.01.2015 __ |Water Effective

142 |SADDAM TANNERS, 98/93 , GAIPURWA , JAMAU __ |15.06.2017  |Water Effective

143 |SALU TANNERS, (ISARA TANNERY) 33,34 A, IDGAH __ |24.05.2011 | Water Effective
ROAD , JAIMAU

144 |SHAUKAT KI TANNERY(TRADE HOUSE) 24082017  |Water Effective
8/5 B , ASHARFABAD , JAIMAU

145 |SHUBHAN TANNERS, 43/36 A, SHITLA BAZAR , 16.01.2015  |Water Effective
JAIMAU

146 |PACIFICLEATHER PVT.LTD., 198/200 , GAIIPURWA,  |09.01.2019  |Water Effective
JAJIMAU

147  |TANNERS POINT, 129 A, BLOCK-C, AHMAD NAGAR, |17.09.2019  |Water Effective
JAIMAU

148 |ZR. LEATHER FINISHERS, 263 B, WAIIDPUR JAIMAU | 16:01:2015  Water Effective

149 New Taj leather finishers, 140 wajidpur, Jajmau, 16.01.2015 Water Effective
Kanpur

150 Karamat Tanning Industries (Old Name Allies Leather [25.07.2019 Waler Effective
Export), 783A, Sanjay Nagar, wajidpur, Jajmau,
Kanpur

151 S.K.S. Leather Finishers (Benefit Tanning Industry, 23.06:2017 Water Effective
175/158B-4, Buiyaghat Jajmau, kanpur

152 |NUSRAT TANNERY PVT.LTD., 22/19, GAIIPURWA,  |16.01.2015 _ |Water Effective
JAIMAU

153 |ORIENTALTANNING IND., 5 BLOCK B, 150 FT, ROAD, |25.05.2017  |Water Effective
JAIMAU

154  |RIZWAN TANNING IND.104/90 A(22),, SANJAY NAGAR |06.01.2019 | Water Effective
,JAJMAU

155 |SOCIETY LEATHER, 85 A WAZIDPUR JAIMAU 23.06.2017 __ |Water Effective

156 |CLASSIC TANNIG IND. 102 /88 JAIMAU 07.02.2017 __ |Water Effective

157 |DIAMOND TANNERS , WAJIDPUR , JAIMAU 16.01.2015 __ |Water Effective

158 |HILTON TANNING IND. 197 / 189 RAMRAISARAI 19.12.2006  |Water Effective
JAIMAU

159 |SHAMS LEATHER FINISERS, 150 FT. ROAD , JAMAU | 16:01:2015  [Water Effective

160 __ |BEST TANNING IND. , 150 FT. ROAD , JAIMAU Not Having Vali{Water Effective

161 | CARVAN TANNERS, 103, 104 A, WAIIDPUR , JAIMAU |16:01-2015  [Water Effective

162 |HAMID LEATHER FINISERS ,1-D, GAJJUPURWA, 06.09.2018  |Water Effective
JAIMAU

163 liQBAL TANNERS , 16-C-1-A, 150 FT. ROAD , JAIMAU | VOt Having Vali{Water elleetive

164 |SHAHID TANNERY, 53 , 150 FT. ROAD , JAIMAU 01112018 |Water Effective

165  |JUNAID TANNING IND., 93/79 A, IDGAH ROAD , 09.09.2016 _ |Water Effective
JAIMAU

166 |NADIRI LATHER FINISHERS 150 ROAD JAIMAU Not Having Vali{ Water Effective
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167 TAJ TRADERS (UNIT-2), 104/90 A (16)A , SANJAY Not Having Vali{Water Effective
NAGAR , JAIMAU
168 12az SONS EXPORTLTD. , 4 B, SHITLA BAZAR , JAImAU [Nt Having Vali{Water Hective
169 AlJAl TANNERS , 16-D, 150 FT. ROAD , JAJIMAU 16.01.2015 Water Effective
170 NEW UNIVERSAL TANNERY , 419/387, PURANI 16.01.2015 Water Effective
CHUNGI, JAIMAU
171 INDIAN NATIONAL TANNERY, PURANI CHUNGI 01.08.2018 Water Effective
JAIMAU
172 KAMAAL TANNING IND. , 43/36, SHITLA BAZAR, 28.12.2004 Water Effective
JAJMAU
173 Minar Industries (Old Name Hindustan Tannery 16.01.2015 Water Effective
Pvt.LTd.), 1133/1134, Wajidpur, Jajmau, kanpur
174 Bhardwaj Textile, 76 A, Dada Nagar, Kanpur. 04.09.2014 Water Effective
175 Jet Knitwears Pvt.Ltd., 57A, Dada Nagar, Kanpur No Consent Water Effective
176 A.K. Industries, 85 B, Dadanagar, Kanpur 14.01.2019 Water Effective
177 Shivam Textiles, J 49, Site 3, Panki, Kanpur 14.01.2019 Water Effective
178 Usha Hosiery, G-30, Site-5, Panki Kanpur 24.06.2017 Water Effective
179 Laxmi Dying & Bleaching, 123/436, Fazalganj, Kanpur Water Effective
Dismentled
180 Slaughter House, Fazalganj, Kanpur Water Effective
181 New Style Handicrafts, Prince Road 26.06.2015 Water Effective
182 S.D. Exports, Civil Lines 23.04.2015 Water Effective
183 Brass World Exports, Barbalan 23.04.2015 Water Effective
184 Paramount Home Collection, Tabela Street 23.04.2015 Water Effective
185 Akbar Brass Product, Court Road 23.04.2015 Water Effective
186 Arti Silver Wares Pvt. Ltd., Prince Road 23.04.2015 Water Effective
187 Metal Handicrafts Service Centre, Peetal Basti 23.04.2015 Water Effective
188 Peramount Exports, Ramlila Ground 23.04.2015 Water Effective
189 Bharat Brass & Copper Ind., Galshaheed 03.06.2015 Water Revoke
190 Exotic India, Delhi Road 28.10.2015 Water Revoke
191 Manjushree Exports, Prem Nagar 26.10.2005 Water Revoke
192 Om Sons Ind., Katghar 26.10.2006 Water Revoke
193 Zevek India, Harthala 26.10.2007 Water Revoke
194 Vorka Impex, Katghar 26.10.2008 Water Revoke
195 Arts & Crafts Velley, Lakri 26.10.2009 Water Revoke
196 Park Land Exports, Lakri 26.10.2010 Water Revoke
197 Om Sons India Handicrafts, Katghar 26.10.2011 Water Revoke
198 Sri Saurabh Sagar Builders & Developers, Delhi Road  {26.10.2012 Water Revoke
199 R.S Exports, Prabhat Market 26.10.2013 Water Revoke
200 Decorative Crafts International, Lakri 26.10.2014 Water Revoke
201 Designer Impex, Hanuman Murti 26.10.2015 Water Revoke
202 Tanisk International (Shaurya International) Lakri 26.10.2016 Water Effective
203 Acube Craft Pvt. Ltd. Rampur Road 26.10.2107 Water Effective
204 Rozy International, Peetal Nagari 26.10.2018 Water Revoke
205 Kapani Deco, Pakwara 28.10.2015 Water Revoke
206 Stal world Trange, Delhi Road 02.11.2015 Water Revoke
207 Finishco International, Old Rampur road 02.11.2016 Water Revoke
208 B.K.P. Interprises, Harthala 02.11.2017 Water Effective
209 Sanbin Art Metal Export, Majholi 02.11.2018 Water Revoke
210 Kishori ji Exim, Delhi Road 02.11.2019 Water Revoke
211 Dynatech Exports, Prem Nagar 02.11.2020 Water Revoke
212 Univesal Art International, Bhesiya, Rampur Road 02.11.2021 Water Revoke
213 Rajan Overseas Ink, Lakri Road 02.11.2022 Water Revoke
214 Akansha International, Delhi Road 02.11.2023 Water Revoke
215 Brasage, Lakri Fazalpur 02.11.2024 Water Revoke
297
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216 Impression of India Export, Lakri 02.11.2025 Water Revoke

217 Great City Mfg. Co., Pandit Nagala 02.11.2015 Water Effective
218 Zed Impex, Ekta Vihar Colony 14.12.2015 Water Effective
219 Hamza International, Milan Vihar 11.01.2019 Water Effective
220 Meraz Exports, Delhi Road 28.08.2019 Water Effective
221 Hastkala Exports, Milan Vihar 30.09.2019 Water Effective
222 Planat Honda Auto Mobiles, Lakri 23.04.2016 Water Revoke

223 Maa Sheetla Auto Wheels Pvt, Ltd., Lakri 06.04.2016 Water Effective
224 BTC Nisan, Mini Bye Pass, Lakri 22.03.2016 Water Revoke

225 R.A. Motors, Rampur Road 05.07.2017 Water Revoke

226 Ganga Foundation, Rampur Road 105.02.2018 Air Effective
227 Dynamic Metal, Milan Vihar 28.08.2019 Air Effective
228 Metal Handicraft, Baldevpuri 13.11.2019 Air Effective
229 Shahid $.0 Sri Abdul Wahid, Sirsva gaur 01.11.2019 Air Effective
230 Bhurey Ali S/o0 Sri Abdul, Sirsva gaur 03.07.2019 Air Effective
231 Shahnawaz 5/o Akhtar Husain, Barbalan 08.06.2019 Air Effective
232 Zuber S/o Aktar Husain, Barbalan 08.06.2019 Air Effective
233 Nadeem, S/o Sri Ishyag, Barbalan 15.06.2019 Air Effective
234 Alam, S/o Sri Ishyad, Barbalan 15.06.2019 Air Effective
235 Shamim, S/o Sri Nanhey Ali, Barbalan 08.06.2019 Air Effective
236 Naeem S/o Sri Shafig Ahmad, Barbalan 103.07.2019 Air Effective
237 Ganga Bhola, S/o Bulaki Ram Bhola, Lal Bagh 15.06.2019 Air Effective
238 |Bhagwat S/o Sri Durga Pd., Lal Bagh 15.06.2019 Air Effective
239 Munendra S/o Sri Uday Raj Singh, Lal Bagh 15.06.2019 Air Effective
240 Raju S/o Sri Mohan Lal, Lal Bagh 15.06.2019 Air Effective
241 Ram Singh S/o Late Ram Swaroop, Lal Bagh 15.06.2019 Air Effective
242 Anil /o Sri Chunni Lal, Lal Bagh 15.06.2019 Air Effective
243 Nanhey S/o Sri Ram Prasad, Lal Bagh 15.06.2019 Air Effective
244 Uttam S/o Sri Khamman, Singh Lal Bagh 15.06.2019 Air Effective
245 Raman S/o Sri Rakesh Kumar, Lal Bagh 15.06.2019 Air - Effective
246 Narpat S/o Sri Ram Prasad, Lal Bagh 15.06.2019 Air Effective
247 Ramesh S/o Sri Shiv Charan 15.06.2019 Air Effective
248 Saleem Member S/o Shabbir Husain, Jayantipur |01.11.2019 Air Effective
249 Hazi Rais S/o Sri Babu, Nawabpura 01.11.2019 Air Effective
250 Gulam S/o Sri Khursheed Alam, Pachpera, 01.11.2019 Air Effective
251 Shafeel S/o Moh. Hafiz, Nawabpura, 01.11.2019 Air Effective
252 Moh. Abdul Gaffar S/o Sri Hazi Rashid, Khari 01.11.2019 Air Effective
253 Nabi Ahmad S/o Sri Rais Ahmad, Baradari 01.11.2019 Air Effective
254 Tanveer S/o Ibrahim, Rahmat Nagar 01.11.2019 Air Effective
255 Hafij Suhail S.o Sri Rais, Jayantipur Manpur 01.11.2019 Air Effective
256 Moh. Hasan §/o Mehmud, Vidhya Nagar, Harthala 01.11.2019 Air Effective
257 Shahnawaz, S/o Sharfaraz, Shiv Nagar 01.11.2019 Air Effective
258 Musa S/o Abrar Husain, Lal Imli Masjid 01.11.2019 Air Effective
259 Shabban Khan S/o Sri Chamman Khan, Lal Imli Masjid, 101.11.2019 Air Effective
260 Hazi Jafar S/o Sri Bashir Ahmad, Lal Masjid 01.11.2019 Air Effective
261 Haji Kalim S.o Sri Zakir Husain, Lal Imli Masjid 01.11.2019 Air Effective
262 Javed S/o Sri Abdul Mannan, Kuraghar, Lal Imli Masjid {01.11.2019 Air Effective
263 Hazi Anzar S/o Sri Anwar, Hayatnagar 01.11.2019 Air Effective
264 Babu Bhai 5/0 Sri Abiburrahman, Peerjada Lal Imli 01.11.2019 Air Effective

Masjid

265 Hazi Fajil S/o Sri Kasim, Kuraghar, Peerjada Road, 01.11.2019 Air Effective
266 Shahabuddin S/o Sri Ansar, Lal Masjid 01.11.2019 Air Effective
267 Moh. Ishhag S/o Sri Mushtak, Hammam Wali Gali 01.10.2019 Air Effective
268 Chotey Ali S/o Sri Abdul, Sirsva gaur 01.11.2019 Air Effective
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269 Moh. Shakir S/o Sri Sajiad, Chakkar ki Milak, Near 25.11.2019 Air Effective
Gosiya Masjid

270 Mobh. Sharif S/o Moh. Shakir, Chakkar ki Milak, Near  [25.11.2019 Air Effective
Gosiya Masjid

271 Moh. Abid S/o Sri Abdul Majid, Chakkar ki Milak, Near [25.11.2019 Air Effective
Gosiya Masjid

272 Moh. Taslim S/a Sri Abdul Majid, Chakkar ki Milak, 25.11.2019 Air Effective
Near Gosiyva Masijid

273 Hanif S/o Sri Bashir Ahmad, Chakkar ki Milak, Near 25.11.2019 Air Effective
Gosiya Masjid

274 Sri Ali Ahmad S/o Sri Habib Ahmad, Chakkar ki Milak, [25.11.2019 Air Effective
Near Gosiya Masjid

275 Moh. Shakir & Moh. Arif S/o Sri Dilawar Husain, 25.11.2019 Air Effective
Chakkar ki Milak, Near Gosiya Masjid

276 Nabi S/o Sri Habib Ahmad, Chakkar ki Milak, Near 25.11.2019 Air Effective
Gosiya Masjid

277 Moh. Shakil, Chakkar ki Milak, Near Gosiya Masjid 25.11.2019 Air Effective

278 Moh. Shahnawaj S/o Sri Sajjad, Chakkar ki Milak, Near |25.11.2019 Air Effective
Gosiya Masijid

279 Moh. Yamin & Moh. Jimal S/o Moh. Abdul Rashid, 25.11.2019 Air Effective
Chakkar ki Milak, Near Gosiya Masjid

280 Kallu Chaudhari, Nawabpura, Chariyon ka Maidan 25.11.2019 Air Effective

281 Prem Shankar S/o Sri Sewa Ram, Nawabpura, Chariyon|25.11.2019 Air Effective
ka Maidan

282 Rohit S/o Sri Subhash, Nawabpura, Chariyon ka 25.11.2019 Air Effective
Maidan

283 Pratap Singh S/o Late Natthi Singh, Nawabpura, 25.11.2019 Air Effective
Chariyon ka Maidan

284 Nitu /o Sri Ram Chand, Nawabpura, Chariyon ka 25.11.2019 Air Effective
Maidan

285 Rohit S/o Sri Subhash Nawabpura, Chariyon ka Maidan|25.11.2019 Air Effective

286 Israr S/o Moh. Yusuf, Miyan Colony, Jayantipur 25.11.2019 Air Effective

287 Mohd. Zafar, Makbara-l, Dargah 03.07.2019 Air Effective

288 Faheem S/o Sri Naeem, Barbalan, Mugalpura 03.07.2019 Air Effective

289 Vikky, Nirariyan, Mugalpura, Nagfani 03.07.2019 Air Effective

290 Matloob, Makbara-|, Katghar 03.07.2019 Air Effective

291 Mohd. Faheem, Barbalan, Mugalpura 03.07.2019 Air Effective

292 Mohd. Uvesh, Rahamatnagar, Gali No.-1 03.07.2019 Air Effective

293 Ashfaq Husain, Mansuri Colony 03.07.2019 Air Effective

294 Sabir Husain, Makbara-l, Katghar 03.07.2019 Air Effective

295 Abdul Rauf, Makbara-|, Katghar 03.07.2019 Air Effective

296 Mohd. Rafeek, Makbara-l, Katghar 03.07.2019 Air Effective

297 Afzal, Makbara-|, Katghar 03.07.2019 Air Effective

298 Israr Husain,Makbara-l, Katghar 03.07.2019 Air Effective

299 Sharif, Nirariyan, Nagfani 03.07.2019 Air Effective

300 Golu, Nirariyan, Nagfani 03.07.2019 Air Effective

301 Mohd. Kamar, Nirariyan, Nagfani 03.07.2019 Air Effective

302 Mohd. Naeem, Barbalan, Mugalpura 03.07.2019 Air Effective

303 Abrar, Makbara-l, Katghar 03.07.2019 Air Effective

304 Mohd. Anish Ahmad, Narula Kunda 03.07.2019 Air Effective

305 Rajeev Agarwal, Basant Vihar 03.07.2019 Air Effective

306 Abdul Salam, Makbara-I 03.07.2019 Air Effective

307 Mohd. Rizwan, Barbalan 03.07.2019 Air Effective

308 Zishan Khan, Mansuri Colony, Majhola 03.07.2019 Air Effective

309 Sultan, Makbara-l, Katghar 03.07.2019 Air Effective

310 Tahir, Mansuri Colony, Majhola 03.07.2019 Air Effective
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311 Hazi Alizan, Nirariyan Koni, Nagfani 03.07.2019 Air Effective
312 Zamil S/o Abdul Wahid, Sirsawagaurh 01.10.2019 E-waste Effective
313 Shahid Husain S/o Faiyaj Husain, Lal Imli Masjid 01.11.2019 E-waste Effective
314 Zarrar Husain S/o Sri Guddu, Moh: Rehmat Nagar 01.10.2019 E-waste Effective
315 Bhurey , Mansuri Colony, Majhola 03.07.2019 E-waste Effective
316 M/s Shivam Ent Udyog, Jamuhar, Chunar, Mirzpaur 08-05-18 Air Act. Effective
317 M/s Slaughter house, Chunar, Mirzpaur 22-04-16 Water Act Effective
318 M/s SLAUGHTER HOUSE, RAMAI PATTI, MIRZAPUR 22-04-16 Water Act Effective
319 M/s VISHAL DYEING, B